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RAJYA SABHA

Friday, 18th December, 2009/27 , Agrahayana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
Concession to private parties for construction of godowns and cold storages
*421. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is extending any concessions to private parties for construction of
storage godowns and cold storages;

(b) if so, the details thereof;

(c) the number of cold storages, with capacity, set up in the country, particularly in Andhra
Pradesh at present, State-wise and district-wise;

(d) the assistance provided to States for increasing the existing capacity of cold storages
during the last three years and current year, State-wise and district-wise;

(e) whether Government proposes to set up more cold storages in the country, particularly
in Andhra Pradesh;

(f) if so, the details thereof; and
(9) the steps being taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (g) A Statement is laid on the Table of the House.

Statement
(a) Yes,Sir.

(b) to (d) Details of the scheme under which, assistance is provided by Government for
construction of storage godowns and cold storages include:

(1) Government of India has formulated a Scheme for construction of godowns for Food
Corporation of India. Under the scheme, the godowns would be constructed by private
entrepreneurs for which Food Corporation of India would provide guarantee for 5 years for storage
charges. Under the Scheme, Food Corporation of India has approved creation of 126.35 lakh tonnes
of storage capacity in various States.

()  Government of India is also implementing a credit-linked back-ended Capital
Investment Subsidy Scheme of Construction of Rural Godown with the objective of creating scientific
storage capacity with allied facilities in rural areas to meet out various requirements of farmers for
storing farm produce, processed farm produce, agricultural inputs, etc. Under this scheme, subsidy
up to @ 25% (33% for North East States & SC/ST entrepreneur) is given to different categories



of persons. Since inception of the scheme /.e, 2001-02, assistance of Rs.574.46 crores have been

provided for construction of 20,962 rural godowns with a capacity of 243.79 lakh Metric Tonnes.

() Under National Horticulture Mission scheme, assistance is provided through State
Horticulture Mission for construction of cold storages @ 25% (for general areas) and 33.33% (for
hilly and tribal areas) of the capital cost of the project. The subsidy for the private sector is credit
linked and back-ended. During the period from 2005-06 to 2009-10, financial assistance of Rs.
44.87crore has been given for establishment of 156 cold storages. The State wise number of cold
storages established under this scheme is given in the Statement-I (See below). In addition,
National Horticulture Board (NHB) also provides back-ended capital investment subsidy for creation
/modernization/expansion of cold storage @ 25% of the project cost. For North-Eastern Regions,
the subsidy is @ 33.33% of the project cost with a cost ceiling of Rs 2.00 crore. Financial
assistance of Rs. 604.60 crore has been provided for establishment of 2172 cold storages since
inception of the scheme /.e., 1999-2000, The State wise number of cold storages established under

this scheme is given in the Statement-Il (See below).

(IV) The Ministry of Food Processing Industries (MFPI), Government of India has a Plan
Scheme for Cold Chain, Value Addition and Preservation Infrastructure during the 11th Plan to
provide financial assistance to project proposals received from public/private organizations for cold
chain infrastructure development. The scheme envisages financial assistance in the form of grant-in-
aid @ 50% of the total cost of plant and machinery and technical civil works in general areas (75%
for North Eastern Region and difficult areas) subject to a maximum of Rs. 10.00 crore. Ministry of

Food Processing Industries has approved 10 such project proposals in the first phase.

(V) Agricultural and Processed Food Products Export Development Authority (APEDA)
under Ministry of Commerce, provides financial assistance for establishment of common
infrastructure facilities such as setting up integrated pack house, pre-cooling, sorting, grading and
cold storage facilities. During the period from 2006-07 to 2008-09, assistance has been provided for
establishment of 47 cold storages with a capacity of 2440 Metric Tonnes. The State-wise number of

cold storages assisted under this scheme is given in the Statement-Ill (See below).

The details of State-wise number of cold storages with capacity including Andhra Pradesh are
given in the Statement-IV (See below). District-wise data for cold storages in the state of Andhra

Pradesh is given in the Statement-V (see below).

(e) to (g) More cold storages can be set up in Public and Private sector through
implementation of aforesaid schemes. Under the Scheme of Rashtriya Krishi Vikas Yojana, State
Governments can also take up construction of storage godowns and cold storages for agriculture
produce. Government has also approved a scheme of Modern Terminal Market Complex which,
inter-alia, provides for state of art market Infrastructure through private sector. Infrastructure under

Terminal Market complex project may include cold storage facilities for perishable produce.



In order to attract private sector, Investment-linked tax incentives have been announced for
the business of setting up and operating cold chain and warehousing facilities for storing agricultural
produce in the Union Budget 2009-10.

Statement-/

State -wise details of achievement of cold storages under National Horticulture Mission from 2005-06

to 2009-10
(Rs. Inlakh)
Sl. No. State Name No. of Cold Storage Financial Assistance
1. Andhra Pradesh 16 658.25
2. Bihar 0 0
3 Chhattisgarh 0 0
4. Delhi 0 0
5 Goa 0 0
6 Gujarat 16 229.50
7. Haryana 1 9.03
8. Jharkhand 0 0
9. Karnataka 3 58.63
10. Kerala 1 50
11. Madhya Pradesh 0 0
12. Maharashtra 17 198.90
13. Orissa 0 0
14. Punjab 3 97.37
15. Rajasthan 6 1561.30
16. Tamil Nadu 0 0
17. Uttar Pradesh 87 2910.21
18. West Bengal 6 123.98
TOTAL 156 4487 .17
Statement-I/
State-wise details of National Horticulture Board assisted cold storages
SI.No. Name of State No. Capacity Subsidy released
(MT) Rs in lakh
1 2 3 4 5
1 Punjab 114 3563377.7 2753.966
2 Haryana 46 137094.5 1425.563




1 2 3 4 5

3 Tamil Nadu 48 130100.9 1463.671
4 Himachal Pradesh 6 21262 1617.227
5 Uttar Pradesh 946 4873073 29076.88
6 Uttaranchal 3 9818.6 51.961
7 Maharashtra 176 280913.7 2283.53
8 Rajasthan 54 202824.4 1448.63
9 Karnataka 66 322349.8 2500.865
10 Gujarat 245 445105.5 2885.369
i Orissa 20 90026.55 812.415
12 Madhya Pradesh 74 246253 1508.45
13 Chhattisgarh 31 167994 1092.457
14 West Bengal 78 277859.1 2199.067
15 Andhra Pradesh 89 400691.3 3418.891
16 Assam 20 93160 1029.031
17 Bihar 108 429463.5 3180.8
18 Jharkhand 28 122228.3 995.011
19 Tripura 2 8000 100
20 Delhi 8 17956 338.73
21 Kerala 6 14993.53 127.085
22 Nagaland 1 5000 60
23 Goa 1 3633 36.33
24 Arunanchal Pradesh 1 3983 53.1
25 J&K 1 114 1.14

TOTAL 2172 8657275 60460.16

Statement-1//

Details of agricultural and processed food products export development authority assisted State-
wise cold storages during 2006-07 to 2008-09

State No. of Cold Storages Capacity(MT)
1 2 3
Maharashtra 37 1930
Karnataka 06 310




1 2 3

Andhra Pradesh 01 30

Guijarat 01 100

Punjab 01 40

West Bengal 01 30

TOTAL 47 2440
Statement-1V

State-wise details of cold storages as on 31/12/2008

SI. No. State/UT Total No. Total Capacity in MTs
1 2 3 4
1. Andaman & Nicobar Islands (UT) 02 210
2. Andhra Pradesh 286 875956
3 Arunachal Pradesh 01 5000
4. Assam 24 88068
5. Bihar 260 1439629
6. Chandigarh (UT) 06 12216
7. Chhattisgarh 65 286206
8. Delhi 94 126131
9. Gujarat 377 1112254
10. Goa 29 7705
1. Haryana 243 392121
12. Himachal Pradesh 18 19858
13. Jammu & Kashmir 19 42869
14. Jharkhand 45 170148
15. Kerala 187 57130
16. Karnataka 161 421676
17. Lakshadweep (UT) 01 15
18. Maharashtra 460 564196
19. Madhya Pradesh 192 796506
20. Manipur 00 00
21. Meghalaya 03 3200




1 2 3 4
22. Mizoram 00 00
23. Nagaland 02 6150
24. Orissa 109 307647
25. Pondicherry (UT) 03 85
26. Punjab 420 1337517
27. Rajasthan 107 314747
28. Sikkim 00 00
29. Tamil Nadu 139 236853
30. Tripura 1 29450
31. U.P.& Uttaranchal 1591 9060010
32. West Bengal 531 5949259

TOTAL 5386 23662812

Statement-V
District-wise number and capacity of cold storages in
Andhra Pradesh (As on 31-12-2008)

Sl.No. District No. of Cold Storages Capacity (MT)
1 2 3 4
1 Anantapur 8 21043
2 Chittor 12 23357
3 Cuddappah 1 136
4 East Godavari 17 26450
5 Guntur 72 301777
6 Hyderabad 32 60473
7 Khammam M 57690
8 Krishna 20 67863
9 Kurnool 4 8297
10 Mahabubnagar 2 5794
i Medak 2 %080
12 Nalgonda 1 2500
13 Nellore 10 24442
14 Nizamabad 4 13600




1 2 3 4

15 Prakasam 14 62707
16 Rangareddy 14 52218
17 Srikakulam 1 4000
18 Visakhapatnam 32 35793
19 Vizianagaram 7 33665
20 Warangal 12 54779
21 West Godavari 10 10292

GRAND TOTAL 286 875956

SHRI SYED AZEEZ PASHA: Sir, India is the second largest producer of fruit and vegetables.
While moving these fruit and vegetables from farms to retail outlets, it seems that there is wastage of
40 per cent of the country's fruit and vegetables. Now, the Government has formulated a new
scheme under the Food Corporation of India. They have also created a capacity of 126 lakh tons of
storage capacity. But in spite of taking all these measures, how much wastage is taking place and
what are the further steps you are envisaging in the future to save this colossal wastage of fruit and

vegetables ?

PROF. K.V. THOMAS: Sir, the Government of India is taking various measures to decrease
wastage. Various agencies like National Horticulture Mission, the Ministry of Food Processing
Industries and APEDA have taken steps to decrease wastage. We are taking up some flagship
projects like the Terminal Market Complex projects which now the four States, Maharashtra, Tamil
Nadu, Orissa and Bihar have started. Once these projects are found to be operative, we will go to

the other States.

SHRI SYED AZEEZ PASHA: Sir, my second supplementary is, there are several Food
Corporation of India godowns, but we are not utilising them to the full capacity. And, inspite of
having Food Corporation of India godowns, you have permitted several private godowns which do
not have even 50 per cent capacity. Why are you not cancelling those godowns which are not being

utilised fully? Is it not a national wastage ?

PROF. K.V. THOMAS: Sir, earlier, the Food Corporation of India, through CWC and SWC,
have taken some private godowns, as the norms prescribed at that time, for a period of seven years.
But later we found, about three-four years back, that those private godowns and some other
godowns with the CWC and the SWC could not be fully utilised. At that time, | am talking about three
or four years back, we stopped taking those private godowns. But now again we find out, especially
last year and before that, that we have got a record production of wheat and rice, and also, Sir, in

the case of vegetables, the production is increased. So, under a study, we found that we have to



increase our storage capacity. So, the FCI has approved creation of 126.35 lakh tons of storage
capacity. In this, we are taking various agencies, not only the private agencies. We are mainly having
these facilities through the CWC and SWC. We are also taking the facilities given by State
Governments, cooperatives, panchayats and the local people.

SHRI SYED AZEEZ PASHA: Sir...
MR. CHAIRMAN: That is all.

SHRI SYED AZEEZ PASHA: But, Sir, my question was not properly replied because these
private godowns are not being utilised even to the 50 per cent of the capacity. Why is the
Government wasting so much of money by unnecessarily giving permission to the private godowns ?

Why don't you cancel the permission for those private godowns which are not fully utilised ?

PROF. K.V. THOMAS: Sir, looking at the storage capacity of wheat and rice in the last two or
three years, we need more storage capacity, especially in States like Punjab, Haryana, and Orissa. In
case of wheat, a large quantity of wheat is stored in open space. After a proper study, the
Government has taken a decision that 126.35 lakh tonnes of storage capacity has to be increased.
Keeping that in mind, we are giving first preference to the State Governments, the cooperatives. And
if needed, Sir, naturally, with the assistance of the CWC and the SWCs, with proper condition, we

would like to have assistance of private entrepreneurs also. ...(Interruptions)...
MR. CHAIRMAN: Please don't intervene.

Y. I YT qTed : FHIRI ST, AT A3 Sf ST S1aTd {337 8, S9H #_1 9% "4 91T &
Q"\‘ﬁ YT 3 AT 21 399 S84 $al & fb .. .Capital Investment Subsidy Scheme of Construction
of Rural Godown with the objective of creating scientific storage capacity with allied facilities in rural
areas to meet out various requirements of farmers for storing farm produce, processed farm
produce, agricultural inputs, etc. Under this scheme, subsidy up to @ 25 % (33 % for the North

East States & SC/ST entrepreneur) is given.."

H ST § 5 subsidy & STER TR 93 MM 1R, @M AR W SR 939 # HoEEE, S99,
W,m%ﬁ@@WWWW%%WW@WWCOM storage"ﬁ
EFiTQ\_rﬂ?I%I g subsidy 9 P 91 3R SITET cold storage EHTQTI'Q%, TP cold storage EEpk-y
a1 ft fPamT &AM subsidy T B farbd BIt B1 3 fieell & aaax @ & iR I8t S amaa!
wRemTd €, 9 foreht 7 et 98T 1 St ara Rl ekt E18IR T aRE @l g AavE @) A, S
e wed €, § I wear 781 aredn g, § A #E) Si 9 ST 9T g {6 39 dVE & subsidise
YR WR, ST subsidy U & oY entitled &, W fBa claims HRw@mETe, fhRISTaTe, #9RT 3R
serar fTal 9 Sy? S 3 fBal &1 subsidy T&1 &1 718 311R I 721 <1 18 1 &= 781 S T2




PROF. K.V. THOMAS: Sir, there have been some complaints from different States mainly
regarding rent. The rent is being fixed by the FCI and that is implemented by the CWC and the
SWCs. Similarly, those godowns are managed by the National Horticulture Mission, and it is done
through the State Horticulture Mission. On these complaints, we have got the opinion of different
legal organisations, and we have constituted a Committee to find out how this can be settled. Sir, we

will try to settle it as early as possible.

it dAferdt fheiR agde : A 9IRS, I8 <@ 9 o1 & o ol &3 & e ok 2|
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PROF. K.V. THOMAS: Sir, we have set up a task force to study the country's needs of

storage facility in great detail. According to the suggestion of the task force, we have taken a
decision to construct various storage facilities both in the grain sector as well as in the vegetable and
fruits sector. If you look at the loss, especially in vegetables and fruits sector, it is beyond a particular
limit. Now what we are doing is, according to the norms given by the task force and by getting the
assistance from the Central Government and various agricultural bodies, we have taken this decision.
Our primary interest is to get the assistance of the farmers' organisations, cooperatives and the local

bodies.

SHRI A. VIJAYARAGHAVAN: Sir, lack of storage facilities in our country is leading to an
increase in the prices of essential commodities to some extent. So, naturally, when we are
discussing the matter, we have to connect this aspect also. As regards the efforts from the side of
the Government, whatever steps are taken by the Government have not yielded expected results.
This august House has passed a law in which they were told that private parties will come and
improve the situation. But, that has not happened. With regard to States like Kerala, you see these

two missions. The National Horticulture Mission has supported finance for the.....
MR. CHAIRMAN: Please stick to the question.

SHRI A. VIJAYARAGHAVAN: There are two things. As far as these two missions from the
Government are concerned, for board-assisted cold storage system, the total amount given was a
little more than Rs.604 crores. Kerala got only Rs.1.27 crores. With regard to the National
Horticulture Mission, Kerala got only Rs.50 lakhs. So, the States have bigger problems. With regard
to our marine products, we don't have sufficient storage on sea ports. Similarly, there is a package
for Kuttanad. There was an assurance by the Government that they will provide financial assistance
for storage facilities to the farmers of Kuttanad region as per the Kuttanad package. So, | would like
to know from the hon. Minister: What is the reason for this step-motherly attitude towards my State?

Will he consider having a discussion with the State to mitigate this problem?



PROF. K.V. THOMAS: Sir, | am also from Kerala. | was just talking to the hon. Member a few
minutes back. | am not bringing any politics into this. The Kerala Government did not bring forward
the plans in time. ...(Interruptions)... | have got proof of those things. ...(Interruptions)... In
respect of district level planning, Kerala has completed in 17 districts. But, State level planning has
not yet completed. So, the Kerala Government has to take appropriate action in time. And, as these

proposals are coming to us, we will take decisions. ... (Interruptions)..
MR. CHAIRMAN: No discussion on this. ... (Interruptions)...
SHRI A. VIJAYARAGHAVAN: Sir, he has given an assurance.

MR. CHAIRMAN: No discussion on this. ...(/nterrupt/ons)... No, Mr. Vijayaraghavan. Please.

...(Interruptions)...
Feasibility of semester system

*422.MS. SUSHILA TIRIYA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether it is a fact that teachers of universities do feel that the semester system is not

practical and feasible;
(b) if so, the reasons therefor; and
(c) the steps taken in this regard ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (¢) A

Statement is laid on the Table of the House.
Statement

(a) and (b) According to some news reports, faculty in some universities have expressed a
view that introduction of the semester system would increase the burden of the teacher and have
raised concerns on the ability of the examination system to cope with the increase in evaluation load.
Concerns have been stated on the difficulties that students admitted late would have in catching with

the backlog of academic work.

(o) Based on the advice of experts bodies, Central Government and University Grants
Commission (UGC) have encouraged universities to implement academic reform measures including
introduction of the semester system, however, universities have autonomy in academic matters.
Section 6(2) of the Central Universities Act, 2009, provides for academic reform measures to be
introduced in the 16 newly created Central Universities right from their inception. UGC has written to
Vice Chancellors of all Universities for introducing a package of academic reforms, including the
introduction of the semester system. Universities enjoy autonomy in academic matters and decision
to introduce semester system is within the competence of the appropriate authority, namely the

Academic Council of each University.

10
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SHRI KAPIL SIBAL: Sir, as far as the semester system is concerned, this has been really part
of the Eleventh Plan process. Sir, if you look at the Eleventh Plan document, you will find, it talks
about universalising the semester system. So, as part of the Eleventh Plan document, we moved
forward and for the new Central Universities that have been formed, there is a clause saying that they
will only have semester system. We want all the existing universities also to follow suit. The
advantages of a semester system are many. One, we don't have to wait for one long year to sit for
annual examination which only tests your capacity to memorise. What the semester system does is
to have two examinations in a year. So, you have a multiplicity of courses that you can attend and
there are multidisciplinary academics. So, you can take a major and you can take a minor in different
subjects. Actually, that helps you in continuous evaluation throughout the year instead of waiting for
the end of the year. So, your depth of learning is more, your breadth of learning is more and you are
continuously evaluated throughout the year. Now, in most modern universities in the world, it is the
semester system that is followed. In fact, it allows you to interact with the teacher much more than in
the previous system. In the previous system, what used to happen was that you started preparing for
the exams three or four months before the exams or towards the end of the year and you never really
bothered. Here, you have to start thinking about what is going to happen. If we make internal
assessment and evaluation a part of the actual final result, children will be more focussed on
preparing throughout the year than towards the end of the year. So, various Committees have sat to
evaluate the benefits of the semester system, and overwhelmingly, we have found that the semester
system is something that must be universalised, and hopefully, in the course of the Eleventh Plan, we
hope to do it. In fact, U.G.C, has written to various universities and said that look, we want to put in
place this semester system in two years' time. Hopefully, by 2011 or 2012, it will happen.

gt geften falRan : W=, A= g1 Il I8 © & faeel § v fiffed ok 9w
et B ®i-Bd g3 o, Sl $o 1ol - g Ui favie it St o, e & $v gafaes
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$9 T AT 39 JFaHd gdl W AN A2 341 T 3T $H PO Central Universities H
3ffeRS] =Te] PR fam 81 foRie & qrasye 41 319 $9 T 33 Jaial oadl IR AN HA?

SHRI KAPIL SIBAL: Sir, first of all, | cannot give a timeframe as to when it will be completed.
There are 3 kinds of universities in India, the Central Universities. As far as Central Universities are

concerned, the new 16 universities are part of the statute. They have to only have a semester system

11



and no other system, and as regards the existing universities, dialogues are going on. The UGC has
written to the existing universities, and as | have mentioned in the previous answer, the UGC
Chairman has said that hopefully, we put in place maximum during the period of two years. Now, Sir,
it is really not possible to tell as to when exactly this process will be completed. What is required is a
dialogue. There are a lot of universities which have a number of evaluating colleges. Now, can that
university with a 100 or more evaluating colleges put up a system which allows the semester system
and teachers to evaluate? This is going to be a very difficult process. This is not going to be done
overnight. So, we are talking to them. Maybe, we need to change the Ordinances, the Academic
Council, the structure of the universities for existing universities. The Academic Council will have to
be taken on board, the Executive Council will have to be taken on board, and that is really the
problem because universities are autonomous organizations. The State Governments or the Central
Government cannot force them that you must do this by such and such time. So, this process of
persuasion will go on, and hopefully, we will be able to universalise. These are the benefits of this. If
we are able to universalise the semester system, then children studying in one university in one part
of the State can do a semester in another university. So, there will be enormous facility for mobility of
a student, and those students can take different courses in the different universities, and add those
credits for a final degree from the university to which they belong. So, we must ultimately do this for
the children because that is really a hope of the future.

PROF. RAM GOPAL YADAV: If the semester system is not there, without the semester
system, d9 YT universalize ?[ Hhd %\rl

it wfret Ryeer : 7181, Y1 T2 81 Favan s ga A= AR a1 791 31 9eT & uEn
IS ¥ UHh-G1 T TH H NI 39 IR g1 BT

sft wurafa : -T2, oy = 7 9l

1. IR T Ared : H HAT S BT g8 g1 Arean g b sl ST e | 5o -9
fagm derfrg €1

sft frspw it : 98 W@ N O s Rem A ug gU B

Y. X T A& : ST 8, 9 S SIS nT 41 1 3901 Rived 4 9¢ gU B

oft UTTfY : IE 31T fExp e & ...(AHM)... TE 31T P2 & ...(GEM)...

it wfrer Ryerer : 0 @ 471 g +ff 950 F1feat AT §U € ..(emaem)... 59 9eT 4 off 38 09
AT E ..(FFEM)...

MR. CHAIRMAN: May | request all concerned to get on with the Question Hour?

DR. JANARDHAN WAGHMARE: Sir, many universities in our country have tried this
experiment of semester system but it has not succeeded. In most of the universities, semester
system requires two things. Firstly, hard work. The teacher should be working continuously and they
should be involved in that. And secondly, there is a lack of integrity on the part of the teachers. That
is why the system has failed. In fact, we have failed the system. So, now what to do? There is no
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work culture in our universities. We have to inculcate it, we have to work very hard, and we have to
make it compulsory. Then alone, it can be done. Would our Minister tell us whether the Government
is going to make it compulsory ?

SHRI KAPIL SIBAL: Sir, | have already indicated that this is a process through which we must
persuade the autonomous institutions like universities to actually adopt the semester system. We
cannot do it through a process of compulsion, and | don't think that is a right way forward. But | do
not agree with the hon. Member that this has failed everywhere. In fact, in Delhi University itself, in
the postgraduate courses, the semester system is already in place, and it is exceptionally successful.
For example, in Ambedkar University, it is in place; the whole JN University runs on a semester
system, and it is very successful. So, there are several universities where it is already functioning and
is exceptionally successful. Now, you are absolutely right that it is not something that will happen
overnight; so, we have to adopt it, not as a compulsion, as a way of moving forward, but through

persuasion.
MR. CHAIRMAN: Shri Rama Jois.

SHRI M. RAMA JOIS: Sir generally, it is believed that the semester system, a also, other
system called 'trimester system' are better than the ordinary non-semester, non-trimester system.
Has the Goverment undertaken a comparative merit of the two systems? If so, what is the result

thereof?

SHRI KAPIL SIBAL: Well, Sir, the Government has done. In fact, as | said, it is part of the
Eleventh Plan Document. The Planning Commission itself has suggested to universalise it, and | have
indicated that to you. Other than that, there have been Committees for academic and administrative
reforms. There is a Gyanam Committee which was set up under the UGC; that has gone into it. The
National Knowledge Commission, through interaction with various stakeholders, has suggested that
we should move a credit system. So, several institutions and several Committees have sat and
deliberated upon it, and said that it is a much better system, that we must adopt it. The question is:
how long will it take? | think, it will take some time. | don't think there is any doubt that it is a much

better system than the annual examination system.
SHRI M. RAMA JOIS: Why it is said that the teachers are not accepting the semester system.
MR. CHAIRMAN: No, no; please, no supplementaries on supplementaries !
SHRI KAPIL SIBAL : Because they have to work harder.
MR. CHAIRMAN: Prof. Soz.

PROF. SAIF-UD-DIN SOZ: Sir, the hon. Minister is right. In the written reply, he has said that
the universities must enjoy academic autonomy and there are academic councils. But in response to
the supplementary, he sounded very eloquent in favour of semester system, and very rightly. But my

worry is different. Our university system has expanded enormously in response to the needs of the
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society, but the University Grants Commission that was primarily instituted for ensuring academic
excellence in the universities has become so big and the impression, today, is that it is a funded
institution; it does not reflect adversely on the University Grants Commission. It has worked very
nicely and, in no way, as for the present set-up - | have no adverse comment to make - they are
doing excellent work. But the Minister is incharge of this very important Department and he

represents, in a way, the aspirations of people in the country.
MR. CHAIRMAN: Put your question, please.

PROF. SAIF-UD-DIN SOZ: How does he feel sure on the academic excellence in universities
because the University Grants Commission may not be able to do that? Will he look into this aspect
that the University Grants Commission is expanded? How can he ensures the academic excellence.

Is he devising some instrument so that he feels sure that....
MR. CHAIRMAN: That is not the question. ... (Interruptions)... Mr. Soz, please put it.
PROF. SAIF-UD-DIN SOZ: How will the academic excellence be ensured.
SHRI KAPIL SIBAL: Sir, it does not relate to the main question at all.
MR. CHAIRMAN: Right.

SHRI KAPIL SIBAL: But | want to send a message. ...(Interruptions)... | want to send a
message to the entire university system, and the message, Sir, is that we are committed to
implement the semester system in this country; this is good for the student community, and when we
look at education, we look at the students of this country, and not at the teachers. We want the
teachers to cooperate for the future generations of this country to absorb and embrace a system

which will better the prospects of this country.
Credit rating of MSMEs
*423.DR. E.M. SUDARSANA NATCHIAPPAN :t1
SHRI SANTOSH BAGRODIA:
Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) the number of Micro, Small and Medium Enterprises (MSMEs), which are awarded

credit rating by different agencies every year;
(b) the steps Government is taking to increase their numbers; and

(c)  whether Government is planning to advise National Small Industries Corporation (NSIC)

to empanel more agencies for credit rating?

t1 The question was actually asked on the floor of the House by Dr. E.M. Sudarsana Natchiappan
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THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The number of Micro and Small Enterprises (MSEs) awarded rating by different Rating
Agencies under Performance & Credit Rating Scheme since inception is given in the table below :-

Sl.No. Rating 2005- 2006 2007- 2008- 2009-10
Agency 06 -07 08 09 (Upto Nov., 09)

1. D&B 466 1356 1800 685 0

2. CRISIL 149 379 775 2021 2540

3. SMERA 1 318 715 1333 1401

4. ONICRA 48 99 547 971 803

5. FITCH 0 17 13 1 0

6. ICRA 7 1 0 0 0

7. CARE 0 0 0 0 0
TOTAL 671 2170 3850 501 4744

(b) The scheme is being implemented by NSIC on behalf of the Government of India.
Government, through NSIC is creating awareness about the benefits of the scheme by conducting
seminars/ workshops etc.

(c) No, Sir.

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, this credit rating system is a newly proposed one
in the UPA-I. In the last five years, | would like to know - because it is a combination of not only the
credit but also various other factors of operation, marketing, business, and also risk management -
how many numbers in the micro and how many in the small industries had got the certification and
how many were successful in this field.

off fomon 9. yea : A [uTal off, T Rived & IR A AR 9o | ST 9911, 98
HET 817 319, 2005 BT S WM B YA §s AR 39 FqF i 731 9, &7 oY, fergwa=y off,
B@ﬁ?ﬁﬁﬁm%aﬁl%ﬁﬂﬁmmicro and smallindustriesﬁ%ﬂTéﬁ?W?\Rﬁﬂﬁ@%l
I8 3P STT-3TT b &b IR H TOT 21 AR T small 3R micro &b TG STeliT-31efT 37ids e
g, AR HI 15000 | SATET micro and small industries ¥ IfSIT &1 B HRarr Bl ST g T
JTET-3TeT 7 HHFET &, I 9 ST Frarh g1 T & oy $1E ga1d & 81 I/HI NSIC §RT
Agg 1 I 2 3R Wag o # H U ® fF 25 it Wie e dis WY grewl AT T wvar
Fﬁﬁél%ﬁﬁmﬁ@ﬂ%m%\ﬁﬁw%ﬂﬁﬁﬂgﬂwﬁwﬁsﬁqmprestigeé?T
IR WRH ¥ 9¢ I T T SD] AT T9 A i 95 991 BIIR] BT gl s9fo M Rwea |
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BT 15000 STETLIS 7 ST HRARN 1 TE I 3TelT-3TelT Yoivilel & §RT AR g,
FIfd T forcefully TEI &1 SHH NSIC BT ST Il I8 & fh I grewiial 25 Aferera T4 R = 3fe
BRI § SR BT BT AT 75 TR BT 9 2, T8 NSIC BT 9T <<l 81 9 NSIC IHBT WS b
IFH SITET A SITET 40,000 B et | AT AT A S BT &, H S0 3TelT-3Tel 3w el
PR IAD! A M

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, since | was told that more than Rs.20 crores
have been allocated for this purpose, | would like to know from the hon. Minister whether the
Government is conducting any study on focussed areas like availability of credit at attractive interest
rates, recognition of global trade, prompt sanction of credit by banks and financial institutions,
subsidised rating fee structure for SSls, facilitating vendors' and buyers' capability assessment of
SSIs and enabling the SSIs to ascertain SWOT theory for existing operations taking corrective terms.
I would like to know whether these things have been taken into consideration in the past five years

and whether any study was done on these things; if not, whether the Government proposes to
undertake study on these things.

sft faeen 9. wee : A [HTART ST, AT 9 S 91 91 IR §, I8 T O & R |
21 39 S H P19 2 FRIS 60 A industries T $T9 85 TR industries YT & ST micro and small
scale industries %@'\’W@W15Wﬁmg,aﬁﬁmﬁﬁgla@industriesaﬁ
T T 21 3 ST | 9T g5 0T T BT UK B &l a1 & oI S 23 Ufererd SoRariie
DI IR S &1 D A1 B $qH 0N IR AT 701 9 BT, ol 4 A= o1 gfyenali R d5av @
WWE‘?WW%IWﬁﬁ%ﬁﬁwﬁ?mwaﬁﬁhalfpercemﬁ1 per cent T
%percentﬁﬁ%mﬁlmﬁ@ﬁﬁélﬁﬁﬁﬁméomaﬁm
firelt &, 7t faspt 7 25 ARrerd &1 agiRt el § 3R AR | 07 1 3afd 4 14 IR &1 gig
TS 21 S99 TSl M B TS 21 WRPR I8 Al TS| IR ET © b BIC I Bl 9g7a1 B3 firel, qe H
ST skilled workers '%, T 37T industries BIC AT § Y AT B Tb| W%’Q“ﬁmmw
T2 ¢ 3R SUH TR M §¢ I B

sft Rrare fart : Fwmfa w8iey, | e weaw | A HA S 6 S Al g 6 A
G, Y SR HEGH IENT ISR < $T g4 dsl STRAT 81 39 Agex H 9gd 99 AT IR AN Bl
ISR firer & 8iR wr 8 fFrafa & Ael 9 ff 39 &3 &1 9ga 91 el 21 Afd, s g anf 4
TER I8 W1 T & {6 91 gR1 59 &3 7 1 shfge < @l BiAferdt 8, 98 AR e 381 81 I8
&1, forroTe 91 I8 ® o Uy sors ISR <9 61 S gferd o, S9aT hR ot ger g1 #§
A HAT S 9§ I8 ST Ared g 6 59 &7 & Ul Sl Bl Sl 99 8, SqH de g oM & oy
MY R R T & I ST facfi Aemaar firer e iR 3 SaTeT A SUTeT dRaw] 3R e ?

i} fomen o1, 92 : WY ARGy, 9 ) U8 U S U & Wi ST gar T2 &, olfh H
g & 9T ¥ fF TS Whel SSXEIST Bl 9gTaT el $9% foTy SRR 9gd o BRIl e wE
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#_7 feurcie A 9ga I HIRET TR IET 21 o I AE UEd Wed FfReR &1 99 S &
AR, SR Siifthad ok vaaaes & A1 09 U b I fSTh e gafl o7 3R ursH ffex
T immediate Ud task force, b High Power Committee ) =y i B High Power Committee
T F 918 I8 SHH | AT AN B T iR BT T g1 1 AT 9T 7 Si 91 99T ©,
éﬁﬁ%ﬁfﬂﬁdelay éﬁa‘l’?ﬁ, gl scrutiny RIS qﬁ\‘rﬁapplication TrI'IT‘ﬁ%, Wscrutinyﬁﬂ?ﬁ
application 3 ﬂﬁagﬂ delay Eﬁ?ﬂ%, Qﬂ?ﬁ\_rﬁ High Power Committee ’ﬁﬁ‘cﬁ?, mﬁw W I8 U
RuTe GUR g wrgH fAfees dr8e & o9 789 18 8 9iR Y 15-20 &1 # 39 W= fewmer g
e T faarpddl & IR # 9ama 2, S faaahd! a1 g1 B @t i 89 B 9 37 E, a1t STedl 9
STedl ST 0T fiel| I @Y UE Finance Deptt. BT BT ¥, Wafird #3i1 & @1 At fevmee axd, $
B ISP STeal W el faer wdh, g9a! W 59 SRR 9 3 B

3t forg s : qumafy S, § A #24 Sft & e arEan g 6 R <9 § sfER BT
JENT B g gEa off, S R-R e =l o <€ 2 &R dF o 2w A, oet ue w9 H°
SRISMRY 98 @il off J&1 o, BIC SN & A1eH I AT HRG & 3SR I P S BT 97 gall
AT BTAT I ST ]8T 81 &1 A1 731 Sff gag b Ra & sfax {79 TR & qR1 S 9,
I IRART S $I J 1T 371 BT BIS BIH HR? 91 §IRT il BIeT 9t o7 {1 S 2, a7
ff 9 I P 20 AT 25% TT % & 3T FHITA P WY § FA ST &, R 37T $9 W HIS ’Pe
SHININ

sft feven 9. wee : W), O Y U8 ART FwEH ST &7 FawE €, R ot §9 g R iR e
F IS WA Whel 3R HIFSTH Whel SIS Bl gerdl < & foIg 89 PIRRI R I@ € 3R .11,
W#Wﬁ?ﬂﬁﬂgﬁmﬂ%%‘l@wgh Power Committee%ﬂﬁqsﬂmﬂﬁawiﬁ
frae™ @ 89 BT o) B € R #9 orft s/ fF within three months, IR time bound B
T T 7, BT time limit 4T <1 7S & fh N 7EM & HaR It RIS o1 S =g 3o a4
TFHICH DI TR G B, V1 T8 2 {6 3IE el U & Se) 7 e ® A1 Taie @ 7, |t
TEAICY B IFH T TN 21§ A1EdT § S BHRT <97 A1er A W AN §¢, AR S AT AH
TS A ¥ 3T G 311X 3fedel TR R SIH ST Ul 71 T, S0 71 IYT ofedel TR R 31T,
U IfTer ot &9 ) X © SR H A § b SHRT S SN 97N 3R SR 98 Jfedel THR R 3
ST 3R BT SIS Bl SATe] | SATeT goTdl e

SHRI TAPAN KUMAR SEN: Sir, my question is directly linked to the reply which the Minister
has made just now. He has told that the rating gives the small scale industries an advantage and also

that helps them while getting credit/loans from institutions. He has also replied that till now a majority
of the small scale sector is not yet registered and is not rated, around 85 per cent of the small scale
sector. Without boosting this 85 per cent of the unrated and unregistered small scale sector, | think
the UPA Government cannot properly translate its policy in promoting the small scale sector, if the
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rating is made a point. My question to the hon. Minister is this. Definitely, they are making in-depth
study for making available credit to the small scale sector. What is the percentage of unrated small
scale and micro industries getting bank loans, vis-a-vis the rated ones? | would also like to know
whether he takes note of the fact that among the small scale and micro sector big segments are also
operating as proxy to large scale sector to avail of the advantage of this benefit. It is linked to it.. It is
a fact that the rating is also involved in that. A big section of the small scale sector is operating as
proxy to the large scale sector. Most of them are rated, and the under-rated are not getting loans. As
my colleague has pointed out, the share of the small scale sector loan, in the whole banking credit,
is, gradually, going down. So, in this situation, how does the hon. Minister propose to address this
issue?

MR. CHAIRMAN: Mr. Sen, your supplementary is longer than the original question.

SHRI TAPAN KUMAR SEN: My supplementary emanated from the reply of the hon. Minister.

ff fe=on 9. v : quTafy SN, AT 9e 7 SHI8A b IR H Sl 91d Bl 8, T3
SHISAN DI I Ga1 &1 Sl 81 # ggel € gara & I &1 S /et &, T &1 Ara baerast
TET 8, DI W ST A, BI Al 5PbTS 7 AT BRAM 8, 81 HRAM! 2, U8 ITd HUR (1R Bl 51
B1S ff BIET SHTE =T AT FRaT Fahvell §, 25 URIT YHE B I AT IFET FHrar A T T
PR & I qTb! BT S U B, T8 NSIC ITh! WS Sefl ©, SATET H TTET 40,000 FUY TH NSIC ERT
T ST B1NSIC & e P HUR TR b, ITHT THE B od 5| H AT § 6 9wy &1 St
frar 2, zaw furdsic ff 98) i o< 81 & 6 Su1eT @ SUTeT sHh15al Bl sHH SirsT o] 314} I
NSIC & ST 26,000 SHISTT IRTS &1 SATET | TGN SH18AT IORE BT, 1 STp! WY ATGH &
HHM MR portal ERT ARY & AR fETd ST U, $HHT W g {31 17 2 &R BIT-8IT
TGt F Y BT S fHar e ¥ 5 agt ff gEd ug ok e sarer e g, ST
SFTHT Aol fqBT, BT prestige BN, SHPT I8} &b T2 H prestige T, 9B IB1 7 prestige
T I g1ell BT SUTET WIS TE BAT TS, T AU MY & STHT 47 <311 F Ay Bl 89 o
T2 § 3R F e § o 59 1oy 9§ ST 3 forem H oiR s 9y

Trady pace of railway projects

*424.SHRIMATI SHOBHANA BHARTIA:
SHRIN.K. SINGH: Tt
Will the Minister of RAILWAYS be pleased to state:

(a) whether Prime Minister has recently expressed serious concern over tardy pace of
railway projects;

t1 The question was actually asked on the floor of the House by Shri N.K. Singh.
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(b) if so, the facts and details thereof;

(c) whether there is steep cost escalation of various pending railway projects and the State
Governments are not showing any positive interest in those projects; and

(d) if so, the manner in which Railways are likely to take up the pending railway projects ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (d)
A Statement is laid on the Table of the Sabha.

Statement
(a) No,Sir.
(b) Does not arise.

(c) Railways have a huge throw forward of ongoing projects under new lines, gauge
conversion, doublings, railway electrification and metropolitan transport project. Due to limited
availability of resources, projects take long time in completion. Ongoing projects undergo cost
escalation on account of various reasons like change in the standard of construction and technology,

scope of work, price escalation, inflation etc.

State Governments were requested to share cost of ongoing new line and gauge conversion
projects in their State. Some of the State Governments have come forward to share cost of selected
projects in their State. State Governments of Karnataka and Jharkhand have agreed for cost sharing

in maximum number of projects.

(d) The projects are being progressed as per the availability of resources. A number of
initiatives have been taken to generate additional funds through Public Private Partnership, funding
by State Governments and other beneficiaries, funds from Ministry of Defence, additional budgetary

support for National Projects and execution of projects through Rail Vikas Nigam Limited.

SHRI N.K. SINGH?: Sir, the recent flash report for Central sector projects suggests that 427
railway projects are running behind time leading to a cost escalation of over Rs.45,000 crores and
attributes this to a fundamental mismatch between the availability of resources and what is required
for completing these railway projects. In the light of this, will the hon. Minister consider a
rationalisation of the ongoing railway portfolio for bringing about a better match between the

availability of finance and what is required to complete these projects ?

SHRI E. AHAMMED:: Sir, as far as the slow growth of the ongoing projects of the Railways and
the limited availability of resources are concerned, the suggestion made by the hon. Member is very
much worth considering. It is a matter to be decided by the Government at the highest level when the
policy is being revised. It is a fact, because when we take into account the backlog of work and also
the delay in completion of the projects, one main reason is inadequacy of funds made available for

the railway projects. Even in the yesterday's discussion, the hon. Member also must have noted that
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my senior colleague mentioned here about the inadequacy of resources available to the

Railways.

SHRI N.K. SINGH: Sir, my second supplementary to the hon. Minister arises from the answer
which he has given to my first supplementary. If paucity of finance is one fundamental reason why
projects are running behind time, then, in assessing the total availability of finance, what is the
availability from the internal resources and internal revenues of the Railways, that is, those from the
equity and those which will come from borrowing, to ensure that the railway revenues are not

excessively overleveraged ?

SHRI E. AHAMMED: Sir, this is one of the things that the Railways have been doing for making
the general finance available to the Railways. But railway is one public utility service of the
Government which is meant for ordinary and poor people. Therefore, internal resources cannot be
mobilised by raising the passenger and other fares. Taking into account all these issues and, with a
view that ordinary and poor people are not put more burden, the Railways are considering other
ways of mobilising funds. The suggestion that the hon. Member has given here will also be given due

consideration.

DR. T. SUBBARAMI REDDY: Sir, in Andhra Pradesh, foundation stones for a number of
projects of new railway lines were laid but, for the last ten years, nothing has happened and there has
been no progress. Every year, we are being told that there are no funds. In the reply, they have said
that State Governments of Karnataka and Jharkhand have agreed for cost-sharing on the maximum
number of projects. | would like to ask the hon. Minister why, despite the Andhra Government
coming forward to share the cost of maximum number of projects, nothing has happened; no
assurance is being given. What action are you going to take? When are you going to complete the

projects ? And, what costs are you going to share with the Government of Andhra Pradesh ?

SHRI E. AHAMMED: Sir, many others have also expressed the same opinion that the hon.
Member has. Andhra Pradesh has cooperated with the Railways in sharing the project costs. Many
of the projects in Andhra Pradesh are still going on. If the hon. Member would like to have a list of the

projects, | can give him.

SHRI MANOHAR JOSHI: Sir, | would like to know from the hon. Minister the other reasons for
the delay in the completion of railway projects, except the one which is mentioned in the reply, that
is, there is no source of income and, therefore, the projects are delayed. | would like to know the
other reasons for the delay in the completion of railway projects. Also, there is a mention of public-
private ownership. How many projects in public-private ownership are going on in the country and,

particularly, in Maharashtra?

SHRI E. AHAMMED: Mr. Chairman, Sir, there are many other reasons also. It is not only the
availability of inadequate funds, but also the failure of contractors, delay in land acquisition and forest

clearance, adverse law and order situation prevailing in a particular area, etc. These are some of the
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reasons. So far as the financial position is concerned, 286 projects are ongoing projects in the
Railways. The estimated amount, at the time of the formulation of the projects, needed for the
completion of those projects, was Rs.79,462 crores. The present position is that an amount of Rs.
6,000 crores has been allotted for the current year. If we take the backlog and the escalation in the
project costs, we may require Rs. 1,00,000 crores. If we do not get these funds, the projects will be
delayed. So, the delay is not a sort of deliberate action on the part of the Railways. The projects have
to be completed. That is why, yesterday, the hon. Minister of Railways said that we would give
importance to whatever we have announced in the Budget and, secondly, to all the ongoing

projects. We have been trying our best to do that.

Sl ST 9T WX, I8 FaId HERTE W AT 3R S8 98d casual SA1@ &7 B
(...

SHRI MANOHAR JOSHI: Sir, | had asked a question on Maharashtra and he has not answered
it. ...(Interruptions)...

MR. CHAIRMAN: You can register a complaint later.

it e Agae : ARG FHIRT HEIed, Nold IS HHST BI 98 SU-FRIRT S 59 91 B
STra o W&l ot foh YoId WIoaed delay T 81 8 ¥, S Ao 91 81 X877, SHGT 7 1t o7 3iR
B U Sfia B! ofl 9 I8 2 6 gl vy Ao da & diotacd Il Wt <ifad oS gu g iR
ST 70-80 HISTaCH &, FTTab! B TS BT ARG H THI 60 TR PRI AT 81 3R g8 YR
HA P T R B available BRIY ST, AT 57 TRT B T U g BRI BUAT W YT,
ST o A0 S ¥ 9T 21 1 319 1 8 SUIg § — Ud QU A1 I8 © O aHY-wHy IR a9 Hieteed
S BH AN WaRTT &_d 8, 918 d financially viable & IT 7 &1, 3T A1 89 S9@1 Uh IR ST Bk I8
TI IR o & fha= diotaesd $79 9 viable B, 1 A1 8, SH! 89 31 9819 31X Sl viable 7TE &,
ISP drop PR S ...(ALT)... TT GIRT IUTI I8 & b Xl DI Sl AT 60 EIR BRI SUAT fachiy
Heg e a1fey, ag =1 firel| &1 & A= #3157 & g S =18 81 g {6 39 39 <1 Surdi A A
DI AT ST BRAT =T, Ry s faa aRasrait 1 iR wwamafdy & sfex Q1 far o a6 ?

SHRI E. AHAMMED: Mr. Chairman, Sir, he has made certain suggestions. It is not easy for

persons like me to choose which one is good and which one is bad. Maybe, both are best ones.
Which one should be given preference is all analysis and assessment of the overall financial position
of the railways. However, | would like to say that there is a monitoring mechanism the railways have
set up for the expeditious completion of projects. The project monitoring group comprising members
of various departments of the railways has been set up to monitor the projects on a monthly basis.
An empowered committee consisting of members of the Railway Board, Planning Commission,
Ministry of Finance and Ministry of Environment and Forests is also there to review the process. A

high-powered committee is constituted. ... (Interruptions)...

MR. CHAIRMAN: Please. ... (Interruptions)... All right.
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SHRI E. AHAMMED: These are all what the railways has been doing on its own. We are all very
much anxious to complete the projects at the earliest. But, these are the unavoidable constraints.
That is why, | just mentioned to take the House into confidence to explain the position of the railways

as such.
MR. CHAIRMAN: Thank you. Now, Q.No. 425. ... (Interruptions)...
SHRI SATYAVRAT CHATURVEDI: Sir, my question has not been answered.

MR. CHAIRMAN: Please register a complaint if it has not been answered. ... (Interruptions)...
ff T AR A : AR, & A1 Fie BT AlT <)

off wumafe : gt IR ST (FEHM)... 5 SIY @ ....(FaHF)... <RIT, T1sH B
2, PIS HIaT &

UGC's coaching scheme for Minorities

*425.SHRI PENUMALLI MADHU : Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) the details of cities/towns covered under UGC's coaching scheme for Minorities in the

country, State-wise;

(b) the details of beneficiaries under the above programme since its implementation in the

country, State-wise;

(c) whether there are any plans for opening of new degree colleges and universities for

minority women; and
(d) ifso, the details thereof with a particular reference to Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Under the University Grants Commission (UGC) Schemes - (i) 'Remedial
Coaching at Undergraduate and Postgraduate Levels', (i) '‘Coaching for Entry in Services and (jii)
'Coaching to prepare for National Eligibility Test (NET) or State Eligibility Test (SET) for
Lectureship', 419 institutions were provided grants in 22 States/UTs during the Tenth Plan for 32535
beneficiaries belonging to the minority communities, incurring an expenditure of Rs.2065.39 lakhs.
These Schemes have been merged during Eleventh Plan under the scheme of development grants to
institutions with total allocation of Rs.2854.25 lakhs. Presently UGC is running these schemes in 88
State Universities, 22 Central Universities and 9 Deemed Universities. In addition, UGC has provided
assistance to Jamia Hamdard, New Delhi (Rs.697.69 lakhs), Maulana Azad National Urdu University
(Rs.414.39 lakhs), Baba Saheb Bhimrao Ambedkar University, Lucknow (Rs.539.39 lakhs) and
Aligarh Muslim University (Rs.664.39 lakhs) for setting up of 'Residential Coaching Academies for
Minorities/SCs/STs and Women'. The Coaching Programmes in these institutions will start from

January, 2010.
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(c) No, Sir.
(d) Does not arise.

SHRI PENUMALLI MADHU; Sir, under the University Grants Commission scheme, during the
X Plan period, it has provided 32,000 students from the minority community and they are benefited,
Sir. | asked the Minister: 'What is the total number of minority students that are benefited during the
XI Plan period?' This was the question. But, the Minister in his written answer has not given any
categorical answer to that. In addition to that, the Minister has said, “The scheme is going to be
implemented from 2010-onwards."' Then, my question is: Is it a part of austerity measure not to

implement the scheme from 2007-107

SHRI KAPIL SIBAL: Sir, the hon. Member is right. As far as the X Plan is concerned, the three
schemes benefited 32,535 members of the minority community. In the Eleventh Plan the schemes
were merged, in other words, the schemes related to SCs, STs, OBCs and minorities. Now under
the Eleventh Plan, as the schemes are on-going, because the schemes are merged, there is no
process by which we get the number of beneficiaries belonging only to the minority communities. We
do not have those numbers. If we have those numbers, we will certainly, Sir, place them before the

hon. Members of the House.

SHRI PENUMALLI MADHU?: Sir, our hon. Minister and the Government of India announced
that a lot more is going to be done for the minority community students in the coming period. But in
his reply he said that in the Tenth Plan period Rs.20 crores have been spent for coaching. For the
Eleventh Plan period he has announced Rs.28 crores. It includes minorities, SCs, STs and women
also. So, is it not an austerity measure? They are including everybody and reducing the money also.

...(Interruptions)...
MR. CHAIRMAN: Question please.

SHRI PENUMALLI MADHU: | would like to know from the hon. Minister whether they are going
to apply austerity measures by cutting down the amount meant for the minority communities.

...(Interruptions)...

SHRI KAP1L SIBAL: Sir, not only will there be no austerity measures, but, in fact, the question
of applying austerity measures to such schemes also does not arise. | want to give a categorical
assurance to the hon. Members. The Eleventh Plan scheme, which is, of course, now merged in the
various categories, gives Rs.28 crores. But other than that, the UGC has provided assistance to
Jamia Hamdard where the benefit goes to the minority community, which is about Rs.7 crores,
Maulana Azad National Urdu University, which is about Rs.4 crores, Aligarh Muslim University, which
is over Rs.6.5 crores, and Bhim Rao Amedkar University, which is almost Rs.5.5 crores. So, these
are special schemes other than those schemes which | have already mentioned for which Rs.28

crores are set apart. So, there is no question of austerity measures at all.
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SHRI TARIQ ANWAR: Sir, the idea is go give free coaching to minority students in order to
bring them on a par with other general students. But if you look at the scheme, UGC again conducts
All India Merit Test to select minority students for giving coaching. The idea is to provide coaching to
all minorities irrespective of their ability. So, | would like to know from the hon. Minister whether he

proposes to do away with the All India Merit Test and provide coaching to all minorities.

SHRI KAPIL SIBAL: Sir, the whole purpose of coaching is that they can sit for the Merit Test.
The purpose is not to take away merit. So, these remedial coaching schemes are where the student
is weak in a particular subject or he finds a particular subject too complicated. We give him additional
coaching so that he actually passes the test. Wherever we feel that he is weak, we are willing to give
him remedial coaching. Not only that, under these coaching schemes, we will give him about 50
clock hours of teaching. So, there are several components of the scheme through which we help the
students belonging to the minority communities. Sitting for the test or sitting for the Public Service
Examinations, it is a separate thing altogether. But remedial coaching means that he should be
empowered through coaching, through teaching, through extra tuition outside the unified course
system so that he is able to cope with the academic standards and he can pass the Degree. The

MET and others are separate.

SHRI BHARATKUMAR RAUT: Thank you, Sir, for giving me the opportunity, finally.

...(Interruptions).... | have been raising my hand since eleven o' clock in the morning.
MR. CHAIRMAN: That is bound to happen.

SHRI BHARATKUMAR RAUT: Sir, my question is in two parts. You have said that this UGC
scheme is there for three or four reasons. One can understand remedial coaching for entering service
or for preparing for National Eligibility Test or for lecturership. | want to ask the Minister how many
who have undergone this training in the past have got into the services or have got into lecturership ?
I want to know whether that money has gone down the drain or has it proved useful. The (b) part of
my question is: further you have stated that some universities which you have mentioned have also
been granted fund in the Eleventh Plan. Do you think that only in these universities which you have
mentioned - Baba Saheb Ambedkar University and Maulana Azad National Urdu University, only in
these-minorities or the weaker sections or the students of the socially weaker sections of the society
go? There are many other universities where these students are studying. Why don't you enlarge

this, not university-wise, but student-wise? That is my suggestion. Kindly answer this.

SHRI KAPIL SIBAL: Sir, as far as the number of people who have passed the eligibility test or
who have gone into services is concerned, | don't think there is any methodology that we have, that

any person who gets into the UPSE reports back to us that he was in fact coached in NET or he was
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coached in UPSE and therefore, passed the test and therefore, he was empowered. | don't think
there is any methodology available with the Government. So, | don't think | will be able to provide you
that figure. As far as your second question is concerned as to whether we should expand the
scheme to other institutions, at the moment we have not expanded that scheme because there is a
concentration of large minorities and wherever there is concentration of large minorities in large
universities like Aligarh Muslim University, | think, it would be a good idea to put the scheme into
action there than to go into several other small institutions. But, as and when, we have allocations
which are available to us in order to expand this, certainly it is something that the Government is
open to.

SHRIMATI VASANTHI STANLEY : Sir, it is a welcome idea of setting up of residential coaching
academics for minorities, SCs, STs and women. My question is: when there is more number of
minorities available, why are you clubbing SCs, STs and women together in this? Already SCs, STs
and women have other institutions for coaching. Why not you have this for minorities so that it will be
more helpful to them?

SHRI KAPIL SIBAL: Sir, in fact these are not the only schemes of the Government of India. The
Ministry of Minority Affairs also has several schemes which benefit the minorities. The Social Welfare
Ministry also has several schemes which benefit the SCs, STs and the OBCs. The Ministry of Human
Resource Development has one such scheme which benefits across the board. But, it is not as if
there are no schemes available under Ministries which in fact impact and benefit SCs, STs, OBCs as
well as minorities.

*426. [The questioner Shri Ramdas Agarwal was absent. For answer vide page 26 infra. ]

*427. [The questioner Shri Nand Kumar Sai was absent. For answer vide page 26 infra. ]

Setting up of world class university in Gujarat

*428.SHRI KANJIBHAI PATEL : 1

SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether State Government of Gujarat has provided land, free of cost, for setting up of

world class university in Gandhinagar; and
(b) if so, by when the proposed university will be established ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) A
Statement is laid on the Table of the Sabha.

1 [The question was actually asked in the floor of the House by Shri Kanjiohai Patel ]
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Statement

(a) The State Government of Gujarat has suggested sites in Sabarkantha district for the
establishment of an innovation university aiming at world class standards. However, the Scheme of
innovation universities envisages establishment of the proposed university at Gandhinagar in view of
the required level of connectivity and infrastructure.

(b) 14 Innovation Universities, including one at Gandhinagar, are slated for establishment
over 11th and 12th Five Year Plan periods.
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SHRI KAPIL SIBAL: Sir, as far as the location of this university is concerned; the Guijarat

Government has suggested some sites in Sabarkantha district. But, in accordance with the decisions
that we have taken, we believe that these universities should be at places where there is connectivity.
There is no point setting up innovation universities and world-class universities where there is no
availability of connectivity. They should be in places where there is urban infrastructure, where there
is education infrastructure, where there is social infrastructure. Therefore, we suggested that this
university should be set up near Gandhinagar and the State Government will then respond to us and
give us sites in Gandhinagar. As and when that happens, we will be more than happy to carry on with

the inspection.
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SHRI KAPIL SIBAL: Sir, this is something that we have to decide at the level of the Central
Government. The State Government should give us various sites in the context in which we have
suggested. And, as and when, the sites are given to us, we will, certainly, carryout inspection and

when we find the site suitable we will carry forward and set it up.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Formulation of SAPs by States
*426.SHRI RAMDAS AGARWAL : Will the Minister of AGRICULTURE be pleased to state:

(a) the number of States so far formulated State Agriculture Plans (SAPs) by enhancing

allocations to agriculture and allied sectors in order to reverse the declining trend;
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(b) the cumulative allocation for agriculture during 2003-04 as compared to cumulative

allocation in the last fiscal year; and

(c) the data from 2007-08 onwards on agriculture and allied Gross Domestic Product

(GDP) in respect of all the States to assess overall agricultural growth, State-wise ?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) The Rashtriya Krishi Vikas
Yojana (RKVY) was launched in 2007-08 with a view to incentivize the States to invest more in the
agriculture and allied sectors based on agriculture plans. Under the new scheme, the states are
required to prepare District Agriculture Plans (DAPS) and a comprehensive State Agriculture Plan
(SAP) by integrating the DAPs. 577 DAPs have been prepared by States. Sixteen States have also
formulated their SAPs.

(b) Aggregate State plan outlay of States for Agriculture & Allied Sectors during 2003-04
was Rs.5040.71 crore and Rs. 17,528.53 crore during 2008-09.

(c) The Gross Domestic Product from agricultural and allied sector at constant 1999-2000
prices for 2007-08 and 2008-09 are Rs.557122 crore and Rs.566045 crore, respectively. The growth
rates for agriculture and allied sector's GDP were 4.86% and 1.60% in 2007-08 and 2008-09,

respectively. The GDP state-wise, which are available for 2007-08, are given in the Statement.
Statement

State-wise details of agriculture and allied sector's GDP for

2007-08 at constant (1999-2000) prices

SI.No. State/Union Territories Agriculture & Allied Sector's GDP

(In Crores Rupees)

1 2 3

1 Andhra Pradesh 58927
2 Arunachal Pradesh 669
3 Assam 12855
4 Bihar 22888
5 Jharkhand 6315
6 Goa 698
7 Gujarat 34625
8 Haryana 21034
9 Himachal Pradesh 5071
10 Jammu & Kashmir 6154
51 Karnataka 30363
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1 2 3

12 Kerala 18206
13 Madhya Pradesh 24901
14 Chhattisgarh 9439
15 Maharashtra 55311
16 Manipur 1073
17 Meghalaya 1189
18 Mizoram 376
19 Nagaland NA
20 Orissa 16552
21 Punjab 30237
22 Rajasthan 34954
23 Sikkim 295
24 Tamil Nadu 24849
25 Tripura NA
26 Uttar Pradesh 70174
27 Uttarakhand 4365
28 West Bengal 51006
29 A & N lslands NA
30 Chandigarh 54
31 Delhi 713
32 Puducherry 279

ALL INDIA 557122

Source: Directorate of Economics & Statistics of respective State Governments, and for All India -

Central Statistical Organisation
NA = Not Available
Genetic modification of cash crops
*427.SHRI NAND KUMAR SAl: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Indian Council of Agricultural Research and Department of Bio-technology have

recommended various cash crops for developing genetic modifications;

(b) if so, the names of cash crops under review in various institutes as on date, institute-

wise;
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(o) the criteria fixed for examination of such crops; and

(d) the names of cash crops likely to be released by the Review Committee on Genetic

Manipulation and Genetic Engineering Approval Committee in the current financial year?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) and (b) The Indian Council
of Agricultural Research (ICAR) is conducting research on 18 crops namely rice, wheat, sorghum,
maize, chickpea, pigeonpea, soybean, cotton, brassica, banana, papaya, tomato, brinjal, potato,
cassava, groundnut, castor and sugarcane which includes cash crops also for genetic modifications.
The Department of Biotechnology (DBT), Ministry of Science & Technology, Government of India
has also supported research programmes on potato, cotton, sugarcane and banana under nine

different projects at different Institutes.
The institute-wise and crop-wise details are given in the Statement (See below).

(c) The Government of India has put in place a robust and transparent regulatory
mechanisms for examination of Genetically Modified (GM) crops. The Government of India is
following a case by case approval of GM crops even if it is approved for commercial cultivation in
other countries. The GM crops are monitored and reviewed at all stages of development including
research and field trial stage. The development of all GM crops is governed under the 'Rules for the
Manufacture, Use, Import and Export and Storage of Hazardous Micro-organisms / Genetically
Engineered Organisms or Cells, 1989", issued under the provision of the Environment (Protection)
Act, 1986 by Ministry of Environment and Forests. These Rules cover the areas of research as well as
activities involving manufacture, use, import, export, storage and large scale applications of
Genetically Modified Organisms (GMOs) and products made there from throughout India. The Rules
are supported by bio-safety guidelines for evaluating environmental and health safety aspects of

genetically modified products.
Rules, 1989 are implemented through Competent Authorities namely:
- Institutional Bio-safety Committee (IBSC) at the institutional level

- Review Committee on Genetic Manipulation (RCGM) under DBT to oversee research and

development.

- Genetic Engineering Approval Committee (GEAC) under MoEF is the apex body to grant
approval for large scale trials and commercial release of Living Micro Organisms

(LMOs)/Hazardous Micro Organisms (HMOs).

- State Biotechnology Coordination Committee (SBCC)/ District Level Committees (DLCs) at

the state level responsible for compliance and post release monitoring.

The Genetic Engineering Approval Committee (GEAC) is the apex body under Rules, 1989 for

according approval for large scale use and commercial release of GMOs.
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(d) With new/modified cry genes Bt. cotton and Bt brinjal have been recommended by the

GEAC to release. A few other GM crops viz. pigeonpea, banana, rice are in different stages of

development and progress is being reviewed by the GEAC.

Statement

Crop-wise and Institutes -wise details

S.No. Crops

Institutes

3

1. Rice

2. Wheat

3. Sorghum

4. Maize

5. Chickpea

6. Pigeonpea

7. Soybean

8. Cotton

9. Brassica

National Research Centre for Plant Biotechnology, New Delhi,
Directorate of Rice Research, Hyderabad (Andhra Pradesh),
Central Rice Research Institute, Cuttack(Orissa) Indian Council of
Agricultural Research-North Eastern Hill Complex, Shillong,
Meghalaya, Vivekananda Parvatiya Krishi Anusandhanshala, Aimora
(Uttrakhand), MS Swaminathan Research Foundation, Chennai,

University of Calcutta Bose Institute, Calcutta
National Research Centre on Plant Biotechnology, New Delhi

Directorate of Sorghum Research, Hyderabad (Andhra Pradesh),

National Research Centre for Plant Biotechnology, New Delhi

Vivekananda Parvatiya Krishi Anusandhanshala, Almora
(Uttrakhand), Indian Agricultural Research Institute, New Delhi
Directorate of Maize Research, New Delhi, National Research Centre

for Plant Biotechnology, New Delhi.

National Research Centre for Plant Biotechnology, New Delhi. Indian
Institute of Pulses Research, Kanpur(Uttar Pradesh) Assam

Agricultural University, Jorhat

National Research Centre for Plant Biotechnology, New Delhi, Indian

Institute of Pulses Research, Kanpur (Uttar Pradesh)

Indian Agricultural Research Institute, New Delhi. Directorate of

Soybean Research, Indore (Madhya Pradesh)

Central Institute for Cotton Research, Nagpur(Maharashtra)
National Research Centre for Plant Biotechnology, New Delhi, Indian
Agricultural Research Institute, New Delhi. University of Delhi, South

Campus, New Delhi

National Research Centre for Plant Biotechnology, New Delhi.
Directorate of Rapeseed & Mustard Research,

Bharatpur(Rajasthan)
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3

10.

1.

12.

13.

4.

15.

16.

17.

18.

Banana

Papaya

Tomato

Brinjal

Potato

Cassava

Groundnut

Castor

Sugarcane

National Research Centre for Plant Biotechnology, New Delhi Indian,
Agricultural Research Institute, New Delhi. Indian Institute of
Horticultural Research, Bangalore (Karnataka), Tamil Nadu

Agricultural University, Coimbatore (Tamil Nadu)

Central Institute of Sub-tropical Horticulture, Lucknow (Uttar

Pradesh), Indian Agricultural Research Institute, New Delhi.

Indian Institute of Vegetable Research, Varanasi (Uttar Pradesh),
Indian Institute of Horticultural Research, Bangalore(Kamataka),
Indian Agricultural Research Institute, New Delhi, National Research

Centre for Plant Biotechnology, New Delhi.

Indian Institute of Vegetable Research, Varanasi.(Uttar Pradesh),
National Research Centre for Plant Biotechnology, New Delhi. Tamil
Nadu Agricultural University, Coimbatore University of Agricultural

Science, Dharwad

Central Potato Research Institute, Shimla: (Himachal Pradesh), Indian Agricutural
Research Institute, New Delhi.

Central Tuber Crops Research Institute, Thiruvanantha-puram
(Kerala), Indian Agricultural Research Institute, New Delhi.
Directorate of Groundnut Research, Junagadh (Gujrat) National
Research Centre for Plant Biotechnology, New Delhi, Directorate of
Oilseed Research, Hyderabad(Andraha Pradesh), National
Research Centre for Plant Biotechnology, New Delhi.

Directorate of Oilseed Research, Hyderabad (/—\ndhra Pradesh),
National Research Centre for Plant Biotechnology, New Delhi

Sugarcane Breeding Institute, Coimbatore, Tamil Nadu Tamil Nadu

Agricultural University, Coimbatore, Tamil Nadu

Setting up of an independent regulator for railways

*429.SHRI KALRAJ MISHRA:

SHRI SANTOSH BAGRODIA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether Planning Commission in its mid-term appraisal has recommended for setting

up of an independent regulator for Railways;
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(b) if so, the mandate of independent regulator and the functional relationship between the

regulator and the Ministry;

(o) whether such a step requires amendment to the existing Act or a new enactment by the

Parliament; and

(d) ifso, the steps being taken by Government in this regard?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) The mid-term
appraisal by the Planning Commission for the 11th Five Year Plan is in progress and the
recommendations would be known only when the appraisal is finalized. There is no proposal at
present for setting up of an independent regulator for Railways.

Unauthorised railway employment forms
*430.SHRI TAPAN KUMAR SEN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government's attention has been drawn to cases of unauthorized railway

employment forms being distributed in the State of West Bengal to dupe the unemployed youth;
(b) if so, the action taken so far; and

(c) if not, whether Railways would refer such cases to CBI for thorough investigation to bust

the fake employment racket?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (c) As per
recruitment procedure, vacancies in Group 'C' and Group 'D' are advertised in Employment News/
Rojgar Samachar published by Ministry of Information & Broadcasting. The advertisement contains
complete details alongwith the proforma of the application form. Application forms can be copied on
A-4 size paper or can be downloaded from concerned Railway websites by the candidates. Thus,
application forms are available freely and without any cost to the candidates. Railways do not
authorize any agency/individual to distribute forms anywhere in the country including West Bengal. It
is for the law and order enforcement agencies in the State to take appropriate action, if any

individual/ group of individuals/ organization is/are engaged in any such activity.
Salary/wages of non-faculty employees of AICTE

*431. SHRI S.S. AHLUWALIA: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether Government has constituted a Committee headed by a former Chief Justice of
India to examine the fee structure of technical institutes affiliated to the All India Council for Technical

Education (AICTE);

(b) if so, the details thereof;

32



(c) whether Government has been seized of the fact that while salaries of faculty members
of AICTE affiliated institutes are governed by AICTE rules, no rule exists with regard to salary and

wages of their non-faculty employees;

(d) whether the Committee will examine the salary/wages of the non-faculty employees of
the AICTE affiliated institutes; and

(e) ifnot, the rationale therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b)
In compliance with the directions of the Supreme Court of India in the case of P. A. Inamdar &
Others v/s State of Maharashtra & Others, All India Council for Technical Education (AICTE) has
constituted a Committee under the chairmanship of Justice Shri Ranganath Mishra, former Chief
Justice of India to suggest, inter-alia, the suitable mechanism for charging of fee in technical
institutions in the country. The list of members is given in the Statement (See below). The

Committee is yet to give its report.

(c) to (e) The AICTE Act empowers the AICTE to "co-ordinate the development of technical
education in the country at all levels". As part of its role for developing technical education in the
country, AICTE lays down the salary structure for faculty of the institutions approved by it. The salary
structure of non-teaching employees of the technical institutions are left to the States/UTs to decide.
As such the terms of reference of the Ranganath Mishra Committee do not include the salary

structure for non-teaching employees of AICTE approved institutions.
Statement

Composition of the National Fee Committee.

1. Justice Shri Ranganath Mishra, Former Chief Justice of India. Chairman
2. Justice Giridhar Malaviya, Former Justice of Allahabad High Court. Member
3. Prof. S.K.Khanna, Former Chairman, AICTE, New Delhi. Member

4. Prof. T.N.Kapoor, Former Vice Chancellor Punjab University,

Chandigarh. Member

5. Prof. M. Anandakrishnan, Former Vice Chancellor Anna University,

Chennai Member
6. Prof. C.K. Kokate, Former Vice Chancellor Kakatiya University, Member
Warangal.
7. Prof. Pritam Singh, Former Director, [IM, Lucknow. Member
8. Prof. Amar Nath Sandhu, Former Partner PWC and Prof. of Member

Accountancy & Finance VG SIM, IIT, Kharagpur.
9. Sh. S.J. Bhalla, Former President, Council of Architecture. Member

10. Dr. K. Narayana Rao, Member Secretary, AICTE. Convener
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Budget provision for Dalli-Rajhara-Jagdalpur railway project
1*432. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of RAILWAYS be pleased to state:

(a) the budget provision for tribal dominated Bastar district of Chhattisgarh in 2008-09 for

proposed Dalli-Rajhara-Jagdalpur rail line, after completion of survey work; and
(b) the cost of this new line and time by when it will be completed?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) An amount of Rs. 124.99
crore was provided in Railway Budget 2008-09 for Dalli-Rajhara-Rowghat-Jagdalpur new line

project.

(b) Cost of the line at 2004-05 prices was Rs. 968.6 crore. The project is likely to be
completed in 2014-15 subject to completion of acquisition of the required land for construction of the

new line by the Government of Chhattisgarh and availability of resources.
Madarsa Reform Programmes

*433.SHRI P.R. RAJAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased

to state:
(a) the progress of Madarsa Reform Programmes initiated by his Ministry; and

(b) whether his Ministry is constituting a Madarsa Board to oversee the Madarsa

education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) Scheme
for Providing Quality Education in Madarsas (SPQEM) encourages traditional institutions to
voluntarily introduce modern subjects like Science, Mathematics, Social Studies, Languages in their
curriculum. It also encourages linkage of Madrasas with National Institute for Open Schooling (NIOS)
to enable children studying in Madrasas get certification for class 5, 8, 10 and 12, transit to higher
studies and also ensure quality standards akin to the national education system. Registration and
examination fees to the NIOS and cost of teaching learning material is covered under this scheme.
The NIOS linkage is also extended for Vocational Education at the secondary and higher secondary
stage of Madarsas. For the monitoring and popularization of scheme, SPQEM envisages funding of
State Madarsa Boards. During the year 2007-08 and 2008-09, 15 States/UTs were assisted under
the Scheme by providing assistance of Rs. 9905.89 lakhs for 5297 madrasas and 10214 teachers in

modern subjects.

(b) The proposal in regard to establishing a Central Madrasa Board, through an Act of
Parliament, for standardizing the education in modern subjects of Science/ Maths, etc. which are

non-theological, was proposed in a report of a National Conference organized by the National

tOriginal notice of the question was received in Hindi.
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Commission for Minority Educational Institutions (NCMEI). Since it is not a proposal initiated by the
Government, any decision in this regard shall be taken only in the event of there being consensus

among all stakeholders.
Problems relating to rainfed farming
t*434. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of AGRICULTURE be pleased to refer to the answer to Unstarred Question 152
given in the Rajya Sabha on 3 July, 2009 and state:

(a) the problems identified by Government with regard to rainfed farming;
(b)  the programmes being formulated by his Ministry to resolve each of the problem;

(c) the total number of micro and macro watersheds identified under Integrated Watershed
Management Programme in the country alongwith the number of such watersheds being developed,

district-wise, particularly in Rajasthan; and

(d) the total area of rainfed land on which crop production has been insured as a result of

the above programme?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) Rainfed agriculture is
complex, risk prone and is characterized by low levels of productivity and input usage. Since, rainfed
farming depends primarily on rainfall received during the monsoon period which varies widely in terms
of distribution, extent and intensity, it witnesses wide range of uncertainty in production and
productivity. The risks involved in rainfed farming does not encourage farmers for higher investment

in agricultural inputs and this results in low cropping intensity & productivity.

(b) Government has accorded priority to the holistic and sustainable development of
Rainfed areas. To address various problems of farming in the rainfed areas and to ensure a
coordinated strategy for development, Government of India has established the National Rainfed
Area Authority (NRAA) in November 2006. For the promotion of rainfed farming, following watershed
programmes are being implemented by the Ministry of Agriculture and Ministry of Rural Development

through an integrated watershed management approach.
Ministry of Agriculture
(i)  National Watershed Development Project for Rainfed Areas (NWDPRA).

(ii) Soil Conservation in the Catchments of River Valley Project and Flood Prone River (RVP &
FPR).

(i)  Watershed Development Project in Shifting Cultivation Areas (WDPSCA). Ministry of Rural

Development

tOriginal notice of the question was received in Hindi.

35



(iv) Integrated Watershed Management Programme (IWMP): Integration and modification of the
schemes of Drought Prone Area Programme (DPAP), Desert Development Programme
(DDP) and Integrated Wasteland Development Programme (IWDP).

The programmes like Rashtriya Krishi Vikas Yojana (RKVY), National Food Security Mission
(NFSM), Micro Irrigation (MI), National Horticulture Mission (NHM) also accord special focus to

rainfed areas for improving the livelihood security and agricultural productivity.

(c) Under the Integrated Watershed Management Programme (IWMP), a total of 154510
micro watersheds covering 1042.46 lakh hectares have been identified covering 292 districts in 18
States. During the year 2009-10, 9689 micro-watersheds covering 53.93 lakh hectares have been
sanctioned. The State-wise details are given in the Statement-l (See below). In Rajasthan 26655
micro-watersheds covering 173 lakh hectares have been identified against which 977 micro-
watersheds have been taken up during 2009-10 to cover 9.26 lakh hectares. District-wise details are

given in the Statement-Il (See below).

(d) Since inception and upto the end of Tenth Five Year Plan, about 50.83 million ha. of
degraded lands including rainfed areas have been covered under various Watershed Development
Programmes. Parts of such developed degraded rainfed land are brought under cultivation. Lands so
developed include rainfed agricultural lands, non-arable lands and drainage line areas. It has been
observed that the production and productivity has improved in the treated watersheds due to better

soil & water conservation measures.
Statement-/

State wise no. of micro watersheds identified under Integrated Watershed Management Programme
(IWMP) and no. of watershed being developed

SlI. No. State Total No. Area No. of No. of Area
of Micro- covered districts micro- sanctioned
watershed (in lakh covered  watersheds  (inlakh
identified hectares) sanctioned  hectares)
during
2009-10
1 2 3 4 5 6 7
1 Andhra Prdesh 17450 87.23 12 947 4.73
2 Chhattisgarh 7200 36 15 320 1.52
3 Gujarat 10567 155.85 26 753 3.3
4 Himachal Pradesh 4388 27.25 12 236 2.04
5 Karnataka 16768 83.84 27 966 4.91
6 Madhya Pradesh 14419 131.31 30 835 6.01
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1 2 3 4 5 6 7

7 Maharashtra* 30509 165.25 28 2893 9.96
8 Orissa 10757 102.52 10 537 2.95
9 Punjab 34 1.23 3 17 0.35
10 Rajasthan 26655 173 32 977 9.26
1 Tamil Nadu 5532 30.43 23 544 2.5
12 Uttaranchal * 409 19.32 13 82 1.7
N E States
13 Arunachal Pradesh 3331 28.36 n 92 0.68
14 Assam 3700 3.21 26 245 2.21
15 Meghalaya 764 3.66 7 20 0.3
16 Nagaland 1293 9.24 n 170 1.06
17 Sikkim 166 1.63 2 22 0.15
18 Tripura 406 2.45 4 33 0.3
TOTAL : 1,54,510 1,042.46 292 9,689 53.93

* The proposals of Maharashtra & Uttaranchal have been appraised and approved by the Steering
Committee. However, State Level Nodal Agency(s) ( SLNAs) have yet to issue sanction letters for
release of funds by the Department.
Statement-1/
District-wise details of total No. of Micro watersheds identified

and No. of watersheds being developed in Rajasthan

Sl. No. District Total treatable Treatable No. of w/s Total area
watersheds/ area under Micro under
clusters under IWMP w/s/IC IWMP
IWMP
1 2 3 4 5 6
1 Ajmer 469 427507 36 23338
2 Alwar 327 511707 32 25981
3 Banswara 287 233457 30 14066
4 Baran 418 295378 38 17372
5 Barmer 4031 1877413 101 100142
6 Bharatpur 140 313394 25 15024
7 Bhilwara 536 457755 21 33258
8 Bikaner 2936 1467869 31 80000
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1 2 3 4 5 6

9 Bundi 339 217924 10 10242
10 Chittorgarh 686 388432 30 21558
n Churu 1513 936269 33 46550
12 Dausa 141 193595 13 12006
13 Dholpur 160 1567323 6 9452
14 Dungarpur 325 163232 12 9460
15 Hanumangarh 73 403276 14 18814
16 Jaipur 645 615641 34 33109
17 Jaisalmer 2404 1686870 79 80000
18 Jalore 1283 641401 29 33647
19 Jhalawar 548 336384 36 15659
20 Jhunjhunu 631 348415 27 20490
21 Jodhpur 2367 1568999 89 82000
22 Karouli 275 222704 8 11139
23 Kota 149 176980 5 10223
24 Nagour 1855 1137210 48 58082
25 Pali 736 657541 44 40500
26 Pratapgarh figures figures 7 5247
included included
in Chittor in Chittor

27 Rajsamand 285 168215 21 9993
28 S. Madhopur 390 291048 26 15251
29 Sikar 815 467504 34 25665
30 Sirohi 281 224133 18 10232
31 Tonk 392 409528 18 21028
32 Udaipur 1218 303175 22 16071

TOTAL 26655 17300279 977 925599

* Note: - In Western Rajasthan where there are non distinguishable drainage lines i.e. watersheds

can not be delinated, the development unit for rainfed areas is cluster (village / group of villages).
Quality of food supplied in trains

*435.SHRIMATI MOHSINA KIDWAI:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of RAILWAYS be pleased to state:
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(a) whether Government is aware that the quality of food/snacks available at railway
platforms and in trains is highly unhygienic;

(b) if so, the facts and details thereof;

(c) whether regular inspections are not carried out by railway authorities to check food
quality at platforms and in trains; and

(d) if so, the steps contemplated by Government to ensure availability of quality food in
trains as well as at railway platforms?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) Improvement in
catering services is an ongoing process. This includes maintenance of hygiene, standard and quality
of food, introduction of good quality packaging, revision of menu, procurement of raw material from
approved/quality sources, etc. Regular as well as surprise checks are conducted by the railway
administration to monitor the catering services and remedial actions are taken.

Steps taken by Railways to ensure food quality, hygiene and nutritional content of food, etc.
are as under:-

(i)  The Food and Health Inspectors of Zonal Railways regularly take samples for verification under
Prevention of Food Adulteration Act (PFA).

(i) A central control has been setup by IRCTC at New Delhi to monitor the quality of catering
services. This is equipped with phone, Fax, PC with broadband internet connectivity and
scanner and is operational round the clock.

(i)  On-line Complaint Management system has been introduced to facilitate online lodging of
complaints by logging on IRCTC's website at www.irctc.com.

(iv) A national toll free number 1800-111-139 has been launched for lodging of complaints by
passengers. Facilities of receipt of complaint through SMS are under process of
implementation.

(v) Food audit is being done in various areas including premium trains, base kitchens and food
plazas.

(vi) A number of special drives have been conducted on premium trains, base kitchens, food
plazas and other units through officers and Quality Control Professionals (QCPs) so as to
improve quality of catering services. Punitive steps e.g. warning, fines, termination, etc. have
been taken against defaulters.

(vii) Customer satisfaction surveys are conducted through reputed independent agencies such as
IMRB International.

However, complaints on quality of food supplied to the passengers continue to be received. In
order to further revamp the quality of services, the catering policy is being reviewed.

Dumping of steel by China and East-European countries

*436.SHRI NARESH GUJRAL :
SHRIN. K. SINGH:
Will the Minister of STEEL be pleased to state:
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(a) whether Government has recently decided to keep a tab on steel imports into the

country;

(b) if so, whether several domestic steel majors have alleged large scale dumping by China

and East European countries;
(c) if so, the details thereof;

(d) whether Government proposes to curb the import of steel in view of adequate availability

in the country; and
(e) ifso, the reaction of Government in this regard?

THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH): (a) The Government has been closely
monitoring various aspects of the steel market, including import of steel.

(b) and (c) M/s Essar Steels Limited, Ispat Industries Limited, and JSW Steel Limited had
filed an application before the Designated Authority for initiation of anti dumping investigation
concerning alleged dumping of Hot Rolled Coils, Hot Rolled Sheets, Hot Rolled Plates, Hot Rolled
Strips or any other hot rolled flat products of iron or non-alloy steel originating in or exported from
China PR, Indonesia, Iran, Japan, Kazakhstan, Malaysia, Philippines, Romania, Russia, South
Africa, Saudi Arabia, Korea ROK, Thailand, Turkey and Ukraine. Similarly M/s Jindal Stainless Ltd.
had filed an application before the Designated Authority against dumping of Cold Rolled Flat
Products of Stainless Steel originating in or exported from China PR, Japan, Korea, European Union,
South Africa, Taiwan, Thailand, and USA and requested for initiation of anti-dumping investigations

for levy of anti-dumping duties on the subject goods.

Subsequently, on the request of the domestic industry the Designated Authority vide
notification dated 11/8/2009 has terminated the anti-dumping investigation on imports of Hot Rolled
Products. As regards dumping of Cold Rolled Flat Products of Stainless Steel, the Designated
Authority in its Final Findings notified on 24/11/2009 has recommended imposition of anti-dumping
duty at various rates on all imports of subject goods from, the subject countries.

(d) and (e) During the past one year, the Government has taken the following measures to
assist the domestic steel industry tide over the global economic crisis, which inter-alia includes

discouraging of cheaper imports and encouraging of export of steel products:

(i) Export duty on all steel items withdrawn from 31.10.2008.

(i)  Re-imposition of import duty on steel items at 5% (except steel melting scrap) on 18.11.2008.
(i) Re-introduction of Duty Entitlement Pass Book (DEPB) Scheme on steel items on 14.11.2008.

(iv) Reduction of Excise Duty on steel items from 14% to 10% in December, 2008 and further to

8% in February, 2009.
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(v)  Re-introduction of Countervailing Duty on TMT bars and rods.

(vi) Import of Hot Rolled Coil brought into "Restricted Category" of imports with effect from
21.11.2008.

Employment of Sanskrit Graduates
*437.SHRI BALAVANT ALI/AS BAL APTE:
SHRI RUDRA NARAYAN PANY':
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is taking steps for the creation of employment opportunities for

Sanskrit Graduates; and

(b) if so, the number of Sanskrit Graduates/Post Graduates passing out every year and

how many of them are employed as teachers every year?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b)
The Sanskrit Graduates are eligible for employment in different schools and educational institutions
besides being eligible for pursuing higher studies and research. Government is making all efforts
through its institutions viz. Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapeetha, Rashtriya
Sanskrit Vidyapeetha and Rashtriya Sanskrit Sansthan (RSkS), especially RSkS, to encourage
Sanskrit education so as to create more employment opportunities. 1373 teachers are employed in
these three Deemed Universities. 162 number of people' are employed in Adarsh Sanskrit
Mahavidyalayas/Shodh Sansthans, which are financially aided by RSkS. 1177 full time and 406 part
time teachers are engaged for traditional Sanskrit Schools for which RSkS is providing salaries to the
Sanskrit teachers. The data for Sanskrit Graduates/Post Graduates passing out of universities is not
centrally maintained. However, the number of graduates/post graduates who passed out from the
Rashtriya Sanskrit Sansthan, Rashtriya Sanskrit Vidyapeetha and Shri Lal Bahadur Shastri Rashtriya

Sanskrit Vidyapeetha, all Deemed Universities, during the last three years and the current year are as

follows:-

Name of the Deemed Graduates/ 2006 2007 2008 2009

University Post Graduates

Rashtriya Sanskrit Sansthan Graduates 1878 1891 1811 1778
Post Graduates 1187 1363 1190 1037

Rashtriya Sanskrit Vidyapeetha Graduates 145 158 143 196
Post Graduates 106 87 85 19

Shri Lal Bahadur Shastri Graduates 260 236 306 73

Rashtriya Sanskrit

Vidyapeetha Post Graduates 145 100 104 102
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Discontent due to non-stoppage of trains
t%438. SHRI RUDRA NARAYAN PANY : Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry is aware that there is grave discontent among people as there is no
halt of various trains at Dhenkanal Railway Station (Khurdha division of Eastern Railway) and Boinda

Railway Station (Sambalpur division of East Coast Railway) in Orissa;
(b) if so, by when this feeling of discontent will be resolved;

(c) whether she will consider halting of 2879/2880 Bhubaneswar-Mumbai-Bhubaneswar

train at Dhenkanal Station; and

(d) whether arrangement for halting of Rourkela-Bhubaneswar Intercity Express at Boinda

Station will be made?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): () to (d) At present, out of
13 pairs of trains passing Dhenkanal station, 12 pairs of trains including 9 pairs of Express trains are
stopping at Dhenkanal and out of 11 pairs of trains passing Boinda station, 7 pairs of trains including
6 pairs of Express trains are stopping at Boinda. The stoppage of 2879/2880 Bhubaneswar-
Lokmanya Tilak (Terminus) Express at Dhenkanal and the stoppage of proposed 8105/8106

Rourkela-Bhubaneswar Intercity Express at Boinda are under examination.
Private sector investment in education

*439.SHRI M.P. ACHUTHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether Government has a proposal to allow private sector investment in education;

(b) if so, the details of the proposal;

(c) whether it is a fact that Government has asked Max India Chairman to prepare a
feasibility paper thereon; and

(d) ifso, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (d)
Even at present private sector participation exists in the funding and management of educational
institutions as long as surplus earned is reasonable and the same is ploughed back for development
of institutions. The 11th Plan document as approved by the National Development Council, also

mentions the need to further explore private sector initiatives and various forms of Public Private

Partnerships (PPPs) in the education sector.

The National Policy on Education, 1986 (as modified in 1992) encourages non-governmental

and voluntary efforts in Education, while preventing the establishment of institutions which intend to

tOriginal notice of the question was received in Hindi.
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commercialize Education. The Policy envisages that in the interest of maintaining standards and for
several other valid reasons, the commercialization of technical and professional education will be
curbed. An alternative system will be devised to involve private and voluntary efforts in Education, in

conformity with accepted norms and goals.

Government had recently convened a Round Table on Higher Education on 21st October 2009
to advise on important areas of growth in the education sector including the finances to meet the
demands of expansion and quality of higher education. During discussion, it was felt that in the
matter of skill development and vocational education, a different model needs to be evolved which
grants a greater role to the private sector and where the structural requirements of setting up
institutions are far more flexible than that for other higher educational institutions. It was decided that
alternative models that provide structural flexibility and financial freedom need to be evolved. The
Round Table has decided to entrust the responsibility of development of a concept paper to one of its

members, Shri Analjit Singh, Chairman of M/s. Max India Ltd.
Celebration of Sanskrit Week
*440.SHRI SHREEGOPAL VYAS:
MISS ANUSUIYA UIKEY:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of activities included in the celebration of 'Sanskrit Week' by Government in
the last three years; and

(b) the steps his Ministry contemplates to take to make 'Sanskrit Week' an effective one?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b)
The Rashtriya Sanskrit Sansthan, New Delhi (RSkS), Shri Lal Bahadur Shastri / Rashtriya Sanskrit
Vidyapeeth (SLBSRSV), New Delhi and Rashtriya Sanskrit Vidyapeeth (RSV), Tirupati, which are
Deemed Universities, have been celebrating "Sanskrit Week' with great enthusiasm and fervour every
year in the month of August. The last day of 'Sanskrit Week', coinciding with Sharavana Purnima
(Raksha Bandhan Diwas) is observed as the 'Sanskrit Diwas'. These Universities have been
organizing various programmes to highlight the importance of Sanskrit language and its heritage,
conducting literary and cultural competitions for students in essay writing, debate, antyakshari,

music, dance, drama etc., and winners are awarded prizes at the end of the competitions.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Assistance to NGOs in Uttarakhand

3237. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of AGRICULTURE be pleased to

state:
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(a) the details of schemes being run by his Ministry under which financial assistance is

provided to Non-Governmental Organisations;

(b) the details of funds allocated to Uttarakhand, Organization-wise and scheme-wise,

during the last three years; and
(c) the steps taken by Government to provide benefit of these schemes at village level ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
The details of schemes being run by this/Ministry under which financial assistance is provided to
Non-Governmental Organizations is given in the Statement-1 (See below). No funds are released to
NGOs directly by the Ministry, except for two schemes of Strengthening and Modernization of Pest

Management Approach in India and National Project on Organic Farming.

(b) Details of funds allocated directly to NGOs in Uttarakhand, organization-wise and

scheme-wise during the last three years are given in the Statement-Il (See below).

(c) Most of the schemes implemented through NGOs are meant for village level
interventions and are implemented through Self Help Groups (SHGs). Government also carries out
publicity through print, electronic and other media to bring awareness of these schemes at the village

level.
Statement-/

Details of schemes being run by the Ministry under which financial

assistance is provided to Non-Governmental Organisations
Department of Agriculture and Co-operation

1. Gramin Bhandaran Yojna - The project for construction of rural godowns can be taken up by
individuals, farmers, Group of farmers/growers, Partnership/Proprietary firms, Non-
Government Organisations, Self Help Groups, Companies, Corporations, Cooperatives, Local
Bodies and other than Municipal Corporations, Federations, Agricultural Produce Marketing
Committees, Marketing Boards and Agro Processing Corporations in the entire country.
Assistance for renovation of rural godowns will, however, be restricted to godowns

constructed by cooperatives only. This is a back-ended subsidy scheme.

2. Development/Strengthening of  Agricultural Marketing Infrastructure, Grading &
Standardization -  Assistance will be available to individuals, Group of
farmers/growers/consumers, Partnership/Proprietary firms, NGOs, Self Help Groups,
Companies, Corporations, Autonomous Bodies of the Govt, Cooperatives Marketing
Federations, Local Bodies, Agricultural Produce Market Committees & Marketing Boards in
the entire country. This is a back-ended subsidy scheme. Funds are released as per the

specific proposal submitted by implementing agencies including NGOs.
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3. National Project on Organic Farming - Approved components are being implemented through
various State Govt. Departments and agencies and through various Non-Government

Agencies(NGOs)/Voluntary Organizations and Autonomous Institute.

4. Support to State Extension Programmes for Extension Reforms - Provides for utilizing
minimum 10% of the allocation on recurring activities at district level through NGOs, FOs,
PRIs, Cooperatives, Para-Extension Workers, Agri-preneurs, Input Suppliers, Corporate
Sector etc. The Work Plans for involvement of Non-Governmental Sector are, however, firmed

up at State level.

5. Integrated Scheme of Oilseeds, Pulses, Oil Palm & Maize [ISOPOM] - Private sector like
NGOs, farmers, organizations, cooperative bodies, public sector agencies are involved the
activities of seed production, supply of inputs, extension support and demonstrations to the
extent of 15% of allocation of the programme through State Govts. No funds are given to

NGOs directly under ISOPOM by this Department.

6. National Bamboo Mission - Funds are released to NGOs under this Scheme. This is also Back-

ended scheme.

7. Strengthening and Modernization of Pest Management Approach in India Government of India
also provide 'Grants-in-aid' in the form of subsidy to NGOs since, 2005-06 for purchase of
laboratory equipments for setting up bio-control laboratories (@ Rs.5.0 lakh per NGO per bio-
lab subject to the conditions laid down in guidelines prepared for the purpose. Funds are

released as back-ended subsidy scheme.

8. Integrated Development of Tree-Borne Oilseeds - Under this scheme, various programmes
namely Promotional, R&D, Technology Development & Refinement, Extension Programmes
with 100% grant-in-aid and back-ended credit linked subsidy programmes, with 30%
subsidy, 20% beneficiary share and 50% Bank Loan, are being implemented through Govt.

agencies, Autonomous bodies, NGOs/VOs.
Department of Animal Husbandry, Dairying and Fisheries
(a) Centrally Sponsored Fodder Development Scheme

(i)  Assistance to Fodder Block Making Units - Assistance of upto 25% of the investment
cost is provided under the scheme. This assistance is provided for units under public or
private entrepreneurship, including cooperatives and Self Help Groups. The relevant

projects are required to be appraised by NABARD or any of the commercial banks.

(i) Grassland Development, including Grass Reserves - Govt. of India provides 100%
grant-in-aid to the Deptt. of Animal Husbandry and Department.of Forests for
rehabilitation of degraded pasture/grasslands. NGOs./Vilage Panchayats are also
involved for development of grassland on Panchayat land and other Common Property

Resources.
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(i) Fodder Seed Production and Distribution Programme - The State Government
furnishes, in its proposals, the details of fodder seeds, the extent of area, details of
farmer with whom buyback has been entered into along with the modalities of this
arrangement. The State Govt. may involve State Implementing Agency

(SIA)/Cooperatives/NGO for implementing projects.

Dairy/Poultry Venture Capital Fund - implemented through NABARD. Eligible beneficiaries,
under the scheme, include agricultural farmers/individuals entrepreneurs and groups of all
sections of unorganized as well as organized sector including cooperatives and NGOs, from

any part of the country.

Strengthening of Post Harvest Infrastructure - The programme is implemented through
Government undertakings, Corporations, Federation, Marketing Boards, Cooperative
Societies, Self Help Groups, NGOs, Self Help Groups of Women, SHGs of SC/ST, Private
Companies owned by fishermen, SCs/STs. Funds are released on the Projects evaluated and

recommended by the State Governments.

Department of Agricultural Research and Education

Department is operating Krishi Vigyan Kendras (569) through 91 NGOs in different districts of

the Country. In addition, the following Network/All India Coordinated Research Project/Centres are

being operated at NGO's level :

1.
2.

(A)

AICRP on Cattle - Bharatiya Agro Industries Foundation, Urlikanchan, Pune.
AICRP on Goat Improvement - Nimbkar Agricultural Research Institute, Phaltan, Gujarat.

AICRP on Improvement of feed Resources and Nutrient Utilization in Raising Animal Production

- Bharatiya Agro Industries Foundation, Urlikanchan, Pune.

AICRP on Animal Genetic Resources - Bharatiya Agro Industries Foundation, Urlikanchan,

Pune.

AICRP on Animal Genetic Resources - Bharatiya Agro Industries Foundation, Urlikanchan,

Pune.
AICRP on Cattle - Sri Trust Gaushala, Bhiwani, Haryana.
Statement-1/

Organisation-wise and scheme-wise details of fund allocated directly

to NGOs in Uttarakhand during last three years
Department of Agriculture and Cooperation

There is no direct involvement of Non-Governmental Organizations in implementation of most
of the schemes of Department of Agriculture & Copperation. However, the following

Schemes have direct involvement of NGOs:

Strengthening and Modernisation of Pest Management Approach in India: Grant-in-aid to

NGOs since 2005 - 06, for purchase of laboratory equipments for setting up bio-control
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laboratories @ Rs.5 lakh per NGO. A sum of Rs,3,42,3937/- has been released during 2007~
08 to M/s. Sarpit Sewa Sansthan, C-118, Mayapuri, Kumargali, Ajabpur Kalan, Dehradun
(Uttarakhand).

National Project on Organic Farming: An amount of Rs.329.52 lakh has been released to
Director of Agriculture, Government of Uttarakhand during 2006-07. An amount of Rs. 1.44
lakh and Rs.0.37 lakh has been released to Shri Jagdamba Samiti, Vinod Market, Dehradun
Road, Rishikesh(UA) and Amber Samaj Sewi Sansthan, Vill. Bank, The. Kitchha, Distt.
Udham Singh Nagar(UA), respectively during 2006-07.

During 2007-08, an amount of Rs. 22.17 lakh has been released to Uttarakhand Organic
Commodity Board, Dehradun. Further, Himalayan Institute for Rural Awakening, Ugrasen
Nagar, Haridwar Road, Rishikesh (UA), Gramin Vikas Takniki Sansthan, Vill. Saini, Distt.
Uttarkashi(UA) and Mahila Utthan Awam Sansthan Bhramkhal Uttarkashi (UA) have been
released an amount of Rs.1.92 lakh, Rs.0.10 lakh and Rs.0.10 lakh, respectively. No fund
released to any agency during 2008-09.

Department of Animal Husbandry, Dairying and Fisheries

There is no direct involvement of Non-Governmental Organizations in implementation of
various schemes of Department of Animal Husbandry, Dairying and Fisheries, though in some
schemes cooperatives, federations/self- help groups are involved through State Governments

in implementing these schemes.
Department of Agricultural Research and Education

Department of Agricultural Research and Education/Indian Council of Agricultural Research
operates Krishi Vigyan Kendras(KVKs) through NGOs. No NGO-KVK is granted any financial

assistance in Uttarakhand.
Decline in Agriculture land
3238. SHRI N. BALAGANGA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware of the fact that the extent of cultivable land in the country

is rapidly declining due to classification changed from agricultural zone to industrial zone,

commercial-zone and institutional-zone, etc.;

(b) whether Government is visualizing the impending danger to the agricultural produce in

the country and the food security;

(c) the initiatives taken by Government to contain the rapid declining of the extent of both

wet and dry agricultural land for other purposes; and

(d) the steps which Government considers to boost the agricultural production?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)

Yes, Sir. As per available estimates , the extent of cultivable land has marginally decreased from
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182.88 million ha. of 2004-05 to 182.71 million ha. in 2006-07, mainly due to increase in area under
non-agricultural uses such as urbanization, roads, industries, housing etc.

(b) to (d) Government of India is aware of the impending dangers to the agricultural produce
and there are various measures in place to ensure food security across the country. With a view to
prevent land degradation and for improving the productivity of the land under agriculture,
Government of India is implementing various schemes/ programmes namely, National Watershed
Development Project for Rainfed Areas (NWDPRA), Soil Conservation in the Catchments of River
Valley Project and Flood Prone River (RVP & FPR), Reclamation and Development of Alkali & Acid
Soils (RADAS), Watershed Development Project in Shifting Cultivation Areas (WDPSCA), Integrated
Watershed Management Programme (IWMP) etc. across the country. Parts of such developed
lands under these programmes are brought under cultivation to maintain balance in different types of
land uses. Besides, three major initiatives namely, National Food Security Mission (NFSM), National
Horticulture Mission (NHM) and Rashtriya Krishi Vikas Yojana (RKVY) have been launched to
enhance the productivity of agricultural land and sustaining food security across the country. It is due
to these interventions that despite the marginal decrease in the extent of cultivable land, foodgrain

production has increased from 198.36 Million Tonnes in 2004-05 to 230.78 Million Tonnes in 2007-08.

As per the Seventh Schedule of the Constitution of India, Land falls under the purview of the
State Governments and, therefore, it is for the State Governments to bring suitable Act/LegisIation to
protect use of agricultural land for non agricultural purposes. With a view to prevent the use of
agricultural land for non-agricultural purposes and sustaining food security of the country, the
National Policy for Farmers (NPC), 2007 has recommended that prime farmland must be conserved
for agriculture. Only under exceptional circumstances, the agencies that are provided with
agricultural land for non-agricultural projects should compensate for treatment and full development
of equivalent degraded / wastelands elsewhere. Further, the policy also envisages that for non-
agricultural purposes, as far as possible, land with low biological potential for farming would be
earmarked and allocated. State Governments have been advised to earmark lands with low biological
potential such as uncultivable land, land affected by salinity, acidity, etc., for non-agricultural
development activities, including industrial and construction activities. In addition, the National
Rehabilitation and Resettlement Policy, 2007 formulated by Ministry of Rural Development,
Department of Land Resources came into effect on 31.10.2007. The policy envisages that only the
minimum area of land commensurate with the purpose of a project may be acquired. Also, as far as
possible, projects may be set up on wastelands, degraded lands or un-irrigated lands. Acquisition of
agricultural land for non-agricultural uses in the projects may be kept to the minimum; multi-cropped
lands may be avoided to the extent possible for such purposes and acquisition of irrigated land, if

unavoidable, may be kept to the minimum.
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Smuggling of cattle
3239. SHRI AMAR SINGH: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that thousands of cattle mostly cows, are being
smuggled to Bangladesh each day generally at midnight at Sahebkhali in Sundarbans, where they

are being slaughtered; and
(b) if so, the details of such activities and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) There have been reports of clandestine smuggling of cattle through porous and everine
border of Indo-Bangladesh. There are institutional mechanisms to take cognizance and legal action
against criminals and anti-social elements on borders that are found involved in such activities. The
Government has taken many preventive measures to stop the trans-border criminal activities
including smuggling which, inter-alia, includes round the clock surveillance and patrolling on the
borders and establishment of observation posts; construction of border fencing and flood lighting;
introduction of modern and hi-tech surveillance equipments; up-gradation of intelligence set up;
establishment of additional Border Out Posts along borders to reduce inter-se distance and co-
ordination with the State Governments and the concerned intelligence agencies. Effective measures

are taken to stop such activities.
Achievement of objective under NFSM
3240. SHRI NATUJI HALAJI THAKOR: Will the Minister of AGRICULTURE be pleased to state:
(a) whether Government has succeeded in achieving objective of increasing production and

productivity of rice, wheat and pulses on sustainable basis during the year 2008-09 under the
National Food Security Mission (NFSM);

(b) if so, the details thereof; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Yes, Sir. National Food Security Mission has been implemented since Rabi 2007 with an aim
to obtain additional production of rice, wheat and pulses by 10, 8 and 2 million tonnes. After the
implementation of National Food Security Mission, the production of wheat has increased from 75.81
million tonnes in 2006-07 to 80.58 million tonnes in 2008-09 which is 4.77 million tonnes more than
2006-07. The total production of rice has increased from 93.35 million tonnes (2006-07) to 99.15
million tonnes (2008-09) which is 5.8 million tonnes more; whereas the total production of pulses
has also increased from 14.20 million tonnes (2006-07) to 14.66 million tonnes (2008-09) which is

nearly 0.5 million tonnes more.

(c) Question does not arise.
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Damage to crops due to radiation from cell phone towers
3241. SHRI MAHENDRA MOHAN : Will the Minister of AGRICULTURE be pleased to state:

(a) whether as per preliminary research carried out by some agricultural universities, it has
been revealed that the electromagnetic radiation emanating from cell phone towers can damage the

growth of agricultural crops and plants;
(b) if so, the details thereof;

(c) whether Government has since taken any steps to check such damage to agricultural

crops and plants from towers of cell phones; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
No, Sir. To our knowledge, no study with respect to damage to the growth of agricultural crops and
plants due to electromagnetic radiation emanating from cell phone towers have been conducted by

any Agricultural University in India.
(b) to (d) Question does not arise.
Low production of pulses
3242. SHRI B.K. HARIPRASAD: Will the Minister of AGRICULTURE be pleased to state:

(a) whether India is a largest producer of pulses in the world and also the largest importer of

pulses as in the case of oilseeds and edible oils;

(b) whether India's pulse production average is 638 kg. per hectare against best-in-class

countries like Canada which produces around 1800 kg, per hectare;

(c) whether a recent study by Tata Strategic Management Group has shown that by
adopting best practices and increasing yield to higher levels, India can increase production of pulses

13 million tonnes per year; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (¢) Yes, Sir.

(d) The Tata Strategic Management Group in their report published in the Business
Standard dated September 24, 2009 claimed that "there is a potential to produce over 37 million
tones of pulses in the country™ . A copy of the report has also been received in the Ministry. The Tata
Group has conducted study based on the best practices prevalent in other countries & has
recommended for development of markets to ensure profitability; promotion of good agronomic
practices; enhanced focus on R&Dj; area increase involving fallows & improvement in efficiency

through aggregation for enhanced production of pulses.
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The report further suggested the possibility of yield enhancement by 25% with the use of HYV
seeds; 25% with promotion of best pest management practices; 20% with supply of irrigation and

nutrients and 15% by ensuing proper storage.
Shortage of irrigation facilities
3243. SHRIMATI MOHSINA KIDWAI: Will the Minister of AGRICULTURE be pleased to state:

(a) the steps taken by Government to bring more area under irrigation and improve farm

techniques to ensure food security;

(b) the steps taken by Government to upgrade the agriculture-based research and

development and developing new crop varieties that are resistant to different weather conditions;
(c) the details thereof; and

(d) in what manner Government is going to help the farmers during the Rabi season

particularly in case of shortage of irrigation facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (d) Ministry of Water Resources is implementing "Accelerated Irrigation Benefits Programme"
(AIBP) to provide financial assistance to expedite completion of surface- water major and Medium
irrigation projects. Central assistance is provided in the form of grant which is 90 percent of the
project cost. Funding under programme is made on the basis of proposal made by the State
Government. Also, Government is assisting for Promotion of improved method of irrigation like
sprinkler and drip irrigation, water intensive crops by less water requiring crops, promotion of System

of Rice Intensification (SRI) through crop development schemes of Ministry of Agriculture.

Indian Council of Agricultural Research (ICAR) has developed crop protection/production
technologies, improved varieties /hybrids of different crops that are adapted to different weather

conditions, amelioration technology for waterlogged, salt affected and acids soil, etc.

In consultation with Ministry of Power, need based additional demand of the States for power
supply has been ensured during critical phases of rabi operations, apart from that irrigation/water
conservation component scheme such as sprinkler/drips, pumpsets, percolation tanks have been

provided under crop development schemes.
Integrated efforts to mitigate impact of drought
3244. SHRI RAJEEV SHUKLA:
DR. T. SUBBARAMI REDDY:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether in an effort to provide some relief to people reeling under impact of drought he
has asked various Ministries to reconsider imposition of fresh taxes, relax existing taxation and assist

States in drought management;
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(b) if so, whether he has also written to Ministries and Departments for integrated

Governmental effort to mitigate the adverse impact of drought; and
(c) if s0, to what extent the Ministries/ Departments have accepted the move ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (c) In the wake of drought and drought like conditions in some parts of the country, various
Ministries/ Departments of the Government were addressed to assist in reducing the adverse affects
of drought / deficit rainfall to the minimum possible. Ministries/Departments, which are imposing
Cess/Tax had been, inter-alia, requested to take a re-look at such taxes which have a bearing on

people affected by drought.

Integrated efforts have been made to mitigate the impact of drought with active involvement of
all concerned Ministries/ Departments. Mainly these include, provision of additional allocation of
power by Ministry of Power from the Central Pool to the States of Punjab, Haryana, U.P., Bihar,
Assam and Andhra Pradesh to enable completion of agricultural operations in the fields; supply of
adequate fertilizers by Department of Fertilizers in the areas receiving adequate rainfall; transportation
of fodder and drinking water to the States in case of need at no cost basis to the affected States by
Ministry of Railways; release of the central share of Calamity Relief Fund to the affected States as well
as release of assistance under National Calamity Contingency Fund by Ministry of Home Affairs,
Ministry of Finance and Department of Agriculture & Cooperation; broadcasting/telecasting of
requisite advisories to the farmers by Ministry of Information & Broadcasting; steps to enhance
water sources in the urban and rural areas by Ministry of Urban Development and Ministry of Water
Resources; provision of alternative employment under National Rural Employment Guarantee
Scheme by Department of Rural Development; introduction of a Diesel Subsidy Scheme to enable
farmers to provide supplementary protective irrigation to the standing crops and relaxation in the
matter of age for seed varieties etc. by Department of Agriculture and Cooperation; ensuring of
adequate quantity of fodder for the animals by Department of Animal Husbandry, Dairying and
Fisheries; additional ad hoc monthly allocation of foodgrains to the drought affected States by
Ministry of Food and Public Distribution; assistance from Ministry of Earth Science by way of inputs in
respect of rainfall status to enable monitoring of the drought situation from time to time; ensuring of
availability of petroleum products by Ministry of Petroleum and Natural Gas; monitoring of diseases

and taking preventive measures, in case of need, by Ministry of Health and Family Welfare etc.
Low interest loan to drought hit farmers
3245. DR. T. SUBBARAMI REDDY:
SHRIMATI JAYANTHI NATARAJAN
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has discussed a proposal to provide interest subsidy to farmers hit

by drought;
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(b) whether the move will ensure that affected farmers get short-term crop loans at 7 per
cent with a provision to make it even more attractive at 6 per cent to those with a healthy track

record;

(c) if so, whether public sector banks also lend to farmers at low interest rates through

NABARD Regional Rural Banks, etc.;

(d) whether Government has also considered allocation of Rs. 1.473 crores as non-plan

grant to meet the losses; and

(e) if so, to what extent these proposals have been accepted and the steps being taken to

implement them ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (e) There is no proposal to provide any separate interest subsidy to farmers hit by drought.
However, Public Sector Banks (PSBs), Cooperative Banks and Regional Rural Banks (RRBs) are
already providing short-term crop loans upto a principal amount of Rs.3 lakh to the farmers at 7%

rate of interest. This rate is applicable for all farmers including those hit by drought.

Further, during the year 2009-10 an additional interest subvention @ 1% would be given to
those prompt paying farmers who repay their short term crop loan within the period of interest
subvention /.e. within one year of disbursement of such loans. Hence, the prompt paying farmers
would get short term crop loans upto a principal amount of Rs.3 lakh @ 6% per annum during the

year 2009-10.

Government is providing interest subvention of 2% per annum to Public Sector Banks
(PSBs), Cooperative Banks and Regional Rural Banks (RRBs) on their own funds used for providing
short term crop loans upto a principal amount of Rs. 3 lakh per farmer @ 7% per annum. As per the
interest subvention scheme, banks are reimbursed the eligible amount of interest subvention.
Reserve Bank of India (RBI) and National Bank for Agriculture and Rural Development (NABARD)
are getting claims from PSBs, RRBs and Cooperative Banks on regular basis which is being
reimbursed by them. Government releases necessary funds to RBI/NABARD so that the claims
received from lending institutions may be reimbursed by them in time. The Government has approved

the interest subvention scheme for the year 2009-10 with estimated cost of Rs.4,000.00 crore.
National Policy for farmers
3246. SHRI ISHWAR SINGH:
SHRI MAHENDRA MOHAN:
Will the Minister of AGRICULTURE be pleased to state:
(a) whether Government had announced National Policy for farmers in 2007;
(b) if so, the present status of the policy;

(c) whether any time-frame has been fixed for proper implementation of the policy; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (d) Based on the recommendations of the National Commission on Farmers (NCF), the
Government announced the National Policy for Farmers (NPF), 2007. An Inter-Ministerial Committee
finalized a Plan of Action for operationalisation of the NPF, 2007 and the same was circulated in
October, 2008 to all the State Governments particularly with respect to the items falling within the
purview of State Governments and the central Ministries/Departments concerned, for necessary
action. A regular monitoring mechanism has also been put in place to oversee the progress of

implementation of NPF 2007.
Special agriculture zones
3247. SHRI ISHWAR SINGH:
SHRI MAHENDRA MOHAN:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government is aware that some State Governments have decided to set up

Special Agriculture Zones (SAZs) on the lines of Special Economic Zones;

(b) if so, whether Central Government proposes to encourage the States who have set up
such SAZs; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOI\/IAS): (a)
No, Sir.

(b) and (c) Does not arise.
Pathetic condition of farmers
3248. SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether agricultural land available in India is 54 to 57 per cent of total land area while the

world average is 10 to 11 per cent;
(b) if so, the details thereof, State-wise;
(c) whether it is a fact that Indian farmers are in a very pathetic and miserable condition;
(d) if s0, the details of farmers who committed suicide during last one year, State-wise;

(e) whether farmers are committing suicide due to very less increase in MSP of agricultural

products in comparison to other essential articles; and
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(f)  whether Government will increase the MSP in accordance with the inflation?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Total Agricultural land, which consists of net area sown, fallow lands, culturable waste land and land
under miscellaneous tree crops was 55.6 % of the total Geographical area of the country during
2006-07, whereas the percentage of arable land was 10.9% to the total land area in the world in

2006, according to FAO Statistical Yearbook 2007-08.

(b) A Statement on State-wise Geographical area and Agricultural Land for the year 2006-

07 is given in the Statement (See below).

(c) According to Situation Assessment Survey of Farmers conducted during 2003 in the
rural areas by National Sample Survey Organisation (NSSO), the average Monthly Per Capita
Expenditure for farmer households at all India level during the year 2003 was Rs. 502.83 (less by

9.3%) compared to Rs. 554.15 for all rural households.

(d) State-wise cases of suicide by farmers due to agrarian reasons as per the information

made available by the State Governments for the year 2008 are as follows:

Andhra Pradesh - 390
Gujarat - 1
Karnataka - 143
Kerala - 22
Maharashtra - 627
Punjab - 10
Tamil Nadu - 1

(e) and (f) As reported by the State Governments, the reasons for committing suicide by the

farmers are broadly due to crop failure, indebtedness, drought and socio-economic factors.

The Commission for Agricultural Costs and Prices (CACP), after comprehensive analysis of
the concerned crop sectors, has recommended a substantial hike of Minimum Support Prices

(MSP) for several crops for the year 2008-09.

While recommending Minimum Support Prices for agricultural commodities, CACP factors in
inflation in terms of increase in input cost in real terms, apart from several other factors. The prices of
all the inputs going into the cultivation of a particular crop are updated according to their respective
relevant price indices to take into account inflation at the level of factors of production and at the

same time the inflationary trends in market prices are also accounted for while arriving at the MSP.
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Statement
State-wise Geographical Area, Cultivable Area and its percentage during 2006-07

(Area in Thousand Hectares)

State/Union Territory Geographical Area Cultivable Area % of Cultivable Area
1 2 3 4
Andhra 27507 1591 57.8
Pradesh

Arunachal 8374 422 5.0
Pradesh

Assam 7844 3224 41.1
Bihar 9416 6638 70.5
Chhattisgarh 13519 5681 41.3
Goa 370 197 53.2
Guijarat 19602 12412 63.3
Haryana 4421 3782 85.5
Himachal 5567 813 14.6
Pradesh

Jammu & 22224 1048 4.7
Kashmir

Jharkhand 7972 4184 52.5
Karnataka 19179 12894 67.2
Kerala 3886 2329 59.9
Madhya 30825 17312 56.2
Pradesh

Maharashtra 30771 21162 68.8
Manipur 2233 231 10.3
Meghalaya 2243 1057 471
Mizoram 2108 213 10.1
Nagaland 1658 657 39.6
Orissa 156571 7473 48.0
Punjab 5036 4270 84.8
Rajasthan 34224 25600 74.8
Sikkim 710 155 21.8
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1 2 3 4

Tamil Nadu 13006 8148 62.6
Tripura 1049 310 29.6
Uttarakhand 5348 1504 28.1
Uttar Pradesh 24093 19268 80.0
West Bengal 8875 5751 64.8
A & Nicobar 825 47 5.7
Islands

Chandigarh 1 2 18.2
Dadar & Nagar 49 24 49.0
Haveli

Daman & Diu 1 3 27.3
Delhi 148 54 36.5
Lakshadweep 3 3 100.0
Puducherry 48 31 64.6
All-India 328726 182708 55.6

Per-capita availability of pulses
3249. SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:
Will the Minister of AGRICULTURE be pleased to state:

(a) the details of availability of per capita pulses in the country during last three years,
State-wise and year-wise;

(b) whether it is a fact that availability of pulses is decreasing year by year;
(c) if so, the details thereof; and

(d) the steps Government has taken to increase production and availability of pulses during
the last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (c) State-wise data on per capita availability of pulses is not maintained. The per capita availability
of pulses in the country as a whole has increased from 11.8 kg. per year in 2006 to 12.9 Kgs. per year
in 2007 and further to 15.3 kgs. per year in 2008 (Provisional).

(d) The Government implements a number of programmes/schemes to increase the
production and availability of pulses in the country which includes, inter-alia, National Food Security
Mission (NFSM), Rashtriya Krishi Vikas Yojana (RKVY), Integrated Scheme of Oilseeds, Pulses, Oil
Palm and Maize (ISOPOM) etc.
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Need to encourage oilseed and pulses production
13250. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that due to rising edible oilseeds production over the years in the
world leading to their declining prices, country's oilseeds producers are faced with adverse impact
thereof;

(b) if so, the reaction of Government thereto;

(c) whether it is also a fact that oilseeds and pulses require less irrigation water than other
agri-products; and

(d) if so, the reasons for not starting an additional scheme to encourage production of
oilseeds and pulses in the country in view of present situation of water scarcity ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) As per reports of Food and Agriculture Organization (FAO) available up to the year 2007,
there has not been any significant increase in the world's oilseeds production during the period 2005~
07. Further, as annual production of oilseeds in the country is considerably lower than its projected
demand, the marginal increase in the world's oilseeds production is not likely to have any adverse
impact on the producers of oilseeds in the country.

(c) Yes, Sir. Oilseeds and pulses are mostly grown in rainfed conditions in the country. The
Indian Council of Agricultural Research developed several short duration and drought tolerant/
resistant varieties of oilseeds and pulses for cultivation under moisture stress conditions in the
country.

(d) Government of India is implementing various schemes to encourage cultivation of
oilseeds and pulses as given below:

1. Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize (ISOPOM) in 14 major oilseeds
and pulses growing States.

2. National Food Security Mission - Pulses launched in 2007-08 being implemented in 171
identified districts of 14 major pulses growing States.

3. Macro Management of Agriculture (MMA) Scheme which provides assistance to the States
not covered under ISOPOM.

4. Rashtriya Krishi Vikas Yojana (RKVY) under which States can undertake oilseeds and pulses
development programme.

Reforms in NARS
13251. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of AGRICULTURE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that keeping in view the declining productivity of agricultural soil and
constant depletion of water in the country National Agriculture Research System (NARS) needs to

be revamped;
(b) if so, Government's reaction thereto;

(c) whether Government has issued any guidelines for reforms in this system during last

years; and
(d) ifso, the details thereof and when these guidelines were issued?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) The ICAR is already addressing these issues through its All India Coordinated Research
Projects involving ICAR institutes and State Agricultural Universities located in different agro-
ecological regions of the country and has developed site specific nutrient management and ground
water recharge measures to tackle such situations. ICAR is also consistently taking up research in

frontier areas, to develop cutting-edge technology.

(c) No, Sir.

(d) Does not arise.

Payment of crop insurance compensation

3252. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that the payment of the crop insurance compensation of Kharif 2008
season for an amount of Rs. 356.58 crores is pending with Government;

(b) if so, the details thereof; and

(c) the steps being taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) The Agriculture Insurance Company of India Ltd. (AIC) which collects insurance premium
under National Agricultural Insurance Scheme (NAIS) is entrusted with the responsibility to make
payment of crop insurance compensation to farmers under the scheme. The financial liability on
account of claims (for food & oilseeds crops) over and above 100% of premium and for annual

commercial/ horticultural crops above 150% of the premium collected is shared by the Govt. of India

and the State Governments in the ratio of 50:50.

Total claims amounting to Rs.1496.22 crore including Central and State Government share of
Rs.946.60 crore and Rs.405.65 crore respectively, for Kharif 2008 season and other seasons, under

NAIS, are pending for settlement with the AIC.
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(c) The Government has provided Rs.250 crore of additionality under the NAIS in the First
Supplementary Demands for Grants towards Central Government's share. Further, the Government
is committed towards proving adequate resources for this scheme to meet the liabilities on account

of claims towards Central Government's share.
Loss of foodgrains production
13253. SHRI OM PRAKASH MATHUR: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has compiled details with regard to loss occurred to crops in

various States due to shortfall in monsoon;
(b) the shortfall of Kharif crops recorded this year as compared to the previous year;

(c) whether Central Government has given those States any package, if so, the details

thereof, State-wise; and
(d) whether Government has any proposal to provide aid for coming crops of Rabi?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (d) Government has estimated/presented State-wise & Crop-wise production loss due to
delayed/abnormal monsoon indicate shortfall in area thereby loss in production for kharif, 2009 as
per 1st Advance estimates released by Directorate of Economics & Statistics, Ministry of
Agriculture. The shortfall of kharif, 2009 as compared to kharif, 2008 is given in the Statement (See

below).

For increasing rabi production, Government of India conducted rabi conference and video
conferences with states to review the issues relating to drought management and preparedness for

Rabi crops.

Government of India has taken following strategies to enhance the productivity as well as more

area coverage during rabi seasons:

States have been given flexibility to utilize the funds under various Centrally Sponsored
Schemes namely National Food Security Mission (NFSM), Integrated Cereals Development
Programme (ICDP) under Macro Management and Integrated Scheme of Oilseeds, Pulses, Oilpaim
and Maize (ISOPOM), age limit norms of certified seed of wheat, rice and pulses varieties have been
relaxed. Seed subsidy has been increased for wheat and rice crop from Rs.500/- to Rs. 700/~ per
quintal, for pulses from Rs. 1200/- to Rs.2000/- per quintal and Jowar and Bajra from Rs.800 to
Rs.1000/-per quintal for Rabi 2009-10 season. Additional allocations of rust-resistant and terminal
heat-tolerant varieties of wheat minikits have been made Available. Availability and supply of essential
inputs such as fertilizers, additional power for irrigation etc. have been ensured in coordination with

the States and concern Central Ministries.

tOriginal notice of the question was received in Hindi.
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State-wise Loss in Area and Production of Kharif crops during 2009-10 as compared to Kharif 2008-09

Statement

States Loss in Area ('000 Hectare) Loss in Production ('000 Tonnes)
Rice Coarse  Pulses  Total Oilseeds Sugar- Cotton  Rice Coarse  Pulses Total Oilseeds Sugar- Cotton®
Cereals Food- cane Cereals Food- cane
grains grains

1 2 3 4 5 6 7 8 9 10 M 12 13 14 15
Andhra Pradesh -755.5 -1856.0  -18.0  -928.5 -538.0 -52.0 -129.0  -3001.0  -391,0 8.6 -3383.4 -486.2  -4138.0 -329.4
Assam 207.0 -4.0 -3.0 200.0 0.0 2.0 0.0 -334.0 -1.0 -2.0 -337.0 8.0 180.0 0.0
Bihar -1063.5 38.2 112 -1014.1 0.0 -1.4 -2724.5 126,0 14.3  -2584.1 0.0 427.0
Chhattisgarh -263.1 -24.7 -0.6 -288.4 -11.5 -0.3 -106.1 -37.6 19.4 -124.3 -64.8 0.2
Guijarat -60.0 -236.6 6.0 -302.6 -67.0 3.0 271.0 -271.0 -16.6  -11.4 -399.0 136.4 0.0 722.2
Haryana -65.5 -48.0 -4.0 -117.5 -5.0 -156.0 72.0 261.4 -56.3 -14.8 190.3 -4.2 -938.0 157.0
Himachal Pradesh -7.8 -30.9 -2 -40.8 -0.4 -0.2 -68.1 -133.5 -5.7 -207.4 -1.3 -37.8
Jammu & Kashmir -1.0 -12.4 -0.7 -14.1 0.3 0.0 -2.2 -66.4 0.4 -68.3 0.1 0.3
Jharkhand -762.6 -83.7 -75.1 -921.4 -13.0 -3.0 -1846.6  -108.6  -69.1 -2024.3 -10.8 -75.0
Karnataka -140.0 59.0 3.0 -78.0 -111.0 -17.0 -118.0 -809.0 66.3 -157.0 -900.7 -362.4 -1421.2 -263.8
Kerala -0.3 -3.0 -1.8 -5.0 -0.7 0.0 -1.2 3.0 -2.2 -2.3 -1.4 0.4 -21.2 -1.5
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15
Madhya Pradesh -369.3 -229.6 75.2 -5623.7 -183.3 -7.2 21.2 -565.4  -617.4 39,7 -143.1 -1350.6 -301.0 -180.7
Maharashtra -69.0 359.0 172.0 462.0 -41.0 -34.0  361.0 -466.0 109.4 1719 -184.7 -79.0 -3260.0  567.9
Orissa 105.4 -11.0 -13.7 80.8  -22.9 -3.4 -3.9 237,4 -26.3  -14.0 197.0 -12.1 80.4 4.0
Punjab -20.0 8.7 -14.9 -26.2 2.0 4.0 3.0 465.7 30.6 -8.9 487.4 2,0 350.0 13.0
Rajasthan 16.3 99.9  -225.1 -108.9 28.4 -2.9 1423 -10.3  -3651.7 -547.3 -4209.2 -332.1 -301.3 -85.2
Tamil Nadu -33.4 -30,3 75.5 1.7 -19.9 3.5 -42.6 78.0 -35.1 38.8 81.7 -91.7 3.2 -78.2
Uttar Pradesh -1862.0 -43.0 196.0  -1709.0 133.0 -84.0 4.0 -5392.8 -572.5 143.6 -5821.7 1.2 -14860.7 -1.0
Uttarakhand -12.0 -11.0 14.0 -9.0 7.0 -12.0 -23.0 -85.0 6,0 -102.0 3.0 -632.0

West Bengal -229.0 -5.5 49.7 -184.9 -5.6 2.4  -12.0 -558.5 -10.1 34.7 -533.9 -3.7 495.4  -24.0
Others 0.0 0.0 0.0 0.0 0.3 0.0 0.0 0.0 0.0 0.0 0.0 -0.9 0.0 0.0
All India -5385.3 -363.8 231.5 -8517.6 -948.3 -217.5 567.9 -15133.0 -5580.2 -355,0 -21068.1 -2648.8 -24449.6 500.5

* Production ('000 Bales of 170 kgs each)

Note: The loss in area and production based on 1st Advance Estimates for 2009-10 and 4th Advance Estimates for 2008-09.
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Target for agricultural credit
3254. SHRI MANOHAR JOSHI: Will the Minister of AGRICULTURE be pleased to state:

(a) the details of the target fixed for agricultural credit this year and achievements made so

far;
(b) whether it is a fact that only 17 per cent target has been achieved so far;
(c) if so, the details thereof;
(d) the steps which are being taken by Government to achieve remaining target; and
(e) the steps being taken to give timely agricultural credit to the farmers to save their crops?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (c) As per the data made available by National Bank for Agriculture and Rural Development
(NABARD), the details of target fixed for agricultural credit for the year 2009-10 and achievement

there against as on 31 October, 2009 is as under:

Agency Target Disbursement (April- Achivement
October 2009) (%)
Commercial Banks 250,000 110,204.35 44.08
Cooperative Banks 45,000 32,924.89 73.17
Regional Rural Banks 30,000 20,065.37 66.89
TOTAL 325,000 163,194.61 50.21

50.21 per cent of the agricultural credit flow target fixed for the year 2009-10 has been achieved

as on 31 October.

(a) and (e) Government has implemented Agricultural Debt Waiver and Debt Relief Scheme,

2008 and the beneficiary farmers under this scheme are eligible for availing fresh bank credit.

Reserve Bank of India has issued comprehensive guidelines to the banks for providing debt
relief to farmers affected by natural calamities including droughts etc. These relief measures include,
inter alia, restructuring of existing loans by way of conversion/ rescheduling of loans, provision of
fresh crop loans for affected farmers, non-compounding of interest in respect of loans
converted/rescheduled, treatment of converted/rescheduled agriculture loans as 'current dues’,

moratorium period of at least one year, while restructuring, relaxed security and margin norms etc.

Government has advised all the State Governments/UTs and NABARD to closely monitor the
disbursement of agricultural credit on a regular basis. They have also been advised to hold special
State Level Bankers' Committee (SLBC) meetings for ensuring that farmers get adequate and timely
credit during the Rabi season.

Technical support to farmers through ATMA

3255. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of AGRICULTURE be pleased to

state:

63



(a) whether Government proposes to extend technical support to farmers through
Agricultural Technology Management Agency (ATMA);

(b) if so, the details of achievements made by ATMA during the last three years in providing
technical support to farmers;

(C) whether in the absence of technical support to farmers, the production of agricultural
commodities has been badly affected; and

(d) if so, the steps Government proposes to take to encourage farmers to adopt latest
technologies, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
The Centrally Sponsored Scheme "Support to State Extension Programmes for Extension Reforms"
popularly known as ATMA Scheme was launched in May, 2005. Its objective is to support State
Governments' efforts in revitalization of the extension system by promoting a new institutional
arrangement for technology dissemination in the form of an Agriculture Technology Management
Agency (ATMA) at district level. The scheme is under implementation in 588 districts of 29 States
and two UTs across the country. Under the scheme technical support is being provided to the
farmers through different extension activities viz. Farmers Training, Exposure Visits, Demonstrations,
Kisan Melas, Field Days, Kisan Goshties, Farmer-Scientist Interactions, Mobilization of Farmer
Interest Groups (FIGs) and setting-up of Farm School on the fields of outstanding farmers for
providing season-long technical back-stopping to the group leaders of the farmers. Over 95 lakh
farmers have been benefitted so far since 2005-06 through various extension activities.

(b) Under Extension Reforms Scheme technical support is being provided to the farmers,
through ATMAs. A statement containing details of achievements (State-wise and year-wise) for the
last three years as reported by the States is given in the Statement (See below).

(c) No such study has been conducted so far under ATMA. However, production of Food
grains has only increased during last few years.

(d) Following steps have been taken by the Department to encourage farmers to adopt
latest technologies viz?

(i) Farm Schools in the field of outstanding farmers are being promoted at Block/ Gram
Panchayat level.

(ii) Farmer-to-farmer extension support within a village is being promoted.

(i) Funding window has been provided at both state and district levels for implementing innovative
extension activities not specifically covered under the Programme.

(iv) Farmers' Awards have been instituted at block, district and state levels.

(v)  Community Radio Stations (CRS) are being set up by KVKs under the Programme.

(vi) For Non-Governmental implementing agencies, States have been given the flexibility of having
Extension Work Plans prepared and approved at the State level. Minimum 10 per cent of outlay
of the Programme is to be utilized through them. Non-governmental implementing agencies
would also be eligible for service charge up to a maximum of 10 per cent of the cost of the
extension activities implemented through them. Apart from other NGOs financial assistance is

also available for implementation of extension activities through agri-preneurs.
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Statement
State-wise and year-wise details of achievements by the State for last three years

Farmer oriented activities (2006-07)

Sl. No. State Expo-visit Training Demo Kisan Melas Total FIGs.
Mobilized
M F M F M F M F M F

1 2 3 4 5 6 7 8 9 10 1 12 13
1 A.P. 1483 334 16072 8414 2647 1057 22404 13896 41606 23701 274
2 Bihar 240 120 5445 2930 380 130 6065 3180 143
3 Chhattisgarh 292 53 3541 987 14500 5100 26985 11743 45318 17883 1294
4 Goa 16 76 747 303 1667 458 2530 837 5
5 Gujarat 279 137 1229 724 570 190 447 150 2525 1201 200
6 Haryana 325 64 605 167 2278 547 6055 370 9263 1148 43
7 H.P 580 260 3062 1558 1340 610 11300 8750 16272 11178 325
8 Jharkhand 1931 619 6370 2140 1005 335 4236 2604 13542 5698 221
9 Karnataka 63 215 979 1257 12
10 M.P. 792 152 5912 1140 568 92 20441 4771 27713 6155 675
10 Maharashtra 15343 1897 640 10 4632 976 264422 98880 285037 101763 271
12 Orissa 600 400 3300 4465 80,000 40,000 60,000 22500 143900 67365 1365
13 Punjab 3530 741 14932 4808 7083 2217 25271 16926 50816 24692 180
14 Rajasthan 2068 737 5212 2170 2356 757 26138 8972 35774 12636 418

65



1 2 3 4 5 6 7 8 9 10 " 12 13
15 Tamil Nadu 456 294 1869 1001 772 378 338 121 3435 1794 18
16 Uttaranchal 150 60 1652 682 606 236 3775 1782 6183 2760 36
17 u.p 2496 624 12947 3423 4090 355 44010 20032 63543 24434 492
18 W.B 100 40 170 210 188 61 22390 13620 22848 13931 54
19 Assam 504 216 380 120 884 336
20 Arunachal Pradesh 205 85 1600 1250 550 350 0 0 2355 1685 0
21 Manipur 110 20 950 200 80 0 0 0 1140 220 200
22 Mizoram 55 33 35627 1210 560 231 9256 4977 13398 6451 71
23 Nagaland 1080 862 350 250 588 462 2018 1574 60
24 A&N 22 22 10
25 Sikkim 259 m 1138 487 294 126 1750 750 3441 1474 30
26 J&K 2449 428 7737 1250 666 511 8097 2172 18949 4361 0

GRAND TOTAL ¢ 33944 7285 99446 40607 128161 54967 5568283 233598 819834 336457 6497
M= Number of male farmers, F= Number of female farmers.

Farmer oriented activities (2007-08)
Sl.No. State Expo-visit Training Demo. Kisan Melas Total Figs. Farm
Mobilized Schools
M F M F M F M F M F

1 2 3 4 5 6 7 8 9 10 M 12 13 14
1 A.P. 1635 562 43032 21413 3126 1659 22035 13554 69828 37178 412 207
2 Bihar 1034 516 26016 11151 316 108 41892 18056 69258 29831 736 200
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Chhattisgarh 1428

Goa 0
Guijarat 1566
Haryana 651
H.P. 760
Jharkhand 645
Karnataka 760
M.P. 5800
Maharashtra 156932
Orissa 13900
Punjab 4507
Rajasthan 6138
Tamil Nadu 1167
Uttaranchal 1524
u.p 5808
W.B 0
Assam 65
Arunachal Pradesh 0
Manipur 379
Mizoram 47
Nagaland 248
A&N 100

596

1051
265
430
207
430
1326
6025
3200
703
915
514
276

1922

114

199

155
20

1561

504
3408
2278
2295
1428
2295
26654
39162
254000
23682
48438
6057
10643
90993
18080
504

0

568
206
3240
1120

668

216
1842
547
1340
112
1340
5741
16814
346300
3644
23997
2953
3946
11519
4520
216

0
294
160
9680
240

165

0
5951
324
1400
1400
8930
3781
1863
10000
19871
134411
10439
1674
24623
79151
0

0

102
374
750

67

75

161
64
700
0
2670
294
268
3507
2954
52359
4263
485
2027
19788
0

0

56
150
1000
60

20016

250
20171
6055
11270
1155
11270
57415
17977
94539
25261
22357
30264
9657
102217
11201
0

0

180
3713
1383
1690

3342

150
21503
370
7130
385
7130
9821
5897
218
3701
6389
29115
4641
36412
2434

68
1655
1354

685

23170

754
31096
9308
16725
4628
23255
93650
74934
372439
73321
211344
47927
23498
223641
108432
569

0

1229
4340
5621
2810

4681

366
26007
1246
9600
1004
11570
17182
29004
3563225
11002
83660
36845
9348
51880
26742
260

0

617
1972
12189
1005

813
43
297
130
61
150
1318

477
747
357
98
1598
112

130
153
45
10

12

34
80
52

575
135
323
22
96
133

572
142
12
28
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
25 Sikkim 0 0 15 84 340 60 1590 685 1945 829 5 14
26 J&K 0 0 25 0 0 0 25 0 50 0 0 0
27 Kerala 1041 510 502 234 0 0 0 0 1543 744 0 0
28 Tripura 0 0 0 0 0 0 0 0 0 0 163 0
Total ¢ 2007-08 65135 19863 606706 469271 308991 94158 513483 174695 1494315 757987 7845 2780
M= Number of male farmers, F= Number of female farmers.
Farmer oriented activities (2008-09)
S.No. State Expo-visit Training Demo. Kisan Melas Total Figs Farm Reported
Mobilized Schools upto
Month
M F M F M F M F M F
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15
1 A.P. 27405 11746 151919 65109 6493 2783 35525 156225 221342 94863 301 548 March
2 Bihar 11685 2634 112499 30796 4863 0 96696 31869 225743 65299 150 364 March
3 Chhattisgarh 494 83 1159 513 727 212 5018 2127 7398 2935 186 0 March
4 Goa 60 45 5000 1000 0 0 1590 530 6650 1575 0 63 Jan.
5 Gujarat 2195 0 3313 0 6633 0 6681 0 18822 0 473 1 Dec.
6 Haryana 3862 2263 6742 1035 5813 0 134250 25600 150667 28898 58 172 March
7 H.P 2486 1252 7161 4000 1700 1065 21199 9901 32546 16218 250 21 March
8 Jharkhand 2335 900 1580 670 4627 0 15740 8400 24282 9970 634 14 Jan.
9 Karnataka 5610 2360 11350 4850 1375 475 408445 16000 426780 23685 228 36 March
10 M.P. 17122 3974 62969 12784 22955 1190 415675 63431 518721 81379 14375 1199 March
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21
22
23
24
25
26
27
28
29
Total :

*Information awaited from rest of the States.

Maharashtra
Orissa
Punjab
Rajasthan
Tamil Nadu
Uttaranchal
U.p

W.B

Assam

Arunachal
Pradesh

Manipur
Mizoram
Nagaland
A&N
Sikkim
J&K
Kerala
Puducherry
Tripura
2008-09

14428
3920
38043
11487
24073
7013
32698
16200
0

0

666
1107
875

9

352

0

7103

0

150
230378

1450
1642
5278
3402
12404
2625
11632
6800

301
553
419

258

2484
0

50
74555

25940
203637
36405
17573
5187
15009
111836
46139
0

0

568
3740
6587

396
1960

0
9616

760

5330
854375

11050
178514
5827
8230
2440
6906
16027
19760
0

0

282
1860
121
264
840

0
4322
240
870
382310

M= Number of male farmers, F= Number of female farmers.

5369
31618
38374
6280
5715
1859
108249
7350
0

0

264
168
25371
1280
342

0
21870
10

811
310116

2292

4386
1060
2617

613
29005
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O O O O O o o

45782

69

14330
223919
65119
94680
12648
120797
233685
29725
0

0

248

21
45800
2022
5631

0
75573
1267
430
2066714

6176
108602
8211
27222
7752
20195
100796
13025
0

0

96

9
24158
881

49

0
31122
974
220
522571

60067
463094
177941
130020
47623
144678
486468
98414
0

0

1746
5036
78633
3707
8285

0
114162
2037
6721
3461583

20968
293144
20376
41471
22596
30339
167460
39585
0

0

679
2506
28698
1145
147

0
37928
1214
1140
1025218

380
1021
83
910
850
203
2259
380

200
404

24

236
5

5
23615

187
292
58
282
381
95
1077
302

March
March
March
March
Feb
March
March

Jan.

March
Feb
March
March
March

March
Sept.

Jan.



Profit margin of agricultural production
3256. SHRI N.R. GOVINDARAJAR: Will the Minister of AGRICULTURE be pleased to state:

(a) whether the profit margin of agricultural production is on the decline in many parts of the

country and farmers are falling to debt trap and even committing suicide;
(b) if so, the details thereof;

(c) whether Government has conducted any study in this regard in various parts of the

country;
(d) if so, the details thereof; and
(e) the steps taken by Government to increase the agriculture productivity in our country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS)I (a)
to (e) The net income(net return) on paddy, wheat, jawar and bajra during the period 2004-05,
2005-06 and 2006-07 in States with major share in production, is given in the Statement-I (See

below).

As per the NSSO Report No.498, based on the survey conducted in 2003, out of 89.35 million
farmer households, 43.42 million(48.6%) were reported to be indebted. The average outstanding
debt, per indebted farmers household was at Rs.25,902. The details of farmers debt at that time in

the country, is given in the Statement-Il (See below).

The incidents of suicides by farmers have been mainly reported from 31 districts spread over
the States of Andhra Pradesh, Karnataka, Maharashtra and Kerala. Besides this, some cases of
farmers' suicide were also reported by the State of Gujarat, Punjab and Tamil Nadu. As per the State
Governments, indebtedness is one of the reasons of suicides by farmers. A study sponsored by
Directorate of Economics & Statistics, Ministry of Agriculture, on 'Market Imperfection and Farmers'
Distress' conducted by Agriculture Development and Rural Transformation Centre, Institute for Social
and Economic Change, Bangalore covering the State/s of Punjab, Andhra Pradesh, Maharashtra

and Karnataka during the period 1997 to 2002 focusing on identification of the agro-economic causes
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of distress faced by the farming community has observed that suicide by farmers cannot be
attributed to any single reason. It is a combination of different circumstances including indebtedness,
crop failure and social factors, such as, family problems, chronic illness, individual
mindset/psychology etc. In order to address the problem of indebtedness of farmers and to enhance
the economic viability of farming, the Government of India implemented a Debt waiver and Debt
Relief scheme, 2008 in all districts of the country. As per provisional figures, a total of 3.01 crores
small and marginal farmers and 0.67 crore other farmers have benefitted from the scheme involving
debt waiver and debt relief to the tune of Rs. 65,318.33 crores, as their line of credit has been
declogged due to clearing off of their principal and interest liabilities. Moreover, the Government's
price policy for agricultural commodities seeks to ensure remunerative prices to the growers for their
produce with a view to encourage higher investment and production. The Minimum Support
Prices(MSP) for various agricultural commodities are fixed as per recommendations of the
Commission for Agricultural Costs and Prices (CACP). The CACP while recommending the MSP for
various agricultural crops takes into account the cost of all kinds of inputs at their prevailing rates
which also included seeds, fertilizers and irrigation charges etc. Substantial increase in the MSP of
major cereals ranging from 49% to 78% was provided during the last 5 years. MSPs of pulses &

oilseeds were enhanced by up to 83% during the same period.

Besides this, the Government of India is implementing the National Policy for Farmers, 2007
with an objective to improve economic viability of farming by substantially increasing the net income
of the farmers and to ensure that agriculture progress is measured by advances made in this income.
The policy provisions, inter alia, include supply of good quality seeds and disease-free planting
material, issue of soil health passbooks to the farmers to facilitate application of integrated pest
management and integrated nutrient management system. For revitalization of agriculture sector,
which inter-alia includes increase in production and productivity, a number of plan schemes and
programmes are under implementation across the country which include National Food Security
Mission to improve production and productivity of foodgrains, Rashtriya Krishi Vikas Yojana with an
objective to incentivise the States so as to increase public investment in agriculture and allied sectors
in a decentralized manner, National Horticulture Mission, Macro Management of Agriculture,

Integrated Nutrient and Pest Management and Support to Agriculture Extension Services etc.
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Net income (Net return) of following Crops in different states during 2004-2007

Statement-/

Crop States Value of Gross Prod Cost of Cultivation C2 Net income
(Rs. /hect) (Rs./hect) (Rs./hect)
2004-05 2005-06 2006-07 2004-05 2005-06 2006-07 2004-05 2005-06 2006-07
1 2 3 4 5 6 7 8 9 10 1
Paddy Andhra Pradesh 34057.98 32107.77 34317 .66 29056.11 29256.97 30491.62 5001.87 2850.80 3826.14
Assam 11647.33 13618.45 11675.31 14364.28 15079.18 151569.23 -2716.95 -1460.73 -3483.92
Bihar 13376.03 14603.54 15633.13 14640.07 15181.55 16226.50 -1264.04 -578.01 406.63
Haryana 36742.64 35581.42 40788.58 32038.25 30643.61 31810.81 4704.39 5037.81 8977.77
Kerala 25485.39 27624.54 32220.61 26644.62 27866.20 30023.47 -1159.13 -241.66 2197.14
Madhya Pradesh 10398.98 11736.37 11968.98 11976.48 12685.78 12550.84 -1677.50 -949.41 -581.86
Karnataka 31102.92 35230.09 36232.17 30556.70 28350.97 27872.09 547 22 6879.12 8360.08
Orissa 17462.69 17095.56 17868.16 18198.62 18781.20 19319 98 -730.93 -1685.64 -1451.82
Punjab 42414.24 37403.66 42138.57 31770.38 30007.47 30384.12 10643.86 7396.19 11754.45
Tamil Nadu 27749.69 28479.96 33386.25 30103.76 32792.95 35477.49 -2354.07 -4312.99 -2091.24
Uttar Pradesh 18477.89 20742.12 20829.67 19520.32 20557.42 20338.40 -1042.43 184.70 491.27
West Bengall 22505.10 23384.81 25162.80 24403.45 25162.96 26723.20 -1698.35 -1778.15 -1560.40
Chhattisgarh 16232.74 17533.99 19375.48 14350.98 15304.30 16619.37 1881.76 2229.89 2756.11
Jharkhand 10139.24 8083.98 13960.77 135635.32 12833.08 15802.46 -3396.08 -4749.10 -1841.69
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Wheat

Jowar

Uttarakhand
Gujarat

Himachal Pradesh
Maharashtra
Bihar

Guijarat

Haryana

Himachal Pradesh
Madhya Pradesh
Punjab

Rajasthan

Uttar Pradesh
Chhattisgarh
Jharkhand
Uttarakhand

West Bengal
Andhra Pradesh
Madhya Pradesh

Karnataka

19855.15

*
*

*

16441.16
24293.43
29652.98
13880.88
16979.27
31026.23
29599.02
21608.90
9245.02
9897.16
20824.43
%
9826.89
6867.39

6027.67

22556.55
23612.93
16834.64
23992.82
16982.02
27708.74
32894.43
17455.74
21271.43
33612.05
34612.30
25324.75
12234.89
12110.09
21040.82
17182.49
11714.05
6215.66

6078.30

26133.90
26688.28
17694.24
21493.30
21306.57
29504. 97
41332.88
24261.63
26821.68
41211.53
40440.53
33826.02
17709.54
12407.24
25853.53
20797.36
12611.59
10799.16

6569.72

18552.77

*
*

*

15456.25
18216.88
24197.23
13603.61
14696.06
24197.48
19609.52
20812.56
11443.44
15007.35
20842.49
%
11636.66
7848.16

6078.49

21230.29
18854.53
16463.57
25464.48
15010.70
18276.58
27317.75
18363.25
16978.39
26699.59
22415.60
22821.62
12480.33
14609.04
20107.67
21981.49
12971.99
8159.33

7135.56

21896.16
17535.05

18189.17
27740.46
16693.57
19900.05
28424.35
20964.89
19372.74
29946.95
24660.23
24688.79
15057.37
14999.39
24552.28
23241.56
13338.37
10677.15

7631.68

1302.38

%
*

*

984.91
6076.55
5455.75

277.27
2283.21
6628.75
9989.50

796.34

-2198.42
-5110.19
-18.06

%
-1809.77
-988.77

-50.82

1326.26
4758.40
1371.07
-1471.66
1971.32
9432.16
5576.68
1092.49
4293.04
6912.46
12196.70
2503.13
-245.44
-2498.95
933.15
-4799.00
-1257.94
-1943.67

-1057.26

4237.74
91563.23

1605.07

6247.16
5613.00
9604.92
12908.53
3296.74
7448.94
11264.58
15780.30
9137.23
2652.17
-25692.15
1301.25
-2444.20
-726.78
122.01

-1061.96
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1 2 3 4 5 6 7 8 9 10 1
Maharashtra 11162.52 12652.13 15265.36  10306.06 14846.56 14850.68 856.46  -2194.43 414.70
Rajasthan 8109.12 8672.93 7498.97 7287.81 8549.13 7368.96 821.31 123.80 130.01
Tamil Nadu 9903.75 5855.90 8992.46  11157.44 8222.52 9833.95  -1253.69  -2366.62 -841.49

Bajra  Gujarat 13212.16 15500.06 17135.61  12305.52 14010.83 14148.83 906.64 1489.23 2986.98
Haryana 7299.39 8183.39 11916.47 9325.70 11462.76 13218.74  -2026.31  -3279.37 -1302.27
Karnataka * 3733.91 5170.39 * 5657.86 6208.47 * -1923.95 -1038.08
Maharashtra 9743.17 11035.82 14112.29  10859.95 12966.62 14741.12 -1116.78  -1930.80 -628.83
Rajasthan 8101.63 7077.09 9441.22 7166.10 6902.64 8178.10 935.53 174.45 1263.12
Uttar Pradesh 10159.56 10014.64 16902.31  11004.42 11371.90 14296.26 -844.86  -1357.26 2606.05

Note:- *- Crop was not selected for study in the block period 2002-03 to 2004-05.Value of Gross-product = Value’of .Main product + Value of By-product

Net Income = Value of Gross product - Cost of Cultivation (C2)

(Rs./nectare)

(Rs./hectare)
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Statement-1/

The details of Estimated number of Rural Households and total

indebted farmer households in each State

State Estimated Estimated Estimated Percentage
number of number of number of
rural farmer of indebted farmer
households households farmer households
('00) ('00) households indebted
('00)
O @ Q) 14) ®
Andhra Pradesh 142512 60339 49493 82.0
Arunachal Pradesh 15412 1227 72 5.9
Assam 41525 25040 4536 18.1
Bihar 116853 70804 23383 33.0
Chhattisgarh 36316 27598 11092 40.2
Gujarat 63015 37845 19644 51.9
Haryana 371474 1944S 10330 53.1
Himachal Pradesh 11928 9061 3030 33.4
Jammu & Kashmir 10418 9432 3003 31.8
Jharkhand 36930 28238 5893 20.9
Karnataka 69908 40413 24897 61.6
Kerala 49942 21946 14126 64.4
Madhya Pradesh 93898 63206 32110 50.8
Maharashtra 118177 65817 36098 54.8
Manipur 2685 2146 533 24.8
Meghalaya 3401 2543 103 4.1
Mizoram 942 780 184 23.6
Nagaland 973 805 294 36.5
Orissa 66199 42341 20250 47.8
Punjab 29847 18442 12069 65.4
Rajasthan 70172 53080 27828 52.4
Sikkim 812 531 174 38.8
Tamil Nadu 110182 38880 28954 74.5
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©) @ ©) 14) ®)

Tripura 5977 2333 1148 49.2
Uttar Pradesh 221499 171575 69199 40.3
Uttaranchal 11959 8962 644 7.2
West Bengal 121667 69226 34696 50.1
Group of UT's 2325 732 372 50.8
All India 1478988 893504 434242 48.6

Source: NSS Report No. 498
Deep sea fishing
3257. SHRI S. S. AHLUWALIA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government has been seized of the hindrances being faced by Indian fishing

entrepreneurs in deep sea fishing activities;
(b) if so, the details of the hindrances confronting the deep sea fishing enterprises;
(c) the steps being contemplated, if any, for mitigating the same;

(d) whether it is a fact that an Empowered Committee was constituted to examine the

problems;
(e) if so, the details thereof; and

(f)  the recommendations of the said Committee indicating status of implementation
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) There are no hindrances as such being faced by the Indian entrepreneurs in deep-sea
fishing. However, representations have been received from the Indian entrepreneurs on some issues
related to operation of deep-sea fishing vessels, such as Coast Guards inspection, short voyage
period prescribed, short validity of provisional registration of vessels and shortage of trained Indian

crew.

(c) Steps have already been taken to remove the operational difficulties faced by the
entrepreneurs like extension of voyage period from 45 days to 60 days (for vessels below 40
meters), and 75 days (for vessels above 40 meters), and validity of No Objection
Certificate/provisional registry of deep-sea fishing vessels from six months to one year. A check-list
of the requisite documents onboard fishing vessels has also been finalized to avoid undue hardship

during the Coast Guard inspections of deep-sea fishing vessels.

(d) and (e) Yes, Sir. With the approval of the Cabinet Committee on Economic Affairs
(CCEA), an Inter-Ministerial Empowered Committee on Marine Fisheries (EC) has been constituted

on 17th November, 2004 under the chairmanship of Secretary, Department of Animal Husbandry,
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Dairying & Fisheries in the Ministry of Agriculture for making recommendation on various issues
relating to the development of marine fisheries in India. The EC has representatives from the Ministry
of Defence, Director General of Shipping, Ministry of Finance, Planning Commission, Ministry of
Home Affairs, Marine Products Export Development Authority, Ministry of Shipping, Fishery Survey of
India, Ministry of Communication, Ministry of Environment & Forests, Director General of Foreign

Trade, Ministry of Petroleum & Natural Gas, Coast Guards and the Reserve Bank of India.

(f)  Some of the main recommendations of the EC pertain to percentage of Indian crew
onboard deep-sea fishing vessels, voyage period, submission of voyage reports, stipulation on
payments towards the cost of vessels, requirement on registration, mid-sea transshipment of catch,
mandatory Coast Guard inspections etc. All the recommendations of the EC have been

implemented.
RKVY in Orissa
3258. SHRI BALBIR PUNJ: Will the Minister of AGRICULTURE be pleased to state:
(a) the amount released under Rashtriya Krishi Vikas Yojana (RKVY) to Orissa;
(b) the amount spent by the State;
(c) whether funds were spent to achieve the objectives under RKVY;
(d) the output and achievements under RKVY in Orissa; and
(e) whether implementation of RKVY resulted in increased productivity ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
An amount of Rs. 230.67 crore has been released under Rashtriya Krishi Vikas Yojana (RKVY) to
Orissa during 2007-08, 2008-09, 2009-10 (up to 15.12.2009).

(b) State has spent Rs. 139.00 crore from 2007-08 to 15th December, 2009.
(c) Yes,Sir.

(d) The State have undertaken several projects in Agriculture, Horticulture, Fisheries,
Animal Husbandry & Dairying, Agriculture Marketing, Irrigation and Agriculture Research sectors.
Production of foodgrains has increased, more crops have been taken up under organic cultivation in
horticulture sector, milk production has increased in Puri, Nayagarh and Khurda districts, two cotton
mandis have been established and water use efficiency has improved in Orissa as a result of RKVY
projects.

(e) Yes,Sir.

Impact of drought on Rabi crop

3259. SHRI BALBIR PUNJ: Will the Minister of AGRICULTURE be pleased to state:
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(a) the impact of drought on the Rabi sowing in various States; and

(b) the details of plans made by Government to ensure that the drought does not affect

Rabi sowing adversely ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Overall good late rains at the end of Kharif season at most places has improved the soil
moisture making the soil conducive for Rabi sowing. Hence, barring States like Gujarat and
Rajasthan there is no major overall impact of drought on Rabi as such. However, Government has
taken several steps to tackle the impending situation for increasing the area under Rabi cultivation to
compensate losses of kharif 2009-10. Sowing of Rabi crops is in progress in the all states in the
country. The area coverage of wheat, Rabi rice, coarse cereals, pulses and oilseeds as on

10.12.2009 reported as follows:

Area:in lakh hectares

Name of Crop 2009 2008
Wheat 217.02 216.02
Rabi Rice 3.36 2.1
Coarse Cereals 57.29 61.08
Total Pulses 111.90 109.39
Total Oilseeds 77.77 83.80

Some area of oilseeds is diverted to pluses in the states of Rajasthan, Uttar Pradesh and
Karnataka. The less coverage under Coarse Cereals has been reported in the states of Karnataka

due to area diverted to pulses and oilseeds.

State Government have been given flexibility to utilize the funds under various Centrally
Sponsored Schemes namely National Food Security Mission (NFSM), Integrated Cereals
Development Programme (ICDP) under Macro Management and Integrated Scheme of Oilseeds,
Pulses, Oilpalm and Maize (ISOPOM) and Rashtriya Krishi Vikas Yojana (RVKY) funds for
Agricultural Development programme. Age limit norms of certified seed of wheat, rice and pulses
varieties have been relaxed. Seed subsidy has been increased for wheat and rice crop from Rs.500
/- to Rs. 700/~ per quintal, for pulses from Rs. 1200 to Rs.2000/- per quintal and Jowar and Bajra
from Rs.800 to Rs.1000/ - per quintal for Rabi 2009-10 season. Additional allocations of rust-resistant
and terminal heat-tolerant wheat varieties of minikit have been made available. Availability and supply
of essential inputs such as fertilizers, additional power for irrigation etc. have been provided in

coordination with the States and concerned Central Ministries.
Investment for transgenic research

3260. SHRI RAJNITI PRASAD: Will the Minister of AGRICULTURE be pleased to state:
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(a) whether National Action Plan on Climatic Change (NAPCC) Mission on Agriculture is
proposing huge financial investment for transgenic research claiming to be the solution for climatic
crisis;

(b) whether it is opposed by farmers and civil society groups;

(c) whether Government has received large number of representations from various
sections of society and eminent scientists urging for moratorium on GM foods; and

(d) if so, the action being taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
A National Action Plan on Climate Change was released by Prime Minister in June 2008 which
envisages a National Mission for Sustainable Agriculture amongst its 8 National Missions. The
National Mission aims at developing strategies to make Indian Agriculture more resilient to climate
change through development of new varieties of thermal resistant crops, new credit and insurance
mechanisms, better access to information and use of biotechnology.

Mission on Agriculture is proposing greater focus on dryland agriculture, risk management,
access to information and use of biotechnology. The priority areas in biotechnology include use of
genetic engineering to convert C3 crops to C4 systems for higher productivity at higher level of
carbon dioxide, development of crops with better water and land use efficiency, development of
nutritional strategies for managing heat stress in dairy animals.

(b) to (d) Different views and representations when received are dealt with appropriately on

merits.
Investment in agriculture
13261. SHRI JANESHWAR MISHRA: Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government is working on a scheme for encouraging investment

in agriculture sector;
(b) whether it is also a fact that price of sugar is high in Indian markets;

(c) if so, whether Government is taking measures to control the hike in its prices and also
assessing the effect of foreign investment in agriculture; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Yes, Sir.

(b) Yes, Sir. Sugar prices in Indian markets this year are higher than prices prevailing last
year.

(c) and (d) Yes, Sir. The steps taken by the Government to control prices are indicated in
given Statement (See below). FDI in agriculture is allowed upto 100% under the automatic route in

tOriginal notice of the question was received in Hindi.
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the floriculture, horticulture, development of seeds, animal husbandry, pisciculture, aquaculture and
cultivation of vegetables and mushrooms sector under controlled conditions and services related to
agro and allied sectors. FDI is not allowed in any other agricultural sector/activity. The Government

assesses the flow of foreign investment in agriculture regularly.
Statement

Measures taken by the Central Government to augment domestic stocks

of sugar and moderate sugar prices -

. Allowed import of raw sugar under Advance Authorization Scheme by sugar mills at zero duty

upto 30.09.2009.

. Allowed import of raw sugar at zero duty under O.G.L. upto 01.08.2009 by sugar mills. Later
extended upto 31.3.2010. This has been further extended upto 31.12.2010.

. Import of raw sugar was opened to private trade upto 31.03.2010 for being processed by

domestic factories on job basis. This has been further extended upto 31.12.2010.

. Allowed duty free import of white/refined sugar by STC/MMTC/PEC and NAFED upto 1 million
tonnes by 01.08.2009 which was extended upto 30.11.2009. Further, duty free import of
white/refined sugar under OGL has also been opened to other Central / State Government
agencies and to private trade in addition to existing designated agencies upto 30.11.2009. This
has been further extended upto 31.03.2010 and the cap on import of white/refined sugar has

been removed.

. Levy obligation has been removed in respect of all imported raw sugar and white/refined
sugar. The while/refined sugar has also been allowed to be sold at the discretion of the
importing organizations but sugar processed from imported raw sugar is subject to

accelerated releases.

. States have been requested to waive VAT on imported white/refined sugar so as to make the

imports competitive.

. The levy obligation on sugar factories has been enhanced from 10% to 20% of production

w.e.f. 01.10.2009 for 2009-10 sugar season to ensure availability of sugar for PDS.

Besides augmenting the sugar stocks by permitting import of raw and white/refined sugar in
2008-09 sugar season, the Central Government has imposed stock holding and turnover limits to

moderate prices of sugar as follows:

. Stock-holding and turnover limits have been fixed for sugar dealers. Subsequently, Khandsari

sugar has also been brought under the ambit of stockholding and turnover limit.
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. An order has been issued imposing stockholding limit on large consumers of sugar who are
using or consuming more than ten quintals of sugar per month as a raw material for production

or consumption or use. The order is in respect of stocks of domestically produced sugar.

Futures trade in sugar has been suspended in domestic exchanges w.e.f. 27.5.2009 till the

end of 2009.
Sale of paddy at lesser rate

3262. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that farmers of Orissa are selling paddy at much lesser rates as State

Government agencies are not coming forward to purchase it from farmers; and
(b) if so, whether that is the main reason for farmers suicides?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Under the existing policy for foodgrains procurement, Food Corporation of India (FCI) and Agencies
of State Governments purchase all the foodgrains, conforming to the prescribed specifications,

offered for sale by farmers at procurement centers at the Minimum Support Price (MSP).
As reported by FCI, there have been no reports of distress sale of paddy by farmers in Orissa.
(b) No, Sir.
Insurance scheme for fishermen
3263. SHRIMATI BRINDA KARAT: Will the Minister of AGRICULTURE be pleased to state:
(a) whether there is an insurance scheme for fishermen and fishworkers;
(b) if so, the details of the terms and conditions thereof; and

(c) whether it requires that the person concerned should be missing for seven years for the

dependent to get the claim?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS) :
(a) and (b) Under the IGroup Accident Insurance for Active Fishermenll which is a component of
the Centrally Sponsored 'National Scheme of Welfare of Fishermen, fishermen are insured for Rs.
1,00,000/- against death or permanent total disability and Rs,. 50,000/~ for partial permanent
disability. The benefit of this scheme accrues to the fishermen free of cost as the entire amount of
annual premium /.e. Rs. 29/- per fishermen per year is subsidized by the Central and the State
Governments on 50-50 basis. In case of North-Eastern States, 75% premium amount is subsidized
by the Centre and 100% in case of Union Territories. All the fishermen registered/ licensed with the

State/Union Territory Governments between the age group of 18-70 years are eligible for insurance
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coverage. A claim has to be filed within 9 months of accident with the required documents /.e. i)
copy of the FIR, ii) Post-mortem Report, iii) Medical Certificate, iv) Death Certificate and v) Legal

heir Certificate.

(c) As per general policy of settlement of claims for missing persons, a claim is settled after
seven years but under the above said Insurance Scheme, as a special case, claim can be settled

after a period of two years.
Aims and objectives of NFSM
3264. SHRI R.C. SINGH: Will the Minister of AGRICULTURE be pleased to state:
(a) the aims and objectives of the National Food Security Mission;

(b) whether it is a fact that only in selected districts in the country NFSM is being

implemented;

(o) if so, the details of districts identified for NFSM and the components like rice, wheat,

pulses, etc., that are being supplied through NFSM in Andhra Pradesh; and

(d)  the quantity of components so far supplied in identified districts of Andlira Pradesh since

the beginning of the Mission, year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
The National Food Security Mission (NFSM) was launched from Rabi 2007-08 with three major
components viz. NFSM-Rice, NFSM-Wheat and NFSM-Pulses with the aim of reaping additional
production of 10 million tonnes of rice, 8 million tonnes of wheat and 2 million tonnes of pulses by the
end of the XI Plan (2011-12). The objective of the Mission is to increase production of rice, wheat and
pulses through area expansion and productivity enhancement; restoring soil fertility and productivity ;
creating employment opportunities; and enhancing farm level economy to restore confidence of

farmers of targeted districts.

(b) and () Yes, Sir. The Centrally Sponsored Scheme of NFSM is being implemented in 312
identified districts of the country in 17 States including Andhra Pradesh covering all the three

components /.e. NFSM-Rice, NFSM-Wheat and NFSM-Pulses.

Under NFSM-Rice, 11 districts of Andhra Pradesh namely, Adilabad, Guntur, Khammam,
Krishna, Mahaboobnagar, Medak, Nalgonda, Nellore, Srikakulam, Vishakhapatanam and
Vizianagram are covered with interventions like demonstrations on improved package of practices,
System of Rice Intensification (SRI) & hybrid rice technology; promotion of hybrid rice seeds
through their production & distribution; distribution of HYVs seeds; seed minikits; micro-nutrients;
liming; conoweeders; zero till seed drills; multi-crop planters; seed drills; rotavators; pump sets;
power weeders; knap sack sprayers; plant protection chemicals & bio-pesticides; farmers field
schools (FFS); local initiatives; award for best performing districts; mass media campaign; and

project management team.
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Similarly, under NFSM-Pulses, 14 districts of Andhra Pradesh namely, Adilabad, Anantpur,
Cuddappah, East Godawari, Guntur, Khammam, Krishna, Kurnool, Mahaboobnagar, Nalgonda,
Nizamabad, Prakasham, Srikakulam and Warangal are covered with interventions like assistance in
the form of production & purchase of breeder seeds; production of foundation & certified seeds;
distribution of certified seeds; strengthening of seed certification agencies; INM; IPM, sprinklers sets;
zero till seed drills; multi-crop planters; seed drills; rotavators; sprinkler sets; knap sack sprayers;
pump sets; farmers field schools (FFS); training for extension workers; award for best performing

districts; local initiatives and project management team.

(d) The details of the interventions along with the physical achievements of both the
components of NFSM-Rice and NFSM-Pulses implemented in the identified districts of the State
since the beginning of the Mission till date are as under:

Physical achievements under NFSM-Rice in Andhra Pradesh
for the period from 2007-08 to 200910

SI.No. Interventions Unit 2007-08 2008-09  2009-10*

1. Demonstrations on Improved Nos. 2172 1891 2196
Package of Practices.
2. Demonstrations on System of Rice Nos. 3405 950 477

Intensification (SRI)

3. Demonstrations on Hybrid Rice Nos. 288 1304 0
Technology
4. Production of Hybrid Rice Seed Qtls. 0 213225 0
5. Distribution of Hybrid Rice Seeds Qtls. 0 1086.21 0
6. Distribution of HYVs Seeds of Rice Qtls. 750 66751 266157
7. Micro-nutrients Ha 44408 52131 49762
8. Liming in Acidic Soils Ha 0 0 0
9. Improved Farm Machineries Nos. 87 10230 12239

including Water Saving Devices
10. Plant Protection Chemicals Ha 4000 27918 17102
11. Farmers' Trainings Nos. 238 689 1241

* Ending November, 2009

Physical achievements under NFSM-Pulses in Andhra Pradesh
for the period from 2007 -08 to 200910

Sl. No. Interventions Unit 2007-08  2008-09  2009-10*
1 2 3 4 5 6

1. Purchase of Breeder Seed of Pulses Qtls. 0 417.59 40.09
2. Production of Foundation and Qtls. 0 10457 166892

Certified seeds of Pulses.
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1 2 3 4 5 6

3. Distribution of Certified Seeds of Pulses Qtls. 88333 298713 320693
4. Liming/Gypsum Ha 0 1020 0

5. Micro-nutrients Ha 1253 15502 2312
6. Integrated Pests Management Ha 25000 50467 40686
7. Improved Farm Machineries Nos. 155 12685 8679

including Water Saving Devices

8. Farmers' Trainings on FFS Pattern Nos. 0 304 245

* Ending November, 2009
Proposals from Madhya Pradesh for pure milk production

13265. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether project proposals from Madhya Pradesh Government have been received
relating to strengthening of infrastructure for quality and pure milk production for new districts; and

(b) if so, the action taken thereon so far and by when these proposals will be approved ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Nine new proposals for Bhopal, Jabalpur, Indore, Gwalior and Ujjain Milk Union were
submitted by the Madhya Pradesh Government during 2006-07 under Centrally Sponsored Scheme
“Strengthening Infrastructure for Quality and Clean Milk Production”. The State Government was
requested to complete 4 ongoing projects in the same districts, approved earlier by this department
and submit completion report before new proposals are considered.

Drought in Malwa region of Madhya Pradesh
13266. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be pleased to

state:

(a) whether a proposal of Rs. 16.76 lakhs to ascertain reasons of drought prevailing in
Malwa region of Madhya Pradesh and for scientific analysis of its solution had been received in the

year 2007; and
(b) if so, the action taken so far in this regard and by when it will be sanctioned ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
No, Sir.

(b) Question does not arise.

tOriginal notice of the question was received in Hindi.
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Depletion of nutritional value of wheat and rice due to climate change
3267. SHRI RAMDAS AGARWAL : Will the Minister of AGRICULTURE be pleased to state:

(a) whether climate change is reportedly depleting nutritional value of wheat and rice, the

main sources of energy for Indians, who are already having problem of 20 per cent protein deficiency;

(b) whether a study by the Indian Council for Agriculture Research has also found that
protein content in wheat can fall by 10 per cent and iron content by 8 per cent due to carbon

emissions; and

(c) if so, the steps Government proposes to take so that climate change may not rob food

of nutritional value and save people from major health implications ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Several studies conducted globally indicate that protein content of wheat decreases as
carbon dioxide increases. On the contrary, increase in temperature is known generally to increase
the protein content in wheat. The net affect of climate change would therefore depend on the relative
change in carbon dioxide and temperature. As such, there is no confirmed and validated result of the
impact of climate change on nutritional value of wheat and rice, as a direct consequence of climate
change. However, reduced water or varying temperature will almost certainly cause translocation

related problems to the grain, during grain formation stage, thus affecting productivity.

(c) The Indian Council of Agricultural Research launched a national Network Project entitled
Dlmpacts, Adaptation and Vulnerability of Indian Agriculture to Climate Change' in Xth Plan. The
network started in 2003-04 and the total outlay of the network during the Xth Plan was close to
Rs.9.5 crores. The project has been structured during Xl plan also with more budgetary support
(Rs.16.15 crores). The network is focusing on a comprehensive understanding of the impacts of
global climate on different sectors of agricultural production such as crops, fish, livestock etc. This
project also aims to determine the available management and genetic adaptation strategies to meet
the impact of climatic change and climatic variability, as well as mitigation options for reducing

climate changes in agro-ecosystems.
Centrally sponsored schemes to help farmers
3268. SHRI B.S. GNANADESIKAN: Will the Minister of AGRICULTURE be pleased to state:

(a) the details of the centrally sponsored schemes to help the farmers and the subsidy

component of the said schemes;

(b) whether Government has initiated any appropriate awareness campaign among the

farmers regarding the availability of those schemes so that the rural farmers can be benefited; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
Centrally Sponsored Schemes being implemented to help farmers are - Technology Mission on
Cotton; Integrated Oilseeds, Oilpalm, Pulses and Maize Development; Technology Mission on
Horticulture for North-East Region including Sikkim, Uttarakhand, HP and J & K; Micro Irrigation;
National Bamboo Mission; National Horticulture Mission; Support to State Extension Programmes for
Extension Reforms; Macro Management of Agriculture; National Food Security Mission and National
Project on Management of Soil Health and Fertility.

There is a subsidy element in most of these schemes. However, funds are released by the
Department to the State Governments as grants in aid. State Governments only disburse funds as
subsidy to beneficiaries. Details of subsidy element of various schemes are part of guidelines of
schemes which are available on the website of the DAC - WWW. agricoop. nic. in.

(b) and (c) Both the Central and State Governments carry out extensive awareness
campaigns through print, electronic and other media among farmers regarding availability of
schemes. Component for publicity is provided under the schemes of the DAC. The scheme of Mass
Media Support to Agriculture Extension is meant exclusively for disseminate information through
radio, television, etc.

Increase in fertilizer subsidy

3269. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that there has been a steep increase in fertilizer subsidy over the last
few years;

(b) if so, the details thereof for the last three years, year-wise;
(c) theannual growth in farm production over the same period, year-wise; and

(d) the steps proposed to be taken by Government to bring about reforms in such subsidy
policies to enhance productivity ?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) The expenditure on fertilizers subsidy during last three years has been as follows:

Years Subsidy (Rs. in crores)
2006-07 28,019.55
2007-08 43,319.16
2008-09 99,494.71

(c) The annual growth in foodgrain production is as under:

Years Annual growth
2006-07 4.16 %
2007-08 6.21%
2008-09 1.34 %
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(d) The Government has constituted a Group of Ministers for review of the Fertilizer Policy
including examination on nutrient based subsidy policy towards inter alia higher agricultural
productivity and production for food security.

Production of apples

3270. SHRI VARINDER SINGH BAJWA: Will the Minister of AGRICULTURE be pleased to
state:

(a) whether there has been any improvement in the production of apples in the country due
to Government/private efforts to bring more areas under apple cultivation, particularly in Nagaland,
Arunachal Pradesh and Uttarakhand;

(b) if so, the actual production of apples during the last three years, area-wise;

(o) whether there is any proposal to further augment the production of apples in the
country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Yes, Sir. The available data on production of apples for the period from 2005-06 to 2007-08
and that for the year 2008-09 indicates that there has been consistent increase in overall production
of apples except during 2006-07. The details are given in the Statement (See below).

(c) and (d) Yes, Sir, The Government of India has been implementing a Centrally Sponsored
Scheme /.e. Technology Mission for Integrated Development of Horticulture in North Eastern States
including Sikkim, Uttarakhand, Jammu & Kashmir and Himachal Pradesh (TMNE) to harness the
potential of horticulture of the region by increasing production and productivity of horticultural crops
including apples. In order to augment the production of apples in the country, assistance is being
provided for area expansion, establishment of nurseries for raising quality planting material,
protected cultivation, rejuvenation of senile orchards, integrated nutrient and water management,
integrated pest management, post harvest management, processing & marketing including HRD
under this scheme.

Statement
Details of production of Apples during last three years
A - Area (000" ha)

P - Production (000" MT)

State/UTs 2005-06 2006-07 2007-08 2008-09

A P A P A P A P
1 2 3 4 5 6 7 8 9
Arunachal Pradesh 9.1 9.6 9.8 9.8 10.8 9.8 10.8 9.8
Himachal Pradesh 88.6 540.4 91.8 268.4 94.5 592.6  94.72 510.16
Jammu & Kashmir 100.1 1181.7 19.4  1222.2  126.4 1268.5  133.1 1332.8
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1 2 3 4 5 6 7 8 9

Nagaland 0.04 0.04 0.04 0.015 0.04 0.05 0.04 0.05
Uttaranchal 28.8 112.3 30.6 123.3 32.2 130.5 32.67 132.32
TOTAL 226.64 1814.04 251.64 1623.72 263.94 2001.45 271.3 1985.1

Shift from producing foodgrains to cash crops

3271. SHRI MATILAL SARKAR: Will the Minister of AGRICULTURE be pleased to state:

(a) to which extent the farmers have switched over from producing foodgrains to producing
cash crops during the last five years;

(b) the names of the States where this shifting has been predominant;

(c) the facilities Government is going to extend to the foodgrains growers to maintain the
quantity of land under this crop cultivation; and

(d) by when the trend will be reversed?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
to (d) There is no major area shift from foodgrains to cash crops during last five year. Infact, area
under foodgrains has increased from 120,01 million hectares in 2004-05 to 123.22 million hectares in
2008-09 as per 4th advance estimates released by Directorate of Economics and Statistics, Ministry

of Agriculture.

In order to enhance the production and productivity of foodgrains, Government of India has
been implementing various Centrally Sponsored Schemes namely National Food Security Mission
(NFSM), Integrated Cereals Development Programme (ICDP) under Macro Management mode of
Agriculture and Integrated Scheme of Oilseeds, Pulses, Oilpalm and Maize (ISOPOM).

Under these schemes States have been provided assistance for production & distribution of
quality seed, improvement of soil health through lime/Gypsum/micro nutrients application, improved
package of practices, field demonstrations and farmer training through farmers' field school (FFS)
etc.

Establishment of soil testing laboratories

3272. SHRI NAND KUMAR SAI: Will the Minister of AGRICULTURE be pleased to state:

(a) whether Government proposes to establish soil testing laboratories and mobile soil

testing laboratories during the Eleventh Five Year Plan;
(b) if so, the details thereof along with the locations identified, so far;

(c) the details of the funds allocated and the expenditure so far incurred in establishing such

laboratories in these States; and

(d) the details of the steps taken to achieve the targets of Eleventh Plan period fixed in this

regard?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Government of India has introduced a new scheme, namely, “National Project on
Management of Soil Health and Fertility” (NPMSF) from 2008-09. The components of new scheme
include setting up of 500 new static Soil Testing Laboratories (STLs) and setting up of 250 mobile
STLs during Eleventh Five Year Plan. The locations of STLs are identified by the State Governments.

(c) and (d) The details of funds released up to 10.12.2009 for setting up of static and mobile
STLs are given in the Statement (See below). Proposals are invited from States every year to
achieve the target fixed for the Eleventh Plan period.

Statement

Details of Funds released under the Scheme NPMSF

S.No. Name of States 2008-09 2009-10
(upto 10.12.2009)

New New Amount New New Amount
Static Mobile released STLs MSTLs  released
STLs STLs (Rs.in (Nos)  (Nos)  (Rs.in
(Nos) (Nos) lakh) lakh)
1. Andhra Pradesh 5 3 120.00 - - -
2. Karnataka 7 1 120.00 10 . 150.00
3. Kerala 3 7 150.00 - - -
4. Rajasthan 14 12 390.00 - - -
6. Madhya Pradesh 3 3 90.00 - - -
7. Punjab - - - - 3 45.00
8. West Bengal 1 7 120.00 - - -
9 Orissa 6 5 165,00 - - -
10. Arunachal Pradesh 2 3 75.00 - - -
1. Himachal Pradesh - - - - 2 30.00
12. Mizoram 1 3 60.00 - - -
13. Jharkhand - - - 8 3 165.00
14. Bihar - - - 15 15 450.00
15. Meghalaya - - - - 3 45.00
16. Tamil Nadu - - - - 13 195.00
7. Tripura - - - 2 1 45.00
TOTAL 42 44 1290.00 35 40 1125.00
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Fall in sown area and yield of crop
3273. SHRI PARIMAL NATHWANI: Will the Minister of AGRICULTURE be pleased to state:
(a) whether there is a fall in sown area as well as yield in certain crops in the country;

(b) if so, the decline in the area as well as yield in these crops during the last three years;

and
(c) the steps taken by Government to improve the area as well as yield of these crops?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): (a)
and (b) Increase/decrease (over the previous year) in area coverage and yield of major crops during

the last three years, /.e. 2006-07 to 2008-09 is given in the Statement (See below).

(c) Inorder to increase area under various agricultural crops in the country, the Government
has setup a National Rainfed Area Authority as an advisory, policy making and monitoring body to
provide knowledge inputs regarding systematic up-gradation and management of country's dryland
and rainfed agriculture. Programmes like National Watershed Development Project for Rainfed Areas.
Soil Conservation for Enhancing Productivity of Degraded lands in the Catchments of River Valley
Projects and Flood Prone River, Watershed Development Project in Shifting Cultivation Areas,
Reclamation and development of Alkali and Acid Soils and other externally aided projects are also
being implemented for development of rainfed and degraded land including arid and barren land
through soil and water moisture conservation measures. Further, in order to increase the production
and productivity of various crops in the country, the Government is implementing a number of
schemes/programmes through State Governments. Major schemes/programmes are National Food
Security Mission (NFSM), Rashtriya Krishi Vikas Yojna (RKVY) and the Integrated Cereals
Development programme in Rice Based Cropping Systems Areas (ICDP-Rice), Integrated Cereals
Development Programme in Wheat Based Cropping Systems Areas (ICDP-Wheat) and Integrated
Cereals Development Programme in Coarse Cereals Based Cropping Systems Areas (ICDP-Coarse

Cereals) subsumed under Macro Management Mode of Agriculture.

Statement

Increase/Decrease in Area and Yield in respect of major crops
during 2006-07 to 2008-09

Crop Increase/Decrease in Area Increase/Decrease in
over the previous year Yield over the previous
('000 Hectares) year (Kg. /Hectare)
2006-07 2007-08 2008-09* 2006-07 2007-08 2008-09*
1 2 3 4 5 6 7
Rice 153.8 100.8 1437.3 28.3 711 -15.5
Wheat 1510.9 441 -161.6 89.1 94.3 88.5
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1 2 3 4 5 6 7

Coarse -356.7 -226.7 -864.2 9.5 249.1 -1.8
Cereals

Pulses 800.4 441.3 -1262.7 4.4 12.4 30.4
Foodgrains 2108.4 359.5 -851.3 40.9 103.7 37.9
Groundnut -1120.9 676.9 -72.5 -320.5 593.2 -279.4
Rapeseed -486.5 -964.5 364.0 -22.1 -94.0 188.6
& Mustard

Soyabean 621.2 553.0 635.8 -10.7 172.2 -194.9
Oilseeds -1350.1 179.9 763.5 -88.0 198.6 -88.7
Sugarcane 949.1 -95.6 -659.7 2103.2 -145.1 -6556.5
Cotton 467.4 269.2 -7.4 58.7 46.7 -48.9

4th Advance Estimates released on 21.07.2009
Election of management board in IFFCO, KRIBHCO & NAFED

t3274. SHRI GANGA CHARAN: Wil the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) the procedure for electing management board in cooperatives like IFFCO, KRIBHCO
and NAFED with details thereof;

(b) the reasons for elections to KRIBHCO going unopposed over the years, whether it

smells of individual conspiracy or monopoly;

(c) the number of allegations against KRIBHCO, Chairman, under consideration of the

Government;

(d) whether frequent unopposed election of an individual accused of corruption and
embezzlement is not indicative of some people hijacking this institution through money and muscle

power, if so, the measures being taken by Government to remove them; and

(e) the details of expenditure incurred on foreign tours of KRIBHCO chairman, by

Government and KRIBHCO?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) The Board of Directors of a multi-state Cooperative Society is constituted and
elected as per the provisions of Section 41 & 45 of Multi-State Cooperative Societies Act 2002. The
procedure for election of Board of Directors of a multi-state Cooperative Society is given in the Rule

19 of the Multi-State Cooperative Societies Rules, 2002 and Schedule attached to the Rules.

tOriginal notice of the question was received in Hindi.

91



(b) The superintendence and control of elections is vested in the Returning Officer
appointed by the Board of Directors of a Multi-State Cooperative Society (including KRIBHCO) as
per the provisions of the MSCS Act, 2002 and Rules made their under. It is not true that the elections
are going unopposed over the years.

(c)  As per information available, no complains/allegations against the Chairman, KRIBHCO
are reported.

(d) The frequency of elections is as prescribed in the MSCS Act, 2002, the Rules framed
there-under and the Bye-laws of the Society and hence, there does not seem to be any indication of
use of money and muscle power.

(e) No expenditure is incurred by Government of India on foreign tours of Chairman,
KRIBHCO. However, for the year 2008-09, an amount of Rs. 7,87,081/- had been incurred by M/s.
KRIBHCO on foreign tours of Chairman, KRIBHCO which includes his visits to KRIBHCO's Joint

Venture Project in Oman and International Cooperative Conferences.
Issue of price fixation of drugs
13275. SHRI KAPTAN SINGH SOLANKI:
SHRI PRABHAT JHA:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that pharmaceutical companies and the National Pharmaceutical

Pricing Authority are at loggerheads over the issue of price control of drugs in the country;
(b) if so, the details thereof;

(c) the present policy of Government regarding price fixation and price control and whether

Government proposes to make any type of amendment in the present policy; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) No, Sir.

(b) Does not arise.

(c) and (d) As per the Modifications in Drug Policy, 1986, announced in September, 1994, the
drugs having minimum annual turnover of Rs.400 lakhs and drugs of popular use in which there is
monopoly situation, having annual turnover of Rs.100 lakhs or more or there is a single formulator
having 90% or more market share in the Retail Trade (as per ORG), have to be kept under price
control. The Drugs (Prices Control) Order, 1995 (DPCO1995) was promulgated by the Govt India on
6th January; 1995 in exercise of the powers conferred by Section 3 of the Essential Commodities Act
1955. As per the criteria specified in para 22.7.2 of the 'Modifications in Drug Policy,1986, 76
bulk drugs (subsequently reduced to 74) are included in the First Schedule of DPCO' 95. These bulk

tOriginal notice of the question was received in Hindi.
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drugs are called Scheduled bulk drugs. The prices of these 74 bulk drugs, and the formulations
containing any of these Scheduled drugs are controlled by the Government/ National Pharmaceutical
Pricing Authority (NPPA) as per the provisions of DPCO, 1995. No one can sell any Scheduled
drug/formulation at a price higher than the price fixed by NPPA. NPPA has fixed / revised the prices
of Scheduled bulk drugs in 470 cases and 10253 formulation packs since its inception in August,
1997. Of these, the prices of 18 Scheduled bulk drugs and derivatives and 1737 formulations were
fixed / revised during the period from 01.4.2009 to 30.11.2009.

In respect of drugs - not covered under the DPCO, 1995 /.e. non-Scheduled drugs,
manufacturers are at liberty to fix the prices by themselves without seeking the approval of
Government / NPPA. Such prices are normally fixed depending on various factors like the cost of
bulk drugs used in the formulation, cost of. excipients, cost of R&D, cost of utilities / packing
material, sales promotion costs, trade margins, quality assurance cost, landed cost of imports etc.
However, as a part of price monitoring activity, NPPA regularly examines the movement in prices of
non-Scheduled formulations. The monthly reports of ORG IMS and the information furnished by
individual manufacturers are utilized for the purpose of monitoring prices of non-Scheduled
formulations. Wherever a price increase beyond 10% per annum w.e.f. 1.4.2007 (this was 20%
prior to 1.4.2007) is noticed, the manufacturer is asked to bring down the price voluntarily failing
which, subject to prescribed conditions action is initiated under paragraph 10(b)of the DPCO" 95 for
fixing the price of the formulation in public interest. This is an ongoing process. Based on monitoring
of prices of non-Scheduled formulations, NPPA has fixed prices in case of 27 formulation packs
under para 10(b) and companies have reduced price voluntarily in case of 64 formulation packs.
Thus in all, prices of 91 packs of non-Scheduled drugs have got reduced as a result of the
intervention of NPPA.

Keeping in view the directions of the Supreme Court it has been proposed in the draft National
Pharmaceuticals Policy, 2006 that basket of drugs for price control would be the formulations of
specified strength of essential medicines as contained in NLEM, 2003 (subject to certain
exemptions) in addition to the 74 bulk drugs and formulations thereof which are at present under
price control under the Drugs (Prices Control) Order, 1995 and the formulations based thereon.

Annual growth rate in Pharmaceutical industry
13276. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Indian pharmaceutical industry is estimated to have an annual
average growth of 12.3 per cent in the coming years;

(b) if so, the facts thereof and the estimated value of business in this industry in 2007, 2010
and 2015; and

tOriginal notice of the question was received in Hindi.
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(c) the estimated share of patent and non-patent drugs in the growth rate of this industry
and the rate of growth of this industry in the domestic and international market between 2009 and
20157

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (¢ ) The sales of Drugs and Pharmaceuticals are expected to grow by
8.7% during 2009-10, according to Centre for Monitoring of Indian Industries, Nov. 2009. During
2007-08, the total Pharmaceutical market size was Rs. 78610 Crores. No official estimates of market
size for future years has been made.

Memorandum regarding Bhopal Gas leak disaster

3277. SHRI D. RAJA:

SHRIR.C. SINGH:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Bhopal Gas Peedith Mahila Udyog Sangathan (BGPMUS) and Bhopat Gas
Peedith Sangharash Sahayog Samiti (BGPSSS ) have submitted a memorandum titled ' The Bhopal
Gas Leak Disaster: Twenty five year after' to the Prime Minister; and

(b) if so, the details of their demand and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) and (b) No such memorandum titled “The Bhopal Gas Leak Disaster: Twenty
five year after' from Bhopal Gas Peedith Mahila Udyog Sangathan (BGPMUS) and Bhopal Gas
Peedith Sangharash Sahayog Samiti (BGPSSS ) was received by the Prime Minister's Office in the
recent past.

Imported finished medicines

3278. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the names, pharmacopoeial contents and quantity of finished medicines that have been
allowed to be imported when the same is available in the country at lower prices;

(b) whether it is a fact that there are no inter-ministerial meetings on import of finished

medicines being imported at higher prices and fixations of maximum retail price;

(c) whether such finished medicines are being sold with higher maximum retail price and
Government has failed to check the high promotional expenses of the importers unethically being

passed on to the medicine profession; and

(d) the reasons for not regulating the import price of finished medicines with quality and

affordability ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) and (b) Drug Industry are broadly spelt out under Chapter 29 and 30 of ITC
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(HS) Classifications of Export and Import Items. Most of these items are free and therefore, no
licence is required. However, for few Chemicals which are under Restricted List the cases are
decided by Export Facilitation Committee which comprises of representatives of various
Departments. The prices of scheduled formulations are fixed by National Pharmaceutical Pricing
Authority (NPPA). The NPPA consists of officials of NPPA, Ministry of Finance and Drugs Controller
General (India).

(c) and (d) There are 74 bulk drugs specified in the First Schedule of DPCO, 1995. As per
provisions contained in the said Order, NPPA fixes/ revises the prices of formulations containing any

of the 74 scheduled bulk drugs. The prices are fixed/revised as per paragraph 7 of DPCO, 1995.

In the case of imported scheduled formulations, the landed cost forms the basis of fixing its
price along with such margin to cover selling and distribution expenses including interest and
importer's profit which shall not exceed fifty per cent of the landed cost. For the purpose of this
provision, llanded costll means the cost of import of formulation inclusive of customs duty and

clearing charges.

There were some reports in the newspapers in the recent past regarding promotional
expenses being made by the Pharma Companies. The reports suggest that some unethical
marketing practices are being followed by certain pharma companies. Keeping in view the
seriousness of the allegations made in the medical reports, this Department felt the need to take up
the matter in the interest of the consumers/patients as such promotional expenses being extended to
doctors had direct implications on the pricing of drugs and its affordability. After discussing the
issues with the Pharma Associations/Industry, this Department has been able to persuade most of

the associations to have Code of ethics.

Organization of Pharmaceutical Producers of India (OPPI) and Indian Drug Manufacturers'
Association ((DMA) have informed that they along with Confederation of Indian Pharmaceutical
(CIPI), Federation Pharmaceutical Enterpreneurs (FOPE), Indian Pharmaceutical Alliance (IPA) and
SME Pharma Industries Confederation (SPIC) have worked out the 'Uniform Code of Pharmaceutical
Marketing Practices' (UCMP). However, in a news article appearing in The Economic Times, Delhi
dated 11.12.2009, it has been reported that a Senior Vice-chairman, SPIC has stated that they do not
agree with the draft proposal. This Department has written to IDMA and OPPI to clarify the above

statement.

No one can sell any scheduled drugs/formulations at a price higher than that fixed by
NPPA/Govt. Prices are fixed as per paragraph 7 of DPCO, 1995. The prices of non-scheduled
imported finished formulations are not fixed by NPPA. NPPA, however, monitors the price movement
of non-scheduled formulations The monthly reports of ORG IMS and the information furnished by
individual manufacturers are utilized for the purpose of monitoring prices of non-scheduled

formulations. Whenever a price increase beyond 10% per annum is noticed, the manufacturer is
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asked to bring down the price voluntarily failing which, subject to prescribed conditions, action is
initiated under paragraph 10(b) of the DPCO, 1995 for fixing the price of the formulation in public

interest.
Acquisition of pharma units by multinational companies

13279. SHRI LALIT KISHORE CHATURVEDI: Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that the disinvestment and accession by multinational companies

have increased in the areas of drug research and drug manufacturing in Indian pharma industry;
(b) if so, the reasons for Indian companies selling their shares to multinational companies;

(o) whether foreign patent laws and politics are hurdles in the progress of Indian pharma

industry and instrumental in increase in accession of multinational companies in the country; and

(d) the details of planning of Government to check the monopoly of foreign pharma

companies in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (d) At present 100% FDI is allowed in the Pharmaceutical sector.
Acquisitions, strategic takeovers, mergers etc. are taking place both ways - by Indian companies
overseas and by foreign companies in India to broaden their scope of functioning across the globe.
Sector specific policy interventions may be required through a study to conform to the broad policy

objectives of the Govt. of India on FDI flows.
Land of closed units

3280. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) the details of quantity of land along with character of usage of Land possessed by
closed units of HFCL, FCIL, and PPCL for factory and township purposes separately and the

valuation of the same based on present market rate, unit-wise;

(b) the reasons for the land in possession of those closed units being allowed to remain idle
since last seven or eight years and not being returned to respective State Governments which had

given the land on lease; and

(c) whether there is any proposal to rehabilitate the units and requisite permission has been

obtained from respective State Government with details thereof, unit- wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) The detail of quantity of land along with character of usage of Land possessed
by closed units of HFCL and FC1L is as under:

HFCL:
Figures: land/acres
Land Area Durgapur Barauni Haldia
Factory 539.42 405.89 167.67
Township & others 245.21 279.54 86.17
TOTAL 784.63 685.43 253.84
FCIL:
Land in Acres
Unit Factory Township Miscellaneous: Like link
road, ash ponds, railway
line & siding, water
pipelines, vacant, etc.
Sindri 922 2533 2720
Gorakhpur 300 693 -
Ramagundam 919 365 -
Talcher 569 283 52

The preliminary valuation of land has been done by M/s PDIL. According to the PDIL, the
estimated valuation of land is Rs. 192.99 crore for Durgapur Unit of HFCL and Rs.367.70 crore for
Gorakhpur Unit, Rs.120.45 crore for Ramagundam Unit and Rs. 143.21 crore for Talcher Unit of FCIL.
As the Companies are sick and before the Hon'ble Delhi High Court/ BIFR, the matter of revival is
being considered by the Hon'ble Court/BIFR. Therefore, the valuation, the subject matter of the
Question is subject to the outcome of the proceedings.

PPCL:-

PPCL is under liquidation and official liquidator has been appointed after the order of the
Hon'ble Patna High Court.

(b) and (c) The Government has decided to explore the feasibility of revival of the closed
Public Sector Fertilizer units of Hindustan Fertilizer Corporation Limited (HFCL) and Fertilizer
Corporation of India Limited (FCIL) subject to assured availability of natural gas. As a result, the land
was not returned to the respective State Governments. The Government of India has already initiated
steps for the revival of the above companies and accordingly taken up the matter with the respective
State Governments seeking their support and there has been positive response from the State
Governments for the revival of these closed fertilizer units.
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Rehabilitation of closed urea producing units

3281. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:

(a) whether Government has taken a decision to rehabilitate all the closed units of
Hindustan Fertilizers Corporation Limited and Fertilizers Corporation of India Limited in PPP route in

Revenue Sharing Model;
(b) if so, the details thereof; and

(c) if not, the steps proposed for the rehabilitation of the closed urea producing units in

Public Sector?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (c) The Government has decided to explore the feasibility of revival of the
closed Public Sector Fertilizer units of Hindustan Fertilizer Corporation Limited (HFCL) and Fertilizer
Corporation of India Limited (FCIL) subject to assured availability of natural gas, to meet the
emerging demand production gap of urea in the country. The Government has constituted an
Empowered Committee of Secretaries (ECOS) with the mandate to evaluate all investment options
for revival of the closed units of FCIL/HFCL and to make suitable recommendations for consideration
of the Government. ECOS has already considered various possible investment options for revival of
each of the closed units and have finalized its recommendations regarding the suitable financing
option. The recommendations of ECOS are under consideration of the Government.

Manufacture of urea through coal gasification route

3282. SHRI MOHAMMED AMIN: Will the Minister of CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Department of Fertilizers is seriously following up on the coal
gasification route to manufacture urea in the closed Talcher Plant of M/s. Fertilizer Corporation of
India Ltd.; and

(b) if so, the details thereof along with the road map for the project ?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) an (b) In respect of Talcher Unit of Fertilizer Corporation of India Limited,
Government is considering the coal gasification option also, along with all other options subject to
the availability of interested parties to come forward for the revival with the improved technologies. A
proposal is under discussion with M/s. Rashtriya Chemicals & Fertilizers Limited (RCF), M/s. Gas
Authority India Limited (GAIL) and M/s. Coal India Limited (CIL) for Revival of Talcher Unit based on
coal gasification route.

Pharmaceutical Technology Upgradation Assistance Scheme
3283. SHRI NAND KUMAR SAI: Will the Minister of CHEMICALS AND FERTILIZERS be

pleased to state:
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(a) whether Department of Pharmaceuticals has finalized the process of Pharmaceutical

Technology Upgradation Assistance Scheme (PTUAS);
(b) if so, the details in this regards along with the salient features thereof;

(c) the extent to which small and medium pharma enterprises will be benefited by the said

scheme; and

(d) the details of existing grants and incentives available to small scale pharma units in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (d) The Ministry of Micro, Small and Medium, Enterprises (MSME), on
submission by the Department of Pharmaceuticals regarding the difficulties experienced by the small
& medium enterprises in the pharmaceutical sector in respect of the additional financial burden in
implementing the mandatory measures under the revised Schedule 'M' Standards relating to Good
Manufacturing Practices and requirements of machineries/equipments etc., for pharmaceuticals
production, issued revised Guidelines through the Second Supplement dated 13th July, 2009 to the
Credit Linked Capital Subsidy Scheme (CLCSS). Under the revised guidelines, the benefit of the
CLCSS would be available to the small scale pharma enterprises for an increased number of upto 179
equipments / machineries recommended for Drug and Pharmaceuticals Products, Sub-sector-wise
for up-gradation to Schedule 'M' Standards as per the Drugs & Cosmetics Act, 1940. It is expected

that more than 3000 small scale pharma enterprises will be benefited from this enhanced scheme.

There is no separate incentive scheme available for the small scale pharma units in the
country. However financial assistance in the form of 15% capital subsidy limited to the project cost of
up to Rs. 100 lakhs /.e. total capital subsidy limit of Rs. 15 lakhs per small scale unit is available under
the Credit Linked Capital Subsidy Scheme administered by the Ministry of Micro, Small and Medium
Enterprises (MSME) for technology up-gradation.

Supply of complex fertilizers to Himachal Pradesh

3284. SHRIMATI VIPLOVE THAKUR: Will the Minister of CHEMICALS AND FERTILISERS be

pleased to state:

(a) whether Government is aware that shortage of complex fertilizers like NPK 12:32:16 and
NPK 15:15:15 is being experienced in the State of Himachal Pradesh due to non-issuance of required

supply by Government;

(b) if so, the steps Government has taken to ensure required supply of complex fertilizers to

the State;

(c) whether Government has received any request to issue supply plan as per month-wise

requirement and also to direct suppliers to ensure supply accordingly to the State; and
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(d) if so, the details thereof and the steps Government has taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (d) Urea is the only fertilizer which is under partial movement and
distribution control of the Government. All other fertilizers viz. DAP, MOP, SSP and NPK etc. are
decontrolled/ de-canalized since 1992. The availability of Phosphatic and Potassic fertilizers is
decided by the market forces of demand and supply. Department of Fertilizers gives State-wise/
month-wise supply plan indicated by manufacturers/importers of these fertilizers as per the

requirement.

The procurement of all fertilizers is done by Himachal Pradesh Marketing Federation (HIMFED)
on behalf of the State Government. Depending upon the demand of fertilizers, HIMFED places orders
on the fertilizer companies and procures these fertilizers from them. Since the warehousing capacity
in the State is limited, the HIMFED procures fertilizers on month to month basis based on actual
sales. The State has not asked for any increase in allocation of fertilizers over and above the

requirement (demand) already projected through Department of Agriculture & Cooperation (DAC).

The month-wise requirement, availability and sale of NPK (complexes) fertilizers in Himachal

Pradesh during the current Rabi season 2009-10 (October'09 to 13th December'09) are as under:

('Qty. in '000 tonnes")

Product Month Requirement Availability Sale

NPK (Complexes) October 7.50 4.21 2.68
November 10.00 6.75 6.61
December 5.00 4.17% 0.06*

As on 13th December, 2009

M/s Indian Farmers Fertilizer Co-operative Limited (IFFCO) has planned to supply one more

rake (2600 MT) of NPK (Complex) fertilizers to Himachal Pradesh during December, 2009.
The following steps have been taken to ensure supplies of fertilizers as per demand:
(i)  The gap between requirement and indigenous production of fertilizers is met through imports;

(i) Department of Fertilizers operates Buffer Stock of Urea, DAP & MOP through State
Institutional Agencies/ fertilizer companies in major fertilizer consuming States to the tune of
6.25 LMT, 3.50 LMT and 1.00 LMT respectively;

(i)  The movement of fertilizers is being monitored throughout the country by an on-line web
based monitoring system (www.urvarak.co.in) also called as Fertiliser Monitoring System
(FmS).
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Area expansion programme for palm plantation in Andhra Pradesh

3285. SHRI M.V. MYSURA REDDY: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether as against the annual requirement of 11 million metric tonnes of edible oil, India

imports 4.2 million metric tonnes by spending around Rs. 10.000 crores;

(b) whether Andhra Pradesh is the largest producer of palm oil in the country with coverage
of 32,142 hectares in Tenth Plan and already covering an area of 29,125 hectares in the first two years

of the Eleventh Plan;

(c) whether Andhra Pradesh has prepared action plan for 2009-10 to cover 30,000 hectares
under Area Expansion Programme and sent the same to his Ministry for assistance of Rs. 51.38

crores; and
(d) ifso, the reasons for restricting the assistance to Rs. 12 crores?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) The details of the availability of edible oils (from
domestic and import sources) and the quantity and value of imported edible oils during the last two

years is as follows:

(Quantity in million tons)

Year *Total availability of edible oils **Import of edible oils
from domestic and imported sources Quantity Value
(Nov. to Oct.) (April-March) (Rs.in crores)
2007-08 14.26 4.90 10301.09
2008-09 16.78 6.72 15837.46

Source: *Department of Agriculture and Cooperation, Directorate of Vanaspati, Vegetable Oils &

Fats and Solvent Extractions' Association of India.
**DGCI& S, Kolkata, Ministry of Commerce & Industry.

(b) Yes, Sir. Andhra Pradesh is the largest producer of palm oil in the country with coverage
of 32,171 hectares in Tenth Plan and has expanded the area by 29,123 hectares in the first two years

of the Eleventh Plan.

(c) and (d) The State of Andhra Pradesh had proposed an Annual Action Plan of Oil Palm
Development Programme under ISOPOM for an amount of Rs.51.38 crores with central share of
Rs.38.53 crores during 2009-10. In view of the slow pace of expenditure in past years and unspent
balance of Rs.7.54 crores available with the State as on 1.4.2009 under Oil Palm Development
Programme, the Project Evaluation and Sanctioning Committee (PSC) of the ISOPOM approved the
Annual Action Plan for an amount of Rs.9.33 crores including Rs.7.00 crores as central share for the
year 2009-10.
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Biometric technology for issuing ration cards

3286. SHRI PENUMALLI MADHU: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that the State Government of Andhra Pradesh is using Iris

biometrie technology for issuance of ration cards;

(b) whether it is a fact that BPL card was issued to a famous tennis player from Andhra
Pradesh;

(c) if so, how does Government justify to say that Iris biometrie technology is a foolproof

method to issue ration cards in the State; and

(d) the action taken, on the basis of instruction issued by his Ministry, on persons having a

bogus ration cards in the State of Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) and (c) No, Sir. No ration card was issued to any famous tennis player in Andhra
Pradesh. However, a card was fraudulently generated by the operator using a tainted photo of Ms.

Sania Mirza, the famous tennis player.

This has not happened because of failure of iris technology. The main reason for that is the fact
that there were more than 1800 Designated Photographic Locations spread all across the State and it
was not possible to connect all of them to one another. These DPL centres worked as stand-alone

centres and therefore de-duplication at the time of enrolment could not be done.

(d) Since iris images are unique for individual persons, all such instances are now getting
unearthed. This has been possible during a de-duplication exercise taken up by Andhra Pradesh
government, which includes bio-metric based de-duplication and door to door verification at field
level for weeding out bogus/ duplicate cards and cards held in the names of the non-existing
persons/families. Based on results of this, the state government is taking action to eliminate
bogus/ineligible ration cards from coverage under Targeted Public Distribution System. The state

government would complete this exercise in the whole state by end of January, 2010.
Shortage of sugar in Andhra Pradesh
3287. SHRI NANDI YELLAIAH:
SHRIMOHD. ALI KHAN:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether Central Government is aware of the fact that due to non-release of entire
quantity of levy sugar by some sugar factories, Andhra Pradesh has been facing shortage of
13.998.30 metric tonnes of sugar from March. 2009 to September, 2009;

(b) ifso, the details thereof;
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(c) the response of Central Government to the request of the State for re-allotting the

undelivered quantity of 13998.30 metric tonnes of sugar to other sugar factories; and
(d) by when the requested allotment is likely to be made?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The monthly levy sugar quota of Andhra
Pradesh is 9690.0 MTs. The allocation of monthly levy sugar quota has been made to Andhra
Pradesh in full during the period from March, 2009 to September, 2009. However, the State
Government has informed that some sugar mills have not delivered allotted levy sugar quantity to the
tune of 13998.30 MTs during the said period.

(c) and (d) The Central Government has taken appropriate action on case to case basis by
re-allotting the shortfall of levy sugar in some cases and directing the defaulting sugar mills to deliver
levy sugar against allocation orders.

National Food Security Act

3288. SHRI JESUDASU SEELAM:

DR. T. SUBBARAMI REDDY:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether Government has been inching towards finalizing broad contours of proposed
National Food Security Act (NFSA) as it has zeroed in to take only central estimates of number of

BPL people in country for providing subsidized foodgrains;

(b) if so, whether Empowered Group of Ministers headed by the Finance Minister in its
meeting has decided to set aside all other BPL estimates put forward including by the Ministry of

Rural Development under the proposed Act;
(c) if so, whether Group of Ministers (GoMs) has given its final decision in this regard; and
(d) whether many States have objected to the stand taken by GoMs?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) At present Empowered Group of Ministers is
examining various issues related to the proposed National Food Security Act (NFSA), including the
number of Below Poverty Line families to be covered under the proposed Act.

Unhygienic packaged drinking water bottles

3289. DR. JANARDHAN WAGHMARE: Will the Minister of CONSUMER AFFAIRS, FOOD AND

PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that most of the packaged drinking water bottles/jars are

highly unhygienic;
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(b) whether the bureau of Indian Standards has revealed that most of the samples of
packaged water bottles failed the drinking water standards set by it;

(o) if so, whether Government proposes to enforce compulsory ISI mark on each packaged

water bottle being sold in the markets; and
(d) the details of other steps Government proposes to take in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Packaged Drinking Water in bottles/jars with Bureau of
Indian Standards (BIS) Certification (ISI Mark) are generally not unhygienic.

(b) Out of 3061 samples of Packaged Water tested by BIS during the period 01-12-2008 to
30-11-2009, 824 samples failed.

(c) The Ministry of Health and Family Welfare has already brought Packaged Drinking Water
under mandatory certification of BIS under Prevention of Food Adulteration (PFA) Rules, 1955.
Action in cases of violation of the PFA Rules, 1955 is taken against the offenders by the State
Governments/Union Territory Administrations concerned.

(d) BIS on its part ensures the quality of Packaged Drinking Water manufactured by its
licensees through a well defined certification scheme wherein visits are made to the licensees'
premises, samples are drawn from factory and market to check conformity of the product to the
relevant Indian Standard. In cases of deviation from the prescribed standard, action is taken as per

the provisions of the BIS Act, 1986 and the rules and regulations framed thereunder.
Creation of strategic reserve of wheat and rice
3290. SHRIMATI SHOBHANA BHARTIA:
SHRI MAHENDRA MOHAN

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether Government has proposed to ban futures trading of almost all farm products
and to create a strategic reserve of wheat and rice to control spiralling commodity prices;

(b) if so, the details thereof;

(c) whether Government also proposes to create a strategic reserve of pulses to check its
prices; and

(d) if so, the details of strategies formulated to ensure ban on futures trading on almost all
farm products?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No Sir. The forward trading in a commodity is
a mechanism for price discovery and price risk management and not a mechanism to check price

rise. The futures market gives price signals for future periods of time based on the most likely supply
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and demand situation at those points of time and has been observed not to lead to price rise. An
Expert Committee appointed by the Government of India under the Chairmanship of Planning
Commission Member Prof. Abhijit Sen to examine whether futures market was responsible for rise in
the prices of essential commodities in its report submitted in April 2008 did not find futures market

responsible for the increase of the prices of essential commodities.

In order to ensure food security in the country, to keep the prices under check and to maintain
adequate supplies of food grains for Targeted Public Distribution System, other welfare scheme,
etc., it has been decided by the Government that a strategic reserve consisting of 30 lakh tonnes of

wheat and 20 lakh tonnes of rice will be maintained by Food Corporation of India.

(c) India has always been a chronic net importer of pulses due to the mismatch between
domestic supply and demand for pulses. A reserve stock of pulses is not contemplated in view of its
limited availability .

(d) Inview of the answers (a) and (b) above, there is no proposal to ban futures trading in

farm products group as of now.
Adulteration in toor and batri dal
3291. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to
state:

(a) whether Government is aware that 'toor dal' (Pigeon Peas) is being adulterated with
lathyrus sativas (kesari gram or kesari dal) and batri dal by miscreants in the market;

(b) ifso, Government's response thereto; and

(c) the details of the steps taken or proposed to be taken against such miscreants?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (PROF. K.V. THOMAS): (a) to (c) No such report has been received by the

Government.

The Rule 44 (A) of Prevention of Food Adulteration Rules, 1955 provide that no person in any
State shall, with effect from such date as the State Government concerned may by notification in the
Official Gazette specify in this behalf, sell or offer or expose for sale, or have in his possession for the
purpose of the sale, under any description or for use as an ingredient in the preparation of any article
of food intended for sale - Kesari gram (lathyrus salivus) and its products, Kesari dal and its
products, Kesari dal flour and its products and mixture of Kesari dal and Bengal gram dal or any

other dal.
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The implementation of PFA Rules, 1955 is entrusted to Food (Health) Authorities of
State/U.Ts. In case of any violation to the provisions of the PFA Act / Rules, penal action is taken

against the offenders by the State Governments.
Policy to face hunger challenge
3292. SHRI N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether according to the report prepared by the International Food Policy Research

Institute (IFPRI), 25 million more children will go hungry by 2050 in the world;
(b) if so, whether South Asia will be affected the most due to hunger;
(c) if so, whether Government has formulated any policy to face such challenges; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) International Food Policy Research
Institute(IFPRI)'s Report on 'Climate Change: Impact on Agriculture and Costs of Adaptation'
released in October, 2009 mentions that due to effect of climate change 24-26 million more children

under 5 years of age are likely to be malnourished in developing countries by 2050.

As per that report, out of all regions, the impact may be most visible in Sub-Saharan Africa

followed by South Asia.

(c) and (d) Government has adopted a multi-pronged approach to face the challenges of
climate change. This includes action plans for climate change assessment and programmes for

adaptation and mitigation such as:-

. National Network of Climate Change Assessment (INCCA) - (Ministry of Environment and

Forests);
. Various missions under National Action plan on Climate Change;
. Strong disaster management and calamity mitigation policies for future natural calamities; and
. India's association as a member with various international bodies like Intergovernmental Panel

on Climate Change(IPCC) and Asia Pacific Partnership for Clean Development and Climate to
hasten the process of education & outreach, research & Development and policy

formulation.
Starvation deaths
3293. SHRIN.K. SINGH:
SHRI ISHWAR SINGH:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:
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(a) whether Government is aware of deaths of several people in various parts of the country

due to starvation;
(b) if so, the details thereof;

(c) whether Central Government and the State Governments have jointly formulated any

policy to prevent starvation deaths: and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) As per reports received from various
States/UT Governments, no incidence of starvation death has taken place in any State/Union

Territory Government in the country.

(c) and (d) For tackling the problem of hunger and starvation in the country and to ensure
that people living below poverty line get adequate food grains, the Government has been

implementing the following schemes:

1. Targeted Public Distribution System: Government is allocating food grains @ 35 Kg per family
per month at subsidized rates for 6.52 crore Below Poverty Line (BPL), and Antyodaya Anna
Yojana (AAY) ration card holder families in the country under Targeted Public Distribution
System (TPDS). Depending upon availability of food grains in the Central pcol, they are also
allocated for APL category of population. Presently, allocations of food grains under this

category range from 10 to 35 Kg per family per month.

2. Under Annapurna scheme implemented by Ministry of Rural Development through State/UT
Governments, indigent senior citizens of 65 years of age or above who are not getting old age
pension, are provided 10 Kg of food grains per person per month free of cost.

3. Under Emergency Feeding Programme (EFP) implemented through the State Government of
Orissa in eight KBK districts, rice at BPL price is allocated for approximately 2 lakh
beneficiaries in these districts.

4. To provide safeguard against starvation during natural calamity and lean season, under the
Village Grain Bank Scheme being implemented by the Department of Food & Public
Distribution through the State & UT Governments, food grains are loaned to people in need of
food grains from the Village Grain Banks. In each village where a VGB has been set up, food
grains @ one quintal per VGB member for a maximum of 40 families are allocated.

Allotment of foodgrains to Gujarat

3294. SHRI VIJAY KUMAR RUPANI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government agrees to allot to Guijarat sufficient foodgrains per ration card

considering 27 lakh cards as indicated by the State Government;

(b) if so, the supply of foodgrains during 2008-09, month-wise;
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(c)  whether this will meet the demand; and
(d) ifnot, how it is proposed to meet the demand?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (d) Allocations of foodgrains under Targeted Public
Distribution System (TPDS) are not based on demands of States/UTs. Government allocates
foodgrains to States & UTs under TPDS based on allocation norms. For 21.20 lakh Below Poverty
Line (BPL) families including 8.128 lakh Antyodaya Anna Yojana (AAY) families in Guijarat,
foodgrains are allocated in full quantity at the scale of 35 kg per family per month as per allocation

norms.

Allocation of foodgrains under Above Poverty Line (APL) category is made based on
availability of foodgrains in the Central Pool and past offtake. Presently, allocation of foodgrains
under APL category to Gujarat is made @ 10 kg per APL family per month in respect of accepted
number of 66.37 lakh APL families. The total month-wise TPDS allocations of foodgrains including

coarsegrains for all categories of families for the State of Gujarat during 2008-09 are as under:

(Intons)
Month(s) Allocation made per month
April, 2008-September, 2008 83215
October, 2008-February, 2009 93215
March, 2009 onwards 140574

Adulteration in foodgrains

13295. SHRI AVTAR SINGH KARIMPURI: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the total number of individuals/companies found involved in adulteration in foodgrains

during last three years;
(b) the details thereof, State-wise, district-wise and year-wise;

(c) the total number of cases filed by Government on the charge of adulteration of

foodgrains;
(d) the details of their names and addresses, State-wise, district-wise and year-wise;
(e) the number of people sent to prison under these charges, so far; and
(f)  the details thereof, State-wise, district-wise and year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) to (f) As per information received from the Food Safety

and Standards Authority of India, Ministry of Health and Family Welfare, the implementation of

tOriginal notice of the question was received in Hindi.
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Prevention of Food Adulteration Act (PFA), 1954 and Rules 1955 is entrusted to Food (Health)
Authorities of the States/UTs. The statement giving number of samples of foodgrains found
adulterated, state-wise, during last three years are enclosed (See below). In case samples are
found adulterated, action is taken by the State Governments and UT Administrations under the
Prevention of Food Adulteration Act (PFA), 1954 to prosecute the offenders in the court of law. The

information regarding district-wise cases of adulteration of foodgrains are not maintained centrally.
Statement

Number of samples of foodgrains tested and found adulterated,

State-wise during last three years from 2006 to 2008

SlI. No. Name of the State 2006 2007 2008

Tested Found Tested Found Tested Found

adulterated adulterated adulterated
1 2 3 4 5 6 7 8
1 Andhra Pradesh 3402 77 3024 94 3137 115
2 Arunachal Pradesh 8 Nil 25 Nil 31 01
3 Assam 270 05 283 15 290 16
4 Bihar 449 105 120 19 NA NA
5 Goa 08 Nil 67 Nil 41 Nil
6 Gujarat 584 24 501 07 463 06
7 Haryana 229 54 224 30 365 54
8 Himachal Pradesh 39 09 48 M 61 18
9 Jammu & Kashmir 90 09 55 06 NA NA
10 Karnataka 366 64 860 126 1228 64
i Kerala 1699 44 1837 52 1988 47
12 Madhya Pradesh 195 12 NA NA NA NA
13 Maharashtra 1853 79 NA NA NA NA
14 Manipur Nil Nil Nil Nil 07 Nil
15 Meghalaya 07 Nil Nil Nil NA NA
16 Mizoram Nil Nil Nil Nil NA NA
17 Nagaland 08 Nil 08 02 09 NA
18 Orissa 69 20 57 19 NA NA
19 Punjab 277 19 21 07 NA NA
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1 2 3 4 5 6 7 8

20 Rajasthan NA NA NA NA NA NA
21 Sikkim 14 03 12 02 NA NA
22 Tamil Nadu 849 64 NA NA NA NA
23 Tripura 29 Nil Nil Nil NA NA
24 Uttar Pradesh 1528 144 NA NA 93 08
25 West Bengal 159 22 118 12 NA NA
26 A&N Islands Nil Nil Nil Nil NA NA
27 Chandigarh 47 06 16 03 16 NA
28 Dadra & Nagar Haveli 02 01 01 Nil 07 NA
29 Daman & Diu Nil Nil Nil Nil NA NA
30 Delhi 415 35 349 25 NA NA
31 Lakshadweep NA NA NA NA NA NA
32 Pondicherry 139 03 115 01 NA NA
33 Chattisgarh 1 04 01 01 NA NA
34 Jharkhand 86 07 236 55 NA NA
35 Uttaranchal 07 02 04 01 NA NA

TOTAL 12839 812 8172 488 7736 329

NA= Information not made available by the States / UTs.
Black marketing and hoarding of essential commodities

3296. SHRI A. ELAVARASAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether Government is aware that black marketing and hoarding of essential

commodities is on the rise in the country leading to rise in prices and shortage;
(b) if so, the details thereof;

(c)  the number of complaints received in this regard and action taken against those people

involved in hoarding and black marketing;

(d) whether Government has directed State Governments to ensure declaration of excess

stocks by wholesellers to prevent hoarding and black marketing; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The prices of some essential commodities

have risen during the current year on account of various factors like poor rainfall, high international
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prices, rising demand etc. In commodities like pulses and edible oils, imports take place every year
because domestic production is not sufficient; 15-20% of pulses and 40-45% of edible oils are
imported to meet the domestic demand. In the case of rice, due to poor monsoon, kharif production
is likely to be lower than the demand. Similarly in the case of sugar, production has fallen short of
demand in 2008-09.

(c) No such records are maintained centrally. Powers have been vested with State
Governments for taking action under the provisions of Essential Commodities Act, 1955 and
Prevention of Blackmarketing and Maintenance of Supplies of Essential Commodities Act, 1980.
However, the action taken by the State Governments under the Essential Commodities Act, 1955
against persons involved in hoarding, black marketing etc. in respect of essential commodities during

the year 2009 (upto 30.11.2009) as reported by them is as under:

Year No. of No. of No. of No. of Value of
raids Persons Persons Persons goods
arrested prosecuted convicted confiscated
(Rs. in Lakhs)
2009 131875 6436 3351 46 15518.47

The State Governments/UT Administrations have taken action and reported detentions under
the Prevention of Blackmarketing and Maintenance of Supplies of Essential Commodities Act, 1980.

The total number of detentions in 2009 ( upto 30.11.2009) is 137.

(d) and (&) To enable the State Governments/UT Administrations to take effective action for
undertaking de-hoarding operations under the Essential Commodities Act, 19585, it was decided to
enable State Governments to impose stockholding limits by keeping in abeyance some provisions of
the Central Order dated 15.02.2002 in respect of pulses, edible oils, edible oilseeds, rice and paddy
for the period upto 30.09.2010. The commodity wheat which had also been included in the above list

has been removed w.e.f. 01.04.2009.

Further, in respect of sugar, the Central Government have also issued Orders providing for

stock-holding/turnover limits which are as follows:
Stockholding: (i) in Kolkata and extended area -
(a) recognized dealers who import sugar from outside West Bengal- 10,000 quintals;
(b) other recognized dealers -2000 quintals;
(i) inother places - 2000 quintals.

Turnover: No dealer can hold the stock of sugar for a period exceeding 30 days from the date

of receipt by him of such stock.

The State Governments/Union Territory Administrations have fixed the stock limits as per their
requirement. As per information furnished by the State Government/UT Administrations 23 State

Governments / UTs have either issued stock limits for all the six items or for individual items or have
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issued only licensing requirements/ stock declaration (of these 23, 18 States/UTs have actually

issued stock limit Orders; 5 States/UTs have issued licensing requirements/stock declarations).
Speculative trading of essential commodities

3297. SHRI MOINUL HASSAN : Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether Government is aware that even before the impending drought conditions arose,
speculative trading in essential commodities was playing havoc with the prices;

(b) whether Government is also aware that in the month of June, 2009 alone, the
cummulative value of trading in the commodity exchanges, according to the report of the Forward
Markets Commission of India was a staggering Rs.15,64,| 14.96 crores from Rs. 2,21,888.06 crores

in June, 2007; and

(c) if so, by when Government would ban the speculative trading in essential commodities

in order to control the price rise?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Facts show that futures trading in essential
commodities has not been responsible for the price rise in recent period. There is no future trading in
Urad and Tur since January 2007 when it was suspended. But the prices of these commodities are
showing sharp increase during 2008-09 and 2009-10. The year-on-year price increase (in terms of
Wholesale Price Index) at the end of financial year 2008-09 (29.3.2009) was 14.7% for Urad and
17.1% for Tur. During the year 2009-10 (as on 28.11.09) Y-0-Y increase was 59.46% and 72.25%
for Urad and Tur respectively. As against this there is futures trading in Gram. Year on Year change
of Prices of Gram was negative at -6.8% in 2008-09 and 4.32% during 2009-10 (as on 28.11.09)
respectively. Therefore, the increase in prices of commodities need not necessarily be attributed to
future trading. In fact an Expert Committee appointed by the Government of India under the
Chairmanship of Planning Commission's Member Prof. Abhijit Sen to examine whether futures
markets was responsible for rise in the prices of essential commodities in its report submitted in April
2008 did not find futures market responsible for the increase of the prices of essential commodities.
The forward trading in a commodity is a mechanism for price discovery and price risk management
and not a mechanism to check price rise. The futures market gives price signals for future periods of
time based on the most likely supply and demand situation at those points of time. The market is
tightly regulated. There are various effective tools like margins, price band, open interests limit etc.

which the Regulator (Forward Market Commission) employs to regulate futures trading.

(b) The total value of trade during period three months of April to June 2009 was

Rs.15, 64,114.96. The value of trade during the corresponding period of April - June 2008 was

112



Rs.I1,15,326.99 and that of the corresponding period of April-June 2007 was Rs.8,97,816.52. Figures
for the month of June 2009, June 2008 and June 2007 were Rs. 5,77,056.718 crores, Rs. 4,13,551.34

crores and Rs. 2,82,550.35 crores respectively.

(c) In view of the answer to part (a) above, there is no case for banning futures

(speculation) trading in essential commodities.
Price-rise of pulses and edible oils

3298. SHRI BHAGIRATHI MAJHI: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that there has been a significant increase in the prices of edible oils

and pulses in the country and in the international market during the period May-November, 2009;

(b) if so, the average prices of different edible oils in the country and in the international

market during the said period;

(c) whether Government has taken any action to meet these price differences in the country

and in the international market; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) The domestic and international prices of edible
oils have been stable during the last six months, whereas, prices of most of the pulses in the
domestic and in the international market have increased during May-November 2009. The details of
monthly average prices of edible oils in the country and in the international market during the period

May-November, 2009 is given in the Statement (See below).

(c) and (d) The Government have taken the following actions to contain the prices of edible

oils:

(i) The custom duties on crude and refined edible oils have been reduced to nil and 7.5%
respectively since 01.04.2008. It has been decided that this duty structure would be continued
till 30.9.2010.

(i)  The Government have banned export of all major edible oils from the country since 17.3.2008
upto 30.9.2010.

(i)  The Government have launched a Scheme on 28.07.2008 to distribute upto 10 lakh tons of
edible oils to States/UTs at a subsidy @ Rs.15/- kg. which was enhanced to Rs.25/- kg.
from January, 2009 to March, 2009. The Scheme is believed to have helped to soften the
prices of edible oils in domestic market as per feed back received from State Governments.
The Scheme has been continued in the current year also with a subsidy of Rs.15/- per kg. to
import upto 10 lakh tons of oils till 31.03.2010. So far, nine State Governments/UTs had
intimated their requirements of edible oils, have been allocated edible oil under the Scheme.

As on 11.12.2009, 106500 tons of edible oil has been contracted for import under the Scheme.
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Statement
Details of edible oils in the domestic market and international market

The monthly average prices of edible oils in the country and in the international market during the
period from May-November, 2009 are as follows:

(A) Monthly Average Prices of Edible Oils in the Domestic Market
(Rs./Quintal)

Month Name of the Edible Oil
Mustard Oil Groundnut Oil Sunflower Oil RBD Palmoiein

May, 2009 4821 5773 4379 4314
June, 2009 4626 5742 4231 3933
July, 2009 4723 6069 4123 3606
August, 2009 5144 6383 4307 3959
September, 2009 4980 6244 4095 3724
October, 2009 5018 6330 4063 3541
November, 2009 5370 6831 4451 3654

Source: Solvent Extractor's Association of India.
(B) Monthly Average Prices of Edible Oils in the International Market
F.0.B (US$/Ton)

Month Name of the Edible Qil
Crude Palm QOil Soyabean Oil

May, 2009 766 816
June, 2009 690 810
July, 2009 595 727
August, 2009 682 784
September, 2009 644 738
October, 2009 641 787
November, 2009 672 831

Source: Solvent Extractor's Association of India.
New variety of rice

3299. DR. K. MALAISAMY: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether there is any rice variety in the country that does not need cooking but only

soaking;
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(b) if so, whether it will be proper to eat without cooking;

(c) the positive and negative effects of this new variety;

(d)  whether the above said variety has come to the market; and

(e) whether it will be promoted for public distribution system?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) As per information provided by Indian Council
of Agricultural Research, parboiled form of a rice variety called Aghonibora developed by the
Regional Agricultural Research Station, Titabor, Assam has been found to be fit to eat by soaking in
normal water for about 40 minutes without boiling/steaming.

(c) It has the advantage that there is no loss of nutrients during cooking.

(d) and (e) Only small quantities of this variety of rice is grown by farmers and it is not being
procured for Central Pool for distribution under Targetted Public Distribution System.

Shortage of sugar

3300. SHRI BHARATKUMAR RAUT: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether there is acute shortage of sugar in the market;

(b) if so, the reasons therefor; and

(c)  whether there will be any effect in the open market on sugar prices due to the shortfall?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No Sir. There is no shortage of sugar in the

market.

(o) The price of sugar in the open market depends upon a number of factors like demand,
supply, international prices and market sentiments etc. It is therefore, difficult to indicate the impact
of a single factor on sugar prices.

Food Security Bill

3301. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is bringing Food Security Bill in the Parliament; and
(b) in view of the rice being provided at Rs. 2/- per kg in Orissa and other States what is

the exact subsidy share of State Government and Central Government in providing subsidized rice to

poor people?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir. Government proposes to enact the National
Food Security Act (NFSA).

115



(b) For distribution of allocated foodgrains to eligible Below Poverty Line (BPL), Antyodaya
Anna Yojana (AAY) and Above Poverty Line (APL) ration card holders, subsidized Central Issue

Prices (CIP) communicated by Central Government to States and Union Territories are as follows:

AAY BPL APL

Rice 300 565 830

(Rs./Gtl)

At the above CIPs under Targeted Public Distribution System (TPDS), subsidy, i.e. the
difference between economic cost of rice to Food Corporation of India and these CIPs, provided by

the Government of India for the allocated quantities of rice during 2009-10 is as follows:

AAY BPL APL
Rice 1693.71 1328.71 1063.71

(Rs./Qtl.)

Some of the States / Union Territory Governments, however, charge issue prices lower than
CIPs by further subsidizing the issue prices. In such cases share of subsidy of concerned State
Government would be the difference between CIP and actual issue price charged from ration card

holders at fair price shops.
Delay in disposal of audit case by CMFA
3302. SHRI SHIVPRATAP SINGH:
SHRI SHREEGOPAL VYAS:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether there has been delay in the disposal of audit case concerning procurement of
paddy till 2006-07 by the Chhattisgarh Marketing Federation and Administration;

(b) whether the State Government has demanded additional burden of expenditure thereon

to be compensated; and
(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) No. Sir. Audit in its Para No. 5.2.1 contained in its
Report No 16 of 2006 regarding excess expenditure of Rs. 1047.34 crore by Chhattisgarh
Government during the period 2000-05 had observed that the procurement of paddy in Chhattisgarh
under the scheme of Decentralized Procurement (DCP) was much in excess of the capacity of
custom milling of paddy due to the absence of project plan for procurement, storage and custom
milling. Thus, the milling of paddy was delayed from 21 to 30 months, which resulted in excess

overhead expenditure by the State Government, mainly on account of interest and driage loss.

t Original notice of the question was received in Hindi.
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This Department in the Action Taken Note sent in July, 2007 did not agree with the conclusion
drawn by the Audit, as all the paddy offered by the farmers was required to be procured as per the
Government's policy on Minimum Support Price (MSP) operations. The milling capacity in the State
has improved substantially to 7.42 lakh tonnes per month over the years. These efforts have led to
reducing dependence for rice on Punjab and Haryana and also led to increase in milling capacity and
increase in employment generation in the State. Audit has accepted the above position, as it had

made no further comments.
(b) and (c) Does not arise.
Functioning of consumer courts

3303. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the number of consumer courts which are working in different States and the details of
data with regard to pending, disposed off and appealed cases against the order to the Supreme and

High Courts after National Appellate Tribunal; and

(b) whether there is any demand for more consumer courts and additional National

Appellate Tribunal ?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) A total of 35 State Commissions and 621 District Fora
have been established in different States/UTs. The details of the data as informed by National
Consumer Disputes Redressal Commission (NCDRC), which has administrative control over all
State Commissions as per provisions of Consumer Protection Act with regard to the filing, disposal

and pending of cases is enclosed as Statement-l and Il collectively. (See below) :

As regards Appeal filed against the order of the National Consumer Disputes Redressal

Commission before the Supreme Court and the High Court, the data is not available with NCDRC.

(b) Insome of the districts, additional District Fora are also functioning. Additional Benches

of the State Commissions are functioning in the following States:

(a) Guijarat - 03 Additional Benches

(b) Maharashtra - Circuit Bench at Nagpur & Aurangabad
(c) Uttar Pradesh - 01 Additional Bench

(d) West Bengal - 01 Additional Bench

(e) Madhya Pradesh - 01 Additional Bench (non-functional)

Section 9 of the Consumer Protection Act, 1986 provides that a Consumer Disputes Redressal
Forum, to be known as the "District Forum", be established by the State Government in each district
of the State by notification. It further provides that the State Government may, if it deems fit,

establish more than one District Forum in a district.
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In other words, the State Government can establish more than one District Forum in the

district. Some of the State Governments have established more than one District Forum in a district,

where the institution of cases are more.

Presently, in the National Commission 5 Benches are functioning. However, a proposal for

creation of ad-hoc Benches in the National Commission has been received.

Statement-/

Details of Cases Filed/Disposed of/Pending in the National Commission

and State Commissions

(Update on 10. 12.2009)

Sl. No. Name of State Cases filed Cases Cases Status as On
since disposed Pending
inception of since
inception

1 2 3 4 6
National Commission 61989 54286 7703 30.11.2009
1 Andhra Pradesh 24506 21218 3288 30.09.2009
2 A & N Islands 42 38 31.01.2008
3 Arunachal Pradesh 52 44 31.07.2009
4 Assam 2277 1331 946 31.10.2009
5 Bihar 13257 9604 3653 30.09.2009
6 Chandigarh 10402 9503 899 31.10.2009
7 Chhattisgarh 5776 5171 605 31.10.2009
8 Daman & Diu and DNH 29 29 30.09.2008
9 Delhi 29943 28793 1150 31.10.2009
10 Goa 2101 1986 115 31.10.2009
n Gujarat 31767 26450 5317 31.10.2009
12 Haryana 37082 24595 12487 31.10.2009
13 Himachal Pradesh 6430 5808 622 31.10.2009
14 Jammu & Kashmir 5754 5004 750 30.09.2009
15 Jharkhand 4097 3038 1059 31.07.2009
16 Karnataka 31031 29280 1751 31.10.2009
17 Kerala 22438 20249 2189 31.10.2009
18 Lakshadweep 16 15 31.10.2009
19 Madhya Pradesh 33609 30301 3308. 31.10.2009
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20 Maharashtra 48261 30579 17682 30.09.2009
21 Manipur 139 96 43 30.09.2008
22 Meghalaya 238 152 86 30.06.2009
23 Mizoram 162 149 13 30.11.2009
24 Nagaland 94 64 30 31.12.2006
25 Orissa 18861 11609 7252 30.09.2009
26 Puducherry 885 833 52 31.10.2009
27 Punjab 22766 17446 5320 30.09.2009
28 Rajasthan 42046 38793 3253 31.10.2009
29 Sikkim 35 31 4 30.09.2009
30 Tamil Nadu 20784 17894 2890 31.10.2009
31 Tripura 172 1158 14 31.10.2009
32 Uttar Pradesh 56649 23263 33386 31.10.2009
33 Uttarakhand 3624 2919 705 31.10.2009
34 West Bengal 13273 12754 519 31.08.2009
TOTAL 489598 380197 109401
Statement-1/

Details of Cases filed/disposed of/pending in District Fora

(Update on 10.12.2009)

Sl. No. Name of State Cases filed Cases Cases Status as On
since disposed Pending
inception of since
inception

1 2 3 4 5 6
1 Andhra Pradesh 176228 171671 4557 30.09.2009
2 A & N lslands 330 301 29 31.03.2006
3 Arunachal Pradesh 300 262 38 31.07.2009
4 Assam 13084 11730 1354 30.06.2009
5 Bihar 75682 64784 10898 30.09.2009
6 Chandigarh 39353 38332 1021 31.10.2009
7 Chhattisgarh 29639 27065 2574 31.10.2009
8 Daman & Diu and DNH 129 103 26 30.09.2008
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1 2 3 4 5 6

9 Delhi 204398 189858 14540 30.09.2009
10 Goa 5840 5269 571 30.09.2009
n Gujarat 145292 123005 22287 30.09.2009
12 Haryana 186215 167025 19190 31.10.2009
13 Himachal Pradesh 49922 47061 2861 31.10.2009
14 Jammu & Kashmir 20792 18855 1937 31.12.2007
15 Jharkhand 30455 28105 2350 31.07.2009
16 Karnataka 125022 120859 4163 31.10.2009
17 Kerala 162664 154457 8207 31.10.2009
18 Lakshadweep 58 55 3 31.10.2009
19 Madhya Pradesh 144909 132513 12396 31.10.2009
20 Maharashtra 221243 203279 17964 30.09.2009
21 Manipur 1037 1012 25 30.09.2008
22 Meghalaya 322 308 14 31.03.2007
23 Mizoram 2065 20M 54 31.12.2006
24 Nagaland 246 205 41 30.6.2006
25 Orissa 79481 74641 4840 30.09.2009
26 Puducherry 2641 2469 172 31.10.2009
27 Punjab 122924 17717 5207 30.09.2009
28 Rajasthan 237744 219215 18529 31.10.2009
29 Sikkim 249 231 18 30.09.2009
30 Tamil Nadu 91321 82795 8526 31.10.2009
31 Tripura 2015 1807 208 30.09.2008
32 Uttar Pradesh 484926 403323 81603 31.10.2009
33 Uttarakhand 30946 28907 2039 31.10.2009
34 West Bengal 73094 67842 5252 31.08.2009
TOTAL 2760566 2507072 253494

Effects of rise in prices of essential items

3304. SHRIMATI JAYA BACHCHAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that according to some reports per capita intake of calories by the
poor has further gone down following the unprecedented rise in prices of essential commodities;
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(b) if so, the steps Government has taken to focus on cheaper and healthier calories'

substitutes; and
(c) the steps being taken to bring down the prices of essential items?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Government is not aware of the reports of
decline in per capita calorie intake due to rise in prices of essential commodities. However, the
Government advocates intake of balanced diet from locally available low cost foods as part of
nutrition education and counseling imparted through several programmes such as Integrated Child
Development Services (ICDS) and Food and Nutrition Board in Ministry of Women and Child

Development.

The ICDS Scheme being implemented by Ministry of Women and Child Development caters to
children of 0-6 years and pregnant and lactating mothers. The component of Supplementary
Nutrition in the ICDS is primarily designed to bridge the gap between the Recommended Dietary
Allowances (RDA) and the Average Dietary Intake (ADI). The Government has also enhanced the

financial as well as nutritional norms for different categories of beneficiaries.

There is also the Nutrition Programme for Adolescent Girls (NPAG) Scheme which is being
implemented in 51 districts in the country. Under this scheme, 6 kg of food-grains is given to under
nourished adolescent girls with body weight less than 30 kg in the age group of 11-15 years and 35 kg
in the age group of 15-19 years.

As a separate initiative, Government has taken steps to promote the consumption of yellow
peas through its sale in select retail outlets of NAFED, NCCF, Kendriya Bhandar and Mother Dairy in
Delhi.

(c) The Government Measures to check the prices of essential commodities are given in the

Statement.
Statement
Measures taken by Government to control prices of essential commodities
1. Fiscal Measures
(i)  Reduced import duties to zero - for sugar, rice, wheat, pulses, edible oils (crude) and maize;
(i)  Reduced import duties on refined & hydrogenated oils & vegetable oils to 7.5%;

(iii) Allowed import of raw sugar at zero duty under O.G.L. up to 01.08.2009 by sugar mills
(notified on 17.04.2009). This has since been extended up to 31.12.2010. Furthermore, import
of raw sugar has been opened to private trade up to 31.12.2010 for being processed by

domestic factories on job basis.

(iv) Allowed import of white/refined sugar by STC/MMTC/PEC and NAFED up to 1 million tons by
01.08.2009 under O.G.L. at zero duty (notified on 17.04.2009). This has since been extended
upto 31.3.2010. Furthermore, the duty free import of white/refined sugar under OGL has been
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opened to other Central/State Government agencies and to private trade in addition to existing

designated agencies.

Removed levy obligation in respect of imported raw sugar and white/refined sugar.
Administrative Measures

Banned export of non-basmati rice, edible oils and pulses (except kabuli chana).
Effected no changes in Tariff Rate Values of edible oils;

Imposed stock limit orders in the case of paddy, rice, pulses, sugar, edible oils and edible
oilseeds upto 30.9.2010; In order to discourage non-household sector consumers from
stockpiling sugar and to ensure adequate availability of sugar in the open market for actual
consumers, the Central Government has issued a notification dated 22.08.2009 imposing

stockholding limit on bulk consumers.

Using Minimum Export Price (MEP) to regulate exports of onion (averaging at $450 per tonne

for December 2009) and basmati rice ($900 PMT);

Maintaining the Central Issue Price (CIP) for rice (at Rs 5.65 per kg for BPL and Rs 3 per kg
for AAY)) and wheat (at Rs 4.15 per kg for BPL and Rs 2 per kg for AAY) since 2002.

Futures trading in Rice, Urad and Tur suspended by the Forward Market Commission in the
year 2007-08 and continues during 2009-10. Futures trading in sugar was suspended w.e.f.
27.5.2009 upto 31st December, 2009.

Distribution of imported edible oils to States/UTs at a subsidy of Rs‘ls/kg.

To augment availability of pulses, permitted the Public Sector Undertakings (namely, STC,
MMTC, and PEC) and NAFED to import and sell pulses under a scheme and the losses, if

any, up to 15% are reimbursed by the Government.

Distribution of imported pulses through PDS at a subsidy of Rs.10 per kg to State

Governments.

Permitted sugar factories to sell processed raw sugar in the domestic market and fulfil export

obligation on ton to ton basis.
Increased quota of levy sugar to 20% with effect from 1.10.2009

For the month of Nov, 2009, a quantity of 15.00 lakh tons of non levy sugar has been made
available which includes 10.50 lakh tons of normal non-levy sugar and 1.45 lakh tons of refined
raw sugar imported by sugar mills. The estimated availability out of imported white/refined
sugar is about 1.50 lakh ton. Besides, the validity period of Oct. 2009 non-levy quota has since
been extended for the first fortnight up to 25.10.2009 and for the second fortnight upto
10.11.2009, it is expected about 1.55 lakh ton of sugar would be spill over quota of Oct. 09.
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Implementation of TPDS

3305. SHRI P. RAJEEVE: Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the actual amount spent by Central Government under the subsidy head for Public
Distribution System (PDS) prior to the introduction of Targeted Public Distribution System (TPDS);

(b) whether there is any reduction of subsidy amount due to the implementation of TPDS;
and

(c) ifnot, the advantage of the present TPDS?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) The amount of food subsidy released by Central

Government in 1995-96 and 1996-97, prior to introduction of Targeted Public Distribution System
(TPDS) from June, 1997 is as under:

Year Subsidy released (Rs. in crore)
1995-96 4960
1996-97 5166

(b) No, Sir. Food subsidy depends on economic cost, Central Issue Price and offtake of
foodgrains. The subsidy has been increasing on account of increase in Minimum Support Price
(MSP) every year while the Central Issue Prices (CTls) of foodgrains have not been revised since

01.07.2002.

(c) With a view to target poor sections of the population for distribution of foodgrains (rice,
wheat & coarsegrains) and sugar, Targeted Public Distribution System was launched in June, 1997.
The allocation of foodgrains to the eligible beneficiaries under TPDS is helping in containing the prices
of foodgrains in open market.

Hike in sugar prices

3306. SHRI MOHD. ALI KHAN: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that tumbling domestic sugar prices in the country have heightened
speculation that importers are backing out of some deals;

(b) if so, the details thereof; and

(c) the exact reasons for such high sugar prices in the country compared to the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) No, Sir. No such report has been received.
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(b) Does not arise.

(c) Shortfall in production and productivity of sugarcane owing to adverse weather
conditions has resulted in low production of sugar in the last sugar season 2008-09 and is also likely
to impact production of sugar during the current sugar season 2009-10. This has led to mismatch
between demand and availability of sugar leading to escalation in sugar prices. International prices
have also firmed up during 2008-09 sugar season due to drop in global production which have made

imports dear.
Impact of subsidy on palm oil import
3307. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether Government is aware that the liberal import policy and the generous subsidy

extended to palm oil imports is leading to a critical situation for the coconut farmers in Kerala;

(b) if so, whether the State Government of Kerala has demanded from Centre to provide

subsidy to the coconut oil as is given to imported palm oil; and
(c) ifso, the details thereof and Government's reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Government subsidy this year has been extended only
to a small quantity of edible oil imported under the Scheme for distribution of imported edible oils
through States/UTs, implemented in order to moderate prices of edible oils in the country and to
augment its domestic availability. In 2009-10 only about 74,868 tons of refined palmolein has been
imported under the Scheme so far. About 45% of edible oils consumed in the country is imported. In
2008-09 (Nov. to Oct.) 65,35,448 tons of palm oils was imported. Export of major edible oils is
banned since 17.3.2008. Further, import of palm oil is prohibited through Kerala ports and export of

coconut oil is permitted through Cochin port.

(b) and (c) The Government of Kerala, vide its letters dated 29.3.2008, 23.6.2009 and
25.6.2009 had requested that the subsidy given under this Scheme may be allowed for coconut oil.
Hon'ble Chief Minister of Kerala, vide his D.O. letter dated 12.8.2008 had also requested to extend
the subsidy of Rs. 15/~ per kg. for distribution of coconut oil through the Public Distribution System

of Kerala.

The Government of Kerala had been informed that the subsidy under the 'Scheme for
distribution of subsidised imported edible oils through States/UTs' is restricted to edible oils imported
by PSUs and supplied to the States/UTs for distribution, and that the Scheme had no provision to

subsidise domestic oils including coconut oil.
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Dependence on import of edible oils
13308. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to

state:

(a) whether it is a fact that the dependency on the import of edible oils is increasing in the

country over the years in order to meet the requirement of consumption;
(b) if so, the percentage of dependency in the years 2004-05 and 2008-09;

(c) whether it is also a fact that this dependence was only 2 per cent in the initial few years

after the setting up of Oilseeds Technology Mission in the year 1986; and
(d) if so, the facts thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes, Sir.

(b) The shares of imported edible oils in total domestic availability in the years 2004-05 and
2008-09 (November to October) were 41.03% and 48.76% respectively.

(c) and (d) The percentage share of imported edible oils in total domestic availability had
come down from 33.14% during 1986-87 to 0.88% during 1992-93. During the period from 1993-94
to 2008-09, the percentage share of imported edible oils went up from 3.14% to 48.76%.

Setting up of IIT in Kerala

3309. SHRI A. VIJAYARAGHAVAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether competent authority of Kerala had submitted representations on 10 August,

2006 to set up an Indian Institute of Technology (IIT) in Kerala;
(b) if so, the action taken in this regard;

(c) whether the competent authority of Kerala vide letter dated 28th November, 2006 had

informed that the land for setting up of IIT in Kerala had been identified;

(d) if so, whether any action had been initiated to inspect the above land and to set up an
IIT;

(e) if so, the details thereof; and
(f) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Hon'ble Chief Minister of Kerala vide his letters
dated 10th August and 27th November, 2006 had requested for setting up of a satellite campus of the

t Original notice of the question was received in Hindi.
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Indian Institute of Technology (IIT), Madras, in Kerala. The State Government had reportedly
identified sufficient land at Palakkad for this purpose. However, the Government had taken a decision
that establishment of large satellite campuses with regular Bachelor and Master programmes amount

to setting up of new IITs and should be avoided.

(d) to (f) Based on the recommendations of the Scientific Advisory Council to the Prime
Minister (SAC-PM), the Government in 2006 decided to establish three new Indian Institutes of
Technology (IITs) in Bihar in the East, Rajasthan in the West and Andhra Pradesh in the South. The
Government subsequently, keeping in view the regional imbalance, decided to establish five more
IITs in Gujarat, Orissa, Punjab, Madhya Pradesh and Himachal Pradesh. Presently there is no
proposal to establish an IIT in Kerala, which already has an Indian Institute of Management (M) and
a National Institute of Technology (NIT) at Kozhikode and an Indian Institute of Science Education
and Research (IISER) at Thiruvananthapuram. Besides, a Central University has been established in
Kerala with effect from 15.01.2009 and is functioning from temporary premises at Kasargod. Further,
the Government have identified Thiruvananthapuram as one of the 14 Innovation Universities to be set

up during the Xith and XlIth Plan periods.
Model colleges in educationally backward districts

3310. SHRI R. C. SINGH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
(a) whether the Expert Committee constituted by UGC for establishment of model colleges

in the country has submitted its report;

(b) whether it is a fact that the Expert Committee has recommended for opening up of 400
model colleges in educationally backward districts of the country;
(c) if so, the details of districts identified in the State of Andhra Pradesh for opening up of

such colleges;
(d) whether there is any proposal to open some colleges exclusively for girls;
(e) if so, the details thereof; and
(f) by when the colleges are going to become operational ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (f) Based on the report of a Committee constituted by the
University Grants Commission, the Government has identified 374 higher educationally backward
districts (HEBDs) where the Gross Enrolment Ratio (GER) in higher education is less than the
national GER, for establishment of a model degree college in each of these districts, with Central-

State funding. The list includes 11 districts in Andhra Pradesh, namely, Adilabad, Anathapur, East
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Godavari, Kurnool, Mahbubnagar, Medak, Nizamabad, Prakasam, Srikakulam, Vizianagaram, and
West Godavari. It is for the State Government to consider whether any or some of the colleges

should be exclusively for girls. The scheme is yet to be finalized.
Regulation of SHGs

3311. SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has made a study of Self Help Groups (SHGs) as a human

resource or otherwise;
(b) whether Self Help Groups are regulated by any Central legislation or scheme;

(c) whether Government is considering regulating these Self Help Groups by a definite legal
mechanism in view of the fact that crores of rupees of the exchequer are disbursed through such

organizations; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Ministry of Women and Child Development had a
scheme called 'Swayamsidha', under which a study was conducted to see the achievement of Self
Help Groups under the scheme. The Scheme was under operation since 2000-01 and ended on 31-

3-2009 after achieving its targets.

Ministry of Rural Development has a holistic scheme called 'Swarnajayanti Gram Swarojgar
Yojana' (SGSY) with the objective of bringing assisted poor families (swarojgaries) above poverty
line by inter-alia organizing them into Self Help Groups (SHGs) through a process of social
mobilization, their training and capacity building and provision of income generating assets through a
mix of bank credit and Government subsidy. There is no proposal to enact a legislation to convert the
SGSY Scheme into an Act of the Parliament.

Persons with technical education
3312. SHRI TARINI KANTA ROY:
SHRI PRASANTA CHATTERJEE:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state the number of
persons above 15 years of age having technical education, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): This Ministry does not maintain the data on the number of

persons above 15 years of age having technical education.

However, All India Council for Technical Education (AICTE) have forwarded the information
provided by Lead Center of National Technical Manpower Information System (NTMIS) at Institute of
Applied Manpower and Research, New Delhi which has the State-wise turnout of Engineering
Diploma holders and Engineering Degree holders in the year 2006 and the same is given in the

Statement.
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Statement

State -wise details of holders of Diploma and Degree in Engineering

State

Turnout of Engineering

Diploma Holders (2006)

Turnout of Engineering

Degree Holders (2006)

Andhra Pradesh 12632 32814
Arunachal Pradesh 218 125
Assam 580 574
Bihar & Jharkhand 1909 1501
Chandigarh 351 895
Delhi 1914 2557
Goa, Daman & Diu 469 230
Gujarat 5738 8576
Haryana 3517 6546
Himachal Pradesh 343 426
Jammu & Kashmir 483 558
Karnataka 12075 38639
Kerala 5556 12912
Madhya Pradesh & Chhattisgarh 3926 11488
Maharashtra 25703 40885
Manipur 112 33
Meghalaya 78 36
Mizoram 136 0
Nagaland 51 0
Orissa 4516 7010
Punjab 4346 6059
Rajasthan 171 7494
Tamil Nadu 28212 47916
Tripura 83 151
Uttar Pradesh & Uttaranchal 9016 20417
West Bengal 3946 8784
TOTAL : 127131 256626
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Conversion of OBC seats to general category
3313. SHRIK.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that about 1000 OBC reserved seats in different courses across about
60 Delhi University (DU) colleges were converted to general category seats and opened for

admission this year;

(b) if so, the number of such seats and the reason for not filling up such a huge number of

OBC reserved seats, college-wise; and

(c) the steps proposed to be taken to ensure that OBC reserved seats are not converted to

general category in the next academic year?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) According to the information furnished by the
University of Delhi, 1483 seats reserved for OBCs in different courses of its 37 colleges were
converted into General Category seats due to non-availability of OBC candidates even after allowing
10% relaxation with reference to the percentage for General Category candidates in accordance with
the interim order dated 26th August, 2009 passed by the Hon'ble High Court of Delhi in Writ Petition

(Civil) No. 11147/2009. The college-wise number of such seats is given in the Statement.
Statement
College-wise details of OBC seats converted into General Category seats

Sl. No. Name of the college No. of OBC seats converted into

General Category seats

1 2 3

1. Acharya Narendra Dev College 33
2. Atma Ram Sanatan Dharma College 83
3. Delhi College of Arts & Commerce 26
4. Dyal Singh College 46
5, Indraprastha College for Women 60
6. Institute of Home Economics 21
7. Janki Devi Memorial College 61
8. Lady Shri Ram College for Women 24
9. Lakshmibai College 73
10. Miranda House 5
. Motilal Nehru College (Day) 19
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1 2 3

2. P.G.D.A.V. College 136
13. Rajdhani College 76
14. Ram Lal Anand College 03
15. Ram Lal Anand College (Evening) 30
16. Satyawati College (Evening) 18
17. Shaheed Bhagat Singh College (Day) 88
18. Shaheed Bhagat Singh College (Evening) 31
19. Shaheed Rajguru College of Applied 19
Sciences for Women
20. Shivaji College 40
21. Shyam Lal College (Evening) 02
22. Shyama Prasad Mukherji College for Women 134
23. Sri Aurobindo College 27
24. Sri Venkateswara College 76
25. Bhaskaracharya College of Applied Sciences 13
26. Motilal Nehru College (Evening) 69
27. Keshav Mahavidyalaya 48
28. Deen Dayal Upadyaya College 04
29. Vivekananda College 28
30. Shaheed Sukhdev College of Business Studies 34
31. Zakir Husain College 44
32. Hans Raj College 20
33. Maitreyi College 45
34. Hindu College 04
35. Central Health Education Bureau 05
36. Pt. Deen Dayal Upadhyaya Institute for 07
Physically Handicapped
37. Kamla Nehru College 31
TOTAL 1483

Teaching Sanskrit through Sanskrit
3314. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT ALIAS BAL APTE:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has received a report of the sub-committee on teaching Sanskrit

through Sanskrit, constituted by the Central Sanskrit Board;
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(b) if so, the action taken on the sub-committee's report; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The erstwhile Central Sanskrit Board (CSB),
constituted by the Government for advice in various matters relating to Sanskrit, and later replaced
by the Rashtriya Sanskrit Parishad in August, 2006, had constituted a Core Group to study the status
of Sanskrit studies in Central Schools. One of the recommendations of the Core Group was to make
efforts for teaching Sanskrit through the medium of Sanskrit. The three Sanskrit Deemed Universities
under the control of Ministry of Human Resource Development viz., Rashtriya Sanskrit Sansthan,
New Delhi, Shri Lal Bahadur Shastry Rashtriya Sanskrit Vidyapeeth, New Delhi and Rashtriya
Sanskrit Vidyapeeth, Tirupati are imparting training to about 1200 students every year to enable them

to teach Sanskrit in Sanskrit medium through the Shiksha Shastry and Shiksha Acharya courses.
Improvement of Sanskrit teaching methods
3315. SHRI SHREEGOPAL VYAS:
MISS ANUSUIYA UIKEY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) how much grant has been given to Government or Non-Government Institutes for
improving Sanskrit teaching methods and production of text books in Sanskrit language during the

last three years; and

(b) how many teachers were trained in teaching Sanskrit through Sanskrit, under the

Central Plan Scheme for the Development of Sanskrit ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) During the last three years, the Rashtriya Sanskrit Sansthan
(RSKS), New Delhi, a Deemed University under the Ministry of Human Resource Development, has

given the following grant to various institutions for improving Sanskrit teaching methods:

(Rs. in lakhs)
SI.No.  Year Government Institutes Non-Government Institutes
1. 2006-07 Nil 751.42
2. 2007-08 20.016 1019.31
3. 2008-09 74.016 1027.57

(b) The Central Plan Scheme was administered by the Ministry of Human Resource

Development till 2007. The Central Plan Scheme is being implemented by the Rashtriya Sanskrit
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Sansthan from the financial year 2007-08. As intimated by the Rashtriya Sanskrit Sansthan, every
year about 800 student teachers are imparted training enabling them to teach Sanskrit through
Sanskrit medium in the Shiksha Shastri Course.

Sanskrit medium in universities
3316. SHRI SHREEGOPAL VYAS:
MISS ANUSUIYA UIKEY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Sanskrit universities which have Pedagogy Department impart training through
Sanskrit medium;

(b) whether they have produced text/reference books in Sanskrit;
(c)  whether their students write examinations in Sanskrit;

(d) the steps National Council for Teacher Education (NCTE) has taken to check the quality
with respect to the above aspects; and

(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The three Deemed Universities under the Ministry of Human
Resource Development namely, the Rashtriya Sanskrit Sansthan (RSkS), New Delhi, Shri Lal
Bahadur Shastri Rashtriya Sanskrit Vidyapeeth (SLBSRSV), New Delhi and Rashtriya Sanskrit
Vidyapeeth (RSV), Tirupati have Pedagogy Departments and they impart training through Sanskrit
medium.

(b) Yes,Sir.

(o) Yes, Sir. However, in SLBSRSV, for one of the papers /i.e. Modern Subjects teaching,

the students are allowed to write examinations in Sanskrit or Hindi medium.

(d) and (e) The National Council for Teacher Education (NCTE) prepares and recommends
Curriculum Framework for different Teacher Education Programmes, and specifies the areas of
studies only. The curriculum is developed and implemented by the Universities, who decide the
syllabus and the subjects/languages to be taught in B.Ed. and M.Ed. programmes.

Corporal punishment in schools
13317. SHRI PRABHAT JHA:
SHRI KAPTAN SINGH SOLANKI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that the incidents of different methods of
torture to students by teachers in schools of the country are increasing;

(b) if so, the details thereof;

t Original notice of the question was received in Hindi.
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(c) whether any legal provision has been in place to prevent incidents of torture to students
by teachers in schools;

(d) if so, the details thereof; and

(e) if not, whether Government is considering formulation of a law in this context, in view of
aruling by a Delhi court?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The National Commission for Protection of Child
Rights (NCPCR) has registered 27, 50 and 31 cases of corporal punishment in schools during 2007 -
08, 2008-09 and 2009-10 (till date) respectively and has also taken suo-moto cognizance of 10 such
incidents since January, 2009.

(c) to (&) This Ministry has issued instructions to all States and Union Territories in December,
2007 to prohibit corporal punishment in all schools under their jurisdiction. Section 17 of the Right of
Children to Free and Compulsory Education Act, 2009 prohibits physical punishment and mental
harassment to children in school.

Opening of polytechnics in Chhattisgarh
13318. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the names of districts of Chhattisgarh which have polytechnics and engineering
colleges;

(b) whether the State Government has sent proposals to the Central Government for
opening of additional polytechnics;

(o) whether these proposals sent by State Government are meant for tribal dominated
districts; and

(d) the funds provided by the Central Government to the State Government of Chhattisgarh
upto 2008-09 for opening of polytechnics ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The names of districts of Chhattisgarh which have
polytechnics and engineering colleges are as follows:-

Sl. No. District Engineering Polytechnic
Colleges College

1 2 3 4

1 Bastar 1 1

2 Bijapur 1 -

3 Durg 1 1

t Original notice of the question was received in Hindi.

133



1 2 3 4

4 Korba 1 1
5 Raigarh 1 1
6 Rajnandgaon 1 1
7 Raipur 1 1
8 Ambikapur - 1
9 Bilaspur - 1
10 Dhamtari - 1
1 Janjgir-Champa - 1
12 Kabirdham - 1
13 Mahasamund - 1

(b) Yes, Sir, the bulk of the proposals are from tribal areas. The State Government has sent
the proposals to the Central Government for opening of additional polytechnic in the following
districts of Chhattisgarh:—

Bastar, Kanker, Bijapur, Koriya, Bilaspur, Narayanpur, Dantewada, Raipur, Janjgir-Champa
Surguja and Jashpur.
(c) and (d) Yes, Sir. The Central Government has provided financial assistance of Rs. 8.47

crore to the State Government for setting up of new polytechnics at Koriya, Jashpur, Kanker and
Dantewada upto 2008-09.

Out-of-school children in absence of creche facilities
3319. SHRI ABDUL WAHAB PEEVEE:
SHRI VARINDER SINGH BAJWA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that a large number of children in the age group of 6-14 years for
whom education has been made a Fundamental Right are still out of school, particularly in the slum

areas in metropolitan cities;

(b) if so, whether any survey has recently been conducted to assess their number, if so, the
details thereof, State-wise; and

(o) the manner in which this problem, particularly of children in this age group, in
metropolitan cities and areas around them, whose parents are unable to send them to school as
there are no creche facilities for their younger siblings and their parents are out for work during the
day, is proposed to be tackled?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As per independent sample survey commissioned by
Ministry of Human Resource Development, the estimated number of out of school children is 81.5
lakh, of which 1.36 lakh children were out of school in slums of urban areas. The total estimated
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State-wise number of out of school children in the age group 6-14 years, and out of school children
in slum areas is given in the Statement (See below).

(c) Sarva Shiksha Abhiyan (SSA) follows a holistic approach for universal access and
retention, bridging of gender and social category gaps in Education and improving the quality of

education for all children, including children in slum areas in urban and metropolitan cities.

The interests of out of school children in urban slums are addressed through Education

Guarantee Centres (EGS), Residential Bridge Courses and Non-Residential Bridge Courses.

Early Child Care and Education (ECCE) is a critical and essential input for freeing girls from
sibling care responsibilities. SSA emphasizes the importance of strengthening convergence with the
Integrated Child Development Services (ICDS) Programme of the Ministry of Women and Child

Development.
Statement

The total estimated State-wise number of out of School Children in

the age group 6-14 years and out of school children in slum areas

Sl.No. Name of the State No. of out % Slum Total Estimated
of school children out Slum children
children of school out of school

1 2 3 4 5

1 Andaman & Nicobar 0 0.00 0

2 Andhra Pradesh 1,72,354 1.18 502

3 Arunachal Pradesh 20,601 0.00 0

4 Assam 2,34,983 0.00 0

5 Bihar (2) 13,45,697 0.00 0

6 Chandigarh 1,974 0.00 0

7 Chhattisgarh 85,366 0.00 0

8 Dadar & Nagar Haveli 444 0.00 0

9 Daman & Diu 23 0.00 0

10 Delhi 1,24,022 16.21 25039

" Goa 0 0.00 0

12 Gujarat 1,62,355 6.73 44587

13 Haryana 1,07,205 0.00 0

14 Himachal Pradesh 2,451 0.00 0
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1 2 3 4 5

15 Jammu & Kashmir 9,691 0.00 0
16 Jharkhand 1,32,195 0.00 0
17 Karnataka 1,08,237 2.31 8909
18 Kerala 15,776 0.00 0
19 Lakshadweep 0 0.00 0
20 Madhya Pradesh 3,28,692 0.98 4718
21 Maharashtra 2,07,345 0.53 6458
22 Manipur 12,222 0.00 0
23 Meghalaya 12,655 0.00 0
24 Mizoram 7,485 0.00 0
25 Nagaland 8,693 0.00 0
26 Orissa 4,35,560 0,00 0
27 Pondicherry 993 0.00 0
28 Punjab 1,267 0.00 0
29 Rajasthan 10,18,326 0.00 0
30 Sikkim 647 0.00 0
31 Tamil Nadu 52,876 0.00 0
32 Tripura 8,434 0.00 0
33 Uttar Pradesh 27,69,111 2.78 838
34 Uttarakhand 56,225 0.00 0
35 West Bengal 7,06,713 9.06 45513

ALL INDIA 8,150,617 3.74 136565

Online CAT examination
3320. MS. SUSHILA TIRIYA:
SHRI BHARATKUMAR RAUT:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that thousands of students had harrowing time who appeared for

online CAT examination;
(b) if so, the reasons therefor;

(c) theagency which was entrusted with the responsibility of conducting the test; and

136



(d) the preventive precautionary measures taken to avoid such problems in future ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) According to the Convener CAT 2009, a few
thousand students faced inconvenience due to technical glitches occurred in online CAT
examination. However, most of the students have already been rescheduled and all of them are

being given the opportunity to take the test.

(c) Prometric and National Institute of Information Technology (NIIT) were entrusted with

the responsibility of conducting the test.

(d) 1IMs have put in place a process to identify the causes for disruptions noticed and
reported during the entire testing period and these are being addressed to ensure smooth testing for

the currently held CAT and for the future tests.
Schools for rural areas under Public-Private-Partnership scheme
3321. DR. ABHISHEK MANU SINGHVI:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a tact that 25,000 schools would be set up in rural areas under the Public-
Private-Partnership scheme;

(b) if so, as schools in rural areas are often not financially viable, will funding be done as a
social objective of Government and social responsibility of the private sector; and

(c) whether guidelines would be so framed that remote and hilly areas get preference as
penetration of education there is non-existent?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) This Ministry has decided to set up 6000 model
schools at the rate of one school per block as benchmarks of excellence. 2500 schools out of these
are envisaged to be set up in public-private partnership mode in blocks which are not educationally

backward.
Setting up of national universities
3322. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether complete autonomy, exemption from audit by CAG and creation of special
research endowment fund could be key features of 14 national universities of world-class standard

proposed to be set up by Government;

(b) whether aiming to develop these universities as global centres of innovation, his Ministry

has prepared a concept note on institutions proposed to be set up under Eleventh Five Year Plan;
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(c) whether Government would ensure that governance structure of universities shall be

tuned towards ensuring autonomy over all matters; and
(d) if so, other main proposals being considered and by when they are likely to be finalized?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) A concept note on the proposed Innovation
Universities aiming at world class standards had been circulated and comments have been received.

The concept note is being finalized.
Development funding for universities
3323. PROF.ALKA BALRAM KSHATRIYA:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether UGC has decided to address the crucial issues of development funding for

universities by the State Governments;

(b) if so, the details thereof and whether State Governments have agreed for development
funding to universities;

(c) whether the universities which are facing resource crunch and other hurdles in providing
access to the higher education would be guided by innovative ways to streamline the system; and

(d) if so, the manner in which Government/UGC will provide help to universities?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) According to the information furnished by the
University Grants Commission (UGC), UGC provides development grants to various eligible
institutions declared fit to receive grants under Section 12B of the UGC Act. The Eleventh Plan
envisages schemes to incentivize State Governments to increase public investments in higher
education by providing Central Government assistance to supplement State Government's
investment. These include incentivizing State Governments for establishment of new universities,
support to universities and colleges that have not been declared fit to receive grant, additional
support to universities and colleges declared fit to receive grants and establishment of degree

colleges in 374 identified educationally backward districts.
Shortage of faculty in universities
3324. SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has set up any task force to come with a solution to deal with

acute shortage of quality faculty in the country;

(b) if so, the details thereof; and
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(c) the details of steps taken or proposed to be taken to deal with faculty shortage in

various Central and State universities ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURANDESWARI): (a) and (b) A Task Force on faculty shortage and design of

Performance Appraisal System has been constituted by the Government on 14th September, 2009

with the following terms of reference:-

0)

@i

(i)

(V)

to assess the existing faculty shortage in die country in regard to technical and professional

education and University education.

to assess the requirement of quality faculty in regard to technical and professional education
and University education in the remaining period of the Eleventh Plan and the Twelfth Plan
considering the need to achieve the targeted Gross Enrolment Ratio by the terminal year of the
Twelfth Plan.

to suggest remedial policies and other measures to meet the estimated shortfall in quality

faculty.

to design an develop a robust, objective, transparent and multi-source Performance Appraisal
System to provide a framework to enable performance evaluation of faculty throughout the

country in regard to technical education, professional education and University education.

(c) To meet the shortage of teachers in Centrally funded higher and technical education

institutes under the purview of the Ministry of Human Resource Development and to make teaching

attractive the age of superannuation of teachers has been raised from 62 years to 65 years. The

Government has also taken a decision to revise the pay scales of teacher in the universities and

colleges in order to attract and retain talented youth in teaching profession. These steps would

ensure that over time the best talent comes into the academic professions through a process of

tightening entry and liberalizing pay.

Recognition for primary teachers' training institute
13325. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that with a view to promote Hindi in West Bengal, a primary teachers'

training institute was established at Salkia, Howrah in the sixties with the financial help of Central

Government and State Government;

(b) if so, the facts thereof;

(c) whether it is also a fact that it has not been recognized by National Council for Teacher

Education;

(d) if so, the facts thereof; and

(e) the reasons for not providing the desired recognition to the said institute ?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The Salkia Primary Teachers' Training Institute was
established in 1968 by the Government of West Bengal, with support of the Central Government, for

conducting a one year teacher training course in Hindi medium.

(c) to (&) The Salkia Primary Teachers' Training Institute had applied to Eastern Regional
Committee (ERC) of the National Council for Teacher Education (NCTE) for grant of recognition for
a two years Primary Teachers Training course on 11th March, 1997, but the recognition was refused
on account of non-availability of Principal and staff and lack of instructional facilities. Subsequently,
the institution applied for validation of their qualification in 2006 which could not be considered by the
NCTE as the institution did not submit the requisite fee and compensation as per the provisions laid
down in the National Council for Teacher Education (Amendment and Validation) Ordinance, 2006.
The institution again applied in October, 2008 for recognition of a two years Primary Teachers'
Training course, but the application was returned as it was not accompanied with the requisite fee. In

October, 2009, the institution has made a fresh application for recognition.
Dropping out of children from schools
13326. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that no improvement is seen in the problem of children drop out from

schools at the age of 6 to 13 years;

(b) if so, the number of children who had dropped out from schools in the academic year

2005 and 2009;

(c) whether it is also a fact that the tendency of dropping out from schools is more prevalent

among the children belonging to Muslim community, Scheduled Castes and Scheduled Tribes; and

(d) if so, the national average of children apart from the average of children belonging to
Muslim community, Scheduled Castes and Scheduled Tribes who had dropped out from schools in

the said years?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) No, Sirs. Ministry of Human Resource Development
collects the information on various educational indicators from the States/UTs annually through
Selected Educational Statistics (SES). SES 2006-07 reveals decline in drop-out rate since 2001-02,
including that of SCs/STs at primary and elementary level. At Primary level the drop-out has fallen by

13.6 percentage points from 2001 to 2006, compared to a decline of only 2.3 percentage points

t Original notice of the question was received in Hindi.
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between the year 1990 to 2000. At Elementary level the drop-out rate has declined from 54,60 in
2001-02 to 45.90 in 2006-07. Drop-out rate in respect of Minority Communities is not available

separately. The drop-out rate of SC and ST children at elementary level is as follows:

Year Primary (I-V) Elementary (1-VIIl)
Overall SC ST Overall SC ST

2001-02 39.00 45.20 52.30 54.60 60.70 69.50

2006-07 25.60 35.91 33.09 45.90 53.05 62.54

Reform of education sector
3327. SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOQT :

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state by when and the
manner in which Government is planning to reform the education sector in which its present License

Raj policies reward the corrupt and punish ethical players and create shortages and poor quality ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): Educational reforms are continuous process and constant efforts
have been made from time to time in consultation with State Governments and other stakeholders for
improvement in education sector. Educational reforms have also been discussed in the 56th meeting
of Central Advisory Board of Education (CABE) held on 31st August,2009 which unanimously

endorsed the general need for reforms at all levels of education.

CABE approved the proposal for an autonomous overarching authority for higher education
and research with its policy related functions being distinct from regulatory functions - some States
felt that there should be scope for the involvement of States. CABE also approved the proposal of a
self-selecting Collegium of eminent persons for greater objectivity and assistance to search
committees in the selection of Chairperson and Members of the proposed National Commission and
in the selection of Vice Chancellors and other eminent academic and research positions. CABE
endorsed the need for a law to prevent, prohibit and punish malpractices in higher education - some
States felt that the scope of the proposed law should be widened to include all sectors of education,
and it was explained that the present proposal was in keeping with the legislative competence of
Parliament. CABE approved mandatory assessment and accreditation in higher education - the
proposed law should take into consideration the concerns expressed by some of the States with

regard to the autonomy of the processes of accreditation.
Information sought under RTI Act from Chaudhary Charan Singh University

3328. SHRI SATYAVRAT CHATURVEDI: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the number of notices for supply of information under the RTI Act, 2005 received by

Chaudhary Charan Singh University during last year;
(b) the details thereof;

(c) the number of notices to which information was sent within one month and the details of

the notices to which complete information is yet to be supplied; and
(d) the reasons therefor and the responsibility fixed in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) Chaudhary Charan Singh University is a State
University, established under an Act of State Legislature of Uttar Pradesh. The Central Government
does not have any role in the academic and administrative matters of the University and does not
maintain information about details of applications that may have been received by the University
under the Right to Information Act, 2005. The University has its Public Information Officer and
Appellate Authority under the said Act, and falls under the purview of State Information Commission

of Uttar Pradesh.
Adult Education

3329. SHRI TARIQ ANWAR: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:
(a) whether it is a fact that large number of adults are uneducated in the country;
(b) if so, the details of uneducated adults, State-wise;
(c) whether any special programme has been launched to provide education to adult; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) The State-wise number of non-literate is given in the
Statement-| (See below).

(c) and (d) Yes, Sir. Saakshar Bharat, a new variant of National Literacy Mission has been
launched with specific objective of improving adult literacy. The thrust of the Mission is on access,
equity, quality and good governance. Since it aims to bridge the gender gap and reduce regional and
social disparities, the focus of the Mission will be on women and disadvantaged groups, especially
SCs, STs and minorities in rural areas. Basic literacy, post literacy and continuing education will form
a continuum rather than sequential segments. Besides the volunteer based mass education
approach, provision has been made for alternate approaches to adult education. Lok Shiksha
Kendras (Adult Education Centres) in Gram Panchayats will coordinate all programmes within their

territorial jurisdiction.
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Statement

Details of the illiterate persons in the country in the age -group of

7+ in each State and UTs.

(as per census 2001)

Sl.No. State/UT No. of Total illiterate persons % of illiterate persons
1 2 3 4

1 Andhra Pradesh 26103827 39.53
2 Arunachal Preadesh 407312 45.66
3 Assam 8142099 36.75
4 Bihar 35082869 53.00
5 Chhattishgarh 6105738 35.34
6 Goa 216138 17.99
7 Gujarat 13310863 30.86
8 Haryana 5715350 32.09
9 Himachal Pradesh 1243142 23.52
10 Jammu & Kashmir 3850671 44.48
N Jharkhand 10211801 46.44
12 Karnataka 16233500 33.36
13 Kerala 2562540 9.14
14 Madhya Pradesh 17973246 36.26
15 Maharashtra 19241558 23.12
16 Manipur 547669 29.47
17 Meghalaya 692968 37.44
18 Mizoram 83394 11.20
19 Nagaland 568035 33.41
20 Orissa 11608795 36.92
21 Punjab 6430200 30.35
22 Rajasthan 18154176 39.59
23 Sikkim 144321 31.19
24 Tamil Nadu 14645974 26.55
25 Tirpura 740658 26.81
26 Uttar Pradesh 58854009 43.73
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1 2 3 4

27 Uttaranchal 2023535 28.38
28 West Bengal 21565574 31.36
29 A & N lsland 58236 18.70
30 Chandigarh 141777 18.06
31 Dadra & Nagar Haveli 76387 42.37
32 Daman & Diu 30026 21.82
33 Delhi 2166894 18.33
34 Lakshadweep 6876 13.34
35 Pondicherry 160819 18.76

Mobile schools for SCs/STs

3330. SHRIMATI T. RATNA BAI: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government has any proposal for “chalta phirta” schools for SC/ST people;

(b if so, the details thereof especially in Andhra Pradesh, State-wise; and

(c) the funds allocated by each State and the amount spent so far for the current year?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Sarva Shiksha Abhiyan (SSA) follows a holistic
approach for universal access and retention, bridging of gender and social category gaps in
Education and improving the quality of education for all children, including SC/ST children. The
Alternative and Innovative Education (AIE) component of SSA allows States/UTs to take up a variety
of flexible interventions, including mobile schools, designed to cater to the need of specific groups of

out of school children.

Andhra Pradesh has reported that they are running mobile schools. However, there are no

exclusive mobiles schools for SC/ST children.

(c) During 2009-10, Project Approval Board of SSA had sanctioned funds for mobile

schools to 8 States as per details given below:-

Sl. No. Name of the State Amount sanctioned
(Rs. in lakhs)

1 2 3

1 Andhra Pradesh 75.24

2 Arunachal Pradesh 9.00
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1 2 3

3 Delhi 15.00
4 Goa 7.70
5 Haryana 215.92
6 Karnataka 43.35
7 Mizoram 32.70
8 Uttarakhand 5.25
TOTAL : 404.16

Mushrooming of self-financing professional and other educational institutions

3331. SHRI A.VIJAYA RAGHAVAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:
(a) whether his Ministry is bringing any law to control the mushrooming of self-financing
professional and other educational institutions;

(b) whether his Ministry is aware of the fact that there is no regularity in the fees extracted
by such colleges; and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No, Sir.

(b) and (c) As per the Supreme Court Judgement, State Level Fee Committees have been
constituted by the concerned States/UTs for prescribing fee to be charged by technical institutions.
In accordance with the directions of the State Level Fee Committees, the fee is presently being

charged by technical institutions situated in the respective State/UTs.
Proposals for setting up polytechnic colleges in Madhya Pradesh

13332.MISS ANUSUIYA UIKEY: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether the proposals from nine districts of Madhya Pradesh not having polytechnic

colleges are pending with the Central Government for setting up such colleges;

(b) if so, the details of the dates on which these proposals have been received by

Government; and
(c) the reasons for pendency and by when these proposals will be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) to (c) No Sir. All the districts not having Government /

T Original notice of the question was received in Hindi.
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Government Aided polytechnic colleges have already been provided financial assistance by the
Central Government to the State Government for setting up of polytechnics during the year 2008-09

and 2009-10.
Toxic food being served under Mid-Day Meal scheme

13333. SHRI JANESHWAR MISHRA: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether it is a fact that children are getting food with toxic contents due to carelessness

in implementation of Mid-Day Meal scheme;
(b) whether it is also a fact that there is rampant corruption in this scheme;

(c) if so, whether Government is planning any effective scheme including control and vigil

for building India of the future; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) The overall responsibility to provide wholesome and nutritious
food to children in schools under the Mid Day Meal Scheme (MDMS) lies with the State
Governments/Union Territory Administrations. Isolated and sporadic instances of food poisoning or

uneatable material being found in the food do come to the notice of the Government.

(b) Some cases of misuse of foodgrains and funds provided for the MDMS have come to
the notice of the Government through various sources, like newspaper reports, reports of the

Comptroller and Auditor General of India, Monitoring Institutions etc.

(c) and (d) As and when any report regarding misuse of resources provided for the MDMS
comes to the notice of the Central Government, the concerned State Government/UT Administration
is asked to conduct a suitable enquiry into the complaint and to take appropriate action against the
responsible person(s) and also to initiate corrective measures to avoid recurrence of such incidents
in future. In order to curb possibility of corruption in implementing the scheme elaborate monitoring
mechanism has been prescribed for all levels. In the Scheme Guidelines, emphasis has been laid on
transparency such as suo-moto display of information on weekly/monthly basis on (i) quantity of
foodgrains received, date of receipt; (ii) quantity of foodgrains utilized; (iii) other ingredients
purchased, utilized; (iv) number of children given mid day meal; (v) daily menu; and (vi) roster of
Community Members involved in the programme, participation of Gram Panchayat/Gram Sabha,
Members of Village Education Committee, Parent-Teacher Association and Local women's/Mothers'
Self Help Group. Besides, in District Level Committee public representatives (MPs, MLAs) and
elected members of Zila Parishad have also been included to monitor and supervise the
implementation of the programme. Officers of State/UT Government are required to inspect on an

average 25% of the schools every quarter and all schools at least once every year. In addition,

t Original notice of the question was received in Hindi.
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States and Union Territories are required to develop a dedicated mechanism for Public Grievance

Redressal, which should be widely publicized and made easily accessible.
Board for madarsas

3334 SHRI RAJKUMAR DHOOQOT: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Government is not pursuing formation of Board for Muslim

madarsas;
(b) if so, the details thereof and the reasons therefor; and
(c) what Government thinks in public interest?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The proposal in regard to establishing a Central
Madrasa Board, through an Act of Parliament, for standardizing the education in modern subjects of
Science, Maths, etc. which are non-theological, was proposed in a report of a National Conference
organized by the National Commission for Minority Educational Institutions (NCMEI). Since it is not a
proposal initiated by the Government, any decision in this regard shall be taken only in the event of

there being consensus among all stakeholders.
150th Anniversary of Shri Rabindranath Tagore

3335. SHRIMATI JAYA BACHCHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that UNESCO proposes to celebrate 150th anniversary of Shri
Rabindranath Tagore at an international scale next year;

(b) if so, the details in this regard; and

(c) the contribution Government proposes to make for this event?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Yes, Sir. At the initiative of UNESCO, and with the
encouragement of UNESCO Member States, the UNESCO General Conference has decided that the
150th anniversary of Gurudev Rabindranath Tagore will be commemorated at UNESCO and within
India. In consultation with Ministry of Culture, Ministry of Human Resource Development and

UNESCO an appropriate event will be held at UNESCO to commemorate this great event which had

also been commemorated earlier in 1961.
Task force for proposed NCHER and evolving national testing scheme

3336. SHRI RAJEEV CHANDRASEKHAR: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has recently set up a task force for the proposed
National Commission for Higher Education and Research (NCHER) and to evolve a national testing

scheme for college admissions; and
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(b) if so, by when the recommendations of this task force are likely to come out?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Government has constituted a Task Force to aid and
advise the Central Government in the establishment of the proposed National Commission on Higher
Education and Research (NCHER) and to evolve a National Testing Scheme. Its report is awaited.

Conducting of CAT
13337. SHRI PRABHAT JHA:
SHRI RUDRA NARAYANA PANY:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that owing to large scale brain drain the
country is devoid of qualitative talent;

(b) whether it is a fact that the organizers of CAT examination, which is conducted for the
entrance in management education in the country, have failed in organizing it successfully;

(c) if so, the details thereof;

(d) if not, the details thereof;

(e) whether any arrangement has been made to train rural candidates before they appear in
this online exam; and

(f) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) In the present scenario of globalization and liberalization, the
movement of engineers, technocrats and other talented persons across the national boundaries for
study and employment is not only inevitable but in many cases could give positive benefits to the
country.

(b) to (d) There were a few technical glitches in the conduct of CAT 2009. However, most of
the candidates who got affected by the disruptions have been rescheduled and all candidates are
being given the opportunity to take the test.

(e) No, Sir.
(f)  Does not arise.
Professors and lecturers for new IITs

3338. SHRI MOHD. ALI KHAN: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Prime Minister has focused on the difficulty in finding top level professors
and lecturers in the newly created IITs;

(b) if so, the details thereof; and

t Original notice of the question was received in Hindi.
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(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The Ministry of Human Resource Development is the
nodal agency for Indian Institutes of Technology (IITs), The IITs are autonomous institutions and
recruitment of faculty is done by them as per their respective Statutes / Memoranda and not by the
Government. Each new IIT has been sanctioned 30 faculty posts every year for the first three years of
its existence. The mentoring IITs are also sending their faculty to the new institutes. Meanwhile,
various initiatives are being taken by the new IITs to attract quality faculty which include recruitment
from abroad, providing good residential accommodations, medical facilities, initial research grants,
financial support for participation in national / inter-national conferences, suitable schemes for

sharing of consultancy charges, etc.
Proposals for opening new Kendriya Vidyalayas in Himachal Pradesh

3339. SHRIMATI VIPLOVE THAKUR: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:
(a) whether Government considers to open new Kendriya Vidyalayas in the country;
(b) if so, the details thereof, State-wise;
(c) the time by when these Kendriya Vidyalayas are likely to be functional;

(d)  whether Government has received any proposal from the State Government of Himachal
Pradesh for opening up of new Kendriya Vidyalayas in District Kangra and District Bilaspur; and

(e) ifso, the action Government has taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c¢) Planning Commission have supported in principle a
proposal for opening of 200 Kendriya Vidyalayas (KVS) during the 11th Plan at various locations
including metro cities, areas having sufficient concentration of defence or para-military forces and
areas with high concentration of Central Government personnel. The exact locations of the

Vidyalayas are decided based on the local demand and the viability of the individual proposals.

(d) and (e) Yes, Sir. A proposal has been received from State Government of Himachal
Pradesh for opening of a new Kendriya Vidyalaya at Gumarwin of District Bilaspur. There are some
deficiencies in the proposal, with reference to the prescribed norms for new Kendriya Vidyalayas and

these have been communicated to the State Government.
Interest subsidy on educational loans
3340. SHRI O.T. LEPCHA:
DR. (SHRIMATI) NAJMA A. HEPTULLA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:
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(a) whether it is a fact that Government has initiated a scheme for providing interest subsidy
to non-creamy layer students on educational loans;

(b) if so, how much subsidy on interest is being provided and how many non-creamy layer
students have been benefited by the scheme this year;

(c) whether any special provision has been made for the students of North-Eastern and hilly

States; and
(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) A Central Sector Scheme has been approved by
Government to provide interest subsidy for the period of moratorium on the educational loans taken
by students from economically weaker sections with parental income upper limit of Rs.4.5 lakh per
annum, from scheduled banks under the Educational Loan Scheme of the Indian Banks' Association,
for pursuing post-higher secondary recognised professional/technical courses in India. The scheme

is available on the Ministry's website (www. education, nic.in).
(c) No, Sir.
(d) Does not arise.
Appointment and selection process in Sanskrit Vidyapeeth

3341. SHRI RAJNITI PRASAD: Will the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that appointments in the teaching/non-teaching cadre in Sanskrit
Vidyapeeth/Sanskrit Mahavidyalayas are made by the Management Committees of the concerned
Vidyapeeth/Mahavidyalayas;

(b) if so, whether Government has received complaints regarding unfair selection process

and rampant corruption in appointment; and

(c) whether Government is considering to change the appointment policy and entrust this
job to Staff Selection Commission to ensure fair selection in Vidyapeeth/Mahavidyalayas ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) There are 3 Sanskrit Institutes (Deemed Universities) namely
Rashtriya Sanskrit Sansthan, New Delhi, Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapeeth,
New Delhi and Rashtriya Sanskrit Vidyapeeth, Tirupati under the Ministry of Human Resource
Development. The appointments for various teaching/non-teaching posts in these Institutes are
made as per Recruitment Rules with the approval of relevant Committees as per Memorandum of
Association (MOA) of respective institutions. However, appointments in Adarsh Sanskrit
Mahavidyalayas (ASM) and Shodha Sansthans (SS), which are financially aided by the Rashtriya
Sanskrit Sansthan, New Delhi, are made by the Management Committees of the concerned
ASMs/SSs.

(b) and (c) No, Sir.
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Policy of Government regarding MSMEs

3342. DR. K. MALAISAMY : Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES

be pleased to state:

(a) the policy of Government in terms of thrust and priority among micro, small and medium

enterprises segment;
(b) the all out efforts given in terms of allocations of funds and initiatives taken;

(c) whether it is a fact that Khadi and Village Industries are on the decline and in distress

despite the paramount purpose they are serving; and
(d) the special efforts employed to assist, promote and propagate this segment?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) The Government through the Ministry of
Micro, Small and Medium Enterprises (MSME) has been implementing a number of schemes with
the objective of having a vibrant MSME sector through the promotion of growth and development of
micro, small and medium enterprises including khadi, village and coir industries in cooperation with
concerned Ministries/Departments, State Governments and other stakeholders by providing support

to existing enterprises and encouraging creation of new enterprises.

The major thrust among the MSME segments include providing assistance in the form of
margin money subsidy to first generation entrepreneurs to set up new micro enterprises through
bank credit under Prime Minister's Employment Generation Programme (PMEGP), facilitating,
adequate availability of bank credit through Credit Guarantee Fund Scheme, promotion of MSMEs
through cluster based approach and adequate skill development. Details of funds allocation and
release by the Ministry during 2008-09 and funds allocated for 2009-10 under some specific and

relevant schemes are given in the Statement (See below).

(c) and (d) The estimated production, sale and employment of khadi and village industries

during last three years are given below, which shows an increasing trend.

Year Production Sales Employment
(Value: Rs. crore) (Value: Rs. crore) (lakh persons)
2006-07 14028.71 17562.40 88.92
2007-08 16677.71 21543.48 99.27
2008-09 17338.87 22748.20 103.91

In order to promote khadi, the Government through Khadi and Village Industries Commission
(KVIC) has introduced three new schemes in the recent past namely, 'Workshed Scheme for Khadi
Artisans' for providing assistance for construction of worksheds for better work environment and the
'Scheme for enhancing productivity & competitiveness of Khadi Industries and Artisans' to assist

200 khadi institutions to make khadi industry competitive with more market driven and profitable
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production by replacement of obsolete and old machinery and equipment and 'Strengthening of
Infrastructure of existing Weak Khadi Institutions and Assistance for Marketing Infrastructure' which
envisages renovation of selected 30 khadi sales outlets and providing assistance for strengthening of
infrastructure of existing 100 weak selected khadi institutions.

In addition, the Government through KVIC implements Interest Subsidy Eligibility Certificate
(ISEC) scheme for providing bank loans to khadi and polyvastra units at subsidized rates of interest,
Janashree Bima Yojana (JBY) to provide insurance to khadi artisans and weavers, Scheme of Fund
for Regeneration of Traditional Industries (SFURTI) for development of clusters in khadi, village
industries and coir sectors, Product Development, Design Intervention & Packaging (PRODIP) for
improved design and packaging of khadi garments, Research & Development and other support
services, viz., marketing, export promotion, exhibitions at district, State, zonal & national level,
design facility, brand building, etc.

Details of funds actual released against allocation in RE 2008-09
and allocation in BE 2009-10

SI.No. Name of the scheme. Annual Plan Actual Annual Plan
2008-09 (RE) Release 2009-10
2008-09 (BE)
1. Prime Minister's Employment 823.00 823.00 823.00

Generation Programme (PMEGP)

2 Quality of Technology Support 213.15 174.79 268.00
Institutions and Programmes

3. Promotional Services 42.53 35.19 57.00
Institutions and Programmes

4 MSME Clusters Development 35.00 18.08 39.00
Programmes and MSME Growth Poles

5 Scheme of Fund for Regeneration 16.95 16.95 17.00
of Traditional Industries (SFURTI)

6 Credit Support Programme 179.01 178.67 144.00

7 MDA Programme 6.55 2.42 11.00

8. Upgradation of Data Base 27.50 30.52 20.00
ToTAL : 1343.69 1279.62 1379.00

Eleventh Plan target of PMRY
13343. DR. RAM PRAKASH:
SHRI RANJITSINH VIJAYSINH MOHITE-PATIL:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

T Original notice of the question was received in Hindi.
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(a) the number of people to whom Government has set target to provide employment

during the Eleventh Five Year Plan period under Pradhan Mantri Rozgar Yojana;

(b) the details of number of people who have benefited so far under this scheme, year-
wise;

(c) whether the target is likely to be achieved; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (d) Pradhan Mantri Rozgar Yojana (PMRY) was in
operation during 2007-2008 only of Eleventh Five Year Plan period. 2.80 lakh beneficiaries have been
assisted against the target of 2.75 lakh during 2007-2008 under this scheme. A new more attractive
Credit Linked subsidy programme called Prime Minister's Employment Generation Programme
(PMEGP) has been launched with effect from August, 2008 by merging the two schemes namely
PMRY and Rural Employment Generation Programme (REGP) that were in operation till 31.03.2008
for generation of employment opportunities through establishment of micro enterprises.

Credit rating to MSMEs

3344. SHRI SANTOSH BAGRODIA:

SHRI GIREESH KUMAR SANGHI:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Prime Minister's office has constituted a task force to look into the problems
faced by MSMEs;

(b) if so, whether the said task force has given any recommendations in respect of more
MSMEs getting credit rating in a time bound programme;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (d) A Task Force has been constituted under the
chairmanship of Principal Secretary to the Prime Minister to address the issues of micro, small and
medium enterprises (MSME) sector, including those relating to credit. The Task Force has held a
series of meetings to deliberate on the issues/problems of the sector with all the stakeholders and is
likely to submit its Report shortly.

Sale of traditional items by Khadi Bhavans

3345. SHRI GIREESH KUMAR SANGHI:

SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:
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(a) whether only traditional items are procured and sold by Khadi Bhavans run by Khadi and
Village Industries Commission, or modifications in designs, raw material, expertise, etc. are done

from time to time;

(b) the percentage of utilization of machines during the production-process by producing

units dedicated to KVIC; and

(c) the details of measures adopted by KVIC for enhancement of productivity and

competitiveness of khadi industry, artisans, weavers, etc.?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) Khadi and Village Industries Commission (KVIC)
facilitates the marketing of the products produced by the khadi and village industry (KVI) institutions
enlisted with KVIC and State Khadi and Village Industries Boards (KVIBs) through its Departmental
Bhawans/sales outlets. These outlets serve as important links between the rural artisans producing a
variety of products and the consumers including those living in urban areas in a regular way by
making available the exclusive KVI items (including traditional items) for all age groups of customers

under one roof.

To improve quality and modify designs in KVI products, KVIC has taken a number of steps
such as: creation of brands namely 'Khadi', 'Sarvodaya' and 'Desi Aahar' for products, making
available quality raw materials for khadi production through its Central Sliver Plants, implementation
of the Product Development, Design Intervention and Packaging (PRODIP) scheme for improved
design and packaging of products, development of standard codes in Mahatma Gandhi Institute of
Rural Industrialisation (MGIRI) for testing of khadi, tie-up arrangements with the National Institute of
Design (MID), Ahmedabad, National Institute of Rural Development (NIRD) and National Institute of
Fashion Technology (NIFT) for developing better designs, fashions, etc. KVIC has also signed a
Memorandum of Understanding (MOU) with the Textiles Committee (TC) to make available their

laboratory infrastructure for checking quality of Khadi products.

(b) Khadi activities are mainly undertaken by the spinners and weavers who usually work
from their dwelling units using simple tools and technology without power and within the time
available with them alongwith other livelihood/household activities. However, to provide good quality
of the yarn sliver/rovings to the khadi institutions, appropriate machines are used in the sliver plants
of KVIC. Equipments/machineries are also utilised by khadi institutions as common utility facilities to
enhance production capacity. As far as VI sector is concerned, goods are produced with or without
use of electricity by the units set up under erstwhile Rural Employment Generation Programme

(REGP) and the present Prime Minister's Employment Generation Programme (PMEGP).

(c) In order to promote khadi, the Union Government through KVIC has introduced three
new schemes recently namely, 'Workshed Scheme for Khadi Artisans' for providing assistance for

construction of worksheds for better work environment and the 'Scheme for enhancing productivity
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& competitiveness of Khadi Industries and Artisans' to assist 200 khadi institutions to make khadi
industry competitive with more market driven and profitable production by replacement of obsolete
and old machinery and equipment and 'Strengthening of Infrastructure of existing Weak Khadi
Institutions and Assistance for Marketing Infrastructure" which envisages renovation of selected 30
khadi sales outlets and providing assistance for strengthening of infrastructure of existing 100 weak
selected khadi institutions.

In addition, the Government through KVIC implements Interest Subsidy Eligibility Certificate
(ISEC) scheme for providing bank loans to khadi and polyvastra units at subsidized rates of interest,
Janashree Bima Yojana (JBY) to provide insurance to khadi artisans and weavers, Scheme of Fund
for Regeneration of Traditional Industries (SFURTI) for development of clusters in khadi, village
industries and coir sectors, Research & Development and other support services, Vviz., marketing,
export promotion, exhibitions at district, State, zonal & national level, design facility, brand building,
etc.

Promotion of MSMEs by public sector undertakings
3346. SHRI BALAVANT ALIAS BAL APTE:
SHRI SREEGOPAL VYAS:
SHRI RUDRA NARAYAN PANY:
Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether guidelines have been given to public sector undertakings to promote small
industries and items are also prescribed;

(b) whether any systematic network or offices have been started in different States to
receive these orders; and

(c) the amount of orders received from large public sector undertakings of Chhattisgarh,
along with the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (¢) To promote Micro and Small Enterprises
(MSEs), the Government guidelines provides for extending various facilities / benefits like issue of
tender sets free of cost, exemption from payment of earnest money, etc., by the Government
agencies (including public sector undertakings) to MSEs registered with National Small Industries
Corporation under its Single Point Registration Scheme. In addition, 358 items are reserved for
exclusive purchase from MSEs by the Government agencies. Since orders are placed directly by
public sector undertakings for procurement from MSEs, no network /offices exist for receiving these
orders. Further, the amount of orders received, State-wise, by the MSEs from public sector
undertakings is not maintained centrally.

Credit rating agencies
3347. SHRI TIRUCHI SIVA:
SHRI SANTOSH BAGRODIA:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:
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(a) whether Government is aware that there are more than 16000 applications pending with

credit rating agencies like CRISIL, CARE, FITCH and Dunand Bradstreet till September, 2009; and
(b) if so, the steps, Government is taking to clear this waitlist urgently?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) No Sir, under “Performance and Credit Rating
Scheme” of the Ministry, there were only 1374 applications pending with different rating agencies, as

on 30th September, 2009.

(b) The rating agencies are required to complete the exercise of evaluation and award of
rating within one month from the date of receipt of all information from the applicant micro & small

enterprises.

Further, the Government subsidy (75% of the rating fee, subject to maximum of Rs. 40,000/ -
) under the scheme is released to the Rating agency only after award of rating and submission of the

rating report.
Setting up of a task force to promote MSMEs
3348. SHRI'V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:
Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether Government has set up a high level task force for micro, small and medium
enterprises as they are demanding adequate financing and other incentives to tide over economic

slowdown;

(b) whether to imbattle financial concerns, MSMEs representatives have met PM divulging

details;

(c) if so, whether after meeting, PM has announced for setting up a task force to look into

the problems and demands of the sector;
(d) if so, by when task force would give its report; and
(e) by when they are likely to be implemented ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) to (c) Yes, Sir.

(d) and (e) The Task Force has held a series of meetings to deliberate on the
issues/problems of the MSME sector with all the stakeholders and is likely to submit its Report

shortly.
Collaboration of KVIC with big industrial houses

3349. SHRI AMIR ALAM KHAN: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:
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(a) whether KVIC proposes to collaborate with the big industrial houses active in the

organized retail market to strengthen the rural area economically and financially ;

(b) if so, the details thereof;

(c) the names of the industrial houses selected so far for the purpose; and

(d) the criteria adopted for selection of these industrial houses ?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) No, Sir.

(b) to (d) Do not arise.

Raising of price of sliver cotton by KVIC

3350. SHRI P. RAJEEVE: Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the problems facing the Khadi and Village Industries;

(b) the reasons why Khadi and Village Industries Commission has raised the price of cotton
sliver supplied to the khadi production centres from their sliver plants; and

(c) whether Government has any plan to allow subsidy for the cotton used by Khadi sector
and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) and (b) Some of the challenges in the Khadi and
village industries are ensuring availability of quality raw materials, adequate credit and professional
expertise in marketing. There are six Central Sliver Plants managed by the Khadi and Village
Industries Commission (KVIC), a statutory body under the administrative control of this Ministry.
KVIC has constituted an Advisory Committee for each Central Sliver Plant (CSP) for reviewing
various issues like requirement of working capital, quality of sliver/roving, pricing of sliver/roving,
sales promotion, etc. The main reason for increase in price of cotton slivers from these CSPs is the
escalation in prices of raw material. The costing of sliver / roving is worked out on 'no profit no loss'
basis after taking into account the cost of raw material, processing costs, consumption of power,
salary and wages of the staff and workers etc. As the price of the sliver /roving is calculated on no

profit no loss' basis at present, there is no plan for reducing the price of cotton sliver.
(c) No, Sir.
Small and medium enterprises in Tamil Nadu

3351. S. ANBALAGAN: Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be

pleased to state:

(a) the number of micro, small and medium enterprises in the State of Tamil Nadu;
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(b) whether Government has taken any steps for development of MSMEs in the State during

the last three years; and
(c) ifso, the details and the achievements thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): (a) As per the Quick Results of Fourth All India Census of
micro, small and medium enterprises (MSMEs) with the reference year of 2006-07, the number of
micro, small and medium enterprises both registered and unregistered existing in the State of Tamil
Nadu as on 31.03.2007 (latest available)) was estimated to be 25,95,127.

(b) and (c) To facilitate the promotion and development of MSMEs, in the country including
the State of Tamil Nadu, the Government announced a policy package for stepping up credit to small
and medium enterprises (SMEs) on 10th August, 2005 which envisages public sector banks to fix
their own targets for funding SMEs in order to achieve a minimum 20 per cent year-on-year growth in
credit to SME sector. The Government has also announced in February, 2007 a 'Package for
Promotion of Micro and Small Enterprises' with an objective to provide support in areas of credit,
technology upgradation, marketing, infrastructure, etc. Further, the Government has enacted the
Micro, Small and Medium Enterprises Development Act, 2006, which has since corne into force from
2nd October, 2006. The Government is also implementing various schemes/programmes relating to
credit, inftastructural development, technology upgradation, marketing, entrepreneurial/  skill
development, etc., for assisting the MSME sector in meeting the challenges. Some of the major
schemes/ programmes being implemented are Credit Guarantee Scheme, Credit Linked Capital
Subsidy Scheme, Performance and Credit Rating Scheme, Cluster Development Programme,
National Manufacturing Competitiveness Programme, Prime Minister's Employment Generation

Programme and Market Development Assistance Scheme.

The number of enterprises in the sector and employment generated has increased from 787965
and 2018137 in 2001-02 to 2595127 and 6280872 in 2006-07 (latest available) respectively in the State
of Tamil Nadu. Similarly, gross output in registered units has gone up from Rs.13,943 crore in 2001-
02 to Rs.70546 crore in 2006-07.

Development of Surat-Hazira rail line
3352. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI KANJIBHAI PATEL :
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of RAILWAYS be pleased to slate:

(a) whether the review committee set up by Government of Gujarat has submitted its report

for the development work of Surat-Hazira railway line;
(b) if so, the outcome thereof; and

(c) by when the work would be started on this line by the Rail Vikas Nigam Ltd.?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No.
Sir.
(b) and (c) Do not arise.
South-Asian train service
3353. SHRI JABIR HUSAIN: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railway Ministry of Pakistan has technically approved an Indian proposal to

launch South-Asian train service linking Bangladesh, India and Pakistan;

(b) if so, whether Pakistan Government has conveyed their approval for further evaluation;

(c) if so, whether all the Governments have given their approval;

(d) if so, whether her Ministry's proposal of Dhaka- Delhi- Lahore train is viable in all
respects;

(e) whether services could be extended to Karachi or Islamabad if need arises; and

(f)  ifso, by when final decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (f)
At the third meeting of SAARC Inter-Governmental Group on Transport held on 24th July 2009 at
Colombo, India circulated a Concept Paper on running of a demonstration container train from
Bangladesh to Pakistan via India and Nepal. The possible corridor for running the demonstration train
mentioned in the Paper was Chittagong Port/Dhaka (Bangladesh)-Katihar (India)- Birgunj (Nepal)

- Lahore (Pakistan). The meeting noted the proposal and the Member States were to consider this

proposal and offer their comments within three months.

This position was approved in the second meeting of SAARC Transport Ministers held on the
next day /.e. 25th July 2009. All the Member States, including Pakistan and Bangladesh have agreed
to evaluate the Concept Paper circulated by India. However, comments from the Member States
have not been received. Any further decision on the proposal including extension to other points can

be taken only after the Concept Paper is first discussed and agreed among the member countries.
Plan for mobilization of financial resources
3354. SHRI SITARAM YECHURY : Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has decided to put in use the surplus railway land to raise

additional financial resources;
(b) if so, whether there is any policy firmed up to that end;

(c) if so, the details thereof and if not, without a policy how can her Ministry goes for such

utilization;
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(d)  whether Railway Board consulted the concerned State Governments in that respect;
(e) whether State Governments came up with their requirements;

(f) whether Railways is factoring in the developmental needs of the concerned State

Governments while doing so; and
(9) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (g)
Yes, Sir. The Railways Act, 1989 was amended with a view to set in place a mechanism to undertake
commercial development of that vacant railway land and air-space which is not required by Railways
for its immediate future operational needs. Consequently, Rail Land Development Authority (RLDA)
was set up through the Railway (Amendment) Act, 2005. 133 sites measuring 3744 acre have been

entrusted to RLDA on various Zonal Railways for commercial development.

In addition, Railways plan to utilize its vacant land, wherever feasible, for setting up of various
infrastructural projects, which include Rail Coach and Component factories, Multi-Modal Logistic
Parks, Auto hubs, Cold Storage & Perishable Cargo Centres, and others through innovative
financing models in order to earn more revenue for the railways, create additional railway
infrastructure and also generate employment opportunities. Consultation with State Governments is
done wherever required.

Survey of new rail line from Jogighopa to Guwahati

3355. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be pleased to state:

(a) the present status of survey of new railway line between Jogighopa and Guwahati via
Barpeta, Hajoia and Sualohir;

(b) whether survey of the above new line would be completed in the current financial year;
and

(c) ifso, the amount fixed for the said survey?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No
survey has been sanctioned for construction of a new railway line between Jogighopa and Guwahati
via Barpeta, Hajoia, Sualohir.

(b) and (c) Do not arise.

Filling up of vacant group 'C' and 'D' posts
13356. SHRI SAMAN PATHAK: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that group 'C' and 'D' posts are lying vacant due to retirement of

employees of the Darjeeling Himalayan Railway;

t Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) the steps being taken by Government to fill up these posts; and

(d) whether Government is contemplating to constitute separate Railway Recruitment
Board by giving special priority to Darjeeling Himalayan Railway ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) As on 31.10.09, 54 Group 'C' and 57 Group 'D' posts are lying vacant in Darjeeling Himalayan

Railway.
(c) Filing of vacant posts is a continuous process and the policy of the railway

administration is to fill up all available vacant posts promptly as per laid down procedure.

(d) A new Railway Recruitment Board (RRB) has been set up at Siliguri to cater to the
needs of Katihar and Alipurduar Divisions of Northeast Frontier Railway. Darjeeling Himalayan Railway

forms part of Katihar Division.
Proposal to make Ajmer world class railway station

13357. DR. PRABHA THAKUR: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government propose to make Ajmer Railway station a world class station in the
Railway Budget 2009-10;

(b) if so, the target set for starting and completing the same; and

(c) the details regarding world standard norms?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) Yes, Sir. Ajmer Railway Station has been identified for development into World Class Station

through Public-Private Partnership (PPP) mode. Preliminary activities have been taken up. No target

date for completion has been fixed.

(c) ltis planned to provide state-of-the-art station building with good architecture and
having segregation of arrival/departure of passengers, modern amenities like food plazas, currency
exchange counter, tourist info booth, retail outlets, internet cafe, ATM facilities, Hotels, car rentals,
prepaid taxi booths wherever feasible, well illuminated circulating area, etc.

Unmanned railway level crossings

13358. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of RAILWAYS be pleased to state:

(a) out of 16976 unmanned and 17244 manned railway crossings in the country, the total

number of railway crossings that are proposed to be made man operated, zone-wise;

t Original notice of the question was received in Hindi.
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(b) the details of railway crossings that are proposed to be upgraded under gauge
conversion and doubling programme, zone-wise;

(c) the details of railway crossings that are proposed to be replaced with ROB/RUB, zone-
wise; and

(d) whether Government would consider the proposal of building railway crossings on BOT

basis after consultation with the State Governments ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
Details are as under :

SI.No. Railway (a) No of Unmanned (b) No. of (c ) No. of Level
level crossing level crossings crossings sanctioned
sanctioned for sanctioned for to be replaced with

manning upgradation ROB/RUB

during gauge
conversion and

doubling

1 Central 03 24 66
2 Eastern 10 45 35
3 East Central 07 06 62
4 East Coast 46 01 38
5 North Western 46 0 39
6 Northern 58 0 192
7 North Central 01 0 68
8 North Eastern 35 0 51
9 North East Frontier 87 0 36
10 Southern 40 0 331
1 South Central 15 132 137
12 South Eastern 37 0 16
13 South East Central 15 03 22
14 South Western %0 18 116
15 Western 16 05 49
16 West Central 08 0 58

TOTAL 514 234 1316

(d) There is no policy to construct new level crossing gates on BOT basis. However, there
already exists a policy of construction of ROB/RUB on BOT basis.

Irregularities in election of railway staff unions

3359. SHRI RUDRA NARAYAN PANY : Will the Minister of RAILWAYS be pleased to state:
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(a) whether Government has received complaints about the irregularities that took place

during the elections for railways employees unions;
(b) if so, the number and name of places thereof;

(c) the number of complaints resolved along with the number of guilty persons and action

taken against them;
(d) whether the election for any union has been cancelled, if so, the details thereof; and

(e) the reasons for not disposing of the complaints and by when these complaints would be
disposed of?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (e)
Information is being collected and will be laid on the Table of the Sabha.

Appointment of handicapped persons in railways
13360. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of handicapped persons appointed by Railways in the last five years;

(b)  whether her Ministry has reserved posts for handicaps; and

(c) the number of vacant reserved posts and the action being taken to fill them?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
As per the available information, a total of 371 handicapped persons have been recruited in Group 'C'
and 540 in Group 'D' on the Railways from the year 2004 to 2008 (upto 31.10.2008). As regards
Group 'A'", 6 handicapped persons have been recruited since the year 2006. Reservation for persons
with disabilities is being made as per the provisions of the Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation) Act, 1995. For filling up of the backlog
vacancies of 2377 in Group 'C' and 1811 in Group 'D" (as on 31.10.2008) on the Railways, a Special
Recruitment Drive has been launched. As regards Group 'A' services, indent for 10 posts has been
placed with Union Public Service Commission for filling up the vacancies in Group 'A’ services on the
basis of Civil Services Examination 2009 and 2010.

Employment to empanelled candidates
3361. SHRI PRASANTA CHATTERJEE:
SHRI TARINI KANTA ROY:

Will the Minister of RAILWAYS be pleased to state:

T Original notice of the question was received in Hindi.
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(a) whether it is a fact that Railways has cancelled a panel of 570 candidates, who were

empanelled by General Manager, Southern Railway;

(b) whether it is also a fact that the empanelled candidates were trained apprentices of

Railways; and
(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
Southern Railway issued notification on 1.7.2009 calling for applications from amongst Course
Completed Act Apprentices, for their engagement as substitutes in Group 'D' posts. Southern
Railway has published the result on 10.11.09 and 530 candidates have been advised to join as

substitutes in Group 'D".
Hijack of Delhi-Bhubneshwar Rajdhani train
3362. DR. N. JANARDHANA REDDY : Will the Minister of RAILWAYS be pleased to state:

(a) whether in view of train hijacking of Delhi-Bhubaneshwar Rajdhani train, her Ministry's
security directorate has underlined the need for further strengthening its coordination mechanism

with States to avert such incidents;

(b) if so, whether Railways has discussed the matter with the State Governments on

providing security measures for protection of passengers particularly in the sensitive areas; and

(c) if so, the outcome of discussion held and further steps Government proposes to take to

ensure passengers' safety?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
Since maintenance of Law and Order is the sole responsibility of State Police, Railway has to depend
upon them to prevent such incidents of train hijacking etc. Railway Protection Force (RPF) maintains

close co-ordination with the State Police and the Government Railway Police (GRP).

A meeting in this connection was held between Senior officials of West Bengal Government
and senior Railway officials on 29.10.2009. State authorities were requested to take all necessary
steps for providing security to railway passengers in vulnerable and sensitive areas. It has been
further requested for deployment of additional forces for area domination on either side of railway
track, bridges & tunnels, Railway stations to tackle such incidents. In other States, periodical
co-ordination meetings are also held by the Railways from time to time and State Police authorities
are emphasized to take necessary action. Railway is providing all necessary assistance to the State
Governments to provide security to Railways Union Ministry of Home Affairs has also held a meeting
recently at New Delhi to discuss the measures to be taken to prevent militant attacks which was

attended by Senior officials of Railway Board & RPF.
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Persons allowed to travel free of cost
3363. SHRI PRASANTA CHATTERJEE:
SHRI TARINI KANTA ROY:

Will the Minister of RAILWAYS be pleased to state the names of persons who have been
allowed to travel in AC-I free of charges, during last six months, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): Senior
railway officials in service/after retirement are permitted to travel in AC-Ist class free of charge. Free
travel in AC-lIst class is also permitted to lifetime achievers in different fields, such as Sports, Art and
Culture, Music, etc.

The list is not maintained State-wise and would be quite voluminous.
LTC entitlement to railway employees
3364. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:
Will the Minister of RAILWAYS be pleased to state:
(a) the details of LTC entitlement to railway employees, grade-pay-wise;

(b) whether LTC entitlement in Railways is not in conformity with the rest of Government of
India guidelines;

(c) if so, the details thereof and reasons for difference in LTC facilities for railway
employees; and

(d) the steps Government will take to remove such differences and facilitate the railway
employees to avail LTC facilities at par with other Government employees ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (d)
The railway employees are governed by Railway Servants (Pass) Rules, 1986 which entitle them to
rail travel facilities on Privilege Passes/ Privilege Ticket Orders. LTC is not applicable to railway
employees. No change is under consideration.

Loss to Railways in passenger services
3365. SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOOT:
Will the Minister of RAILWAYS be pleased to state:
(a) the losses per year sustained by Railways in their passenger services;

(b) the class of service and the geographical sectors which account for most of these
losses; and

(c) the additional freight/tonne imposed on goods traffic due to these losses ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
During 2008-09, Railways incurred a loss of Rs.13,957.79 crore (provisional)) on passenger and other

coaching services.
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(b) Second Class and Sleeper Class passenger services account for most of the losses.

Geographical sector- wise data is not maintained by the Railways.

(c) No additional freight per tonne has been imposed on goods traffic on account of losses

on passenger services.
Gauge conversion of Bhiladi-Samdari rail link
3366. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI KANJIBHAI PATEL
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of RAILWAYS be pleased to state:
(a) whether work related to gauge conversion between Bhiladi-Samdari has been
completed in all respect in this sector;
(b) if not, the reasons therefor; and
(c) by when the gauge conversion would be completed?
THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)

The gauge conversion of Bhiladi-Samdhari is in progress. The main line has been linked and Engine

trial of complete section has been done on 11.11.2009.

The finishing works are in progress. The gauge conversion is likely to be completed by the end
of January, 2010.

Trains between Kasganj-Mathura section

3367. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be pleased to state:

(a) the details of trains running on Kasganj-Mathura section before and after conversion of
gauge;

(b) whether train services have deteriorated after gauge conversion;

(c) if so, the details thereof and the reasons therefor; and

(d) the steps taken/being taken to augment train services on that section?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (d)
Prior to Gauge conversion of Mathura-Kasganj section, 7 pairs of train services (3 pairs of
mail/Express services and 4 pairs of passenger trains) were operating on the Meter Gauge section.
At present /.e. after gauge conversion, 5 pairs of special train services (2 pairs of mail/Express
services and 3 pairs of passenger trains) are operating on the said Broad gauge section. To cater to
the needs of the section, one pair of passenger train has been announced in the Railway Budget,

2009-10, which is in addition to the one pair of Express train service viz. 5107/5108 Mathura-Chhapra
Express announced in Railway Budget, 2008-2009.
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Vacancies in Railways

3368. SHRI P.R. RAJAN: Will the Minister of RAILWAYS be pleased to state:

(a) the number of vacancies remain unfilled in the Railways, as on 1 December, 2009; and

(b) out of these vacancies, how many are in the safety related posts?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) The number of vacancies on the Zonal Railways as on 31.03.09 is 169813 of these, 89024
vacancies relate to safety category posts.

Pending railway projects of Pune division
3369. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of RAILWAYS be pleased to state:

(a) the names and estimated cost and present state of the pending railway projects in
respect of Pune division; and

(b) by when each project is scheduled to be completed and in case of delay, the reasons
therefor and the steps being taken to expedite the completion?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) Division-wise information of the projects is not maintained. However, following railway projects in

Pune area are in progress:

SI.No. Project Anticipated cost Status
(Rs.in Crore)

1 Baramati-Lonand 138.48 On Lonand-Phalton (27 km),
(54 kms) New Line all major bridges completed
and earthwork, minor bridges
etc. taken up.

2 Daund-Gulbarga 1438 Final Location Survey
(225 kms) Doubling completed. Estimate and plan
with Pune-Guntakal preparation taken up.

electrification (641km)

3 Ahmednagar-Beed-Parli- 462.67 Earthwork, bridges have been
Vaijnath (261kms) taken up in Ahmednagar-
New Line Naray andoh ( 15 km) section.

Land acquisition has also
been taken up in balance

portion.

Railways have a huge throwforward of ongoing projects under New Line, Gauge Conversion,
Doubling, Railway Electrification and Metropolitan Transport Projects. The targets for projects are
generally fixed on yearly basis based on the availability of resources and progress achieved and many
projects get completed in phases, Daund-Gulbarga has been entrusted to Rail Vikas Nigam Limited
for speedy execution.
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Matching funds form States
3370. SHRIT.T.V. DHINAKARAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether many projects have been held up due to non-receipt of matching funds from
States; and

(b) if so, the details thereof, especially in respect of Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) The funds to various cost sharing projects agreed with State Governments are being provided by
the State Governments from time to time. The delay in release of funds affects the progress of
project. No such ongoing project is held up on this account in Tamil Nadu.

Vacancies under North-East Frontier Railway

3371. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RAILWAYS be pleased to
state:

(a) the number of vacancies under North-East Frontier Railway (NFR) jurisdiction as on Ist
November, 2009, category-wise;

(b) whether Government is going to fill up these vacant posts of NF Railway in near future;

(c) if so, the details of programme contemplated in this regard; and

(d) whether official language of the State would be considered as medium of

test/interview ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) The
number of vacancies on Northeast Frontier Railway as on 31.03. 09, is 82 for Group (A+B) and 8875
for Group (C+D).

(b) and (c) Filing of vacant posts is a continuous process and the policy of the railway

administration is to fill up all available vacant posts promptly as per laid down procedure.

(d) As per revised instructions, the question papers for recruitment examination would be
set in Hindi, Urdu, English and the local language listed in the Eighth Schedule of the Constitution of
India falling within the jurisdiction of that Railway Recruitment Board (RRB). As regards interviews,

for whichever posts it is prescribed, the medium is Hindi and English only.
Modernization of railway stations
3372. SHRI DHARAM PAL SABHARWAL : Will the Minister of RAILWAYS be pleased to state:

(a) the plans of her Ministry to modernize Amritsar, Chandigarh, Ludhiana and Jalandhar

railway stations before Commonwealth Games;
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(b) whether Government proposes to provide additional facilities at these stations; and

(c) whether Government has any plan to introduce fast trains during Commonwealth

Games and if so, the details thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) Amritsar and Jallandhar City Railway Stations are "A-I" category stations and Ludhiana,
Jallandhar Cantt and Chandigarh Railway Stations are "A" category stations. Minimum essential
passenger amenities as per norms have already been provided at these stations. Work of
modernization of Amritsar, Jallandhar City and Ludhiana stations has been completed recently, and

work of modernization of Jallandhar Cantt and Chandigarh is planned for completion by March 2010.
Amritsar and Chandigarh stations have also been identified for development as World Class

station.

(c) There is no proposal at present to introduce fast trains during the Commonwealth
Games. However, Railways will make all efforts to clear the extra rush of passenger traffic during the
Commonwealth Games keeping in view the operational feasibility, commercial justification and

availability of resources.
Inconvenient additional berth in coaches
3373. SHRI RAJKUMAR DHOOT : Will the Minister of RAILWAYS be pleased to state:

(a) the number of trains in which inconvenient additional berth on the side in sleeper/Ill AC

has been introduced; and

(b) by when these are proposed to be discontinued ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) The policy of provision of additional (side middie) berths in Sleeper Class and AC 3 Tier coaches
was reviewed by the Ministry of Railways. All such berths provided in the modified coaches have
been removed.

Rules relating to demurrage charges

3374. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of RAILWAYS be
pleased to state:

(a) the details of rules relating to demurrage charges fixed for Central Railways in Sholapur
division;

(b) whether the charges are different in case of goods like fertilizers, wheat, grains or other

agricultural products in relation to consumption of rakes per day; and

(c) if not, whether Railways is planning to devise a flexible policy with respect to farmers or
agricultural products for demurrage charges fixed by Railways in Central Railway division at

Sholapur?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a)
Demurrage Charge is levied at prescribed rate for the detention of Railway's wagon(s) beyond
permissible free time for loading/unloading of wagon(s). The detailed guidelines are contained in
Rates Circular No.74 of 2005, as amended from time to time. These guidelines are uniformly
applicable over all Indian Railways.

(b) No, Sir.

(c) No, Sir.

Status of new railway track between Dindigul to Sabarimala

3375. SHRI B.S. GNANADESIKAN: Will the Minister of RAILWAYS be pleased to state:

(a) the status of proposal to lay new railway track between Dindigul to Sabarimala in Kerala
which is a pilgrimage center via commercial town like Batlagundu, Theni, Cambam, etc.;

(b) if so, the details thereof;

(c) whether Government will initiate early steps to implement the 1st phase of the proposal
within a time-frame; and

(d) the details of pending projects in Tamil Nadu and reasons for the delay of such
projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
A survey for Dindigul-Sabarimala new line via Vattalkundu, Theni & Kambam was conducted during

1997-98. Survey report has been examined and it was decided not to take up this project.

(d) Details of pending projects in Tamil Nadu and reasons for delay of such projects are as

under:-

SI.No. Ongoing Project Status and target date for completion,
wherever fixed

1 2 3

New line

1. Tindivanam-Gingee-Tiruvannamalai State Government is yet to hand over

(70 Km) required land. Work on 04 major bridges

has been taken up wherever land is
available.

2. Tindivanam-Nagari (179.2 Km) State Government is yet to hand over

required land. Work on major bridge
across Palar river taken up. Tenders for
earthwork, minor bridges and road

bridges awarded.
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2

3

Attipattu-Puttur (88.30 Km)

Erode-Palani (91.05 Km)

Chennai-Cuddalore via
Mahabalipuram (179.28 Km)

Karur-Salem (85 Km)
Bangalore-Satyamangalam (260 Km)

Gauge conversion

Villupuram-Katpadi (161 Km)

Manamadurai-Virudhunagar (66.5 Km)

Dindigul-Pollachi-Palghat &
Podanur-Coimbatore (224.88 Km)

Mayiladuturai-Tiruvarur-Karaikudi
& Tiruturaipundi-Agastiyampalli
(224 Km)

Madurai-Bodinayakkanur (90.41Km)

Tiruchchirappalli-Nagore -
Karaikal (200 Km) with extension
of Nagapattinam-Velankanni-
Tiruturaipundi via Tirukuvalai

(43 Km)

Work entrusted to Rail Vikas Nigam Ltd
(RVNL) for execution. Final location
survey completed.

Final location survey taken up.

Final location survey taken up.

Earthwork, bridges, etc. taken up.

Tamil Nadu Forest Department has not
granted permission to carry survey
through Reserve Forest Area. Central
Empowered Committee constituted by
Hon'ble Supreme Court has also not
recommended this project as it will
cause damage to Elephant Wild Life
Sanctuary. State Governments of Tamil
Nadu and Karnataka have been
requested for their views on dropping
of this project.

Katpadi-Vellore (10 Km) section
completed. Vellore-Villupuram (151 Km)
is targeted for 2009-10 which is nearing
completion.

Earthwork, bridgeworks, etc. taken up.

Work on Podanur-Coimbatore (6 Km)
section has been completed and work
on Pollachi-Palghat (58 Km) &
Dindigul-Pollachi (141 Km) sections
have also been taken up.

Earthwork, bridges, in Mayiladuturai-
Tiruvarur section have been taken up.
Final Location survey for Tiruvarur-
Karaikudi section (149 Km) has been
taken up.

Tenders for some bridges and Final
Location Survey have been processed.

Tiruchchirappalli-Thanjavur-Tiruvarur-
Nagore section has already been
commissioned. Nagapattinam-
Velankanni new line is targeted for
completion during 2009-10. Work on
Nagore-Karaikal and Nagapattinam-
Tiruturaipundi new line sections have
also been taken up.




1 2 3

7. Quilon-Tirunelveli-Tiruchendur Virudhunagar-Tenkasi-Sengottai (131
& Tenkasi-Virudhunagar (357 Km) Km) and Tirunelveli-Tiruchendur (61
Km) sections have been commissioned.
Work on Quilon-Punalur (45 Km) section
is targeted for completion during 2009~
10. Work on balance portion also taken

up.
8. Thanjavur-Villupuram (192 Km) Completed. Section is awaiting
inspection of Commissioner of Railway
Safety.
Doubling
1. Chennai Beach-Korukkupet 3rd The work involves exchange of railway
line (4.1Km) land at Royapuram with Chennai Port
Trust and the same has been processed.
2. Chennai Beach-Attipattu 4th line The work involves exchange of railway
(22.1Km) land at Royapuram with Chennai Port
Trust and the same has been processed.
3. Chengalpattu-Villupuram (103 Km) Earthwork, bridge works and ballast
collection have been taken up.
4. Villupuram -Dindigul with This work has been transferred to RVNL
electrification (273 Km) for execution. Final location survey has
been taken up.
5. Tiruvallur-Arakkonam 4th line This work has been transferred to RVNL
(26.83 Km) for execution. Final location survey has
been completed. Land acquisition
papers have been processed.
6. Attipattu-Korukkupettai 3rd line Korukkupet-Ennore (12 Km) section has
(18 Km) already been commissioned. Work on

Ennore-Attipattu (6Km) has also been
taken up and this work is likely to be
completed during 2009-10.

Railways have a huge throwforward of ongoing projects. Due to limited availability of
resources, the projects take long time for completion. The targets for projects are generally fixed on
yearly basis based on the availability of resources and progress achieved and many of the projects
get completed in phases.

Setting up of factories for manufacturing of high capacity freight bogies

3376. SHRI MOHAMMED AMIN: Will the Minister of RAILWAYS be pleased to state:
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(a) whether Railways has floated a global tender for setting up new factories at Majerhat

and Dalmianagar for manufacturing of high capacity freight bogies;

(b) if so, the number of freight bogies envisaged to be manufactured from those units;

(c) the total investment and land required for the proposed factories;

(d)  whether vacant land of M/s Buru Standard can be utilized for (a) above; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No,
Sir.

(b) and (c) Do not arise.

(d) Atthis stage there is no such proposal.

(e) Do not arise.

Maintenance of Kalindi Express
3377. SHRI SABIR ALI: Will the Minister of RAILWAYS be pleased to state:
(a) whether it is a fact that the maintenance of Kalindi Express is not upto the mark;

(b) whether Government is aware that there are large scale malpractices and irregularities
by the railway staff and GRP in Kalindi Express and that they sell seats and berths to general ticket

holders by ignoring the RAC and wait listed passengers;
(c) whether Government would conduct surprise raids so as to find out the truth; and
(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) The
maintenance of Kalindi Express is carried out in accordance with extant norms and guidelines for
maintenance of coaches as for other Mail/Express trains and no complaints on this matter have been

received in the recent past.

(b) to (d) No specific complaints have been received regarding large scale malpractices and
irregularities by railway staff and GRP in Kalindi Express in allotting seats/berths. However, some
cases of staff indulging in irregularities with regard to allotment of seats/berths on trains do come to
notice. Regular drives/checks are conducted and staff found indulging in such malpractices is taken
up severely under relevant rules.

Ongoing works and projects in different zones

3378. SHRI SABIR ALI: Will the Minister of RAILWAYS be pleased to state:
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(a) the details of the ongoing works and projects in different zones of Railways as at
present; and

(b) the plans for the remaining period of the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) The
Zone-wise details of ongoing railway projects is available in Railway Budget documents 2009-10.

(b) 250 km of new lines, 1300 km of gauge conversion and 700 km of doubling is targeted
for completion during the current financial year.

Railway recruitment examination

3379. SHRI KALRAJ MISHRA: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has decided to hold railway recruitment examination on a single
day in the entire country to curb the malpractices in the railway recruitment;

(b) if so, the details of plan to conduct such examination on the same day throughout the
country; and

(c) the steps being taken to prevent existing corruption in railway recruitment ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) and
(b) In order to make the recruitment process more transparent and fair, it has been decided to hold
the examination for a particular category on the same date simultaneously by all the Railway
Recruitment Boards (RRBs). A nodal RRB has been nominated for each category. The nodal
Railway Recruitment Board will issue Centralized Employment Notice on behalf of all concerned
RRBs alongwith other details. Individual RRB will also issue indicative Employment Notice(s). The
candidates can submit the application to any RRB but will be able to appear in the examination only

at one place.

(c) A well laid down system/procedure is already in existence for conducting recruitment to
various posts in Indian Railways. Whenever any case of irregularity or complaint is received, the

matter is duly investigated and based on the investigation, deterrent/preventive action is taken.
Expansion of computerized rail network
13380. SHRI AMIR ALAM KHAN : Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways has expanded the network of its computerized rail ticket counters in

the entire country;
(b) if so, the details of such counters, State-wise and region-wise;

(c) whether certain railway stations are yet to be computerized in the country; and

t Original notice of the question was received in Hindi.
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(d) if so, the details thereof and the target set for their computerization in the State of Uttar
Pradesh during the Eleventh Plan?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) Yes,
Sir.

(b) Data is maintained railway-wise (and not State-wise). Similarly, facility is maintained
station-wise and not counter-wise. The detailed number of stations is given in the Statement-1 (See
below).

(c) Yes,Sir.

(d) No State-wise data is maintained. Northern Railway, North Central Railway & North

Eastern Railway cover State of Uttar Pradesh along with other States. Number of stations planned for

computerization on Northern Railway, North Central Railway, North Eastern Railway are given in the

Statement-Il.
Statement-/
Details of computerized rail ticketing stations
SI.No. Railway Number of Computerized Rail
Ticketing stations

1 Eastern Railway 427
2 East Central Railway 403
3 East Coast Railway 127
4 Central Railway 455
5 Northern Railway 633
6 North Western Railway 317
7 North Eastern Railway 270
8 North Central Railway 172
9 North East Frontier Railway 155
10 Southern Railway 500
M South Western Railway 282
12 South Eastern Railway 168
13 South East Central Railway 190
14 South Central Railway 425
15 West Central Railway 264
16 Western Railway 234

TOTAL : 5022
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Statement-1/

Details of stations planned for computerized rail ticketing

Sl.No. Railway Number of stations which are
planned for computerized

rail ticketing
1. Northern Railway 237
2. North Eastern Railway 180
3. North Central Railway 210
TOTAL 627

Delivery of Coal
3381. SHRI KANJIBHAI PATEL : Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railways is not permitting delivery of coal purchased by auction
through short destination;

(b) if so, the reasons therefor;

(o) whether Railways is contemplating to permit the sender to change the name of
consignee and also destination;

(d) if so, the time by when the system is likely to be implemented; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) Yes,
Sir.

(b) and (c) Coal movement from Coal India sources is moved after submission of
programmes for movement by Coal India Ltd. Since the loading is on the basis of seniority of
programmes submitted by Coal India Ltd., short of destination delivery, diversions and rebooking of
coal is not permitted for coal procured through auction.

However, consignor of coal can change the destination. This change of destination is
permitted before the actual loading of coal take place.

(d) and (&) Do not arise.
Constitution of committee for internal security of Railways in Mumbai
13382. SHRI'Y. P. TRIVEDI: Will the Minister of RAILWAYS be pleased to state:

(a) whether her Ministry had constituted a seven member committee for the internal security
of railway places in Mumbai and whether the committee had submitted a 94 page report in October,
2008;

(b) if so, the details of that report; and

(o) whether her Ministry has accepted the report, if so, the details thereof?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
A seven member committee was constituted to formulate an Integrated Security System to
strengthen security surveillance over sensitive/vulnerable stations of the country including the railway

stations of Mumbai. Report of the Committee has been accepted by the Ministry.
This system consists of the following four broad areas:-
(i) Internet Protocol based CCTV System with intelligent video analytics.
(i)  Access control.
(i) Personal and baggage screening system.
(iv) Explosive detection and disposal system.

Areas to be covered under the Integrated Security System will be:

. Entry/Exit points (i.e. point from where passengers enter/exit ticketing area)
. Circulating area (including parking area etc.)

. Concourse

* Al platforms (including waiting room/cloak room)

. Parcel area

. Passenger Reservation System (PRS)

. Foot Over Bridge (FOB)
. Yard Pit Shed, Washing Line, Station Limit (Home Signal to Home Signal).
. Vehicle entry point (to record vehicle number plate etc.) only.

Pending and on-going rail projects in Kerala

3383. SHRI ABDUL WAHAB PEEVEE: Will the Minister of RAILWAYS be pleased to state the
details of pending and on-going projects of railways pertaining to Kerala particularly status of

proposed rail coach factory in the State ?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): Details of
the ongoing new line, gauge conversion and doubling projects falling fully/partly in the State of Kerala

with target date for completion, wherever fixed, are given as under:-

Sl. No. Name of Project Status & Target date for completion

wherever fixed

1 2 3
New line
1. Tirunavaya-Guruvayur (35 km) Local people are objecting to the alignment

being fixed for this new line. Final location

survey held up due to public protest.
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1 2

3

2. Angamali-Sabarimala (116km)

Gauge conversion

1. Dindigul-Pollachi-Palghat &
Podanur-Coimbatore
(224.88 Km)

2. Quilon-Tirunelveli-Tiruchendur

& Tenkasi-Virudhunagar

(357 Km)

Doubling

1. Mulanturutti-Kuruppantara
(24 km)

2. Kuruppantara-Chingavanam
(26.54km)

3. Chengannur-Chingavanam
(26.5 km)

4. Mavelikara-Chengannur
(12.3 km)

5. Cheppad-Kayankulam
(7.76km)

State Government is yet to hand over
required land to Railways. Hon 'ble High
Court of Kerala has directed Ministry of
Railways and Ministry of Environment &,
Forests to examine the representations
received from local people.

Work on Podanur-Coimbatore (6 Km)

section has been completed and work on
Pollachi-Palghat (68 Km) & Dindigul-Pollachi
(141 Km) sections have been taken up.

Virudhunagar-Tenkasi-Sengottai (131 Km)
and Tirunelveli-Tiruchendur (61Km)
sections completed. Work on Quilon-
Punalur (45 Km) section is targeted for
completion during 2009-10.

State Government is yet to hand over
required land to Railways. Bridge works
taken up.

Final location survey completed. Requisition
for 30 hectare of land has been submitted to
State Government. No land is handed over.

Requisition for 18.88 hectare of land has
been submitted to State Government. No
land is handed over.

Work is slow due to frequent stoppages of
earthmoving vehicles by local people and
State Authorities. Work is targeted for
completion during 2009-10.

Contracts for all works have been finalised.
Work is affected due to frequent
interruption by local people. Work is
targeted for completion during

2009-10.
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1 2 3

6. Cheppad-Haripad (5.28 km) Work is slow due to frequent stoppage of
earth moving vehicles by locals and failure
of contracts. New contracts have been
processed. Work is targeted for completion

during 2009-10.

7. Ambalapuzha-Haripad Requisition for 16 hectare of land has been
(18.13 Km) submitted to State Government. No land is

handed over.

Rail Coach Factory Kerala

During the Railway Budget 2008-09, setting up of Rail Coach Factory in Kerala was
announced, on land to be provided free of cost by the Government of Kerala. Necessary action to

obtain requisite clearances of the Government has also been initiated.

Project execution can commence only after full and unencumbered availability of land and

requisite approvals are in place.
Medical facilities to railways pensioners in NCR
3384. SHRI VARINDER SINGH BAJWA: Will the Minister of RAILWAYS be pleased to state:

(a) whether a large number of railway pensioners settled in Delhi and NCR have very

unsatisfactory medical facilities;

(b) whether there are any local dispensaries in the area, if so, the places where they are

located with working hours and whether they are with or without emergency facilities;

(c) whether there is any proposal to empanel multi-specialty private hospitals in the NCR,

S0 as to provide better and adequate facilities to railway employees and particularly, pensioners;

(d) if so, the details thereof and by when arrangement is likely to be in place; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) No,
Sir.

(b) Besides Northern Railway Central Hospital, there are twenty two Health Units and one
Hospital in NCR. Medical emergency facilities are available as indicated in Statement-| (See below).

(c) Yes,Sir.

(d) The list of private hospitals already empanelled for treatment of Railway beneficiaries is

given in the Statement-1I (See below).

The empanelment of the hospitals is an ongoing process. The proposals for empanelment of
private hospitals are in various stages of progress for which no definite time frame can be given at

this stage.

(e) Does not arise.
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Statement-/

List of hospitals and health units in Delhi and NCR

Hospitals

SI.No Location Working hours Emergency facilities

1. Northern Railway Central Hospital, New Delhi. 09:00 hrs. to 16:00 hrs. Emergency facilities available for 24 hrs

2. Northern Railway Divisional Hospital, Delhi. 09:00 hrs. to 16:00 hrs. Emergency facilities available for 24 hrs
Health Units:

1. Delhi Kishanganj 09:00 hrs. to 16:00 hrs. Emergency facilities available for 24 hrs

2. Arya Nagar, Ghaziabad. 09:00 hrs. to 16:00 hrs. Emergency facilities (Havilabie for 24 hrs
3. Basant Lane, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
4. Tilak Bridge, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
5. Lajpat Nagar, New Delhi 09:00 hrs, to 16:00 hrs Doctors are available on call in emergency
6. Sardar Patel Marg, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
7. Sarojini Nagar, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
8. Shakurbasti, Delhi. 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
9. Tughlakabad, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
10. Punjabi Bagh, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
1. Delhi Shahdara. 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
12. Anand Vihar, New Delhi 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
13. Delhi Sarai Rohilla 09:00 hrs. to 16:00 hrs Doctors are available on call in emergency
14. Faridabad 09:00 hrs. to 16:00 hrs Doctoi-s are available on call in emergency
15. Sonepat. 09:00 hrs. to 17:00 hrs Doctors are available on call in emergency
16. Panipat 09:00 hrs. to 17:00 hrs Doctors are available on call in emergency
17. Meerut 09:00 hrs. to 17:00 hrs Doctors are available on call in emergency
18. Rohtak. 09:00 hrs. to 17:00 hrs Doctors are available on call in emergency
19. Baroda House, New Delhi 09:30 hrs. to 18:00 hrs Emergency facility is not available after

working hours of GM Office.
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20. Bhoor Sen Colony, Ghaziabad 09:00 hrs. to 16:00 hrs Emergency facility available at Arya Nagar
21. S & T Workshop, Ghaziabad 09:00 hrs. to 16:00 hrs Emergency facility available at Arya Nagar
22. Gurgaon 09:00 hrs. to 16:00 hrs Emergency facility is not available
(l\/londay, Wednesday, after working hours. Of Lock up
Saturday) Dispensary
Statement-1/
Name of private hospital already empanelled for treatment of railway beneficiaries.
S.No. Name of Private Hospital Specialty for which recognized
1. Indraprastha Apollo hospital, New Delhi Cardiac Care
2. Delhi Heart and Lung Institute, New Delhi Cardiac Care
3. Batra Hospital and Medical Research Centre, New Delhi Cardiac Care
4. Escorts Heart Institute and Research Centre, New Delhi Cardiac Care
5. Max Heart and Vascular Institute, New Delhi Cardiac Care
6. Metro Hospital and Heart Institute, Noida Cardiac Care
7. Fortis Hospital, Noida Cardiac Care
8. Kailash Hospital and Research Centre, New Delhi Cardiac Care
9. Dharamshila Hospital and Research Centre, New Delhi Cancer Care
10. Batra Hospital and Medical Research Centre, New Delhi Cancer Care
1. Metro Anand Hospital and Cancer Care Hospital, New Delhi Cancer Care
12. Lions Kidney and Urology Research Institute, New Delhi Heamodialysis of End Stage Renal Disease patients
13. Pushpanjali Hospital, Gurgaon Emergency treatment
14. Artemis Hospital, Gurgaon Cardiology, Cardio-vascular surgery, joint replacement and
dialysis
15. North Point Hospital, New Delhi End Stage Renal Disease by ESWL/MIS
16. Ganesh Hospital, Ghaziabad Emergency treatment
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Disturbance in train services in Assam
3385. SHRI MATILAL SARKAR: Will the Minister of RAILWAYS be pleased to state:

(a) whether Government is aware that the schedule of trains between Assam (Lumding,
Silchar) and Tripura (Agartala has been getting greatly disturbed almost regularly during the last few

months;

(b) whether the standard of passenger amenities in these metre-gauge trains has gone
down and is not at all maintained;

(c) whether the shortage of staff is the main reason for all this mismanagement; and

(d) the steps Government has taken or is going to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) Yes,
Sir. The punctuality of trains is getting affected due to on-going gauge conversion works which are
permitted only during day light hours.

(b) No, Sir.

(c) No, Sir.

(d) The efforts are on for early completion of the works and also Tripura State Government
has been requested to permit Railways to undertake round the clock train operations to improve the
running.

Rail link between Chennai Egmore and Chennai Central railway stations

3386. SHRI' S. ANBALAGAN: Will the Minister of RAILWAYS be pleased to state:

(a) whether the proposed project linking Central and Egmore stations at Chennai is likely to
be taken up for implementation;

(b) if so, the details and the time schedule thereof; and

(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) to (c)
The BG (Broad Gauge) link project between Chennai Egmore and Chennai Central has been
sanctioned. However, Government of Tamil Nadu has not conveyed its clearance for the B.G.
connectivity between Chennai Central and Egmore as it would clash with the alignment under the two
major projects viz. Chennai Metro Rail project and the project of National Highways Authority of India
(NHAI) to construct Elevated Expressway connecting Chennai port and Maduravoyal. Further, the
proposed rail link cannot be constructed without the flyover on EVR Periyar High Road for which
Tamil Nadu Government has not given clearance.

Gauge conversion work of Morbi-Vankaner in Gujarat

3387. SHRI PRAVEEN RASHTRAPAL : Will the Minister of RAILWAYS be pleased to state:
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(a) when was the gauge conversion work of Morbi-Vankaner in Gujarat completed;

(b) the number of metre gauge trains that were available for the people of Morbi prior to

gauge conversion; and

(c) whether it is a fact that the passengers from Morbi town are facing great difficulties due

to non-availability of direct broad gauge train services from Morbi?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) The

gauge conversion of Morbi-Wankaner section was completed on 25.07.2001.

(b) and (c) Prior to gauge conversion of Morbi and Wankaner, four pairs of Rail Bus services
were running on the section. At present, six pairs of Diesel Multiple Unit services are running in the

section, which is considered sufficient for the present level of traffic.
Gauge conversion work between Patan-Mehsana
3388. SHRI PRAVEEN RASHTRAPAL : Will the Minister of RAILWAYS be pleased to state:

(a) when was the gauge conversion work between Patan-Mehsana in North Gujarat

completed;

(b) the number of metre gauge trains running between Patan-Ahmedabad prior to gauge

conversion; and

(c) the situation at present regarding trains services between Patan-Mehsana and Patan-

Ahmedabad in Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) The

gauge conversion of Patan- Mehasana section was completed and commissioned on 14.02.2009.

(b) Prior to gauge conversion of Ahemedabad- Mehasana- Patan metre gauge section, 6

pairs of trains were running on the section.

(c) At present, 5 pairs of trains are running on newly converted section of Mehasana-Patan

and one pair is running between Patan- Ahmedabad.
Dedicated freight corridor
3389. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be pleased to state:

(a) whether to create capacity and improve quality of freight service, dedicated freight

corridor projects are under implementation by Railways;
(b) if so, the targets set and achievements made, so far; and
(c) inwhat manner the slippages are being addressed by Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): (a) Yes,
Sir. Dedicated Freight Corridor Project comprising the Eastern Corridor (Ludhiana-Dankuni) and the
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Western Corridor (Jawaharlal Nehru Port Terminal to Tughlakabad/ Dadri) have been sanctioned by

the Government and is under implementation.

(b) Final Location Survey for the Western Dedicated Freight Corridor and for Ludhiana-
Sonnagar Section of Eastern Dedicated Freight Corridor has been completed. Notification for Land
Acquisition under Section 20A of Railway (Amendment) Act, 2008 have been issued for about 2400
Kilometers for both the corridors. First construction contract for 105 Kilometers in Eastern Corridor

and for 54 major and important bridges on Western Corridor has also been awarded.

Negotiation for funding with World Bank, Asian Development Bank and Japan International
Cooperation Agency (JICA) are in progress. The project is targeted to be completed by 2016-17,

subject to availability of funds and timely availability of land.

(c) The Ministry of Railways is trying their best for early finalisation of the main loan
agreements with the World Bank, Asian Development Bank (ADB) and Japan International
Cooperation Agency (JICA). The land acquisition process is also being expedited for early

implementation of the project. The project is of high priority and is being monitored intensively.
Problems due to dislocation of under construction steel plants
13390. MS. SUSHILA TIRIYA: Will the Minister of STEEL be pleased to state:

(a) whether the under construction domestic steel plants have resolved the problem of

dislocation;
(b) if so, the details thereof;

(o) whether his Ministry is aware of those steel plants that are causing severe pollution in

the surrounding areas, where production has started;
(d) if so, the steps being taken to make the environment pollution free;

(e) whether domestic steel companies have played some important role in providing

employment to unemployed youth of the surrounding villages; and
(f)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI PRATHAP): (a) to (f)
The information is being collected from Ministry of Environment and Forest, the respective State

Governments and major steel investors and will be laid on the table of the House.
Capacity expansion of steel plants
3391. DR. (SHRIMATI) NAUMA A. HEPTULLA:
SHRI'N. K. SINGH:

Will the Minister of STEEL be pleased to state:

t Original notice of the question was received in Hindi.
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(a) whether due to delay in allotting captive iron-ore mine to steel companies, the capacity

expansion of the steel plants has been affected;
(b) if so, the facts and details thereof;

(o) whether in the absence of adequate raw material, the steel plants are unable to produce

steel as per target; and

(d) if so, the steps contemplated by Government to ensure allotment of captive iron ore

mines to steel companies to achieve the target of production of steel ?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAl PRATHAP): (a) and
(b) No, Sir. The capacity expansion projects of steel units are not solely dependent upon the

allocation of iron-ore mines.

(c) and (d) The present production of iron-ore in the country is sufficient for the present
domestic steel capacity. The production of iron-ore in the country during 2008-09 was 227.64 million
tonnes, while the domestic consumption of iron-ore was estimated to be only 87 million tonnes.
During 2008-09, 105.86 million tonnes of iron ore was exported from the country. However, Ministry
of Steel is in favour of promoting value addition within the country and conservation of iron ore for
long term utilization by the domestic steel industry. In this regard, it may be mentioned that the
Government has approved. ‘National Mineral Policy' 2008 which inter-alia provides for preference to
value adders in the allocation of mineral concession. Ministry of Mines is in the process of bringing a
new legislation to replace the existing Mines & Minerals (Development & Regulation) Act, 1957 to
give effect to the intent of the National Mineral Policy, 2008 and recommendations of the Hoda

Committee as approved by the Government.
12.00 NooN
STATEMENT BY MINISTER
Correcting Answer to Question

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): Sir, 1 lay
on the Table, a Statement (in English and Hindi) correcting the answer to Unstarred Question 2606

given in the Rajya Sabha on the 11th December, 2009 regarding Annual Requirement of Coaches.
[THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair]
PAPERS LAID ON THE TABLE

Statements (2008-09 and 2009-10) on Quarterly Review under
Fiscal Responsibility and Budget Management Act, 2003

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Sir, | lay on the Table:
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A copy (in English and Hindi) of the Statement on Quarterly Review of the trends in
receipts and expenditure in relation to the Budget at the end of the Fourth Quarter of the
financial year 2008-09, under sub-section (1) of Section 7 of the Fiscal Responsibility

and Budget Management Act, 2003.

A copy (in English and Hindi) of the Statement on Quarterly Review of the trends in
receipts and expenditure in relation to the Budget at the end of the First Quarter of the
financial year 2009-10, under sub-section (1) of Section 7 of the Fiscal Responsibility

and Budget Management Act, 2003. [Placed in Library. See No. L.T. 1462/15/09]

White paper on Indian Railways and Vision, 2020 for Indian Railways

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): Sir, | lay

on the Table, a copy each (in English and Hindi) of the following papers:

®
0,

White Paper on Indian Railways. [Placed in Library. See No. L.T. 1463/15/09]

Vision 2020 for Indian Railways. [Placed in Library. See No. L.T. 1464/15/09]

Report and Accounts (2008-09) of the Coir Board, Cochin and related papers

Report and Accounts (2008-09) of NIESBUD, NOIDA and related papers

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI DINSHA J. PATEL): Sir, | lay on the Table:

A copy each (in English and Hindi) of the following papers under sub-section (1) of Section 19

of the Coir Industries Act, 1953:

©)

®)

®

Fifty-fifth Annual Report and Accounts of the Coir Board, Kochi, for the year 2008-09,

together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Board. [Placed in Library. See No.
L.T. 1324/15/09]

A copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the National Institute for Entrepreneurship and
Small Business Development (NIESBUD), NOIDA, for the year 2008-09, together

with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report. [Placed in Library. See
No. L.T. 1664/15/09]

Reports and Accounts (2008-09) of various Mineral and

Fertilizer Corporation/Companies and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SHRIKANT JENA): Sir, | lay on the Table:
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A copy each (in English and Hindi) of the following papers, under sub-section (1) of Section
619A of the Companies Act, 1956:

®

0,

iin)

)

0

i)

@

®)

®)

@

®)

®)

Seventh Annual Report and Accounts of the Brahmaputra Valley Fertilizer
Corporation Limited (BVFCL), Namrup, Assam, for the year 2008-09, together
with the Auditor's Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.

Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 1438/15/09]

Sixth Annual Report and Accounts of the FCI Aravali Gypsum and Minerals India
Limited (FAGMILs), Jodhpur, for the year 2008-09, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 1437/15/09]

Thirty-first Annual Report and Accounts of the Rastriya Chemicals and Fertilizers
Limited (RCF), for the year 2008-09, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 1433/15/09]

Thirty-fifth Annual Report and Accounts of the National Fertilizers Limited (NFL),
for the year 2008-09, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 1434/15/09]

Fifty-third Annual Report and Accounts of the Fertilizer Corporation of India
Limited (FCIL), New Delhi, for the year 2008-09, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.
Review by Government on the working of the above Company. [Placed in

Library. See No. L.T. 1436/15/09]

Thirty-first Annual Report and Accounts of the Hindustan Fertilizer Corporation
Limited (HFCL), New Delhi, for the year 2008-09, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 1435/15/09]
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(vii) (a) Second Annual Report and Accounts of the Brahamputra Cracker and Polymer
Limited, Dibrugarh, for the year 2008-09, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 1431/15/09]

(viiy (a) Fifty-fith Annual Report and Accounts of the Hindustan Insecticides Limited
(HIL), New Delhi, for the year 2008-09, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 1432/15/09]

Notificatons of the Ministry of Railways
Report and Accounts (2008-09) of KRCL, New Delhi and related papers
SHRI E. AHAMMED: Sir, | lay on the Table:
[ (i) A copy (in English and Hindi) of the Ministry of Railways Notification No. G.S.R.
848 (E), dated the 27th November, 2009, publishing the Indian Railways (Open
Lines) General (Amendment) Rules, 2009, under Section 199 of the Railways
Act, 1989. [Placed in Library. See No. L.T. 1441/15/09]
(i) A copy (in English and Hindi) of the Ministry of Railways Notification No. G.S.R.
127 (E), dated the 26th February, 2009, publishing the Railway Protection Force
(Amendment) Rules, 2009, under sub-section (3) of Section 21 of the Railway
Protection Force Act, 1957, together with delay statement. [Placed in Library.
See No. L.T. 1440/15/09]
Il A copy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956:-
(a) Nineteenth Annual Report and Accounts of Konkan Railway Corporation Ltd.
(KRCL), New Delhi, for the year 2008-09, together with the Auditor's Report on
the Accounts and the comments of Comptroller and Auditor General of India

thereon.

(b) Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 1439/15/09]

Reports and Accounts (2007-08 and 2008-09) of various Educational Institutes and related
papers
Statement giving reasons for not laying the Annual Report (2008-09) of JNU

Reports and Accounts (2006-07, 2007-08 and 2008-09) of various Educational
Institutes/Universities/Councils/Union and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURANDESWARI): Sir, | lay on the Table:
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A copy each (in English and Hindi) of the following papers, under sub-section (3) of
the Section 13A of the Banaras Hindu University Act, 1915:

(i) (a) Annual Report of the Banaras Hindu University, Varanasi, for the year
2008-09.
(b)  Review by Government on the working of the above University. [Placed in
Library. See No. L.T. 1422/15/09]
(i) (a) Annual Report of the National Bal Bhavan, New Delhi, for the year 2008~
09.
(b)  Annual Accounts of the National Bal Bhavan, New Delhi, for the year 2008~
09, and the Audit Report thereon.
(c) Statement by Government accepting the above Report. [Placed in Library.

SeeNo. L.T. 1415/15/09]

(i) (a) Annual Report and Accounts of the Paschim Banga Sarva Shiksha Mission
(PBSSM), Kolkata, for the year 2007-08, together with the Auditor's
Report on the Accounts.
(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 1400/15/09]
(iv) (a) Annual Report of the Indian Institute of Science Education and Research,
Mohali, for the year 2008-09.
(b) Annual Accounts of the Indian Institute of Science Education and
Research, Mohali, for the year 2008-09 and the Audit Report thereon.
(c) Review by Government on the working of the above Institute. [Placed in

Library. See No. L.T. 1398/15/09]

A copy (in English and Hindi) of the Statement giving reasons for not laying the Annual
Report of the Jawaharlal Nehru University for the year 2008-09, within the stipulated
period. [Placed in Library. See No. L.T. 1461/15/09]

A copy each (in English and Hindi) of the following papers:

() (a) Annual Report of the National Council for Promotion of Urdu Language
(NCPUL), New Delhi, for the year 2008-09.

(b) Annual Accounts of the National Council for Promotion of Urdu Language
(NCPUL), New Delhi, for the year 2008-09 and the Audit Report thereon.

(c) Review by Government on the working of the above Council and the
Audited Account mentioned at (a) and (b) above. [Placed in Library. See
No. L.T. 1665/15/09]
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(vii)

@

®)
©

Annual Report of the Primary Education Development Society of Kerala
(PEDSK) in respect of Sarva Shiksha Abhiyan, Kerala, for the year 2007-
08.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(2) and (b) above. [Placed in Library. See No. L.T. 1420/15/09]

Annual Accounts of the University of Hyderabad, Hyderabad, for the year 2008~

09 and the Audit Report thereon, under sub-section (4) of Section 29 of the
University of Hyderabad Act, 1974. [Placed in Library. See No. L.T. 1403/15/09]

(@

®)

@

®)

©

@

®)

©

@

®)

©

Annual Accounts of the Nagaland University, Kohima, for the year 2006-07
and the Audit Report thereon under sub-section (4) of Section 32 of the
Nagaland University Act, 1989.

Statement giving reasons for the delay in laying the papers mentioned at

(2) above. [Placed in Library. See No. L.T. 1402/15/09]

Annual Report and Accounts of the National Institute of Foundry and Forge
Technology (NIFFT), Ranchi, for the year 2007-08, together with the

Auditor's Report on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(2) above. [Placed in Library. See No. L.T. 1405/15/09]

Annual Report and Accounts of the Indian Institute of Science Education
and Research, Kolkata, for the year 2007-08, together with the Auditor's

Report on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above. [Placed in Library. See No. L.T. 1411/15/09]

Annual Report of the Central Tibetan Schools Administration (CTSA), New
Delhi, for the year 2008-09.

Annual Accounts of the Central Tibetan Schools Administration (CTSA),
New Delhi, for the year 2008-09 and the Audit Report thereon.

Review by Government on the working of the above Organisation. [Placed
in Library. See No. L.T. 1419/15/09]
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®)

i) (a)

®)

Gii) (a)

®)

Eighty-fifth Annual Report (Part | and II) of the University of Delhi, for the
year 2007-08.

Review by Government on the working of the above University.
Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 1421/15/09]

Annual Report and Accounts of the Lakshadweep Sarva Shiksha Abhiyan
State Mission Authority, Lakshadweep, for the year 2005-06, and the Audit
Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 1416/15/09]

Annual Report and Accounts of the Lakshadweep Sarva Shiksha Abhiyan
State Mission Authority, Lakshadweep, for the year 2006-07, and the Audit
Report thereon.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 1417/15/09]

Annual Accounts of the Indian Institute of Information Technology, Design
and Manufacturing (IITD&M), Kancheepuram, for the year 2007-08 and
the Audit Report thereon.

Statement giving reasons for the delay in laying the papers mentioned at
(2) above. [Placed in Library. See No. L.T. 1401/15/09]

Annual Report and Accounts of the Rashtriya Sanskrit Sansthan, New

Delhi, for the year 2008-09, together with the Auditor's Report on the

Accounts.

Statement by Government accepting the above Report. [Placed in Library.
SeeNo. L.T. 1418/15/09]

Annual Report of the Indian Institute of Technology, Roorkee, for the year

2008-09.

Annual Accounts of the Indian Institute of Technology, Roorkee, for the
year 2008-09, and the Audit Report thereon, under sub-section (4) of
Section 23 of Institute of Technology Act, 1961.
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(i) (2)
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(xvii) (a)

®)

(xviii) (a)
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Statement by Government accepting the above Report mentioned at (a)

above. [Placed in Library. See No. L.T. 1407/15/09]

Annual Report and Accounts of the Assam Mahila Samata Society,
Guwabhati, for the year 2008-09, together with the Auditor's Report on the

Accounts.
Statement by Government accepting the above Report. [Placed in Library.

SeeNo. L.T. 1413/15/09]

Annual Report and Accounts of the Uttar Pradesh Mahila Samakhya
Society, Lucknow, for the year 2007-08, together with the Auditor's Report

on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at

(2) above. [Placed in Library. See No. L.T. 1414/15/09]

Annual Report and Accounts of the Bihar Mahila Samakhya Society, Patna,
for the year 2007-08, together with the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at
(2) above. [Placed in Library. See No. L.T. 1404/15/09]

Annual Report and Accounts of the Indian Council of Social Science
Research, New Delhi, for the year 2008-09, together with the Auditor's

Report on the Accounts.

Review by Government on the working of the above Council. [Placed in

Library. See No. L.T. 1410/15/09]

Annual Report and Accounts of the National Council of Rural Institutes
(NCRI), Hyderabad, for the year 2008-09, together with the Auditor's

Report on the Accounts.

Statement by Government accepting the above Report. [Placed in Library.

SeeNo. L.T. 1412/15/09]

A copy each (in English and Hindi) of the following papers:

) ()

®)

Annual Report of the University of Allahabad, Allahabad for the year 2006~
07, under sub-section (3) of Section 31 of the Allahabad University Act,
2005. [Placed in Library. See No. L.T. 1408/15/09]

Annual Report of University of Allahabad for the year 2007-08, under sub-
section (3) of Section 31 of the Allahabad University Act, 2005.
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(c) Review by Government on the working of the above University.

(d) Statement giving reasons for the delay in laying the papers mentioned at

(2) and (b) above. [Placed in Library. See No. L.T. 1409/15/09]

(xx) (a) Annual Report of the Mizoram University for the year 2008-09, under
Section 30 of the Mizoram University Act, 2000.

(b) Review by Government on the working of the above University. [Placed in
Library. See No. L.T. 1406/15/09]

. Report on Action Taken on Recommendations of JPC on Stock Market Scam

I Statement on the review under Fiscal Responsibility and Budget Management Act, 2003

SHRI NAMO NARAIN MEENA: Sir, | lay on the Table:

A copy (in English and Hindi) of the Thirteenth Progress Report on the Action Taken
pursuant to the Recommendations of the Joint Parliamentary Committee on Stock
Market Scam and matters relating thereto (December, 2009). [Placed in Library. See
No. L.T. 1461/15/09]

A copy (in English and Hindi) of the Statement on the review of the Economy and
Budget for the Mid year of the financial year 2009-10, under sub-section (1) of Section 7
of the Fiscal Responsibility and Budget Management Act, 2003. [Placed in Library. See
No. L.T. 1461/15/09]

l. Report and Accounts (2007-08) of HYOC, New Delhi and related papers

I Reports and Accounts (1986-87) BSAIDC Ltd., Patna and related papers

1. Report and Accounts (2008-09) of PPV and FR, New Delhi and related papers

IV.  Report and Accounts (2003-04 to 2008-09) of SFAC, New Delhi and related papers

V. Report and Accounts (2008-09) of NIAM, Jaipur and related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER OF
STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (PROF.
K.V. THOMAS): Sir, | lay on the Table:

A copy each (in English and Hindi) of the following papers, under sub-section () of

Section 619 A of the Companies Act, 1956+

(1) (a) Twenty-fourth Annual Report and Accounts of the Hindustan Vegetable
Oils Corporation Limited (HVOC), New Delhi, for the year 2007-08,
together with the Auditor's Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the above Corporation.

Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above. [Placed in Library. See No. L.T. 1337/15/09]

A copy each (in English and Hindi) of the following papers:

©)

®)

@

®)

®

)

i)

Twenty-first Annual Report and Accounts of the Bihar State Agro Industries
Development Corporation Limited, Patna, for the year 1986-87, together with the

Auditor's Report on the Accounts.
Review by Government on the working of the above Corporation.

Statement giving reasons for the delay in laying the papers mentioned at (a) above.

[Placed in Library. See No. L.T. 1666/15/09]

Annual Report of the Protection of Plant Varieties and Farmers Rights Authority

(PPV&FR), New Delhi, for the year 2008-09.

Annual Accounts of the Protection of Plant Varieties and Farmers Rights Authority

(PPV&FR), New Delhi, for the year 2008-09 and the Audit Report thereon.

Review by Government on the working of the above Authority. [Placed in Library. See
No. L.T. 1339/15/09]

(a) Annual Report and Accounts of the Small Farmers Agri-Business Consortium
(SFAC), New Delhi, for the year 2003-04, together with the Auditor's Report on

the Accounts.
(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above. [Placed in Library. See No. L.T. 1340/15/09]

(a) Annual Report and Accounts of the Small Farmers Agri-Business Consortium
(SFAC), New Delhi, for the year 2004-05, together with the Auditor's Report on

the Accounts.
(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above. [Placed in Library. See No. L.T. 1341/15/09]

(a) Annual Report and Accounts of the Small Farmers Agri-Business Consortium
(SFAC), New Delhi, for the year 2005-06, together with the Auditor's Report on

the Accounts.
(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above. [Placed in Library. See No. L.T. 1342/15/09]
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i) (a)

®)

Annual Report and Accounts of the Small Farmers Agri-Business Consortium
(SFAC), New Delhi, for the year 2006-07, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 1343/15/09]
Annual Report and Accounts of the Small Farmers Agri-Business Consortium
(SFAC), New Delhi, for the year 2007-08, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned at (a)
above. [Placed in Library. See No. L.T. 1330/15/09]
Annual Report and Accounts of the Small Farmers Agri-Business Consortium
(SFAC), New Delhi, for the year 2008-09, together with the Auditor's Report on
the Accounts.

Review by Government on the working, of the above society. [Placed in Library.
SeeNo. L.T. 1331/15/09]
Annual Report and Accounts of the Ch. Charan Singh National Institute of
Agricultural Marketing (NIAM), Jaipur, for the year 2008-09, together with the
Auditor's Report on the Accounts.
Review by Government on the working of the above Institute. [Placed in Library.
SeeNo. L.T. 1332/15/09]
Report (2009-10) of CAG for the year ended March, 2008:
Union Government (Civil) No. 6 and No.8 and related papers

SHRI NAMO NARAIN MEENA: Sir, | lay on the Table under clause (1) of article 151 of the
Constitution, a copy each (in English and Hindi) of the following documents:

(i)  Report of the Comptroller and Auditor General of India for the year ended March, 2008: Union

Government (Civil) No.6 of 2009-10, Performance Audit of Land and Development Office; and

(i)  Report of the Comptroller and Auditor General of India for the year ended March, 2008: Union
Government (Civil) No.8 of 2009-10, Performance Audit of National Rural Health Mission
(Ministry of Health and Family Welfare).

REPORT OF THE COMMITTEE ON GOVERNMENT ASSURANCES

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, | present the Sixty-third Report (in English and
Hindi) of the Committee on Government Assurances.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE

it R e (SR w9 : #EIEd, § "I T dTel Wrdeie &5 & A Ui erifq
oot Red See (M.AR.37E.), HHleh, TeaR TRy 3ift far (d1.a1E.91E.), =R 3R
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RIS TR aIRe™T (FALS.E.Ud.), o1 A Fafe 9 el & Hae § 9T 96 wmey
IR IRTR BT e ARreTy et A & srecivd ufddes @t gs uf (sish qer fo=d #)
IR BRATEI

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI ASHWANI KUMAR (Punjab): Sir, | lay on the Table, a copy (in English and Hindi) of the
Seventh Report of the Public Accounts Committee (2009-10) on Excesses over Voted Grants and
Charged Appropriations (2007-08).

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Agriculture:

(i)  First Report on Demands for Grants (2009-10) of the Ministry of Agriculture (Department of

Agriculture and Co-operation);

(i)  Second Report on Demands for Grants (2009-10) of the Ministry of Agriculture (Department of

Animal Husbandry, Dairying and Fisheries); and

(i) Third Report on Action Taken by the Government on the Observations/Recommendations
contained in the Forty-first Report (Fourteenth Lok Sabha) of the Committee (2007-08) on
Pricing Policy of Agricultural Produce.

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL

MS. MABEL REBELLO (Jharkhand): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing Committee on Coal
and Steel:

(i)  First Report on Demands for Grants (2009-10) of the Ministry of Coal;
(i) Second Report on Demands for Grants (2009-10) of the Ministry of Mines; and
(i) Third Report on Demands for Grants (2009-10) of the Ministry of Steel.

STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON RAILWAYS

MS. SUSHILA TIRIYA (Orissa): Sir, | lay on the Table, a copy each (in English and Hindi) of

the following Statements of the Department-related Parliamentary Standing Committee on Railways:

(i) Action Taken by the Government on the recommendations contained in Chapter-l and
Chapter-V of the Twenty-eighth Report of the Committee (Fourteenth Lok Sabha) on Action
Taken by the Government on the recommendations contained in their Twenty-fourth Report on
Land Management;
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(i)

(i)

(V)

Action Taken by the Government on the recommendations contained in
Chapter-| of the Thirtieth Report of the Committee (Fourteenth Lok Sabha) on Action Taken
by the Government on the recommendations contained in their Sixteenth Report on Expansion

of Railway Network New Lines, Gauge Conversion, Doubling and Electrification;

Action Taken by the Government on the recommendations contained in
Chapter-| of the Thirty-seventh Report of the Committee (Fourteenth Lok Sabha) on Action
Taken by the Government on the recommendations contained in their Thirty-second Report on
Performance of New Railway Zones;

Action Taken by the Government on the recommendations contained in
Chapter-l of the Thirty-eighth Report of the Committee (Fourteenth Lok Sabha) on Action
Taken by the Government on the recommendations contained in their Thirty-third Report on
Industrial Relations and Staff Welfare in Railways; and

Action Taken by the Government on the recommendations contained in
Chapter-I of the Thirty-ninth Report of the Committee (Fourteenth Lok Sabha) on Action
Taken by the Government on the recommendations contained in their Thirty-fourth Report on
Suburban and Metro Railways.

STATEMENTS OF THE DEPARTMENT RELATED
PARLIAMENTARY STANDING COMMITTEE ON SOCIAL
JUSTICE AND EMPOWERMENT

SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Sir, | lay on the Table, a copy each (in

English and Hindi) of the following Statements of the Department-related Parliamentary Standing

Committee on Social Justice and Empowerment:

®

(i)

(iii)

Action Taken by Government on the recommendations contained in Chapter-| and final replies
in respect of recommendations contained in Chapter-V of the Thirty-seventh Report of the
Committee (2008-2009) on Action Taken by Government on the recommendations contained
in their Twenty-seventh Report on Scheme of Assistance to Disabled Persons for
Purchase/Fitting of Aids and Appliances (ADIP) of the Ministry of Social Justice and

Empowerment;

Action Taken by Government on the recommendations contained in Chapter-I and final replies
in respect of recommendations contained in Chapter-V of the Thirty-ninth Report of the
Committee (2008-2009) on Action Taken by Government on the recommendations contained
in their Thirty-fifth Report on Demands for Grants (2008-09) of the Ministry of Minority Affairs;
and

Action Taken by Government on the recommendations contained in Chapter-1 and final replies
in respect of recommendations contained in Chapter-V of the Fortieth Report of the
Committee (2008-2009) on Action Taken by Government on the recommendations contained
in their Thirty-fourth Report on Demands for Grants (2008-09) of the Ministry of Tribal Affairs.
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in Forty-first report on 'Pricing Policy for

Agricultural Produce' of Department-Related Parliamentary Standing Committee on Agriculture

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (PROF. K.V. THOMAS): Sir,
| make a statement regarding status of implementation of recommendations contained in the Forty-
first Report on Pricing Policy for Agricultural Produce of the Department-related Parliamentary

Standing Committee on Agriculture.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, matters to be raised with the permission
of the Chair. ... (Interruptions)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, we are against corruption.

...(Interruptions)...
SHRI PRAVEEN RASHTRAPAL (Guijarat): Sr. ... (Interruptions)...
SHRI AMAR SINGH (Uttar Pradesh): Sir. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): This is Zero Hour. ... (Interruptions)... Please

take your seats. ... (Interruptions)...
SHRI JESUDASU SEELAM: You remove them if they are corrupt. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Seelam, please take your seat.

...(Interruptions). ..
SHRI JESUDASU SEELAM: Why are they giving to the ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What is this? ... (Interruptions)... Take your
seats. ...(Interruptions)... This is Zero Hour. ...(Interruptions)... Do not interrupt the Zero Hour.
...(Interruptions)... Please take your seats. ...(Interruptions)... Take vyour seats.

...(Interruptions)... Mr. Seelam, please take your seat. ... (Interruptions)...

SHRI PRAVEEN RASHTRAPAL: The Supreme Court collegium has recommended him for

promotion. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What is this? ... (Interruptions)... Take your

seat. ...(Interruptions)...
SHRI PRAVEEN RASHTRAPAL : We are against corruption. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You meet the Chairman. ...(Interruptions)...

Sit down. ... (Interruptions)...

SHRI PRAVEEN RASHTRAPAL : Only one judge. ... (Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. ... (Interruptions)... No, no.
Nothing will go on record. That will not go on record. ... (Interruptions ... Whatever is said without
my permission will not go on record. ... (Interruptions)... Take your seats. It is not going on record.

Why are you shouting? ... (Interruptions)... Take your seats.
SHRI PRAVEEN RASHTRAPAL: *
SHRI JESUDASU SEELAM: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. That is not the subject here.
...(Interruptions)... Mr. Rashtrapal, there is a procedure for everything. You go by that procedure.

Take your seat. ... (Interruptions). ..
SHRI MANOHAR JOSHI (Maharashtra): Sir, Sir, ...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | will call you. After this, | will call you.
...(Interruptions)... Please. ...(Interruptions)... No; no. ..(Interruptions)... Please sit down.
...(Interruptions)... Yes, Mr. Ahluwalia. ...(Interruptions)... No, please. ...(Interruptions)...

Please, don't do it.

MATTERS RAISED WITH PERMISSION OF CHAIR

Selling of Gurudwara land in Lahore

2 .0, TN (SIRES) : SUAWIEIE HE IS, 59 1947 DI 2 BT [IUTSTT gafT, I
a1 & R g #, S7Ei-Sret W W gie @) aie ik GRS 3 e Sl 7, R TogR 7 o
IR & Th Hedl & & RF-R1 [ogR! & Jar-99a 9 96! [8Ter 1 7, 9fud fea g,
SHD] AAT-HATe BT AABR TR fEITHAT Y 8% g B I8 3RIT o A1eq &b AT 8l 8
IS WIS W1 81 © 6 7o 18 4 F$ g Rra ft anffiep T €, a1 9 wiithar # 8 a1 g
F foredt ot o H B, I JAaT-HTe R - 9% 3R I8 98 TS A1ed o FHTT 8 2

HEIG, 1947 § 9@ I BT CIRT §aNl, I fFGIM @1 Evacuee Property Board 3R
TTfBT ®I Evacuee Property Board Cick:] Th NEEISIH 3T, U Agreement g3ITI 3 Agreement
% TET I8 B ‘Tls_vﬁﬁ_ﬁ Wﬁ‘ﬁ ® religious places 3R places of historical importance P AT
FITS 3R IG-VE PR BT M ST Bl 21 A Wit & v guivasie e gl 81 &el
CNN 3iR IBN & Sil S¥%1dst fa@my 1, 6+ e T {6 ek 4§ [TgR & oRal 9 &,
150 Y& STHIM Defence House Authority & T TR BIfgdl & WTd STdle H <1 718 2

TRIeY, Ted ff TR IR BH-UN F% a8t W TER 99 Y Y ik a8t § anl B
evacuate T T 74T, STaRA FYaTe HR aTe” Ha a1 M1 70! Ig HET T 6 &9 g v
S < €, 981 W g TeER a8l ofhd el §AR 3 A1ed & )0 U, O S 4 9 e
=R BT T GoAT, BH I STHIM 1 &l HR1 d18< &1 U4 <1 el d ST |18 d DI Wt o9 <, adfdh

*Not recorded.

199



B UST A189 Bl H [ <312 F7R7 IeeR R 1T W1 I A <9 Sl al il Iferdl & e o
g, ST! &9 B fa <9172

TTER @ e=ch, ST8T W grad] araemel o wHt 7st ol B U 2, U YR @ o
79 ARE 3 997 ST /T © 3iR 98 1 f$Hh3 &1 SR Sra a9 & 7Y, I8 9gd guias s 2l
BTl a8t b ST Minority Affairs Minister %,ﬁ#m@t{faﬁ?,ﬁﬁﬂﬁﬁaﬂ@ﬁm
2 5 § oifcHiag a1s! g ol # 35 fl &% 91 §, 99 WHR I $ oH1-a1 T8l 81 I8 q 99
ATT 27 o6 &t v Wi SIS AT dierd B, IS PSSR W7 el 2, ST Bl SR $ el ¥
AR IIFURT $B R era 7, fFg AEARE & AFHRI B & & oy s wrfered & Y41 8
T 3R 3R BRI YR IR b &2 99 B 01 &M, T I 98 gHIISIIe a1 81

H YA AT HAT § 3R MMIP ALIH I ISR A AR BT g 16 39 TR < PRIATE! 8l
BT & Ambassador BT 3TTH THRR H Jell HR IBT SV {H I8 FI7 81 I8 § 3R 39 qfH !
GRIEr fpam SIS ' Biedc off 9 SR g'f w R, fawgall oiik Rafdrt &t < wiedt 2,
IS S A TR I 81 IR SR QY € AT ATFRTT BReb GO ANl Bl ol B IR B 8, d AR
el e fohy SITY SR 3 5119 T R¥ER forar w1 ) 3 71T 81

i} forspa it (Fe = en) : TR, H W@ D1 39 %Y B A1 UHIRTUS HRaT §

DR. (SHRIMATI) NAUMA A. HEPTULLA (Rajasthan): Sir, | would like to associate myself with

the issue.

it sraar g FHAGH (STR 7)) : R, § 9 gAIfIge R gl

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes; all are associating. ...(Interruptions)...

it AT, srEqarfern - W, fifRer wre ¥8t W ded €, 9% 39 W Rudfs w)
...(TIYT)....

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No; no; the Minister is reacting. Please take
your seat. ... (Interruptions)...

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Mr. Vice-Chairman, my
esteemed friend, Mr. Ahluwalia, has raised a very important issue which has cropped up. | share his
concern and the concern of this House. | will certainly take it up with the concerned authorities in

Pakistan.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay; thank you. Shri Manohar Joshi.
...(Interruptions)... No; take your seat.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | have given a notice.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No; | have called Mr, Manohar Joshi. Take

your seat. ... (Interruptions)...
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SHRI M.V. MYSURA REDDY: Sir, | am asking the Government to give a statement.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Noj; take your seat. ...(Interruptions)... No;
no; you take your seat. ‘..(/m‘errupz‘/ons)... No; there is a procedure. Mr. Mysura Reddy, you are

such a senior Member. Don't violate the procedure. Don't break the rule. ... (Interruptions)...
SHRI'M.V. MYSURA REDDY: Sir, | have given notice. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You know what is to be done.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | will read out whatever is permitted. Please,

take your seat. ... (Interruptions)...
SHRIM.V. MYSURA REDDY : But, Sir, | have given notice.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): This is not the time to raise it.
...(/m‘errupz‘/‘ons)... Please, take your seat. Let me complete this. Please, sit down.

...(Interruptions)... Please take your seat. ... (Interruptions)...
SHRI M.V. MYSURA REDDY: Since you are not permitting me, | am walking out.
(At this stage, the hon. Member left the Chamber.)
Maharashtra-Karnataka border dispute

SHRI MANOHAR JOSHI (Maharashtra): Sir, the Maharashtra-Karnataka border dispute has
been pending for a long time despite several attempts by the State Government to resolve the

problem. It is connected with the psyche of the people of Maharashtra.

In 1956, States were formed on linguist basis. ...(Interruptions)... However, the Commission
did not recommend formation of composite Marathi-speaking linguistic State. Sir, 105 people had to
sacrifice their lives for getting a State of Marathi-speaking people. Thereafter, particular portion
formerly belonging to Maharashtra was given to the State of Karnataka. Contiguous areas like
Belgaum, Karwar, Nipani, Bidar etc., are to be included in the Maharashtra State, which is not being
done. In 1969, Shiv Sena launched an agitation for integration of these areas with Maharashtra, in
which 65 Shiv Sainiks sacrificed their lives. The Resolution of the Government of Maharashtra clearly
says that the first essential consideration is the preservation and strengthening of the unity and
security of India. However, this is not happening in this case. The people of this area are subject to
discrimination in Karnataka. Unfortunately, Sir, they are also deprived of their elementary right to
education in Marathi, their mother tongue. In the border areas, the circulars are issued in Kannada
language, which the Marathi people are unable to understand. Sir, not only this, the civic body, the
Belgaum Municipal Corporation, was dismissed three years back. Since 1956, several deputations
have waited upon the Prime Ministers and Home Minister with these grievances but nothing has
happened. | remember that | had also visited the Prime Minister several times on this issue. The

Maharashtra Legislature has unanimously passed several Resolutions for settling this issue but the
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Central Government has not paid any attention to this important issue. The High Powered Committee
headed by the Maharashtra Chief Minister ...(Time-Bell rings)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Your three minutes' time is over. It may not go

on record.
SHRI MANOHAR JOSHI: *

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, Mr. Joshi; it won't go on record. Your

three minutes are over.
SHRI MANOHAR JOSHI: *

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You know the rules. It won't go on record

after three minutes. That is the point.
SHRI MANOHAR JOSHI: *

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | associate myself with the issue raised by

the hon. Member.

SHRI GOVINDRAO WAMANRAO ADIK (Maharashtra): Sir, | associate myself with the issue
raised by the hon. Member.

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | associate myself with the issue raised by
the hon. Member.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri Lalit Kishore Chaturvedi.
...(Interruptions)... That will not go on record. Only Shri Lalit Kishore Chaturvedi.

Inadequate assistance to Rajasthan to fight drought situation

sft afera fFeR agddl () : WEIGY, | 3T0d M ORI B U STod T 4
Hfra I vy =g 8T g1 ...(FaE)... 2009 3R 2010 § oA # 46 Ui aut w9 g8 21
AT 971 & 1 12 EWIR 690 RIS BUY &1 &9 WETAAT A & ...(GHM)... TFH 1034 BRIS Y
National Calamity Contingency Fund ) fau | .(FFYTF).... AT Hﬁaﬂ, T Y T ST RET §
. (FIY)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Don't disturb. Take your seat. There is a rule.
...(Interruptions)... | shall call you, if your name is in the list. Sit down. ...(Interruptions)... You
cannot question the Chair. If your name is in the list, | shall call you. ...(/m‘errupz‘/ons)... Mr. Raut,
please sit down. It is the prerogative of the Chairman to decide what subject should be admitted and
what should not be admitted. That cannot be questioned. Take your seat. Now, Shri Lalit Kishore
Chaturvedi. ...(Interruptions)...

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, please. | have given the ruling. Take your
seat. ...(Interruptions)... If you have any complaint, you can meet the Chairman.

...(Interruptions)...

* Not recorded.
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SHRI BHARATKUMAR RAUT: Sir, you are in the Chair. ...(Interruptions)... You are the

deciding authority. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | cannot violate the rule ... (Interruptions)...
SHRI BHARATKUMAR RAUT : Sir, you are sitting in the Chair. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You should associate. ...(Interruptions)...
SHRI BHARATKUMAR RAUT: Let me talk. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Take your seat. ... (Interruptions)... | cannot
violate the rule. ...(/nz‘errupz‘/ons)... Mr. Raut, you are my good friend, but | cannot violate the rule
for you and for that matter for anybody. ...(Interruptions)... Please take your seat.

...(Interruptions). ..
SHRI BHARATKUMAR RAUT : Sir, it is my humble request to ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Nothing will go on record. ...(Interruptions)...
SHRI BHARATKUMAR RAUT: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If you associate, that will go on record.

...(Interruptions)... Nothing more than that. ... (Interruptions)...
SHRI MANOHAR JOSHI (Maharashtra): *

[SUFHTEIE (Fﬁ. Ll g?ﬁ‘!ﬂ) Ik 3QI ...(FdYTH)... | have called Chaturvedi. Yours is also

not going on record, then why are you speaking? ... (Interruptions). ..
SHRI BHARATKUMAR RAUT: *
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Raut, take your seat. ... (Interruptions)...
SHRI BHARATKUMAR RAUT : | am walking out.
(At this stage, the hon. Member left the Chamber)

sft afera fFeR agddt : AT ST HEIed, ..(FauT)... J ST ax e § 6 5@
12 IR 690 TRIS TIY HI HERAAT ..(FIH)... TAT AN T ...(ILTH)...

SHRI MANOHAR JOSHI: | am also walking out. ... (Interruptions)...
(At this stage, the hon. Member left the Chamber)
sft wfera freae aqddl : 89 1034 FRIS BUY ...(FAYH)... ITH! 3T Bl ...(Taem)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Why do you walk out? ... (Interruptions)...

* Not recorded.
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i} AIfera PR ageel : He 1Sy, ..(FALM)... 89 AR ...(@ALM)... 797 1 TS| ..(EHM)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You have made your point.

...(Interruptions)...

sft wifera fheiR Aga : ISR H 800 FRIS & TRIT 150 RIS BUY & T3 | TSI 3 595
fIrog 30 FRIS &1 TS| AU AR 432 & 3o 390 FRIs af 51 Fafhedr &= 7 A1 oo f 721 faan
TN ..(HALH)... So1l &5 § FB W e {37 771 7EIed, § I FHE1 arsdl § b rowern J
i, IUTa, UaeTe SR i, 3 AH1 a1 G921 &1 981 9= APT 51 59 981 U, el
E1 & 59 999 ffrer &3 & fog o5 Wt 781 <1, I8 [iPad w9 9 IoRa™ & 61 U1 Ja8R
3T <11 & & SR &9 I a § fR 8 AT 8 B IR &7 & AT A weiey 99 B H e e
7T § P 3 39 JHTd BT STANT B 7 AR FASHT & Y i1 ge=1R1 8991 9l 2, 98 fifeed
w9 A & I Y 1 gl 91 I8 % &9 1Tl Bl geraell 31 b, TO) a1d I8 3 59 uggefi @t
RET PR Fob 3IR TR I I8 o6 29 e 31 el 3= Jb| Sl # 3ae A1 | Hel
ATE § SR H G § b A #301 Heled ff 39 Hedn H¥il| Y ARBR WX Sd1d Slefil dlih
RTSIRAT B S AT &, IHDI YRT 6T ST Ah 3R 8 ABTe BT P B H HHAME &l Hb|

it I AEASHR (FERTE) : FEI, T fI5a & 12y § 370 el THIRIYE Hal g
sft T AT IRNG (JTORAT) : HEIS, 59 AT & A1 H A} 30 TIh! TAIRITE Bl

gl
sft 57 g1 ARV i (IRTS) : ARG, 599 fava & 1 # W &l AIIYe Rl g

Shooting of workers from Bihar in Manipur

st TR® MR (FBRTY) : FEIGY, | MU ATeIH | WYHR BT T 9 3R o ST I1eell §
5 R & <N migrant workers %, B W attack BT RIIRIAT 2T P STTT-37T ol § 9IRY B el
1 TP g1 § 1 AR & Chingmeirong Kabul TRTE Qe T17d H 519 FTgR T H 379 €= d A1 Y
9 1 39 WR unidentified militants = ¥ {211 G8T ToT M 3R G 16T TS & ARBAT B
ERUCAIRN

W,mﬁﬁwmﬁmmwﬁm%m migrants workersﬂ%mﬁﬂ?ﬁél
78 fA8R F workers &1 9T & % 9 gt Y ST &, I8 199 Wes & -1y I8 37U+ 5
3R A1 B 41 W1 ISl 81 F:W P I I8 2 [P B8R A 7P qalra BT Rt e 9 5N 2,
TE TN TS HRT 21 foh FIER & FAorgR] ®I AR T frerar & @ 9 s - @t Jairer 7 37erT-
3T TS H I & 3R SHAMERY | HE- 7RI BReb 3T dTel-gea] PbT Y& WRAT Ted ol

Ifh QT AR ST ST R8T 8 {3 SFe-37e IIs3i § S A1 GRER 1 81 387 © 3R
ISP ST B! ReT W T8l 81 8] 51 3afery, H =g & $5 TRPR S 71 4, 81 W 59 A8 Bl
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FEA TR €€ &1 2, ST H SMuen] AR &7 91T o6 a8f R 3@ I 27 IR & a4 &1 oI
ST gd! €, 33 RE SR Il H Al 59 R Bl HeAN 5l §1 A1 I8 A1 Rl 9 W81 §, s3]
AP B TR 8 3R $S (Y WRA TR Pl 37 1941 Bl (<91 <1 A1fey, RifF 9 g8f w°
HETd A & g MY &, i -1t SHM & AT M § iR ITo7 IR 31 I8 HER! © fF a8
ITpT GREN T B

il faga S1gR (fewmaa waen) « W), § $7a! TaIRie el g
Suicide by weavers in the country

2} 3relt 3aR IR (RER) : WeISy, i &1 ol ol el B UM & HRYT fFeei 3R IR
TSR Afed s I A gR Gagel IR I3 B el & Grax TR &l Jad Bl & 7P de1
E-57 § T8+ @Tel 30 T F 47 h¥ FAR 7 fIwel SR BT amess 31aeh S < <11 98 919K o,
ST BRI & forg I T21 oMl ¥ IRE 9 fUee 718 SR 7ew & RIS saTdh & Sig T 4
YR ASTHR T b T FADR 1 U8l AT Uil B BT B, SHD 918 AT B: ATl b o DI AT
Tl SRR BT DI 311 37 G I AR STl

HEIGY, IRIORAT BT TR 3R IR TS B TRBR AR DI 81eid 3§ IR &b IoI1G ITH
1Y ST FAER PR I8! & — 81 ofd bR AP IR SR ¢ Al 99 R Tlell gofar! & 3R ol
HEI 22 AT T ARG 31K 19 ATl T GellPporl o HRIRA & #4318 T2 5576 IRAR a1eli B 317t
TP U 1 WY Jarrast 1 121 FAetT| S Gfery B 4 8 &= =1 e W §U &

HEIGd, H BT 18 g B UPA-Il B ARER I TIHRI BI Bof ATB] 3R i A I fHem
qTel ol Bl ST X BT T B H 7R BT oY, H B8T 1 fh 4% ) TS <X WR SHP] Sbl I 0T
oy anfev| UPA-1I & 100 f&T & BT & ToteT | I8 T, T 31N dd S UR I a1 {haT 1|

R, IR YT H 3R GER AT # Ve R B Hh, S 1400 QUi fhelr off, a8
fUsel U HEIM | 9edR 2200 TUY R el 81 1% &, a! ao1 9 o1 96l 91 &, ITa! 915
TR 3T & SR MHERT IR 32 Bl

HEIGd, { GRBR A AR BRAT A181 § (b IHR1 BT [Tl BT qb1AT Aldd i BT Bof ATH
[CRISINCIRSSEEARNEACIKICSIER RS R IE RIS Y

HEIGd, § BT A18d1 § [ UPA-| &1 ARPR - [HAMI BT 60,000 PRIS BYIT AP fhT, Ual-
et & &9 WG Sl 1 ST W {51, Qe 37 ga<] 7 1 18 frar 22 A g e €, 3
AT AT §, 37T T Q1Y &, 377! b TTerel! &) |l & 1 & 22 ..(qaeH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Anwariji, three minutes are over. Mike is off.

What is the point in speaking ?
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7} 37l 3TER IR : AEISd, H B e § ...(FHM)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please sit down. Next is Shri Amar Singh.

...(Interruptions)... Please take your seat. ... (Interruptions)... Don't record it ... (Interruptions)...
oft arett SFTaR 3Ry : *
sft TSR 9IfdT (ST : TR, H 59! TAIRITE S gl
it et e (SSR) - AEIE Y, § Y g vEIRiYe RaT g
sft IroTifar wre () < #E1ea, § +ff 597! TaifRige &var €
it freie AR Aigwi (STHT) : 7EIGY, H Wt 370 vEIive wvar g

Land Acquisition by Railways in Uttar Pradesh

3ft arR RiE (STR IR : SURWIEIe HE1GY, H HeT &1 &I SR IR & B 30,000 frami
B TR ATH D HIAT ATEN g, il [A81R | o g Td1 IR Y2 &b aalell &4 & 70 Tai & [
21 et & fFram g 3 Wl Rd £ R 79a1 990l 7 Ofd BT § 9HT & gdhe & forg R #
JffeTer T o, S AR RuRTT amvefl Akl @l uRare 7 B, § @ RER 7 S96 @ 931
o7l § 93T HRA ST BT SR 70+ arsydeft ATl SF mifaa wvar § & 3 a<iel # g ofR 3w %
¥ TR Rail Freight Corridor & T IR €T T 10,000 TEFCAR STHIT I HAIT =011 of Y81 81 g
T-g3 wor <<t &, A7, 7Y &R Ay Rk afSee damer # 7, A1) o Ay 7 &, A, e
3R Ay F<ien 7 Wt §1 T8 g & fharl o a1d 31 wad e @ 977 I8 © 6 B & g
ARG, S TR U3 &6 e & e T8l 8, d 3Gl B B Bl UBT 9D PR 8, SH]

sft 3fa vi? e (ER) : o1y €1 71 g9 wwelA G .. (araem)...

2t 3R R« A @8 Y1 § b 9weiF fam amues * R srsaroft St &l gerr w3l a9 &
Q98 HETgE T T, IE irony T 3TTP * ST TSAToR St 1 g #1 S8 &1, 3@ T UPA &
Advisor B1 7T &, TSI goTe ¥ 98 WErgE ol T ...(aeT)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no, don't divert the subject, please.
...(/m‘errupz‘/‘ons)... You cannot divert the subject. You have to stick to the subject.

...(Interruptions)... Don't provoke. ... (Interruptions)...
sft TI® SFaR (AERTSY) : 3R 48 SfY, U 3MID! divert PR IE © ...(ALM)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please, Mr. Amar Singh. ... (Interruptions)...
it 3R g : | wE Aredn § 5 wHar a9ol ¥ < & ¥ WAl €, PR S SR a1y
...(STTH)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Amar Singh, one second.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, the names of those people who are

not Members of this House, who cannot defend themselves, should not go on record.

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes. Those names are expunged.

#iY 3FR 1« TR, 3119 q21 AR1 R I9Y < SIRY| H I &1 ared § b a<ieil &b Jabraet Sif
S AR @1 oY, 98 10 U=ie WY 72T oY, 981 1 sfieTe 81 T, «ifh Sia wHis Rig Sl gara
R RN BT B A S AT AT IIo11 il 7 Biaee 71 {21, A 981 @l Rail Freight
Corridor & 9 TR TaIell § STIA ol 11 X&! § 3R S WBR AR HR I8! 1 3T A
Y, smuast W= 2, omra anmder TG 5 SHET iftEe W #R1, SR AT g, O 98t g
1 Blefl BN fFam oram &1 &t ST 72T <711 3R AR & 5l &1 S, STa! /i ok A1t 8
2T T81 BT AW, WYY 2, A IR U< P O F A1 @) HE) ST@! Al 8, 981 B Agy 9 Ay
21 % AAAT II51 F TIged § B Tl 39 ATATE0T & Feof BT Ahel a1 8 <7 3R 36k forg i oft
PRAT TSN, T8 B H =G 6 SRy § AR TR 201, I 91 IR ST 89N A1 galell 3V iR
HAAT SH1 &b 9 BRIHH DI [qhel B

1. IR YT 1S (TR IS : ST S, H 310 Bl 39 faw & 61 Iag el gl
STl ST gEE (STR U : SUQHIEIE S, § 379 1 39 fAvg & A1 G Rl gl

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay. We shall now take up the Rubber

(Amendment) Bill, 2009.

GOVERNMENT BILLS
The Rubber (Amendment) Bill, 2009

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): Mr. Vice-
Chairman, Sir, | rise to present to the House the Rubber (Amendment) Bill of 2009. The natural
rubber plays an important role in the industrial and economic development of the country. Rubber
plantations provide the principal raw material required for manufacture of around 35,000 items of
rubber products ranging from toy balloons to tyres of giant earth moving equipments. Rubber
cultivation is basically environment friendly, helps in the ecological restoration of the country-side,
functions as source of the much needed firewood and precious timber, easing the pressure on
natural forests for wood and timber and provides vegetable oil, oil cakes and honey as by-products.
The Indian rubber plantation industry provides direct employment to over four lakh persons and offers

large opportunities of employment in allied activities.

Rubber is grown in about 6.62 lakh hectares. There are more than one million small and
marginal farmers with an average size of holding of half hectare engaged in rubber cultivation. The

small holding sector accounts for 90 per cent of rubber planted area.

Bulk of the plantation is raised in the remote areas of the country thereby contributing
substantially to rural development and restoration of ecology. India today ranks number one in rubber

productivity and number four in production of natural rubber in the world. This has been made
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possible due to the adoption of various clones which the Rubber Research Institute of India has been
able to produce, including the one Clone RRII 105, which was introduced in 80s and known as
'wonder clone.' In order to meet the future demand, 60,000 hectares of area are to be covered under
new planting in the North-Eastern Region during the 11th Plan and the 12th Plan Period. For this
purpose, the Government has approved setting up of three new regional offices of the Rubber Board

in the North-East Region and creation of as many as 52 new posts.

Development and control of rubber is regulated under the Rubber Act, 1947. This Act, which
was enacted in 1947, is being amended in the light of the 159th Report of the Law Commission of
India on "Repeal and Amendment of Laws." Over the years, the industry has undergone immense
changes. The Rubber Act, 1947, was last amended in 1994. In view of the developments, suitable

amendments in the provisions of the Rubber Act, 1947, are needed.

Sir, in the proposed amendment, the definition of small growers is being changed from the
existing limit of 50 acres (20 hectares) to 10 hectares. This will enable the Board to utilise the
available funds fruitfully for improvement of small holdings and facilitate greater participation of small

growers holding less than ten hectares in the activities of the Board.

It is also proposed to establish a Rubber Development Fund in place of the existing two funds
to facilitate quick and smooth flow of money. This will help in improving the overall functioning of

Rubber Board.

An enabling provision is being made to charge and exempt cess from the exporters. This is
being done in the light of the Audit objection for not charging the cess from the exports of natural

rubber from 1st April 1961 to 31st August 2003.

In order to make the amendments grower-friendly, certain provisions like registration of
estates, licensing for planting and replanting, and reports to be submitted by the licensees are

proposed to be omitted. This will ease the burden on the growers.

Rubber Board is also being empowered to implement the standards for quality, marking,
labelling, and packing for the produced or processed in, imported into or exported from, India. This
will give better recognition to the domestically produced rubber in the international market. The
domestic consumers will also be able to get good quality rubber from foreign market through quality

checks.

Sir, currently, the cess is collected from the manufacturers @ Rs.1.50 per kg. The procedure
involves filing of return, assessment of cess by the Board, and demand and collection of cess from
the assessee. This involves delay, unnecessary expenditure and loss of revenue. In order to avoid all
these, the amendment is proposed to provide for self-assessment and remittance of cess by the
assessee. The cess being a specific duty, the assessee will not have any difficulty in determining

himself the cess due and remitting the same. This will simplify the procedure.
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As there is rampant violation also of the Act, the penalty provisions have been made more
stringent. However, there is a provision to compound offences punishable under this Act. It is also
proposed to include three representatives of the Central Government in the Rubber Board in order to

provide technical advice and guidance to the Board/growers.

Sir, | will respond to the amendments which have been proposed here once Members of
Parliament raise them. But | would only say, Sir, that this amendment is aimed at giving more
benefits to the small growers, clearly defining small holdings, and doing away with obsolete

procedures which are burdensome and also make things difficult for the small growers.
Mr. Vice-Chairman, with these words, | commend the Bill to the House.
The question was proposed.

SHRI M. RAMA JOIS (Karnataka): Sir, by and large, | am not opposing the amendments.
Already 60th anniversary of this Act is over. It is a pre-Constitutional enactment of 1947 and,
therefore, it is quite natural that some amendments have become necessary. But, my first objection
is: Why was this Bill not referred to the Standing Committee? ...(Interruptions)... According to the
procedure followed, the Bill has to first go to the Standing Committee and there will be sufficient
opportunity to discuss the various provisions of the Bill. But, that has not taken place and | find that
there was absolutely no excuse or good reason for not referring it to the Standing Committee. Of
course, nothing moves without rubber because every vehicle has to move on rubber. Rubber is, no
doubt, elastic, but, the law must be specific. Therefore, | will point out two or three important points.
First is, as | already said, the matter should have been referred to the Standing Committee.
Secondly, Section 3 is most important. In Section 3, the proposal is, three members to be nominated
by the Central Government of whom two shall be from the Department of Commerce and one from
the Department of Agriculture and Cooperation. They have not specified officers from which cadre
will be nominated. As it stands anybody can be nominated, irrespective of his cadre or class. It must
be very specific. Three members or officers to be nominated should be of a specified cadre or rank.

Otherwise, anybody and anyone from the Department can be nominated.

| would like to point out another important thing. | have got a copy of 1947 Act. Section 3
provided that Chairman is going to be appointed by the Central Government. That is all right. Sub-
Section (3) of Section 4 provided that two members to represent the State of Tamil Nadu one of
whom shall be a person representing rubber producing interests; eight members to represent the
State of Kerala six of whom shall be persons representing rubber producing interests, three of such
six persons representing the small growers; ten members to be nominated by the Central
Government, of whom two shall represent the manufacturers and four labour; three Members of
Parliament of whom two shall be elected by the House of the People and one by the Council of

States. Then, there are two ex-officio Members. In total, there are 29 Members.
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Now, | come particularly to clause (b) of Section 4(3) of that Act. It provided for two
members representing the State of Tamil Nadu. It was originally the State of Madras. This expression
'Tamil Nadu' was inserted by the Madras State (Alteration of Name) Amendment Order, 1970,
...(Interruptions)... Now, the most important thing is that the States Reorganisation Act came into
effect from 1.11.1956. The rubber growing area in the State of Madras namely South Canara became
part of Karnataka. The South Canara District is the major rubber growing area. From 1.11.1956
onwards, it is in Karnataka. But, as far as Karnataka is concerned, thousands of acres of rubber is
being grown. | come from that area. They are Shimoga, Chikamangalur, South Canara and Hassan
districts. And, particularly wherever there are coffee estates, the rubber trees are grown as trees for

giving shade.

Therefore, my appeal to the hon. Minister is, similar to clause (b), clause (bb) or clause (ba)
may be inserted, and two members representing the State of Karnataka, one of whom shall be a
person representing rubber producing area. Then only there will be some justification. It is by a
parliamentary legislation, the rubber growing area which was in Madras State has become part of the
State of Karnataka. This is totally ignored. Therefore, in order to do justice to the State of Karnataka
and the growers and manufacturers of rubber in the State of Karnataka, similar representation to the
State of Karnataka has to be given. This might not have been because of oversight or whatever may

be the reason the same has been omitted.

My second point is about clause (5). In the principal Act, section 9, 9(a) and 9(b), the

following section shall be substituted.

There shall be a fund to be called a Rubber Development Fund and there shall be credited all
sums forming the Fund of the Board immediately before the commencement of the Rubber
Amendment Act. The proceeds of cess paid to the Board by the Central Government under sub
section (7) of section 12. Any sums of money that may be paid to the Board by way of grants or
loans by the Central Government, internal and extra budgetary services, all the monies received and
collected under section 26(a) and any other sum that may be levied and collected under this section.

As far as the rubber fund is concerned, this is all right.

But coming to the expenditure, the Bill provides that the Rubber Development Fund shall be
applied to meet the expenses of the Board, to meet the cost of the measures referred to in section 9
to meet the expenditure incurred in the performance of its functions under this Act or the rules, to
meet the expenditure for rehabilitation and for making such grants to rubber growers estates or for
meeting the cost of such other assistance to Rubber States as the Board may think necessary for its
development. My submission is, whenever such huge funds are placed at the hands of the Board,
there must be specific criteria or reasons or conditions stating how the money should be spent.
Unfortunately, in our country, what has happened is that many persons aspire to become Minister

and when a Minister's seat is not available, then at least, give him the chairmanship of the Board. |
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know recently of one instance where a Chairman of the Board refused to oblige some powerful
politician to give venicles of the Board for his use. This is one of the areas where these Boards
misuse. The vehicles of the Board are given to politicians or powerful persons. In this case, he
refused to give the vehicle, and therefore, he was removed from the office of Chairman of the Board
itself. Therefore, my submission is, funds which are placed at the hands of the Board, must be
regulated by specifically laying down what are the purposes for which it should be used. They are
totally vague, in section 9 of the Act which is sought to be introduced by this amendment. The other

objectionable provision is section 12, second proviso.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, | hope my good friend, Mr. Anand Sharma, is
noting because a judicial judgment is coming about. Rama Jois has been a former Chief Justice also.

Therefore, he is reading about all the clause by clause implications and interpreting.
SHRI ANAND SHARMA: This is not a court of law. This is legislature. We legislate.

SHRI M. RAMA JOIS: The other objectionable provision is section 12, second proviso.
Provided further, the Central Government may, by notification in the official gazette, specify zero
paisa per kg. as the rate of duty of excise on natural rubber produced in India and procured for
export by the exporter of natural rubber for the period commencing from 1st April 1961 to 31st August
2003. For forty two years, the Central Government is given the power to make the cess zero. What is

the rational basis ? You can't take date from a hat.

Section 12 provides that if the cess is not paid, there is a penal provision also.
...(Interruptions)... And in this behalf, | only invite your attention to the Financial Memorandum. In
clause 7. ....(Interruptions ...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, have less talks. A lot of noise is coming.
...(Interruptions)...

SHRI M. RAMA JOIS: Sir, it is a very important point. In clause 7 of the Bill vide second
proviso to sub-section 2 of section 12, it is stated: "The Central Government may provide, by
notification, ... (/nz‘errupz‘/ons). .

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Kalita. ...(Interruptions)... Mr. Kalita.
...(Interruptions)... Mr. Kalita, | can't hear here. ...(Interruptions)... All of you are speaking
together. What is this? ...(Interruptions)... All the noise is coming here. A little more decorum | am
expecting from every Member. Even those who speak, speak at a low voice.

SHRI M. RAMA JOIS: Sir, there is a difference between 'hearing' and 'listening'. 'Hearing'

means one makes a sound, you hear, but 'listen' what | said must be understood.

211



THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes.
SHRI'M. RAMA JOIS: Therefore, | request. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is my problem; | am not able io listen.

..(Interruptions)...

SHRI M. RAMA JOIS: "The Central Government can notify zero cess on rubber from 1 April,
1961 to 31st August 2003. This would result in exemption of cess amounting to Rs.16,68,59,000. The
figure is given 'Rs.16 crores and odd cess'! Power is given to the Central Government to exempt it.
For whose benefit? What is the rational basis for doing so? There is nothing except the Central
Government may issue an order for this period; the cess will be zero; the Exchequer will lose Rs.16
crores. Why? And there is article 14. Suppose a person beyond 63 years says, "Why are you not
exempting me" Legitimately, he can be right. So, under article 14, you can classify and say, give
some benefit’ and deny that to some other provided there is a rational nexus between the exemption
that is sought to be given. What is the rational nexus? That is not found in the Financial
Memorandum at all. Therefore, my submission is, this provision for giving exemption is wholly
arbitrary and, therefore, needs to be deleted. Ultimately, my submissions are two. In section 3, there
is every justification for giving representation to the State of Karnataka as the rubber growing area of
Tamil Nadu has become a part of the State of Karnataka from 1.11.56. More than 53 years are over.

Thousand of acres of rubber is being grown in the State of Karnataka.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Singh, you go here and there, stand and
start talking. | warn you, don't do like this.

3. (sfhrelt) TToTT U, BU@T (JTSRRAT) : Lobbying 81 Y& Bl ...(QEEM)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No coming and standing in the passage.

SHRI M. RAMA JOIS: Therefore, | appeal to the hon, Minister to do justice to the State of

Karnataka by providing representation in the same manner which is given to Tamil Nadu and,

similarly, the exemption provision making zero should be deleted.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay. Thank you, Mr Jois. Now, Shri P.R.
Rajan.

SHRI P.R. RAJAN (Kerala): Thank you, Mr. Vice-chairman, Sir, for giving me an opportunity
to speak on the Bill.

At the outset, | oppose the Centre's decision to amend the Rubber (Amendment) Bill, 2009
because the Bill has not been sent to the Standing Committee for discussion. We hope that the
amendment would affect the rubber farmers and plantation workers around the country, along with

the exporters, because the time allotted is not sufficient for a thorough discussion on the matter.

India is one among the top ten rubber-producing countries. Kerala State is a leading rubber

plantat ion State in India. Kerala State is a leading rubber plantation State amongst other States.
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Kerala accounts for 92 per cent of the rubber production in the country, of which small and marginal

farmers are responsible for producing around 85 per cent of rubber.

Rubber is cultivated in 6.451 lakh hectares in Kerala and about 4.64 lakhs of people are
working in rubber farms. The total volume of trade in the year 2008 in this sector is around Rs.62,000
crores. Rubber brought to the country about Rs.1,069 crores through foreign trade. If we go to the
history, this plant was brought to the country by the British and spread in Kerala, providing

thousands of people their daily bread and more than that.

The amendment to the 62-year old Rubber Act, according to the Centre, is to remove the
obsolete provisions restricting the sector's growth and check illegal transactions. The Bill aims at
creating a Rubber Development Fund and giving fresh impetus to the functioning of the Rubber
Board, The Statement of Objects and Reasons of the Bill says that it aims at creating a Rubber
Development Fund to meet expenses on rehabilitation of small growers. It also wants to delete the
provisions relating to registration of rubber estates and licence for planting or replanting of rubber,

which are redundant at present.

The Centre also claims that through this Bill, a self-assessment procedure would be
introduced to replace the existing assessment and collection of cess which is time consuming and
complex. The Bill also provides for enhancement of penalty for violation of the Act and introduction of
a new provision for compounding of offences to check illegal transaction and evasion of the rubber
cess. According to the Centre, this is to ensure quality standards of natural rubber exported and

imported, as well as, consumed in the domestic market.

The Bill empowers the Central Government to levy zero paisa per kilogram of excise duty on
natural rubber produced and procured for export between April 1, 1961 and August 31, 2003. This
would result in exemption of cess amounting to Rs. 16,68,59,000 on the rubber produced and
procured for export. Here, | have a serious doubt about this. It has been stated in clause 7 of the Bill

as follows:
(b) the following provisos shall be inserted, namely:-

"Provided that the Central Government may, if considered necessary in the public interest, by
order for reasons to be recorded in writing, exempt or reduce the duty of excise on rubber exported

on such terms and conditions as it deems fit;

Provided further that the Central Government may, by notification in the Official Gazette,
specify zero paisa per kilogram as the rate of duty of excise on natural rubber produced in India and
procured for export by the exporters of natural rubber for the period from the 1st April, 1961 to the
31st August, 2003."

Sir, at this point, | have an important issue to mention. By deciding to sign the Indo-ASEAN
Treaty for free trade, the Centre has surprised the rubber farmers and plantation workers. The
decision will adversely affect the rubber growers and plantation workers. From the newspaper

reports we learn that the Centre is planning to eliminate the import duty on rubber. The Centre is
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putting the lives of lakhs of farmers, plantation workers, small industrialists and industrial workers in

this sector to risk by taking such a decision.

The provisions that the Government is making to support the small rubber farmers, through
this Bill, will yield no result if the Centre decides to move ahead with the ASEAN Treaty. If the Centre
is serious in protecting the interests of the farmers, they must backtrack from this move. | think all
Members from Kerala, including senior Ministers, are in agreement with this demand. The

Government should ideally increase the import duty on rubber and allied products.

For example, the duty on tyre import is only 20 per cent. There are demands that the
Government should increase it to, at least, 40 per cent in order to save the tyre industry and rubber
plantations from the ill-effects of tyre imports.

Research and development of rubber used in industrial factories should also be expanded. In
Western countries such researches have been expanding very quickly. In Europe, people bring
natural latex to prepare raincoats, produce rubber sheet and seals for engine's flexibility, doctor's
equipment, sport wears, gift and toys.

Rubber is only natural raw material available for making furniture, foam for bed and sofa.
Diversification of the products will prove beneficial for farmers. Methods to increase the production of
rubber should also be developed to meet the growing demand in the country.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude.

SHRI P.R. RAJAN: Sir, | will take one minute. The Government says that the definition of
'small grower' is to be amended whereby a 'small grower' would be an owner whose estate does not
exceed ten hectare in area against the existing limit of fifty acres, that is, 25 hectare in area. This is a
very good move. A lot of farmers would be benefited by this. The amendment will also provide for
representation of the Central Government in the Rubber Board. This, | doubt,...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is enough. You can lay it on the Table.

SHRI P.R. RAJAN: ...will have an impact on the independent and democratic character of the

Rubber Board. Already, there are two...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You are reading your speech and taking more

time. | cannot allow that. Reading itself is against the rule. Then you are taking more time.

SHRI P.R. RAJAN: There are three members in the Board. This will destroy the democratic
character of the Board. | hope the Government will reconsider it. We have already moved an

amendment in this regard. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The House is adjourned for lunch for one

hour.
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2.00 P.M.

The House then adjourned for lunch at three minutes past one of the clock. The House re-

assembled after lunch at three minutes past two of the clock,
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair.
PAPERS LAID ON THE TABLE (Contd.)
Report of NC RLM (Volumes | and II)
THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): Sir, | lay on the Table, a copy (in English and Hindi) of the Report of the National
Commission for Religious Linguistic Minorities (NCRLM) (Volumes | and II).

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, what about the Action Taken Report of the

Government? When will it be laid?

The Rubber (Amendment) Bill, 2009 (Contd.)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we will continue with the discussion on
the Rubber (Amendment) Bill, 2009. ... (Interruptions)...

SHRI RAHUL BAJAJ (Maharashtra): Sir, if you permit me, | want to raise two points.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Is it on a point of order?

SHRI RAHUL BAJAJ: We have just got Part Il of the Parliamentary Bulletin, which says that the
Salaries and Allowances of Ministers (Amendment) Bill will be passed without discussion. | have no
objection to anybody getting more salary because | myself am getting a lot of salary. But why should

it be passed without discussion?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You cannot raise it now. You raise it when that

subject is taken up. ... (Interruptions)... The Minister wants to say something. Kindly sit down.

THE MINISTER OF PARLIAMENTARY AFFAIRS (SHRI PAWAN KUMAR BANSAL): Sir, the
hon. Member has chosen to raise that point. Let me make one thing very clear. The Amendment Bill
does not relate to any increase in the salary or perks. There is only one discrepancy because there is
a disparity between the air journeys which an hon. Member as a Member of Parliament gets and the
air journeys he would get if he were to get into the Government; he may not have those. So, there

was some mistake somewhere. It is only to rectify that.

So far as the other thing is concerned, | am sure the hon. Member is aware of this, that any
decision which is taken by the Business Advisory Committee is not discussed in that way. It was the
Business Advisory Committee which said since the letter relates only to that one simple point — it is
not the enhancement of any salary or perks—it need not be discussed. That is all that was said. |

thought it better to clarify that point.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much.
We now take up the Rubber (Amendment) Bill, 2009. Shri Syed Azeez Pasha.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | rise to support the Rubber (Amendment)

Bill, 2009. At the same time, | want to seek certain clarifications and make a few suggestions.

My first point is in regard to the P.P. Prabhu Committee which has recommended an increase
in the number of Board members for public representatives and a reduction in the number of officials.
What we see today, Sir, is that there are ten lakh rubber growers, small farmers, and they have only
three representatives. On the other hand, there are only 283 big farmers but they also have three
representatives. Three for 283 and three for ten lakh rubber growers! This is very unfair. | request that

small growers should get, at least, five representatives on the Board. This is my first suggestion.

Secondly, in regard to social security provided to rubber growers in the country, if you look at
the Annual Report of the Rubber Board, it shows that there has been a fall in the rubber production
due to viral fever, chickengunea and malaria. This has resulted in the shortage of tappers. So, my
suggestion is that the Board should create a separate health insurance scheme for labourers and

their families, as also a crop insurance scheme for the farmers.

Thirdly, it is good that the Government has decided to restrict the import of artificial rubber and
allied products. It is really ruining the rubber producers in the country. | welcome the proposal of the
Commerce Ministry to encourage exports. But, now, statistics give really a different picture. In the
first quarter of this year, exports were only to the tune of 900 tonnes, but imports were to the tune of
75000 tonnes. There is really a mismatch between the imports and the exports, even though you
have an over-ambitious target of exporting 50,000 tonnes. | don't know whether you have any action
plan for this. Anyhow, | congratulate the hon. Minister for not including rubber in the negative list of

the recently concluded ASEAN meeting.

Then, the subsidy given to replanting is only Rs.19,000. | feel, not only the cost of production
of replanting has gone up, but the other costs have also gone up. | strongly urge upon the hon.
Minister to increase the per hectare replanting cost from Rs.19,000 to a minmum of Rs.40,000 to

meet the increased cost of production because the present amount is very meagre.

Then, you have done away with registration and licensing. It is good that you want to simplify
the procedure. But you have to regulate it in the absence of registration and licensing. You may be
having your own mechanism; | don't know. Finally, for simplifying the procedure, you have
introduced self-assessment. But, | feel, while giving the remittance, there may be illegal transactions
and, then, there will be an attempt to evade the excise duty. How are you going to tackle this evasion

of duty and illegal transactions ? These are some of my observations.

With these words, | support the Bill once again.

216



SHRI TIRUCHI SIVA (Tamil Nadu): Sir, keeping in view the rubber industry has undergone
immense changes in the recent years, these amendments have been brought in the Rubber Act,
1947. The amendment proposes eight main changes in the principal Act. Out of which, Sir, two
ought to be very much welcomed. While all the other things are to be welcomed, | support this Bill. |
have got one query. Before that, | would like to appreciate the Minister for taking efforts in bringing in
amendments to the Bills which have been kept lying for many years without being looked into. |
appreciate the Government, especially this Ministry for having looked into a Bill which has been kept

in for more than 60 years, though so many drastic changes have taken place in the industry.

First of all, in the amendment, while it retains the requirement of the licences for buying or
selling rubber, it delincences for planting and replanting. It is to be welcomed. The second most
thing is, it redefines small grower, as an owner whose estate is up to 10 hectares, compared to
previous 50 hectares, /i.e., approximately 25 acres. Ten hectares amount to 25 acres. It combines
the different funds under the Rubber Board into one single Rubber Development Fund. It empowers
the Rubber Board to implement standards for quality, marking, labelling and packing. It permits the
Central Government to issue policy directives to the Rubber Board. It also allows the Rubber Board
to compound any offences on payment up to the value of goods concerned. It increases the penalty
for making false statement to Rs.5,000 from Rs.1,000. And it adds three members to the Rubber
Board, two from the Department of Commerce and one from the Department of Agriculture and
Cooperation. My query is, Sir, — many of the other Members have also mentioned that — an
amendment which permits the Central Government to set the excise rate to zero on rubber
manufactured for export for the period exclusively from April, 1961 to August, 2003. The excise
collected during this period may be refunded. The Financial Memorandum estimates the total cost to
the exchequer arising from this proposal at Rs.16.69 crores. Sir, any cost to the exchequer is a thing
to be done. | don't want to immediately suggest the Minister to delete it because we do not know the
exact reason for which you have fixed the period. We need a clarification for that. | am saying this
because in the Statement of Objects and Reasons, there is no provision; nothing has been stated or
it has not been provided the rationale for changing the excise rate for a previous period. So, again, |
would like to reiterate this thing. Just all of a sudden, it costs the exchequer Rs.16.69 crores; kindly
delete this or kindly don't do this. | would like to seek a clarification from the hon, Minister in this
regard. There must be some reason for having you done this. And that clarification will enlighten me

and the House, in general. With these words, | support the Bill, Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, hon. Members, | would like to seek
some clarifications from the hon. Minister. Since nobody from the panel of Chairman is here, if the
House agrees, | would request Shri Rama Jois to occupy the Chair for five minutes, till | finish my

speech.
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SHRI D. RAJA (Tamil Nadu): Why not. ... (Interruptions)...

SHRI TIRUCHI SIVA: Yes, Sir.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): So, everybody agrees to it.
(THE VICE-CHAIRMAN, SHRI M. RAMA JOIS in the Chair)

PROF. P. J. KURIEN (Kerala): Thank you, Sir, for allowing me this time to speak. Now, |
don't want to take more time of the House. | have only two-three points to make, to which | would
like the hon. Minister to respond. The first point is this. You see, first of all, | would like to say that the
Rubber Board has done a wonderful work. It deserves kudos and laurels from all of us. | think, of all
the Government Boards, that is, perhaps, the one which has produced the result more than our

expectation.

Today, with regard to productivity, we are number one in the world. So, it should be a model
for other boards as well. If there is effort and commitment from the Government and growers, then

certainly we can achieve the results in other commodities also.

Having said that, with regard to this Bill, | support it. There was some feeling that | do not
support it. Not at all, | am supporting the Bill and our party is also supporting it. No problem with

that. ... (Interruptions)...

Sir, | have two-three concerns. | shall be very brief. Firstly, there is a clause for inspection.
Inspection can be held according to the previous amendment with regard to exporters, traders and
processors. All these are under obligation to be inspected. When you inspect traders and dealers,
there is a problem. That is, more than 80 per cent of the rubber produced is from small growers. The
bulk of small growers do not have facility for proper processing. So, the rubber they produce is
actually RSS—fibre. Quality-wise, it is lower. Dealers will buy that rubber. When the Rubber Board
inspects dealers, naturally they would prosecute the dealer if the quality is lower. When they
prosecute the dealer, the dealers would refuse to buy the lower quality rubber. But, unfortunately, 30
per cent of the rubber produced is the lower quality. Therefore, | have a suggestion. | know, the
Rubber Board is very considerate towards growers; | have no complaint about that. Since it is
mentioned in the Bill, | would like the Minister to respond to that so that the small dealers are not

subjected to this kind of inspection and the small growers do not suffer.

My second point is with regard to the minimum floor price. As per the existing Act,
Government may fix the minimum floor price whenever the price becomes totally unremunerative for
the farmer. But, there is an amendment now. Government may fix if it deems necessary.' | do not
know what is the need for that. In my view, it dilutes the clause. That is my view; you may clarify and
correct me. 'If it deems necessary', | think, is in clause 13. | am not asking you to bring an official
amendment now. But, give an assurance that whenever the price goes below a level, which is not
profitable, not even remunerative to the growers, the Government would intervene and declare the

minimum floor price. | want an assurance on that only.
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| would come to my third concern. 88 per cent of the rubber is produced by small growers.
Their number is nearly 10 lakh. The large growers are only 283, The large growers have got three
representatives in the Rubber Board. Small growers, who number about 10 lakhs, also have three
representatives ! If you compute the quantity of the rubber produced, 88 per cent produced is from
the small growers. | am not asking for a proportionate number, but | am asking representation for the
quantity of rubber produced. The quantity produced by the small growers is nine times more than
that produced by large growers. Therefore, when large growers are given three members in the

Board, the small growers should have been given 27, which | am not asking.

But give us nine instead of twenty seven. Now there are three for small growers and three for
large growers. | am requesting you to retain the three for the large growers and for the small growers
you increase this number to nine. For this also, | am not asking for an amendment now, but give us

an assurance that you will consider this request.

| have no objection to increasing the number of officers from one to three because officers
especially from the Government of India should be there for better coordination between the Rubber
Board and the Government. So, it is better to have more officials on the Board, | am not opposed to

that. But | want the number of representatives of the small growers be increased.

Lastly, my submission is that many people in this part of the country do not know how rubber
is planted. It is very expensive to plant rubber and for seven years you do not get anything. It is not a
crop like other crops like paddy, wheat or any other thing. In case of rubber, for seven years you do
not get anything. The 90 per cent of the farmers, who are about ten lakh in number, own one acre or
one hectare of land. How do they live during this period of seven years? For fertilizer and some other
things, there is a paltry sum of subsidy, which is quite inadequate. | am saying it from my personal
experience. | know it because 1 myself have one acre of rubber plantation. | am also a small grower.
Therefore, | want the Government to appoint a Committee to study it and also the question of
providing increased during these seven years when they do not get yield. | have only these four
requests to make to the hon. Minister. ...(Interruptions)... Till the yield comes, it is already seven
years. | will be grateful to the Minister if he can react to these four queries of mine. Thank you very

much, Sir, for giving me this time. Thank you.
(THE VICE-CHAIRMANJPROF. P. J. KURIEN) in the Chair)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The hon. Minister will reply.
...(Interruptions)... Private Member's Business starts at 2.30. ...(Interruptions)... At 2.30 he wil

stop and ... (Interruptions)...

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): Sir, let the sense

of the House be taken even if it is over by a few minutes.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): If the House agrees, | can do it. Okay, at 2.30

| will ask.

SHRI ANAND SHARMA: Mr. Vice-Chairman, Sir, | am thankful to the Members who have
participated in the debate and raised some important questions and also sought clarifications. As |
have mentioned right in the beginning, in my opening statement, the objective of this Bill is to ensure
that the various difficulties which are faced by the small growers are addressed, the small growers
are given more support and the cumbersome procedures of the requirements of registration and
licence for planting and replanting is done away with this, which in our view is obsolete, and also
create a consolidated Rubber Development Fund which will ensure easy flow of money as per the
guidelines to the small growers. Now Mr. Rama Jois did talk about the nomination of the Central
Government that who will be the people who will be nominated and particularly with reference to
Karnataka and also about the criteria for the grant, which is made by the Rubber Board to the rubber

States.

The criteria are very clearly defined and the competent authority can sanction any grant only if
it is within the defined parameters for the development, for Human Resource Development and for
the kind of support which the rubber estates would need, which the hon. Members have mentioned.
Itis true that the plantation of rubber-which was restricted to one small part of the country during the
British rule and later on in the adjacent areas in Kerala primarily and also in Tamil Nadu, parts of
rubber growing area of the old Madras State, as Mr. Rama Jois has said - - now form part of
Karnataka State. Rubber cultivation has also been extended to other parts of the country, including
in Orissa and North-Eastern States. Whether in substantial measure or in small measure, ten States
are today growing rubber and the Government, therefore, has decided to open more offices and also
recruit more staff to ensure that those parts of the country where rubber cultivation has been taken
up also get due attention and the growers there get some adequate support. Sir, as far as the
representation part is concerned, this has been raised by many Members and Mr. Vice-Chairman,
Sir, you too while participating in the discussion have raised this issue of small growers'
representation. The Government has been mindful (a) of the difficulties of the small growers and (b)
the need to have a fair representation which has to be raised by the Members, besides you also, Mr.
Pasha had raised the same thing of the small growers and also Mr. Siva. The small growers are
almost one million in number whereas the large growers are 283. It has not been correct to equate
the two though it may not be possible for me at this stage to give the exact number but | can give you
a firm assurance, Mr. Vice-Chairman, Sir, and through you to the House that we will increase the
representation of the small growers in the Rubber Board. The second important issue which has
been raised is regarding the cess. We have clearly described it in the Bill also that this is an enabling
provision to address the audit objections, the audit paragraphs. Mr. Rama Jois had raised why the

cess was not collected. From the 1st of April, 1961, the point of collection of cess was shifted to the
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manufacturers when the number of growers rose to tens of thousands. Therefore, collection was not
possible and from such a large number of farmers, primarily small growers, and it was shifted then to
the manufactures which was again not collected. The rubber exported did not undergo any
manufacturing activity. This was the reason why cess was not collected after 2003 this issue has
been addressed and notification exempting cess on exported rubber has been reduced to Zero from
1.9.2003. The issue therefore was what to do of the cess which could not be collected from 1961 to
2003 and a conscious view has been taken considering what the CAG have said. Secondly, this
amendment of this Act also empowers the Government to wave or to levy cess. This in our view is

correct since we cannot go back to collection...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Just one minute. If the House agrees, | wil

allow the Minister to finish his reply and then, we will take up the Private Members Bill.
SOME HON. MEMBERS:?: Yes.

SHRI ANAND SHARMA: Mr. Vice-Chairman, Sir, the other issue which has been raised is
about the provision of inspection of the premises of dealer, processor, manufacturer and exporter
under new Section 17(2). This provision is not a new one. There already exists a provision for
inspection in the present Act under Section 21 — for any other purpose of this Act. Therefore, the
purpose of Section 17(2) is to make it specific so as to ensure that the quality of natural rubber fully
meets with the requirements of the domestic and international standards. This is not something new

which is being done.

Sir, | will also address the question of the India-ASEAN Free Trade Agreement which has also
been raised by some hon. Members and also about the quantum of exports. Mr. Siva has raised why
the quantity of exports is not adequate enough. It is true that we are first in the productivity of natural
rubber in the world. We are at number 4 when it comes to production of natural rubber and we are
the third largest consumer in the world. There is a huge demand within the country which has clearly
reflected in the fact that the price of natural rubber has undergone or seen an increase of 105 per cent
in eight months. So, there is a demand. We have a growing industry in this country which is using
natural rubber. The projections make it clear that in the coming years there will be more
consumption. But rubber import is not free; it is restricted only to the actual users. When we look at
the production and consumption, the production in the country was 8,25,345 tonnes, whereas, the
consumption is more than the production. So, there is, actually, a small shortfall between production
and consumption within the country and that has to be met through import. But, at the same time, it
is in the restricted category. There is no free import of rubber. In the Indo-ASEAN Agreement, our

negotiators had a clear direction. The Agreement that India signed has a huge Negative List, primarily
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to protect the interests of the small farmers and the plantation sector. | would like to inform Mr.
Pasha and also other hon. Members who have raised it that natural rubber is in the Exclusion List of

India-ASEAN Agreement. So, there is no reason for any apprehension or fear.

When we look at the nomination of the Central Government, three nominees are proposed.
The present functioning of the Rubber Board has been acknowledged and appreciated by you and
other hon. Members that it has been working for the betterment of the rubber plantation sector, for
the small growers engaged in pioneering research which has placed India as one of the major
producers of rubber in the world. The new clones helped in ensuring that we are first in productivity.
The composition of the Board has 10 nominees of the Government of India. This question was asked
on various occasions. In the other House also it was raised as to why 10 nominees of the Government
of India. Who are these ten nominees ? Sir, four represent labour, 2 represent the manufacturers and
4 would be the other categories and that is where | feel that there is some room when we look at the
demand for increasing the representation of the small growers or looking at other States which are
totally unrepresented and we cannot now roll it back when the original Act itself has given
representation to two States. Therefore, this provision is helpful. We have eight nominees from the
State of Kerala which includes only two nominees from the Government of Kerala and six nominees
are growers. Yes, | have already responded to this that why the small and the large number, 283 and
one million, have been given the same representation. | have already given an assurance that it will
be corrected. There are three Members of Parliament elected by the two Houses, ex-officio, again,
there are only two Members, that is, the Rubber Production Commissioner and the Executive
Director. So, effectively, there is only one nominee you can say, who is from the Central
Government. The official representative of the Government of India is the Chairman of the Rubber
Board. That is why, it was felt by the Ministry of Agriculture and this Ministry that there should be
more nominees and those three officials will, therefore, be included. | feel, Mr. Vice-Chairman, Sir,
that | have answered all the queries, addressed the apprehensions of the hon. Members and | do
understand the concern of the Members coming from these States, Kerala, Tamil Nadu and
Karnataka. We will ensure that after these amendments, the Rubber Board functions in a manner 'to
meet the objectives which have been clearly defined. This Bill is, actually, meant to help the small
growers and help the rubber plantation in the country. With these words, | would like to commend

the Bill to be passed by this House.

SHRI M. RAMA JOIS (Karnataka): Sir, | have a specific query regarding representation of the

State of Karnataka.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | believe that he has said that.
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SHRI ANAND SHARMA: Sir, | have given a firm assurance to give more representation to small
growers. Secondly, since now it is in ten States, we will see that those States which have always
remained unrepresented on the Rubber Board, should also get representation. We will work out a
formula whether it is on rotational basis, because there are ten States. | am not in a position to say
about one State. The Government of India has equal responsibility about the remaining seven States

also. Thank you.

SHRI M. RAMA JOIS: | want to know about the exemption. Does it give rise to demand for
refund ? That is what | want to know. If not collected, and exempted, it is all right. What if it has been

collected?
SHRI ANAND SHARMA: It has not been collected at all.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay, The question is:

"That the Bill further to amend the Rubber Act, 1947, as passed by Lok Sabha,

be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN : We shall now take up clause-by-clause consideration of the Bill.
Clause 2 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): In clause 3, there is one amendment (no. 1)

by Shri A. Vijayaraghavan. Are you moving?

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, | would like to say a few words. The intention of my

amendment is mainly to ensure representation of the poor farmers in the Board.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That he has already assured.
SHRI A. VIJAYARAGHAVAN: The Minister has taken up that matter very seriously.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You can thank the Minister for this.

SHRI A. VIJAYARAGHAVAN: Of course, | am thankful to him. Similarly, in Kerala, we are
producing nearly 90 per cent of total natural rubber but only two representatives are there in the
Board. | would also like to say that when you nominate farmers on the Rubber Board, naturally, some

consultation will always help. | think that should also be considered by the Minister.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): So, you are withdrawing your amendment.
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SHRI A. VIJAYARAGHAVAN': Sir, | hope that that will be considered by the Minister. So, | am

withdrawing my amendment.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): So, amendment is withdrawn.
Clauses 3-18 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI ANAND SHARMA: Sir, | move: That the Bill be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall take up Private Members' Bills;
Bills for introduction. ...(Interruptions)...

SHRI' PENUMALLI MADHU (Andhra Pradesh) : What about the other Bills, Sir?
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Private Members' Bills are only for
introduction. That may be over in 10-15 minutes. Immediately after the introduction, we shall take up
other bills. Today, we shall take up all other pending Government business.

SHRI RAHUL BAJAJ: Sir, we heard that there will be no sitting on Monday ? So, do we have to
take up all that business today ?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | cannot say that. Please, sit down. The hon.
Chairman will decide that. ... (Interruptions)...

SHRI RAHUL BAJAJ: Sir, the other House has adjourned sine die. Why can't we finish the
work today ? These are days of austerity; why should so many people be made to go and come back
again? Let work be finished today or tomorrow.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That will be decided.
SHRI RAHUL BAJAJ: When, Sir? ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, take your seat. ...(Interruptions)...
Now, Dr. Subbarami Reddy.

PRIVATE MEMBERS' BILLS - INTRODUCED
The Constitution (Amendment) Bill, 2009
(To amend Article 51-A)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for leave to introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Compulsory Registration of Marriage Bill, 2009

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for leave to introduce a Bill
to provide for compulsory registration of all marriages irrespective of caste, religion and creed in the
country and for matters connected therewith and incidental thereto.
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The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2009
(To Amend Article 124 and 217)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | beg to move for leave to introduce a Bill

further to amend the Constitution of India.
The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.
The Naxalite Affected Areas (Special Provisions) Bill, 2009

MS. MABEL REBELLO (Jharkhand): Sir, | beg to move for leave to introduce a Bill to provide
for framing of a national policy providing for special grants and development of areas affected by
Naxalites in the country, particularly, in Chhattisgarh, Jharkhand, Orissa, Andhra Pradesh, West
Bengal and Madhya Pradesh and relief and rehabilitation of the victims of Naxalism and for matters
connected therewith and incidental thereto.

The question was put and the motion was adopted.

MS. MABEL REBELLO: Sir, | introduce the Bill.

The Quality and Accountability in Education Bill, 2009

MS. MABEL REBELLO (Jharkhand): Sir, | beg to move for leave to introduce a Bill to
formalise the commitment to high quality education; adopt grade specific performance oriented
education system; provide for grading of schools by independent agency on the basis of their
academic performance; award schools for achieving high academic standards; establish a system of
accountability in education and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.

MS. MABEL REBELLO: Sir, | introduce the Bill.

The Prevention of Hunger and Malnutrition and Right to Food Bill, 2009

MS. MABEL REBELLO (Jharkhand): Sir, | beg to move for leave to introduce a Bill to provide
for measures to prevent and eradicate hunger and malnutrition from the country and provide the
citizens the right to food and for matters connected therewith and incidental thereto.

The question was put and the motion was adopted.

MS. MABEL REBELLO: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Vijay Jawaharlal Darda, not present. Shri

Amir Alam Khan, not present. Shri M. Rama Jois.
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The Constitution (Amendment) Bill, 2009
(Insertion of New Article 15A, 17A and 17B)

SHRI M. RAMA JOIS (Karna‘[aka): Sir, | beg to move for leave to introduce a Bill further to

amend the Constitution of India.
The question was put and the motion was adopted.
SHRI M. RAMA JOIS: Sir, | introduce the Bill.
The Constitution (Amendment) Bill, 2009 (Insertion of New Article 2A).

SHRI MATILAL SARKAR (Tripura): Sir, | beg to move for leave to introduce a Bill further to

amend the Constitution of India.
The question was put and the motion was adopted.
SHRI MATILAL SARKAR: Sir, | introduce the Bill.

The Scheduled Tribes and Other Traditional Forest Dwellers

(Recognition of Forest Rights) Amendment Bill, 2009

SHRI MATILAL SARKAR (Tripura): Sir, | beg to move for leave to introduce a Bill further to
amend the Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006.

The question was put and the motion was adopted.
SHRI MATILAL SARKAR: Sir, | introduce the Bill.
The Representation of the People (Amendment) Bill, 2009
(To amend Section 77)

SHRI Y.P. TRIVEDI (Maharashtra): Sir, | beg to move for leave to introduce a Bid further to

amend the Representation of the People Act, 1951.
The question was put and the motion was adopted.
SHRI Y.P. TRIVEDI: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Dr. Akhilesh Das Gupta, not present. Shri
Shreegopal Vyas.

The Ban on Cow Slaughter Bill, 2009

sft shure s (e<ieTe) : HEIed, H wRag SRal g 6 T iR sHe! 9kl & ag B
TRINY B AR T fwai & fog fgras o) qr=enfia &= a5t srgafy & <yl

The question was put and the motion was adopted.
2} sihMaTe =« weiey, H e Bl qR=efid FRar gl
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now we take up the State Bank of Saurashtra
(Repeal) and the State Bank of India (Subsidiary Banks) Amendment Bill, 2009.
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The State Bank of Saurashtra (Repeal) and the State Bank of
India (Subsidiary Banks) Amendment Bill, 2009

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):

Sir, on behalf of my senior colleague, Shri Pranab Mukherjee, | beg to move:

That the Bill to repeal the State Bank of Saurashtra Act, 1950 and further to amend the State
Bank of India (Subsidiary Banks) Act, 1959, as passed by Lok Sabha, be taken into

consideration.

Sir, the State Bank of Saurashtra (Repeal) and the State Bank of India (Subsidiary Banks)
Amendment Bill, 2009 was introduced in the Lok Sabha on 4th December, 2009 to repeal the State
Bank of Saurashtra Act, 1950 and to make consequential amendments in the State Bank of India

(Subsidiary Banks) Act, 1959. All shares of the Bank of Saurashtra vest in the State Bank of India.

In view of the recent developments in the international banking scenario and for the better
functioning, the State Bank of India had, with the sanction of the Central Government and in
consultation with the Reserve Bank of India, entered into negotiations for acquiring the business
including the assets and liabilities of the State Bank of Saurashtra. Accordingly, the acquisition of the
State Bank of Saurashtra Order, 2008, was published in the Gazette of India on 13th August, 2008.
After the acquisition of the State Bank of Saurashtra by the State Bank of India, the State Bank of
Saurashtra ceased to exist and, therefore, it is necessary to repeal the State Bank of Saurashtra Act,
1950 and to make consequential amendments in the State Bank of India (Subsidiary Banks) Act,

1959.

The question was proposed.

sft faerr AR wuTl (ORI ¢ A ISTGWIRIE FEIGY, Y] gd-9gd gwde &
ST G 9 TR TR dlel HT AT faam| § RIS 1 €1 & aTell g1 3791 §F F 50 Aied & a1
I 3T ARTE WA &1 TS 3R e 9% 3 AT H merge BT 718 50 AT AT T ST 7 Maahy
3R q ARTSE BT I8 AWl e 7, 396 U &6 We 21 e & 3T AR MfIfe 1950 &1
R R & oI YR we I ™ 1959 61 Gene B+ arel fage IR GRS 6 ST+
B 3R I8 I1a H [ ¥ I V@ g1 Uged Al AT 34 merge PR AT 3R 30 a1 3119 I8 e
ST 99T H A1 2 E, I8 S T8 81 3R merger B W Ugel THT BT ITART off 1 B, T arewT
&I, AT 31 merger B 1T € 3R IHd 918 9 989 I 72 ¢l SAAY ST I We8 BT B
?I'R\_"I—dﬁmergeriﬂfﬁgﬁﬂﬁﬂﬂﬁ%,Wmmﬁmmergeriﬂ@%‘,mm;ﬁ'&ﬁw
37T 81 XET ¥ b 31 aTel {1 7 o1y 3R Y 1 BT merger HXIT 3R 31T R-efR A Fbi 31 wew
PP T 9 AP ST DI TP G 9 a1 f T& &1 H AP &1 3 R Pfverd el § b 21
TIrR Bl "Sfe SR # "ThERiE ¥ dai & fIoy R 9" 2M¥e & THER Ui fhar
o7 3R YR T S A 3177 5 i, TT § 3% 2eEIE, T 4 AP fHrR U8 AR, T
§% 3iTh HYR, T § 3T ATTUDR &b [T PR TR PR 1 5 A7 &1, VT ST 31T TS| 377
T P 31 HIRTE, BT faery B fam| 399 e & i $iear & Ta=A= oW, 1 &1 oft garen
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form M SR TaRTI | 20 ST B I8 FHMER FHIRIT gl o7 fh e §a i 3R & 9RA
®e I H Ay o7 afha o1 BRI IR 1R 5™ § &1 718 51 I8 FHrER 9 THEIers & SRAdT
3.1, 9 & BTl A UPIRIT 3Nl 57 SP1 BT 4y B H PR BT I A AOGY & iR {5
SqT9 & =TI QT 51 ST 81 2, RTaept BraaT (il a1 &1 81 W81 82 R ARBR 1 Spi b FHATh
3R HTC P 3FATdT Sl b HHATRAT & a1 B Rer &b forq ff 58 TR aRorH] &1 sraatia fear
87

HEIGYT, T 9F i GRTy, ARTE & 626 &5 # U ofs e oft arfior & 3§ sweat 460
g gt 2 o ofR 39 9% 4§ 15,804 BRI BT Yoil off1 AT =iy wiven 4§ g8 Uap U1 9 off,
I § 31 BIS GUCT IT 5% B Pl AIGR] AT 9 781 9 381 oY, VAl BIs a1 181 oY1 I8 954
TST I off| BT 4 ARG H SITET AN S WRIER & 3R Faierd IS fHamT & o e,
FRHRI Iored & fAfrre, Teaafel & I off ok WRIsmR 3g < <1 <& foxfia weraan & swat
YT atfre T iR AT <& 2|

e, # W § {6 we 9% ot |k o IR wee 8% 7 e o) o man, s
IRUTIRRAY S 31T TR BTH! & I [qURId T9TT TST &1 I81 I TTHT 37l b AN &b HA1 §
T 98aT 31 §%, AR 9@, T §%, TR 61 96 e wul A off, A o a8 e
T 9 i fea1 ) UgaM 99 T8 21 HANE ST T4 AEHRI & 9F & G 39S SIS 9 &
PR AR B AT B ATHIAT TR FORTE M T TS BRI ARTE & AR BT 39 b & A1
ICTHT T Bl AT 7, U1 #RT A1 5

T 919 I8 & 1% 9o & a8 W 9@ oift SRS & WEd] & A1 R ) 95 & gRT
WS- AU TIAT JAUATAT ST &1 Bl T 9 3HTF ARTE & ABIRAT Ud HHATRAT 6 A1 W 9g-
Ao} AT JFUTAT ST &7 & 3R I A JHS FCTRN & HHATRET ST 4 -H7a faa i &7 8
B9 e I 3if SfaT A 1Y, A1 89R WY WS- HaYrl FaeR Tl ol 98 IR 59 YBR Pl A8l
AaT B T, I I8 oY o o a8t W) B W goif feam S ke Bl

Te A H faiy w9 & e, SRISHRY, Y-, fQuarsit & ddu 3 s agm g7
JI! WReR o< fafma vd qre) S gfaerg frer <8 off, 3=t & gRemd om ff SR %21 AR
e b ® g8 W H=A1 B 6 amor 8 § U oft S §5 7 fmar swl arivr §6 F A SR 9
39 9% BT 911 IRTY TSl T, T8 TREI 37 A1e] I8, U1 37 e B

3ATST Global Environment%WﬁWﬂ%Wﬁ@%lﬁ?ﬂ?ﬂ’\’WBig Bank%equivalent
AR < BT 9 U 47 9 SFT <18, SATIDT 3977 VAT 21§ e § ART A1 I8 & 6 o+l gy
ST & A ST & GbTael H BART T 5 A SfSAT 64d THR IR AT 21 3R A9 Y 99 6
94 St A <, 1§ 71 € b 64d TR W U AR 98 509 AT 55 TR YR GG SIQT, oAb
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3.00 P.M.

39 ) PIS BRIST B9 TeT T2 &1 8H FOTF International Competition ¥ STT X8 &, S SAN I §
PTs G B TS+ ITell 181 Bl

frsel a¥ sFRIeT 3 a1TE Hel & PRI S PO GAT, STH d8f & Hs 971 4% S Lehman
Brothers, AIG, Merrill Lynch, Fannie Mae, Freddie Mac, Bear Stearns $cIT[e §¢ 81 7 81 98 .R I
|9 9% G1C ¥ Tl Y 31 demolish & 1Y, FTF HRUT 987 TR 987 TR TS 9 TS| 31T 3R
BH State Bank of India &1 IST §e &1 I8 &, AT dTel T4 § 3R BAR < A 4T VA1 $B §all 3R
e BT Fel T Al SN BHRY ST S e qIeHl, e el BRI gufeng e dab i
SIEAT 31 g1 9% TN BT TR 1 AT 7, § AT § F 59 Gy F ol 89 9gd $© ATl
TS

froa v feg # a1E w4l BT 7 §Y TS 91 89 9 9% B Hed1 PR 32 o, o AT § (5
BH 3O Aag A &1 =RY) AT 7 81 b g gAR) ghHHl Hl Wer A U Sig| g3 W AR W)
T W I8 W1 © 5 T8l U -Ud §% B ISP Aol [T ST T&T 7, SI H a0 b e 6 3ifh
qTE 379 GR-HR AT TRAATSS D1 D SRIAT H 3= b1 BT 91 751 PR I8 &, GoI 99 G99 § 91 W8
2ISHP IR H W 3MYH] T FAH1 AT T HH] # ff $9 1 Pl oldx 9ga W

& B U T 9 IATB ARTSE BT HHA 21 8, S ATl & a1 H H I8 S~ 8l
TN 81 TRBR B 59 A FelRR A1 F1feql § e o=an g 6 39 9% & 91 g9R I8 ) S
AT JRETT B, I W1 BT oY ST H I ST SR 37 arel A1 e Ia oifw gfear g
1 A1 ST T 1 I 37T BT T TG |

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, the merger of banks in India was
recommended by the Narasimham Committee in 1993. The recommendations were broadly based on
the experience of the United States of America. The present deep financial crisis in the United States
of America and Europe put a big question mark on the desirability of such policies. The myth of 'big is
better' has exploded with the failure of giant-sized financial institutions like Lehmann Brothers, AIG,
Merrill Lynch, etc. The bigger is the institution, the higher is the risk of failure and huge could be its
impact on the economy. Nations of the world have reportedly spent over US$ 3 trillion to salvage the
financial sector so far, which is three times bigger than India's GDP. Whether India would have similar
financial sector policies is the question today. There is a need to evolve our own banking policies
which suit our nation's needs and interests. For our country, financial enclosure and expanding
banking services to vast rural areas has to be the priority. Policy of subsidiary banks' merger needs a
review in the current scenario since all subsidiary banks are showing continuous business growth,
earning profits and carrying regional developmental responsibilities. Sir, the merger of Saurashtra

Bank with the State Bank of India is the first of its kind. There are proposals of merging the State
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Bank of Travancore, State Bank of Patiala, State Bank of Indore, State Bank of Bikaner and Jaipur,
State Bank of Mysore and State Bank of Hyderabad. Sir, we are opposed to any kind of merger in
the banking sector. We urge upon the Government to take the experience of the recent past and see

that these merger policies are reviewed. With these words, | conclude and thank you.

SHRI RAMA CHANDRA KHUNTIA (Orissa): Sir, | rise to support the State Bank of Saurashtra
(Repeal) and the State Bank of India (Subsidiary Banks) Amendment Bill, 2009 placed here in this
House. | support this Bill because this merger, as it has been said here by some of the Members, is
for the betterment of the people, for the betterment of the workers and also in the interest of the
country as a whole. As we all know, today Indian economy is surviving because our economy is
mostly controlled by the Government. In other countries, the economy collapsed because many
banks were private banks which could not sustain. So, the economy collapsed. Now, in this era, not
only in the banking sector, but in many other areas also, private sector and public sector companies
are merging. Consolidation and strengthening of the financial sector is also a priority in our country.
Merging of various banks is an ongoing process. In our country, from 1961 to this date, around 79
banks have been merged. After 1969 also, when the then Prime Minister, Shrimati Indira Gandhi,
nationalised important private banks, 33 banks had been merged till 1998. In 1998, the Second
Narasimhan Committee Report suggested merger of banks and consolidation of financial sector.
Even the IBA Working Group supported the consolidation of the financial sector by merging various
banks. When we look back, we find that the grameen bank was the brainchild of the then Prime
Minister Shrimati Indira Gandhi, so that the loan can flow to the rural poor in the rural areas. It was
created at that time. The number of such grameen banks, which were working in various parts of the
country, was 196. These banks have been merged; and their number has come down to 82. These
82 banks, as | have been informed, are working very well in the rural areas without affecting the
interests of the workers, without affecting the interests of the poor labourers in the rural areas and the
people who are involved with these banks. There is no problem. All these banks are working very well
in the rural areas. If there is privatisation, that is a different issue. But when it comes to this merger of
bank with the State Bank of India, | think whether it is a farmer or a loan seeker or a worker or general
public, all should be happy. When it is being merged with the State Bank of India, which is a very
reliable and secure bank, every interest group will be equally benefited. There is no danger of losing
anything. While merging banks, the Government of India should also see that the interests of the
people are protected. When a grameen bank or the Saurashtra Bank is being merged, are its

employees and officers affected? | don't think so. Because the employees and officers of the State
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Bank of India are getting more benefits than its subsidiaries. It is the case with not just the State Bank
of India but with other banks also. When a subsidiary bank merges with the State Bank of India, |
believe the Government and the Minister would assure us in the House that the workers’ interest will
be protected; their salary and all other benefits which they are getting they will continue to get; and if
it is more than what they were getting in the subsidiary bank, then also they should get it. In some
cases, there may be some problem. But these problems should be looked after by the Government.
Sometimes three or four grameen banks are merged into one. | have seen this happening in West
Bengal, Uttar Pradesh, and Bihar. As per the rules, a bank employee could be transferred to an area
which is in the radius of 100 km. When three grameen banks merge together and if the area where
their employees are transferred is beyond the radius of 100 km, then it causes difficulty to the
employees. So, whether it is the merger of the Saurashtra Bank or the merger of grameen banks,

this difficulty should also be taken into consideration.

Sir, while speaking on this issue, | want to raise an issue which is related with the employees
and officers of the grameen banks and other banks also. Now our bank employees and officers are
getting pension. We are thankful to the Government for this. As on today around 50 per cent of bank
officers and employees were not getting pension. Now the IBA and the Government have agreed and
all employees and officers of the nationalised banks have been given the assurance that they would
get pension from 2009. Accordingly, the agreement has been signed with all of them. Now the
question is that the employees and officers of the grameen banks are also doing the same work in the

rural areas, but they are not getting pension.

Of course, there is a direction by the hon. Supreme Court to give salary, pension, all
allowances and benefit to the employees of Grameen Banks. But, till today, they have got the salary
but not other benefits and pension. When the Government has taken a decision to give pension
facilities to all bank employees including the nationalised bank employees, giving pension to
employees of Grameen Banks should also be taken into consideration. There are about 76000

employees working in Grameen Banks. They should also be given this facility.

Secondly, Sir, you will be surprised to know that employees of Grameen Banks are getting
provident fund deduction only up to Rs.6500 which is limited and because of which they are getting
less benefit. | do not understand why. All the nationalised bank employees and officers are getting
the benefit up to Rs.10000. Even contract labour or manual labour or any worker as per the statute
can get a deduction up to Rs.10000. Why are the employees and officers of Grameen Banks kept at
the level of Rs.65007 Seventy six thousand persons are suffering for that. | request the Government,
through you, to consider that and see that the ceiling is waived and the employees of Grameen

Banks should also get the benefit.
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Sir, | again come back to the State Bank of India. The State Bank of India is really a very big
organisation. | think, they earned a profit of Rs.10000 crore last year and are doing very well. But,
there is also discontentment among the officers and employees of the State Bank. When the
agreement is signed, everybody is getting pension, and 17-point salary revision is a very good thing. |
congratulate the IBA and the employees' organisations to have agreed to the agreement. But, the
only thing is, there is also discontentment among the 2.50 lakh officers and employees of the State
Bank. The officers and employees of the State Bank are getting pension from 200 years. Now, the
employees and officers of other banks will get pension as a result of this agreement. But, there will
be a deduction from their salary enhancement for the pension fund. Sir, they are already getting
pension since 200 years. In 1993, when there was a pension scheme introduced for the nationalised
banks, some additional benefits were given to the officers and employees of the State Bank. They
have appealed to the Government. | also request the Government, through you, to consider that

because the State Bank is playing a very important role in our economy.

Sir, with these words, | do believe that merger of Saurashtra Bank with the State Bank of India
will be in the interest of the workers, officers and rural poor, and they will have a secure contact with
the State Bank of India which was earlier with Saurashtra Bank. Since nobody is affected, rather
workers, officers and rural poor will be benefited by the merger, | support the Bill. | think, the
Government has taken the right decision by merging the Saurashtra Bank with the State Bank of

India. Thank you, Sir.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | have been listening very attentively to what
my friend spoke just now. Shri Rama Chandra Khuntia is also my trade union colleague. Sir, | stand
to oppose this particular Bill although | know that this Bill is a consequential Bill. The basic job of
merger is done by an earlier legislation. The Bank of Saurashtra was merged with the State Bank of
India. We oppose this merger seriously. So far as benefits to employees are concerned, a colourful
picture is sought to be painted. 1 think, that is not a fact. The Bank of Saurashtra Employees and
Officers Association is agitating over these issues. A serious anomaly is there between the service

conditions of the Bank of Saurashtra and the State Bank of India.

The employees of the State Bank of India are getting altogether a pension scheme like a third
retirement benefit. It is denied to those employees who will be absorbed from the State Bank of
Saurashtra to the State Bank of India after the merger. This is a fact of life. So, | think, when we
speak, we must know fully what all the developments are. But this is not the issue. The employees

are not the only factor in the banking system. It involves the whole national economy, and the whole
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bank workforce today of all shades, of all colours, right from this side to that side of trade unions in
the bank. They are jointly and unitedly opposing seriously this move of merger operation, and the
matter that is being argued upon that in today's financial world, merger is for economic

consolidation, and consolidation is always welcome.

This is not the fact in case of country's banking sector. This is not the fact in the matter of
expanding the banking network in a country where a major section of people are not linked by banks.
They do not have access to banks. This is a reality, and in such a situation, the whole aspect of
consolidation which is aimed at reducing the duplication, this merger exercise will inevitably reduce
the number of bank branches network of different banks throughout the country which is seeking to
reach the remotest rural areas of the country. Their number will go down and in the name of merger
and consolidation, the nationalised banks widening branch network will get shrinked which is against
the interest of rural people, rural employees. So, merger and consolidation concept, yes.
Consolidation sometimes strengthens. But if we put it in Indian national economic situation, that
concept does not work. We cannot have a formula thing. We just cannot put a square peg in a round
hole. The present merger concept of the banking system in our country is fraught with that deficiency
which cannot be for the good of the Indian economy at all. So, in that context, the general opinion
that is being built up is that this kind of merger is not in the interest of the country's economy, and

so, the Bank of Saurashtra's merger with the State Bank of India is just a beginning.

Other banks are still there. They are still opposing that merger exercise. So, while speaking on
this occasion, we will request you to seriously consider the merger which is on a very active agenda
of the Government of India at present, merger of the different nationalised banks into 4 or 5 one, to
please reconsider that. That is not in the interest of the people, that is not in the interest of the
banking business in our country, that is not in the interest of the national economy, which needs
badly the widening access to the banking system, widening access to the credit system, and this
whole concept of merger go against that concept of the banking system, So, in that spirit, | oppose
the very concept of merger and hence, | oppose this Bill that has been brought to facilitate the
merger of the State Bank of Saurashtra to the State Bank of India, and | also see in the same tune the
entire banking sector network employees, and | again repeat, there is a total unity of all shades of
trade unions who are jointly, unitedly opposing this move, and if this Government go forward in the
same line, there will be further opposition, and | tell you, | put this Government on advance notice
that if this continues, we will be inviting a serious turmoil in the financial system of the country. With

this, | again reiterate my opposition to the Bill and conclude.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Sir, four hon. Members of the House participated in the discussion, and they gave suggestions,
made observations and also expressed their concerns. Sir, | would like to start with the hon.
Members, Shri Penumalli Madhu and Mr. Tapan Kumar Sen. They doubted the merger policy and
opposed the Bill also. | would like to tell them that the Indian banking sector is no longer a stranger to

the phenomenon of merger and acquisition across the banks.

Since 1961, till date, there have been as many as 79 banks' amalgamations in the Indian
banking system, of which 46 amalgamations took place before nationalisation of the banks, and in
1969, while the remaining 33 occurred in the post-nationalisation era, out of these 33, in 24 cases,
private banks merged with public banks; in seven cases, private banks merged with private banks,
and in two cases, public banks merged with public banks. | agree with Mr. Khuntia who referred to
the Narasimham Committee and, also, the Indian Banking Association's Reports. They have given

their Reports in support of the merger of the amalgamations.

Sir, as far as policy of the Government of India is concerned, | would like to tell them, the
current policy of the Government of India on consolidation leaves the initiative for consolidation to
come from the management of the banks themselves. With Government playing a supportive role as
the common shareholder, no direction on consolidation is being issued by the Government and the
Reserve Bank of India. The Boards of the Banks, thus, have to take a decision, in this regard, based

on the synergy levels of merging or consolidating agency.

Sir, | would like to tell the Members also that the merger has some advantages also. The
customers get better banking services with larger geographical coverage of branches and ATM
network. Improved systems and procedures will lead to considerable economies of the scale by way
of substantially reducing administrative core heads. Technological advantage will accrue to the
smaller banks; that is optimal utilisation of human resources by deployment of administrative

functionaries into operations, business activities.

Sir, certain concerns were also expressed by some hon. Members, Vijaykumariji, Khuntiaji and
Tapan Kumar Senji, about service conditions of the merged bank employees. Here, | would like to
inform them that broadly, the employees, the shareholders and the customers constitute
shareholders of the banks. While examining any merger proposal, Government will keep in view the
interest of all the stakeholders, including the employees of the merging banks. Suitable clauses have

been incorporated in the acquisition of the State Bank of Saurashtra Order, 2008 so that the pay and
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allowances or the compensation to the employees of merging entity are not altered to their

disadvantage.

Sir, further, the retirement benefits of the employees are protected. The provident fund or the
gratuity fund or the pension fund or any other fund of the transferor bank and any other bodies
created, established or constituted, as the case may be, for the officers or the other employees shall
continue with the transferee bank, and income tax or the tax exemption granted to provident fund or
the gratuity fund or the pension fund or any other fund, if any, shall continue to be applied to the
transferee bank. Therefore, there should no apprehension about the service conditions of the

Saurashtra Bank employees. All their interests will be protected.

Sir, some other questions were also raised. One question was raised by Shri Vijaykumar
Rupani that the Government should have come to the Parliament before the merger and it had come
to the Parliament after the merger. Here | would like to inform the hon. Member that section 35 of the
State Bank of India Act, 1955 provides the legal framework for acquisition of banking institutions,
including a public sector bank, by the State Bank of India. Though the provisions of the State Bank of
India Act, 1955 do not expressly so require, the scheme of acquisition of the State Bank of
Saurashtra by State Bank of India was laid before both the Houses of Parliament post merger.

Therefore, there is no legal infirmity in this matter.

Shri Vijaykumar Rupani and Shri Tapan Kumar Sen raised an issue whether the branches will
be closed. They have some apprehensions. All branches of the Saurashtra Bank will function. No
branches will be closed. On the contrary, as you know, Sir, at the time of independence there were
only 5,277 branches. In 1969, before the nationalisation of banks, there were only 8,262 branches.
Now, there are over 82,000 branches of the various banks in the country. Our Government believes
in the financial inclusion and we will try to connect all the people in the rural areas with banks. We
have an expansion policy. More and more banks will be opened in the rural areas as per the policy of
financial inclusion.

Sir, | think, | have covered most of the points. | assure the hon. Members that | have noted
their suggestions and | have tried to clarify their apprehensions. In the end, | would, therefore,
commend that the State Bank of Saurashtra (Repeal) and the State Bank of India (Subsidiary

Banks) Amendment Bill, 2009 be passed by this august House. Thank you.

SHRI TAPAN KUMAR SEN: Sir, want to seek one or two clarifications after the hon. Minister
has responded. My first clarification is this. Just now he told us that it was not only the State Bank of

Saurashtra merger but also the whole perception of merger that has been taken as a policy decision
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by the Government. He told us that 82,000 branches were there. Can he assure this House that after
the whole merger exercise, which is policy decision of this Government, of the nationalised banks,
whatever is their programme, as per the Narasimhan Committee's Report, which is undertaken, that
the number of branches existing as on date, that is, 82,000 branches, will not go down anywhere in
the country ? Will he give this assurance to the Parliament ?

My second clarification is that he was talking about protecting the interests of the employees.
Will you kindly assure this House that the State Bank of Saurashtra employees will be governed by
the same, identical, pension scheme as the State Bank of India employees are presently getting?
Protection means whatever they are getting in the State Bank of Saurashtra that may be protected,
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes, you made it clear. ...(Interruptions)...
You made it clear. ..(Interruptions)

SHRI TAPAN KUMAR SEN: When they go to the State Bank of India system, they can't be

disturbed. | want an assurance on that. Can you ensure that?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Minister, would you like to respond ?

SHRI NAMO NARAIN MEENA: Sir, | have clarified that suitable clauses have been incorporated
in the acquisition of the State Bank of Saurashtra Order, 2008 so that the pay and allowances or the

compensation to the employees of the merging entity are not altered to their disadvantage.

...(Interruptions)... They will not be put to disadvantage. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: That does not mean that their interests are protected.
...(Interruptions)... From the State Bank of Saurashtra you have gone to the State Bank of India.
...(Interruptions)... The erstwhile employees of the State Bank of India will continue to have better
service conditions. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Sen, that is cleared. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, dichotomy will be created. That is not protection.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What else do you want? ... (Interruptions)...

SHRI TAPAN KUMAR SEN: If the Minister cannot ensure it, | do not mind. ... (Interruptions)...

But please do not misguide the House. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): He has already said that it will not be altered to

the disadvantage of the employees. It is a good assurance.
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SHRT TAPAN KUMAR SEN: Anybody having understanding of the employee's service

conditions cannot. ... (Interruptions)...
SHRI MATILAL SARKAR (Tripura): In the case of overlapping, what will he do?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The question is:

That the Bill to repeal the State Bank of Saurashtra Act, 1950 and further to amend the State
Bank of India (Subsidiary Banks) Act, 1959, as passed by Lok Sabha, be taken into
consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): We shall now take up Clause-by-Clause

consideration of the Bill.
Clauses 2 to 11 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI NAMO NARAIN MEENA: Sir, | move:
That the Bill be passed.
The question was put and the motion was adopted.
The Payment of Gratuity (Amendment) Bill, 2009

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND EMPLOYMENT (SHRI
HARISH RAWAT): Mr. Vice-Chairman, Sir, | move:

That the BIill to amend the Payment of Gratuity Act, 1972, as passed by Lok

Sabha, be taken into consideration.

TEIGY, 39 AU fAd & ATEgH W &9 G 9239 UK &R I8 & UEdT, employee 368 Bl
IRATYT BT IS FATHR RIeTH] BT $7 VI & TTFLT1 BT A U 81 T, I§ ael HI 1 &l 2
AT S22 IT © 5 50 wrae o1 v Riern! 31 39 R 9 91 81 9, 519 | S uget fAerht
S gratuity &1 &9 ST discontinue T &, 3 3T, 1997 | I8 e e - I Q) I3 B AR TWHR 7 3
31T 1997 BT TUdh notification SIRY PP educational institutions T Payment of Gratuity Act, 1972 g
cover foam e ﬁ?ﬁfl BIS §RT Ahmedabad Private Primary Teachers' Association vs. Administrative
Officer and others & & & fai® 13 Fl—ﬂﬁ, 2004 & ooty feam mar f Payment of Gratuity Act,
1972 H 'employee’ @1 TRUTHT H educational TRIRll & Sl eNfier 21 1 AT Halea <urarery
& AT HEIGH = YT 07T T T7h IE 91 Fe! [ AR 9 SToTie DI misunderstand 7 B
SITY i ST SHad T profession ¥, 98 98T A9 profession & $9felT 89 39 107 &7 Legislature
P SR BISd & [ I8 T8 d1 SHPT B B & 077 HaH Sol Ahdl &l AT Fared =T &
T ool & e & gY PR = foier foram fo6 & Payment of Gratuity Act BT amend HYD
JATTRT BT W employee TS BT IRITT H HaR B FEISA, IT AR & 39 g1 BT 9 § b
EX Q_CFE ﬁ factories, mines, oilfields, plantation, ports, railway companies, shops or other

establishments, RRTH =7 a7 <9 A 316 IHd B B 8, T IHY Bl e 1 R 3T dh
TGS & YA T UG8 B
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TGS 99 9 IHE BT & SR 7, A8 98 Roes, AH-oes, oF-Raes, e,
JURATGORI, THFIHA AR FINGA T MG B 8l I§ VT I T4 TH4 W o BT &, I
P3N B, Digde TR BI, CHRI AT VR TP 81| I8 &9 I P Uid AT D diegard Hal
PR P 918 WIS 81T ©1 IR U RIS & <79 fped) Y 1t 81 1) 2 feiges 81 Y, S9S SRl
IqHT 19 e 8, A1 59 UiE AT o 37afy H Rifdreran <Y ikl §1 59 ey 4, § 59 95 & e
T AR P Ig AR, 8 Sa™l, 1982 ¥ AT Abd qieist A AfCfhdpes & e I &
T TR o1 A FISIST W B PR dlel RIED] BT SHBT A Fies o, A1 IRBR + A5qA
fopan fo5 graT WTSdT Tt # BT B aTel HHART I B WY o e anfey) 59 forw 3 o,
1997 BT BB THY IR 3MTS 3R ITP STRT I UHT Feeqmait & gt 10 37 10 I 1fdh =afh
BT B B, STD] I8 A9 13T TRAT GR A1 GoIF BIC 7 13 T, 2004 F F0R7 F I8 377e”
foar f Weie i Fegard) Yae, 1972 & VM 2 (3) # < 1S ThaTTs oreg o) gRTT & I faR
H S FaR T B4 SR A Fared R « 379 ol & I8 91 $el fb U< i egarct
Yae # TS o IRWINT H S ORE 3l a8 S oS SR el B TS 7, S grerss ifase
wUs Us fafafad gifas Yae, 1952 9 TS 9es & IR fham gl

/W, AT A B o fewfn o e § T g aRER 7 39 IR $1 fagd a9
1 el fora aiR 5% fog o 2007 7 <lies 991 3 89 U fad Aahv a1y iR 98 faa wf$ aadt
PINHR T SUHIEIE Sfl, H 5 IR H SUTET GHY A& BT T8l o 1 F1g T 39 9l F IR H e
HHST 7 IR FIIa AU &R TR ) 7 Fet 5 TRHR 7 33 S TS vres @t R € 8,
ST e WRPR T Al [T H IR BT AT, I9 R fwof) R gU Hel b 39 53 Toberd
SNSRI | B B aTel T BT T Ioeld B AP 9 TS TAfIY Te1 A1 9P Fifh
IfT &9 i TTes BT Yae & 3iER Soelkd B, Ol GEN Sl THPE HIhe §, I ddT Wl Yae
IoelRd BT TS| SATTY I AT T3 {6 fafy Fameray 9 it 33 <ff 718 3fR 954 faaR-fomst & a1
T 73 fava T 6 IS &9 SUw Vo & aHEe TS e & URYTST 6l e 971 9 &, T 98
R B HaR X, A Th TSR A &9, Sl Wi HHcl o Repseer off, St fadt 7 fsft
ThF |, g e B

R, RN GSITd 37T AT, TE I AT b $HPT AN Bp 2T, Fifh SAR G f4ea, 2007 4
TR T T o1, S Ag e el off {6 ¥g 13 31die, 1997 | e B, o e 4 I
$-$HEIY B! T8 AN, PR 1 I8 Hel {1 {6 59 Gora &1 T a1 S anfeg ofR gaferg
I8 B Tordm 7 3R SHH U] STHRURE B fordl |

T, AIRT GITd Figae g6 & v § o1 LS HHdt @t off % s9e W gaw &
IR H AT WET & G S99 910 D1 BT AT o6 ST 3 I A $E {F AR 59 Yo & I8
39 TRE D AT U I & ST &I 3R IIH AH-IR IR BT AT 8, STeTT-3TelT FoR & vy
# ot oa1 77 5 AR I Hoferel B, FigaT W B, TERY B, WER a6 B, 39H R U 919 8
IBM U ATl I ST 51 81, TH ITH! SHST A1 U 21T Higde Ihd 9es I8l J & Yae
% aicta wfeferd 2, safoe g9 ar 3 i gema ST S &1 o, 98 sl 9 g wHifed o)
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eIy, 39 R Gd b1 W G fha T, Afe ve gend wefveT wadl 3 i, 9'
threshold limit BT BICTHR S | HH B BT 7| § T I e A8 16 57 HIH 5 AR T A
UFCH &, 99 Yaed | A1 I 9 A1 59 3 AP B 91 © A1 99 9 1% B 91 B TR Vaed &
IRYET # 5 WL TR S G A 0T BT BT AT, 99 W [TIR B BT Aaegasan i
H o 5 S BTl T o e, gafey oty formr a5 g swel g9 9 oW 8 )
A T0ST AT B AR o, 9 dad I8 faaR | 1am Riife Taie 99 99 a6
unorganized sector % workers & feTg Social Security Actaﬁ?ﬁiﬁlﬂ'ﬂwﬁﬁ, Wﬁ'ﬂTﬁ‘jﬁ
TR ot off, STy AT 1T {6 ITHI, S TR T4 SR 9 W I F WA &, Social Security Act
IRRT B BT BTH BRI, ST FATT H Social Security Act & TTd AT ST HHhaT 8, SATY 59
def # A wfosT HHdt @) dvgfy off, SHe! a8 W BIs faar T 81§ Ay weT 9 s it
STFRIE PHRAT AT o S T i1 W B G Ve | ol 31T T, SHPT T W S22,
AR I AT Seeg & A1 | W) ARl Rierep! $1 <9 Ig=T 61 S a1 511 381 81 599 ITh]
T4 FiTeIT, SRfery § A FeT ¥ I8 JRIY BT ATe b AR 59 AN I8 31 Ue 7d
A TER B DI FUT B

The question was proposed.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Messages from Lok Sabha.
MESSAGES FROM THE LOK SABHA
(iii)  The Salaries and Allowances of Ministers (Amendment) Bill, 2009
(iv)  The Civil Defence (Amendment) Bill, 2009
(v)  The Trade Marks (Amendment) Bill, 2009
(vi)  The Commercial Division of High Courts Bill, 2009
(vii)  The Legal Metrology Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

®
"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Salaries and
Allowances of Ministers (Amendment) Bill, 2009, as passed by Lok Sabha at its
sitting held on the 18th December, 2009".

an
"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Civil Defence (Amendment) Bill, 2009, as

passed by Lok Sabha at its sitting held on the 18th December, 2009" .

239



D)

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, 1 am directed to enclose the Trade Marks (Amendment) Bill, 2009, as

passed by Lok Sabha at its sitting held on the 18th December, 2009" .

)
"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Commercial Division of High Courts Bill,

2009, as passed by Lok Sabha at its sitting held on the 18th December, 2009".

M
"In accordance with the provisions of rule 120 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to inform you that Lok Sabha, at its sitting held on the
18th December, 2009, agreed without any amendment to the Legal Metrology Bill, 2009, which
was passed by Rajya Sabha at its sitting held on the 1st December, 2009".

Sir, | lay a copy each of the Bills — The Salaries and Allowances of Ministers (Amendment)
Bill, 2009; The Civil Defence (Amendment) Bill, 2009; The Trade Marks (Amendment) Bill,
2009 and The Commercial Division of High Courts Bill, 2009 — on the Table.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Now, Shri Rudra Narayan Pany to speak on
the Payment of Gratuity (Amendment) Bill, 2009.

GOVERNMENT BILLS

The payment of Gratuity (Amendment) Bill, 2009—(Contd.)

st SgRTIe Tiftr (ST : STFITETE HEIGY, gAS| §9 S F Albdd § el 5H
e, g o GTa @1 9gd 81 Hedqul H{HDbT 21 HEIGY, 1980 b S H, ST9 21w T ieht
F GART AT HHTeH, S Y fuer [T gar o1 79 dod o8 AT 7 TR $3F HHCT b M
H TP BT H AT FATIT 3R U YPR I <2 P TP GETM P TR 3 71 IATATS BT ISTHY
3Meres =NfT % Tfr g e -Fcer o= o w2159, I8 i1 "Uee oifw Iget Vae, 1972" &1 faeas
2, T HIE 1 A A S 7 37U UTaper # IE 3719%d HEl § AR We T 9 I8 IR fhar ¥
o sa! UTRT B a1 ST 31 il AT I 81 718 @ iR I8i | 4 Seal-Sfeal, a1 984
F I BRI BT AFRIGAT IR Tl 81 78I, I8 3R B89 81 I8 W R iR Joran &
A Tt B Ayl A HAl #eley F wel b gwd Rl B e g, fhg fadge §
"HHARI" W, TRl 59 HBR B GRS 3 o w € o S Y Riere #1 am on &
foTg AT #30 Heled R 781 8, IR JIR 78 6

R gt fiF! o1 Ioiiie e ded g g & SR W geT §1 58T 9% AR
ST TS 1 [aTd 8, IR ST UTe &l I8 393 - Igid & 1 ¢ g gave & Uikl 891 b
SIGT 21 3 P SADT b HedT0T b IR ¥ 89 Fod ©| AT et AR Hed o8 AT 3 8d g
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ff A 2, AT g1 IR worgR 99§ Mded? 21 enfl aR-aR gd ¢ gfem 9 fae
T8t R R1erd! &1 e <71 & oy 39 e & 7 9 S Har] & SRR § J/l T 5 599
T sense Y& & % R1&TE BT benefit frerm

RIS, 37 R dfH1 &1 fadre gam wiRd fawan| S8t @& dUFTE &1 merger of banks &
IR ¥ ERDIV 2, T8 TU9 [Nepdd FEAd Tel 51 HHATRAT BT FTad Ta-1d 51 Western Bank 3iR
IDBI T merger 3Tl AEIRTS: H Western Bank &1 W1 BIC-BIC I WX BNl 8, FART H 81T &,
BIE-BI Rl $v= # B 81 981 IR S A%TS $HARI &, 919 T IR merger 81 ST 8, 1DBI b
YHR BT 95 &, T8 AT A 8, SHD! [Soet o H, T el § §aR] & qhls dHan] $
TqATEA B AT S 21 HEIGd, g G &1 TaT & fh 3 AHTs SHaR! U HHR 4 part time B
21 37T TOIRT U & foTq ST BIs TERT-MART S Y 81T 21 51 BT merger B a1 911 8 #ik
FHETE HHAR! BT Bel Al § 6 BRI ool gia® 81 71l a1 faelt 3§ a8 oo forasft i
QMY STt 9% Agd ¢ I BT 9aTd ©, 89 ddi & merger BT €T Jdd =T S BT a1
F5d &1 39 [A8T® 1R H I8 Bl $ Iy a1y B § {6 S1a-S1a ™ PR 317 2, 5d 3701
T FEA T, T FFY Al S UTH 420 PT TgA T, 6% SNl & THY 9gd a7 T, b A
THR F I IO & &, S gaR arveft T oiik werorard) firsl & e # aaw ufay a1
IR TG4 81 TS © b 8ARI ARPR PI 7 AT <71 § S 4 Bl § ...(FILM).... b 9o &1 7
TG & fog F- 9 Vft o B 21 I8 9% O -.(HaEH)... T8t % {5 $-H 1 B
< 8 13 91191 Bl g1 3@ F oY 3 e S €, -1 519 599 YR BT TSI cTd dTaTaRel 8l
21 319 R-8R gRac 811 iR §R-6R anf¥es N W 1o fam ame &ik iy e 7 uRacs
BT ST9-19 S UIST B TRBR AR 2, A AN 37 F T/ R 99 U1 = &1 3rft 399 fadres
Rt BT HH BrIel e, 396 IR 7 9 T2 A g1 31t R &1 iR fHar < 3@ 7
R1en & T R JIAT TATIT ST 51 59 PR S faRafdened 81 W e §, § IS A oA g,
ST M &1 o faeafyerery g1 98 fawafienes ve wrsde fwafieneas g, Swf w® sH=nial &
|1 =g Tol fHar S 21 Riegdt S HHaial o g § dre) $ 9 &3 S ? e
fareafaermed 10 E9IR Tes S AT 81 91 98 981 SEZ 99 <12 Jfaqwis gafac! b tas
7 2, frargRiey gfafad fea ues A 8, B fwafienes e gars A 872 319 98T, g1 &iiR
PIOMD & sea coast H 3 T8T &1 3 AF EREINSICESL Gﬁﬁﬁ'@ﬁ?ﬁﬁﬁv‘sea sand &
HTT nuclear particle ¥1 I8 STYIT IT T& AT, I8 I TERT 1S B

HEIGY, 39 UHR BI ATTHIIS ARG o Hh 37T Sil 89X faeafdermerd o g §, 374
RIeTep] B BT g TRIG &1 7 A1 B A1 31 BHATRAT DI ST W1 I8] IR g 81 TR 8

ot oy RET Y B 91 B' <8 A1 2007 | MY 39 TS BT 1Y R Ik 919 TE
T HIST F IR WS AT AN A H 2004 | IF ST HACT BT TG Gl H 27 Jom
Wﬁﬁ@%ﬁﬁiﬂﬂmﬁﬁaﬁﬂg forg @) fear on & ﬁg{ Standing Committee on Labour &
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BT B BT AT T ST, 1D F 81 S ARIAT g1 2007 H S ST HHST & A1eH 4 &9
AR = 99177 fh 399 39 TR BT URac 891 12T IS WRGR & GHFT H I8 919 37 iR 39
s &1 ugvr foear T, Afds BRasy, 2000 B S B AT TATI 1 ST @l 9T 4 8 T8,
AT fOR SIaRT U8 feT Tei U= oI T 21 8Telifh 319 WS HHEIST Bl 51 /1 8, offb 99
&1 519 Workmen's Compensation Actwﬁgﬁwﬁw%,wwﬁ#wm, W‘Jﬁﬁ'i’SITU
%Gﬁﬁ%ﬂﬂﬂ:{ﬂ, ﬁ%ﬁ%m%m,ﬁﬁ%ﬁwm% Maintenance of Register ®T
S faar 2, a8 faarfea fadae 2, ey oraat et &1 g1 78 € 3R S 19 3 40 B I B INTUC
AT B UGl Ao o8 I 9] [aRTE $R 8 off| T 3/ 39 W INTUC <1 &1 &RIT 3
2T, T ¥ 21 Bg Gobdll, oifh IS HHST 1 g eice Rolde o fear € ...(xauM)... ¥ siue!
g AT ATE1 § b IATAPT ST Anti-labour face &, IH § IUR PR 8T §, $f1Y 3 4IRS &
gl

T HHST 1 39 a1 BT Sl Roge B T iR 37T & 390 7 o15u offhe vt forg
9 AYE B 51 UF o 8N gATSIara] uet & Areft =it goyuor o St sgag afean s aaa e o
5 BT 19 31l § 1 S 1Y SHBT gHS iR 3! f7g o a1t 81 R &7 89 Workmens's
Compensation Actwﬁa@ﬁ,wﬁﬂwwmﬁamﬁwm,mmﬁﬁq
BT Bratafy § Mo S o AT MY &R ST $H TRE B I PR 1 ST oA 9o g,
QI H ST ATee § {6 89K RID & 98 AR Fe 43 HMS ¥ €, BJD & 4l 980 IR 95
3 HMS 3 €1 ufe dgd ¢ Y= § F INTUC & 3T<R JUMd & W 9gd I | 81 JUrie B
F1 W U difdfeda s gl GATerdrd] Uit & 9gd 9 @ HMS Movement # ¥t 81 0fal dgd o
I 5T faRIg ol 21 FTif INTUC 19T WS 98l |avdll ©, Rifd I8 991 &) die I
F g 3 Fa1-91 IR G4 €, I§ G el A1, A R it o IR Agd g = swn
R #a 2

5T [T H S IO B, 3R B9 39 Ok & 93 1 IR Hed A aren it e §, 98
iR & AR B9 99 o7 oy Readwe &1 oft, ifhT S 91g i 31oe S & o ol eFR
3T 3 fde B qTRe D1 & 1l et & A= & AT 1 310 /- Hofl off b o H
AMEY, STP A T6& DIV MR 79 I Jofsh Aoyl g8 IIRT Ol & Fdhdl &, offdh I8 Sl
HAARADT 2, I8 984 Tald ol

STq WY &7t AfceTBTo] WA BT 19 37T €, <1 &4 I8 <7 & b a8 et g, «ifes R S
A fefthdee 21 ¥R, MY T HHTT HT FITA < &, T 39 f9e1 T A1 997 o 81 8 3R I8
RS Y BT S ST &6 et & Faer 7 3177 ST HHET BT g1l < &, b1 ot et 2005 |
31T AT Maintenance of Register dT ﬁﬂ, ¥ certain establishments &1 4 exempt B T&Tf\l a
I8 FT 5 500 ART Tk IR e el fama SIeem, STai 3 &M &R §12005 H 3719 500 AT
EARsI] KN 2\1, 99 HY T b= I Qﬁ, UPA supported by Left Parties. oifh=T 319 31y
I TCT-HTT HY 40 TR o 37T & ...(FGLT)...

sft IS Gt (SSH) : 519 T e ST, IHF IR H A9 I I FHRAT ..(SHILT)...
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SHRI RUDRA NARAYAN PANY:: | am talking on the Bill. | am talking only related things.
Sgaureas (M. /9. $RI) : I70! diem DR

f} BRI 9IOT : 37 T Qe S, SHTae! Gl BT GiRet Al @1 a1yl
Sgqureas (M. .9 $RI) : 3777 5 S

#} TH.QH. STEaTferan : e SfY, 1Y o} ofeR ofiex § 3R 98 M ofaR offe} €, sHfeg S
e R HHT-FH T U AT el ¥ . (aeT)...

IgaATEae (3. 9. HRA) : ST A ST .. (@EEH).... T ST, 3719 FIferg] You may

speak.

sft SeRTEr Tifdr : W), 98 e 2005 # ST o1, R 9% ST HACT i ofeR B T a8t
TR UEel 500 AN BT 91 oY, <Ifh 59 SHHT clcel Rulde B T iR S 915 319 S9 TeT B
40 TP of 31| 3 FoIg Y 37 o9 Wgel o o= & W1y a1 781 vl 1 I8 fae wiRa g9 &
BIS G T8 B

AR, T % H 3T BRI BT ST 31 T 81 379 HH AR | BIF T, T register maintain
PR DI DTS I 81 SN SAIY H AT W11 FRal § 6 99 e & I o197k 9 wifrg)

39 S retrospective dTell 914 7, 9 S9! ff GHT 4 21 ...(H@HM)... WX, TFaH) §7 H
TSdId Il J&T 1 I81 UR AN gratuity B fSATS $R I8 Tl S o1 RIS &5 H, unorganized
sector # &, HI ST 7 &1 WX IWHT 376 B Y Hel 1 a8 2007 ¥ T fAdas g o1, 1 wika
BT 1 99 = o1 o1 o1 o 3179 T_7 funding &1 T a1 87 39 NABARD & 51 4R National
Social Security Fund S9TU 3R A schemes TS, oifth 30w S SRiMIfST &4 & forg s=mam 2,
I BIST B BIS FaRAT TS 21 3T contract labour & T FIT =TT DR V8 & 2 AT BT ST STHET
2, I 5 3fR gfg 1 Bl TG B <27 BT A0 81 Fehell 51 379 "R FHEI01" BT a7 B
%I zﬁ’"réﬁ?ﬂﬂ%ﬁcompetition B B W 91T T B sﬂ%ﬁﬁmwork culture EIR;‘FH?T%K’I @Wﬁ
T ameH B €, S I8 FEd ¢ % 89 et far 78 S ofR 1 5 & SR W FTH FRe
o 9 et fTdn omma 599 59 3iR gfg @) gomTT SR S SIS & W 9gd AR AT St
B §1 S Y 3T NREGA &1 aell &1l NREGA H #4139 {3 qot o % foda 7191 e
STTQT, =T IR TT ST A1 SHd! $B 81 SITY, AT SHBT social security b feTg 319 RIT gdg B
82

TR, TAR < 4 WRTER A9igR &, AH1d fFam € ol M 713 & 0 f5am 21 gaR S #
T el &, fo) Ml Sgd €1 S99 T &1-H Tdhs &1 S 3RR | o € &R Ry
IUTE ST BIAT & DT ATT-IATHT B &1 T§ WA FaRel FEah ol 59 THR & Sl Al 8,
37 99! T €, A1 F 39-40 FRIS B T §TH ANTTATS! workers &, T2 F FHHI 8 AR 31T Tt
%para teachers ﬁ%lﬁﬂﬁ\‘rﬁ?@ﬂlom?ﬂﬂ%,mmﬁﬂfunding Eﬁﬁa’ﬂwﬁv‘qaﬂqsocial
security L3l WW%%IWW@W@WWWOW%QW idea aﬁ[%‘rw%lmm—rﬁ
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AIPHR BT 9M Progressive IW TY T 319 31T fHAH! T 4o <311 98 <1 WY A1f2q) A fpam
FAT IHET PR 572 F71 39 W Ig1 TeR s off1 I8i A1 SRRAT Areq, et 9w aree
TAT I BT AT AT 5 IS F Y fparii gIRT rcTewn A1) 81 7S &, g9forg 73 i+ fire o
e SRTY a1fs # i %% 5 a8 ford g 9 21 8T 71 U faes W 81 <@ o, i H g1 <ar o
AR SATET H AT H Y BT 2T 271 RN &6 A7 Y FhIR &1 FaurT ST &1 Sl § 1 &9 HorqR
g, 9 AR ©, 89 91 B2 B9 el B fUod 93 o # qHTS g3l o1 3iR 37T O
IS H TR T 50 ST BT TR b 51 37T gas i T @a 37 ¢ & N Igi ot
FARR R7er & T8 R U 3FER I g3 ) 99 URAR & Uied &gfth 1 Sad T B forn 9
S & ek, TN & e, IS DI el F Fold, Y1 B {3371 gafory a8 e iR A1e 2

HEIGY, ATS R TbR A HEMS qG01 2, $HD! & H G ATV | AT I ST NREGA
BT HEY mmworker ?FIEF%K’, Trﬁwaﬂ?, gratuity 3R ex-gratia, ST¥ U JMMGHT HFT
H 7RAT § O 3R 9% permanent nature T gar ex-gratia 5 I 39 hY < Bl Gratuity H At ey
ceiling ST €1 31F BS Id TN BT RIBTREN & MR 1R fIaR B3 G I8 ceiling 319 TTHIT 10
g T S gge I8 A1Q A g @ 2 Industrial worker & IR H WRHR g silent B
L(HT E3) Ei?ﬁ)... R ITPT gratuity BT 3P A caloulate fham NIl IR Ife qg ceiling J IR ?f
ST 7 SHPT gratuity TTeT el W, HEIGY, gratuity FT 8?2 Gratuity is a defer ways. ITGH] ST
BT HRAT 2, TRIH BRAT &, SHD! TIEATE, SHBT I TS MY SHB! 59 THI < 81 8, 3¢
19 9T retire IV T retire benefit & w9 H I T T4 T8 377 9¢1-9¢ & TR B $9 THR
T gratuity TR TR IR I 21 (W Bl €Y

ST contract labourers %, S private industries ﬁWW%I X, T g H BSSL :IT'TEI%Q_GE
factory%Wﬁﬁ-?ﬁ‘fﬁ:ﬁﬁwﬁ'ﬂfﬂ-ﬂﬁ?ﬁﬂﬁﬁ@?ﬁ%lWWWWT}NW%@?
R AT 81 B g8i "R H Sl ATH I 8, I9 W debate B I8T 21| I8 UAT SAHB BT &P B
3R 3T AT social scientist P ST PR YATH I D1 =1 B, H =GAH HOIGR] T8 bl gl
IR 3T 97T BT IR DR 8, 3T 'workmen' &1 'employees' T f&T, ﬂ#ﬁﬂmﬁﬂﬁg\'\ﬁ
FT FE, Y fBR 3 999 HRYI G & IJER TTes 3R AR Wi &1 W gRac g @il
3ATST 3R ST YA I & IR H AIRI A1 $9 AETS &b ST 3 YAaH da 263 T 8 =1RTI
YT ARBR 3R progressive IRBR & AT FIT MY B TH HTHIR DI, B T TS B, Sl BT Bl
2, S 263 BT =IATH I 72

Syaureas (M. /9. $RI) : W7 SN, o7 3y wH i

3} SEARTIVT 9IT : WEISY, IS WRPBR 59 & 919 W Sl Aol PR ¥H U1 P 81 BTAifp
I il f4ga 8, &9 99 I8 O fohan 8 o s7ep! iR &= 51 a=iaTe|

DR. E. M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir. |

support The Payment of Gratuity (Amendment) Bill, 2009. It has given a new scope by giving the

definition, manual or otherwise. It is a broad one. It can cover anybody because earlier definition was
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giving somewhat a focussed one. Now, it has changed from that. Earlier it was to do with skilled,
semi-skilled or unskilled, manual, supervisory, technical or clerical work. | want to know whether the
terms of such employment are expressed or implied and whether or not such a person is employed in
a managerial or administrative capacity. In that way, a broad definition is brought in by bringing one
word and deleting so many words. It is good, Sir, to bring the teachers also under the Gratuity Act,
and more so, the aided teachers are also covered according to the financial memorandum which is
given in this enactment. Sir, it will gradually pick up by bringing all other persons who are classified
as employees. Now the total concept of the employee is gradually changing. It was enacted in 1972,
and subsequently in 1984, there were two other amendments and in 1990s there were two other
amendments. Finally, | hope it has ended with the sixth amendment. Therefore, in every decade the
gradual shifting is now towards the employee rather than the employer. The employee who damages
articles or any assets of this company can also be punished by deducting that amount from gratuity.
But, at the same time, many citations have come from the Supreme Court and the High Court that
even Jagannath Temples' employees can be covered on the basis of this enactment. Sir, now
Information Technology is one of the appreciated area of employment. It has covered a huge number
of the employees from the middle class and upper middle class. They feel that when you compare
with an ordinary employee who is drawing Rs, 10,000, they are getting Rs. 25,000. It is a good job
they are doing by joining. But after one year or even before that, they will be ousted. There is no
protection for them. Suppose anybody dies in-between; there is no coverage for them. One of the
amendments in the Gratuity Act, Section 4(a) was brought in by which life insurance has to be
covered for the employee.

Sir, | would like to suggest one thing. When the Government is having a broad idea of brining
such type of Bills for unorganised workers or employees or intellectual workers who are not covered
by any other social security, at least, there has to be a compulsory insurance scheme for such
people.

Similarly, people from India, particularly from Southern India, Bihar, and Uttar Pradesh, are
going abroad for employment of various classifications. These types of definitions are also covered.
People are going there for manual and other types of work. But, they do not have any security at all.
After getting Visa, the Government is allowing them to go abroad for doing these types of jobs. Even
though they go abroad, primarily, they are the citizens of India. So, | request that the way they have
social security here, a similar law should also cover them when they go abroad. Sir, when they go to
foreign countries, particularly in Gulf countries and in countries like Malaysia, Singapore, etc.,

they go there to do manual work. When they work, for example, on 35th storey or 65th storey,
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sometimes, they got injured and even die. Now-a-days, many coffins are coming from foreign
countries everyday to our area, because they are not covered by any insurance or any social security
scheme. They are borrowing huge money from local pawnbrokers by mortgaging their properties to
go abroad. They go there with an idea to earn some money for their family. But, after going abroad,
sometimes, only the body comes back and their entire family will be ruined. So, the Labour
Department should come forward to cover every citizen of India, irrespective of where he works. He
should be covered with life insurance. At the same time, there should be a condition that if an
employer engages a person for employment, the employer should pay the premium. Section 4(a) is
giving guidelines for us. The same spirit has to be extended to any type of work, whether they are in
the IT industry or any other industry. They should be covered fully. Therefore, | feel, it is high time to

think about 'other employees' also. The 'other employees' has got a broad definition.

Then, Sir, legislation that we make here has a very weak enforcement or implementation.
Now, no labour officer is allowed or labour inspector is permitted in any of the companies. They take
it very casually, because we are not very serious about implementation or enforcement of legislation
that we make here. More so, laws are not enforceable in the SEZs. None of the inspector or director
of a particular department is ready to enforce law in SEZs. Sir, certain areas is classified as SEZs
even in the heart of the city ! The point is, the law is enforced in the nearby areas, but, when it comes
to SEZ, it cannot be enforced there. Therefore, it is high time to think about empowering
enforcement authorities. The officers should have the full power in every district to enforce law.
Otherwise, there is no point in passing legislation like this and allow it to die its natural death or just
be there on the statute book without any enforcement. | agree, here and there, some courts are
enforcing such laws. For example, the situation in Gujarat, | think, has lead to this amendment.
Therefore, there should be clarity when we make any law. The Legislature should have the feeling
that the Executive is accountable to it. It has to be ensured that law enacted by it is properly enforced
by the Executive. If the Executive feels that it does not have the force, then, it has to ask for more
force and the Executive should always be dynamic in enforcing laws. Simply amending Acts one-
after-the-other, without having a comprehensive idea of its implementation, how can we protect the
employees in different situations? Therefore, to my mind, a gradual weakening of every authority is
taking place. So, | request the hon. Minister that instead of making this kind of piecemeal legislation,
he should think of brining a comprehensive Bill. The hon. Minister may think about it. The
Government should come forward, after detailed deliberations with the stakeholders, with a better

enactment covering Provident Fund, Gratuity or any other scheme.
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It has to come within a social frame and it has to cover all categories of employees. Mr. Pany
was talking about the workers engaged under Mahatma Gandhi Rural Employment Guarantee
Scheme. It can be any scheme. Every person who is employed should be covered, for life and also
for social security. That type of a general law should be brought in. It should cover all. As far as
service conditions are concerned, now it is six months or one year or continuous service of five
years. The situation should not be such that none of the employer keeps a particular person for more
than six months. Even the employees are not ready to work in the same place; they want to migrate
very quickly. Therefore, they should be covered by single type of documentation, by which whenever
he or she goes for another employment, the coverage should continue till his life. This type of
enactment has to be brought in. More or less, 1 am just requesting that there should be social
security for the citizens who are classified as employees, who are working on the basis of wages or
monthly salary or any other type of salary. Therefore, 1 request the hon. Minister to think about it.
Already, a ceiling limit for gratuity is there in this enactment. The maximum ceiling is given as
Rs.3,50,000/-. In IT industry and others, if you see, you will find that it is more than Rs.3,50,000/ -
lakhs. Therefore, it should be increased to at least Rs.10,00,000/- so that the employees should be
benefited by that. | request that there should be a comprehensive enactment. It is very, very urgent
to protect the interests of the people who are living here, employed here and also those who are

going to foreign countries. Thank you.

SHRI T.K. RANGARAJAN (Tamil Nadu): Through you, Sir, | support the Payment of Gratuity
(Amendment) Bill, 2009. The teaching community and their associations have been fighting for their
retirement benefits for decades. Now, they have got some concession because there is some
change in law. Definitely, it will also help those who are in teaching profession. So, on behalf of the
teaching community and teachers' association also, | thank the Minister and the Government. While
thanking the Minister, | would like the Minister to see that the Payment of Gratuity Act requires some
more amendments. 1 request the Minister to respond. The section 2(a)(ii) of the Payment of
Gratuity Act says, Owhere an employee, not being an employee employed in a seasonal
establishment, is not in continuous service within the meaning of clause (1) for any period of one
year or six months, he shall be deemed to be in continuous service under the employer..." Payment
of gratuity as per section 4, sub-section 2 with regard to the seasonal employees is provided below.
"Provided further that in the case of an employee who is employed in a seasonal establishment and
who is not employed throughout the year the employer shall pay gratuity at the rate of seven days'
wage for each season." Sir, | would like to bring to the notice of this august body and to the Minister

that a lot of seasonal establishments are there. Sugar industry is called a seasonal industry. Today,
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we are having more than 500 sugar factories in India, especially, in Uttar Pradesh, Bihar,

Maharashtra, Tamil Nadu, Karnataka, Andhra Pradesh and Uttrakhand.

Today, Sir, for your kind information, 90 per cent of the sugar factory employees are seasonal
workers. In our part of the country, in Tamil Nadu and Andhra Pradesh, the mills run ten months a
year. It is not a seasonal industry. Even if they work for only six months, they produce one year's
sugar. Their production is one year's sugar. They feed the country and when they exports, they also
give you foreign exchange. So, that worker should not be treated as a seasonal worker. He should
be treated as a regular worker. Industry is a regular industry. So, the Minister must look into that
amendment. It is very important. Today, 90 per cent of the sugar factory employees, more than two
lakh people, are seasonal employees. This Act should be amended in favour of the sugar workers.
Secondly, Sir, | would like to bring to your notice that the Act says that workmen who have
completed five years of continuous service are paid gratuity. Today, whether it is the public sector or
the private sector, Central sector or and State sector, the regular jobs are given on contracts. And
the contractors do not pay gratuity. They make fun of this class. When a workman completes five
years of continuous service, no contractor allows the worker to complete one year's service. They
terminate him, stop him and recruit him again after three days or one week. They are making fun of
this class; they do not implement the rules. Today, lakhs and lakhs of contract workers are not

eligible under this Act. So, what is use of this 'five years' condition?

My request to the Minister is, the principal employer must be made responsible for even the
contract workers to pay. The Bonus Act says, if a person works for 30 days in a factory, he is eligible
for bonus. For gratuity, he has to work five years. For a contract worker, nobody allows five years.
Though they work there, though their names are there on the lists, and even though they are
employed in regular jobs, neither the contractor nor the principal employer bothers about them.
There are a lot of such cases going on in the lower courts. | would request the Minister to look into

this very important point and respond to this in his reply.

My third point, as hon. Member, Dr. Natchiappan, has also mentioned, is about the ceiling.
With the implementation of the recommendations of the 6th Pay Commission, the maximum amount
of gratuity has been enhanced from Rs.3,50,000 to Rs.10 lakhs. That being so, there is no case for
retaining the ceiling of Rs.3,50,000 under the Payment of the Gratuity Act. The Bonus Act says one
thing and implements something; the Gratuity Act says one thing and implements something; the
Sixth Pay Commission says something. It looks funny. | would appeal to the Government to remove
this ceiling with immediate effect. If the hon. Minister does that, the whole House would appreciate it;

we would doubly support this amendment. As per sub-section 10, Section 10, Clause 1 of the
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Income Tax Act, any death-cum-retirement gratuity received by an employee of the Central

Government, State Government or local authority is wholly exempted from tax.

However, in the case of payment of gratuity, gratuity paid to a workman beyond Rs.3,50,000
is taxed in the hands of workman because of the ceiling in the Payment of Gratuity Act. You pay in-
one hand and take it from another hand. So, this is the violation of natural justice. | request the hon.

Minister to render justice. Thank you.

SHRI GOVINDRAO WAMANRAO ADIK (Maharashtra): Thank you, Sir, for giving me this
opportunity. | rise here to support the Payment of Gratuity (Amendment) Bill, 2009 brought to this
House by the Labour Ministry. At the outset, | would like to congratulate the UPA Government
because it is a very progressive and pro-labour Government. Whenever the issue of working class
comes in, the Government is always very sympathetic and they have always considered the interest
of working class. This bill is also a part of it, according to me. While supporting this Amendment Bill, |
only like to draw the attention of the hon. Minister to one or two things which have already been 